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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 7, 1974/Vaisahha 17,
1896 1Saka)

The Lok Subha met at Eleven of the
Cluvck,

[MR. SPEAKER in the Chair] .

RE. SUSPENSION OF QUESTION
HOUR

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given a
nolice requesting for suspension of
Qucstion Hour. Thirly persons have
lost thar lives. This sort of tlung
is happening in Delhi 110ht under
the nose  of the Home  Minstry
(Interruptions),

We request that the Question Hour
be suspended.

SHRI § M\, BANFRJEE (Kanpur):
Where is Mr Uma Shankar Dik-hit?
(Interruption .y,

SHR1 JYOTIRMOQY BOSU: We
wan! to make @ ul misson

MR SPEAKER: Do not interrupt
the Question Hour

Wh. re is
What is

SHRI S M BANERJEE:
Mr Uma Shianker Dikshit?
he doing?

off wem fugrd wddh (v feeT)
xr Ty Arewifaw da it A T
gt d, . (wewwm ) Wi ¥
gfems = i€ ) difri wEA vEY
o wM AR WA @

SHRI JYOTIRMOY BOSU:
1y persons have lost their hives;
mu~t hear us.

MR. SPEAKER: Please sit down.

Thar-
You

W TRAAT  wEET (T
qar IM TAT ALY gUT EN, Aema
Eil|

SHRI JYOTIRMOY BOSU: We
want to cooperate with the Char,
Kindly give us two munutes to aalkea
our submissions and then you can
give yowr ruling m the matter.

MR. SPEAKER: Please sit down.

"This 1s a vasl country where some-

thing happens in this corner or that
culner every time

You hdave certain procedutes where-
by you can take up these matters
afler Question Hour. Now, 1f jou
start this during Question Hour, this
is something very unusual  The
pracedure 1s very definite that after
Qucstion Hour, we take up these
malters It 18 very valued right of
this House 1o have the Question Hour.

1 have not given my consent lo

any notwe to dispense with the
Question Hour,
SHRI JYOTIRMOY BOSU: You

mus=t hear us

MR. SPEAKFER: No question of
hearing I can straightway put it to
the 1Taase Tt is o very valued risht
of the House to have the Question
Hour Now., you me infruchng into
that alvo What is the sense of the
House? Should we dispense with the
Question Hour?,

HON. MEMBERS: No.
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MR. SPEAKER: 8o, it is the sense
of the House that the Question Hour
should not be dispensed with.

SHRI JYOTIRMOY BOSU: Sur,
cn a point of order. Let the House
be appraised of the situation. News
has not come out in the press.

MR. SPEAKER: If you are going
fo distort the procedure every day
—ithen it will be difficult to run the
House. In exceptional cases it can
be (one but not every day.

SRl JYOTIRMOY BOSU:
we do not have g
ment.  So, allow us
submission.

MR. SPEAKER: Not at this time.
The House 15 not in favour of dis-
pensing with the Question Hour.

Sir,
civilised govern-
to make our

SHKI JYOTIRMOY BOSU: Sir’

give us iwo minutes each

MR. SPEAKER: Not at all
After the Question Hour, we will
take it up.

SHRI JYOTIRMOY BOSU: Have
you allowed the adjournment motion?

MR. SPEAKER: 1 shall take it
up after the Question Hour. Do not
disturb every procedure. Now be-

fore ihe Question Hour is over, he
js asking about the adjournment
motion It comes after the Queslion
Heur and after the Calling Attention.

SHRI JYOTIRMOY BOSU: Al
that 1 wanted was one minute to
make my submission,

MR. SPEAKER: No, I am mnot
allowing 1t. We will take up the
Questions.

Shri Narendra Singh—ahbsent.
Bibhuti Mishra.

—

ORAL ANSWERS TO QUESTIONS

Meeting with Leaders of Rallway

Trade Unions on 15th April, 1974
3

+955. SHRI BIBHUTI MISHRA:
SHRI NARENDRA SINGH-

Shri

Oral Answers 4

Will the Mimster
be pleased to state:

(a) whether he met the leaders of
Railway Trade Unions on the L15th
April, 1974 about the demanils of
Rulwaymen;

(by 1f so, the salient features of
the discussions held; and

ol RAILWAYS

(¢) the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a) to
(c). A statement is laid on the
Table of the Sabha.

Statement

The leaders connected with Rail-
way labour organisations had a meect-
ing with the Mimster for Railways
on 12th April, 1974 in conncclion with
the demands of Railwaymen aana in
that mecting it was decided that
negotiations would bLe carried out
with them with a view to arriving al
4 negotiated settlement.

The various demands of the Unions
and the final outcome of the negouu-
tions which were carried out ut
varwus levels betwaen 15th w0 30th
April, 1974, are enumerated below: —

One of the main demands was
revision of wapes by ubout 75 per
cent and change in the Dearness Al-
lowance formula. The wage bill on
the Indian Railways for the year
1972-73 was about Rs. 500 crors.
The decision of the Government on
the Pay Commission’s recommenda-
tions gives a bencfit of Rs. 110 crores
to the railwaymen, which means a
20 per cent increase in the wage bill.
A further 75 per cent increase in the
wage bill would have meant at least
Rs. 400 crores of expenditure. After
the Pay Commission have gone into
all aspects of wages and Dearness
Allowance and the Government had
taken a decision on it, it was mnot
possihle now to revise the wages and
the Dearness Allowance formula.
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One other demand was that there
should be a scientific Job Evaluation
of all jobs in the Railways, and this
was accepted within the framework
ot the Pay Commissions recommen-
dations, Considering the large num-
ber of calegories involved and the
complexity of the problem {his scien-
tific job evaluation may take at least
3 years, but when once it 1s done it
will definitely be wuseful and wall
Lenefit the stan.

On the question of giving Bonus
{u the raillwaymen, since the bonus
Heview Commuttee is seized of the
problem, it will be premature to inke
a decision until the recommendations
of the Bonus Revigw Committee are
1eceived and considered by the Gov-
ernment.

As regards the demand concernng
working hours and decasualisation ol
casual labour, the Award of Mia-
bhoy's Tribunal has been accepted n
toty and this gives a benefit of Rs. 35
creres.  As regards employment  of
cusuhl labour, while this cannot
ue  completely precluded,  consi-
dermmg  the tvpe and conditions of
works on the Ralway<, 11 has heen
agrerd that casual labour will not be
uhilized in certain specilied locations
like Workshops, vards, stations, loco
sheds, ete. for works of o repgular and
continuous nature. A cadre 10view
has alsn been agreed to as early as
possiblet at each of the above loca-
tions and create additional posts §f
necessary. This will benefit a large
number of workers.

As regards the demand for supply
of subsidised foodgrains in grain-
shops, It has been agreed that arran-
gements will be made to open as
mény price shops as necessary so that
all points on the Railways, where
more than 300 staff are posted. will
have fair price shops where grains
will be made available at the same
scale and rate that the State Govern-
ment gives.

_These fair price shops will be run
cither by cooperatives or can be

VAISAKHA 17, 1896 (SAKA)
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licensed to and organised by staff
representatives. Government  will
make available the necessary buld-
ings, and the staff to opecrate the fair
price shops will be given on deputa-
tion from the Railways if required
by the Cooperative Societies. If the
cooperatives run into any financial
difficulty for purchase of foudgrains,
assistance by way of loans to he
extent possible will also he given by
the Railway Ministry. It has also
been decided to strengthen the pre-
sent overseeing machinery for co-
operatives and fair price shops so that
effective liaison can be kept with the
State Governments and the Food
Corporation for supply of foodgrams
to the oooperatives and fair price
shops It is not possible for the
Government to run these grainsshops
departmentally or to give any subsi-
dy. The other two demands were
removal of anomalies arising out of
the Pay Commission's recommenda-
tions and a cadre review for Class m
and Class IV staff to improve their
avenues of promotion. These {wo
demands have been accepted The
cadre review will bhe undertaken and
completed within a period of four
months  The removal of anomales
and the cadre review is expected to
benefit  the staff to the extent of
about Rs. 25 crores.

As regards the demand of withdra-
wal of victimisation, no ralway
worker is victimised for trade union
activities, unless it is accompanied by
cases of intimidation, violence. obs-
tructive working or other criminal
offences. In fact, the Railway staff,
bong  Governmenti servants, have got
all ‘protection under the Discipline &
Appeal Rules as also under Artl"t-e
911(2) of the Constitution. Stifl it
has been agreed that if any cases of
victimisation are given, the Deputy
Minister for Railways will examine
them and personally take a derjsion
1t is nnt possible to withdraw all
cases without any examination by the
Deputy Minister for Railways.
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The other demand was that rajlway
workers should be treated as indus-
trial workers and not as Government
employees. Railway employees are
Government servants but at the samc
they come under the purview of the
Industrial Disputes Act. In view of
the great national and strategic im-
portance of the Railways, it has to
be run as a department of the Gov-
ernment and there is even a separate
Budget which has to be discussed and
approved by the Parliament. Rail-
ways being a public utility coacern
serving the entire population of the
countrv 1s so very wvital to the econo-
mic life of the nation that its proper
development, investment of sufficient
funds for further expansion tu meet
the needs of traffic and inter-munste-
rial coordination can best be done if
it continues a» a Government under-
taking and hence it is not possible
to make a change in this respect

The demands which have been ac-
cepted during these  negotiations
would cost the Railway a total sum
of Rs. 70—80 crores per annum and
if benefits of pay revision as a result
of Third Pav Commission's recum-
mendations arc added to this, the
burden on the Railways will be in
the neighbourhood of about Rs. 190
crores which is ahout 40 per cent of
the wage Bill of 1972-73.

st fegfa  fw - o S,
TAEF 9FR A dAT AWA AR
fr e 7 famard form A
faagow vt 1w fror 2,
%Y fawrfroi Y w9 ferrr

SHRI SAMAR GUHA: Sir, what
about the obituary reference?

SHRI ATAL BIHARI VAJPAYEE:
Shri Braj Raj Singh, leader of the
Socialist Group, an éx-Member of
this House, died yesterday.

MAY 7, 1974
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MR, SPEAKER: I have not receiv-
ed any information.

PROF. MADHU DANDAVATE: The
news appeared very prominently 1p
all the papers.

MR. SPEAKER:
not in Delhi.

1 personally was
I came hygre very Iate.

AL TH AT §TE TRITHEA
TG OWEE 1 WA B FEHGA qH
2T =fEn 491 )

st wew fagrdt sy SO
FR? WTH I AR K @A
q wrAr g ?

W WENA . BHIY 919 FAR
¥ THEHETT WHE L FE 2® 0
W@t g1 "wen & fx wmmr feeRr &
/T 39 F FH AT A 37 I,
Wisw ¢ wg w1 sl |A
TIIT 2 0

SHRI S M BANERJEE:
appeared 1n the papers

It ho-

MR. SPEAKER: I was in Punjob
I was min touch with the radio and

papers  The Punjab papers did not
give it.
SHRI JYOTIRMOY BOSU: Tau

press <1¢; anly half-truths.

MR. SPEAKER: Do not try to
exploit everything.

st frafa  fam o o
eI A FEeH” F1 AT ¥ AW A0
2 fF wrwT A THE TS A gy
fFramd 42 Peomard FEET Y T
qra oY, Y-ai Ay Frwryor AT,
Iswer ST At et #%T faa,
T 3 ST WM 4 & wRfo
N @S B wET FR &
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faq ¥¥T freg &1 ma w1 w
AT BRI ATTA AT FTHIIHEA
¥ wf@ mre 2R #1 oY w1 ferar &0
# g A f fAg@ § swow
o 2 e A puanw el
add a1 goETd Wi 7 aY W
Y Al #1 a fean &, @ AT A
HITHT WO AT wrEEt & q9AT
TgaT g, .. (egaEm) ...

SHRI JYOTIRMOY BOSU: We

are ruady to reply.

ot fegfr Rrwr . & AR &
qOAT FTEAT g F Ht AA g
s fF fwaY aAg X o F A
HifzT,

Wy wEen o AT
T HY Forw gvw gfeT |

st fayfe  few - womw
Y, A WA § 77 TEA T
al-z=1 frar, A A LA F A qer. .

wtaet wR3q o A, =W
TR B, W9 AL g #41 IAE A
g1 TAT mwwrAE I qvr A
T2 Terg——fer N 3w wwav T
o2

o forfy fow: s A g g
oY FEy s I oawy Xar
9@ & W@rar, A gEfRTT @A
fed ar. ..

oW W W R AT
N TgA @ ww A A §

W feqfy fww: ¥Fq@ @rw
fir d@ w Saw AT ¥ WA
fr faw N Twgy dfer ot @

Oral Answers 10

qFAT1 T AT A LT R AU
T, ITFT WO T T RE—
@ e S|y g &7

Wt AT T el agd
& araf wr, forr &1 fow A wEw
q fear &, wfaw® @ qoran, P &
W EYA, G WH, FIC
feg frgi wif g mffw 2, @
AT AT EH A auwAH w fAQr 40
fer fom 3l 9T wEET AT-
{1 Wi~ 0F A1 TFH & FRAT
g1, form qx Tade &1 Téw g ar
fr @R &1 qwer T g 1 A
¥ AHA &, A AN EAT T IT O
Ay g AT & AFd &1 @AW
& q—-4-3fEr  #1, fom ¥ AT
# TN f5 afsww §azv reEE
¥ o gy fAedY &, A @R
AT K1 & aF, TAH qg W
FEI a0 40 fF qTTARI A 75 % wEY
AR frar i — 2 AHET 9
w39 Gar g3, faaw T2 7 A"
qEr T AFT

- fifr fAw . wEETT &
HIgw ar @ T SAEET Aga
7 argn fafare Wik = AT AT aw
ford § s M ami g Efr g0
M FrH-aNT F@ T FHTT A
FT @1 ¥ S wwgm g e
T T A ¥ 8 AT
FAEF A7 dmy g7 afz dare
gar wwas Jacg?

T FIT—T  [qA Sfave F
qAT AT ATEIT T AT AV
A AN F WHT AT FEO AR
Y—fsaT Y deex A & W @
WU R~} 4 qTTWT AT AT
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& TETEA A w1 §wex g
TH 14 AT 15 FHATET T A
&, afs g A ¥ oag wOEr W
T a5 & gEr wgw & gEA
WET F--FC AHR @ qF F T
B AW T A4, mis ghaw
¥ fod ag wwen aa g wig ?

! AgeRT WA wiA o
® qifad ag & 5 a<er wdr @
qigAg & fag darcd. .

8t wew (WA a5
§ diAsEm ol ?
St AEMT @A G o AfEA

dar Y 4z @) grea § Wi fHar
g, T FTAF fAQ qF A
wsd grr g1 # ad wrAEey
HET § AT FEN {5 75 qfeew
R AL, qAeF FHIBA FT AT I
TAAT F {7 7T WAt

SHRI INDRAJIT GUPTA: Sir, the
hon, Minister has said that according
to ham, cssentially all the demands
have been conceded except two. 1
do not for a moment accept what he
said.

Anyway, he says, on these demands
which have created a sort of dead-
lock, they are prepared for further
negotiations.

1 would like io know from him, it
the Governmeni is Serious about
conducting further negotiations on
those points which still remain un-
resolved, why they have taken this
unprecedented step in the course ot
negotiations of arresting not only
Mr. George Fernandes but several
other Memb¢s of the Coordination
Cémmittee. With whom noew thev
expect to negotiate? They have been
Jocked up in jail.

MAY 7, 1974
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I would like to put this specific
question to him, if on two pomnte
only, according to him, ther¢ is a
deadlock and they are prepared to
negotiate further in order to resolve
the deadlock, why are the arrested
leaders, the members of the Coordi-
nation Committee, not being released
forthwith so that the negotiations can
proceed?

SHRI MOHD. SHAFI QURESHI:
As 1 have said already, for every
negotiation, the conductive atmos-
phere 1s a pre-condition. It is a
musl. 1f I have requested the labout
leaders that they should try to re-
move the Damocles’ Sword, that is.
the notice of the strike, then we can
have discussions with them....(In-
terruptions),

MR. SPEAKER: Order, order. All
of you please sit down.

He has not yet finished his reply.

SHRI MOHD. SHAFI QURESHI:
I wish to take the House into confi-
dence On the first day, when the
negotialions were gtarted, thuare was
no agieed agenda before the Com-
miitee. So, I decided that we should
have an agreed apenda before the
Committee so that we could slart our
work The 1mtial ohiection taken was
by the Bharatiya Rail Mazdoor Sangh
representative, Mr. Gokhale, that he
was not prepared to sit with the
N.FIR. people. I told him that 1t
may not be possible to ask the
NFIR. people to remain away from
the Committee. So, I left it to the
Committee members to frame out an
agenda.

Mr. Dange that the first
and foremost problem before the Com-
mittee was about '[oodcralns....d (lﬂ;

ons) it is all on record.
t:rc::;:ied 3hat 1 would tske up this
important matter. The secong item.
which was put on the agenda was
about victimisation.

[
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1 said that 1 would take up these
two 1ssues because there was no
agreement on the other items. On
20th, the meeting had to be adjourn-

ed lor 45 wmmnutes because Of
the death of my family. On 21st
therc was a statement m the

presg by Mr. George Fernandes that
the Government was not sincere in
acceptmg the eight-point charter of
demands of workers when the fact
remained that we had put only two
items on the agenda and the rest six
items were not discussed. Now, Mr.
Ceorge Fernandes was gomng from
place to place to orgamse a sirike and
the Government could not sit quietly
and the Governmeni had to take ac-
tion  (Interruptions).

SHRI1 INDRAIJIT GUPTA: S, he
1¥ supposed to have replied to my
question.

My question was that in the middle
of the negotiations, these arrests were
cartijed out He was trying to get
round the question by saying that
Dumocles” Sword was hanging over
their head and Mr. George Fernandes
ang others were grganising the gtrike
1 want to know whether 1t 1s a fact
or not that even before the negotia-
tions began, already the Railway
authorities had been directed by them
all over the couniry—I have got a
proof with me—and I have just come
back .... (Interruptions),

I want to know who has been hang-
ing the Damocles’ Sword over whom,
These are the printed forms The
House should know this. Long be-
fore the negotiations began, printed
forms have been issued by the Rail-
ways asking the magistrates and the
police to help the Railways to evict
the warkers from their quarters,
(Interruptions). That was before
Mr. George Fernandes wag arrested.
Here are the printgd forms for filling
in for free food supply for those
people who are going to work as
blacklegs. Here is the dorm given to
ask the magistrates to issue orilers

VAISAKHA 17, 1898 (SAKA)
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tnder section 138 of Act 9/10 of the
Indian Railways Act of 1880, to take
action to evict the workers from thew
quarters, 1 would hke to know who
has been orgamising all these anti-
sirike activities long before any such
situation arose. It was not the work-
ers who were doing anything. The
pressurisation was gong on long be-
tore Why did they sabotage the
negotialion 1n ths sameless way?
They must reply to this question.

SHRI MOHD. SHAFI QURESHL
The members of the Co-ordinalion
Committee who were sitting on the
negotiating table wee also making
preparation for organising strike on
the 6th, If the Government has akeu
some preventive measures, Goveru-
ment is well within its rights to trhe
such preventive measures.

SHRI A P SHARMA: The hon
Minister has stated that, out of the
eight demands put up by the workers
side, six have been settled ...

AN HON MEMBER: No; thev
have not been settled (Interrup-
tions).

SHRI A P SHARMA: I was one

of the negotiators and I know that
these demands have been settled....

MR SPEAKER: Please ask yuur

quegtion.

SHRI A. P. SHARMA: My ques-
tion is this. On the seventh demand
of bonus, he has explained the posi-
tion of the Government, that the
Government is awaiting the Bonus
Review Commuttee’s recommenda-
tions. On the eighth demand, i.e.
parity with the public sector undetr-
takings, may I know from the hon
Minister whether there was a differ-
enceu!uphlonmdamﬁonotthe
representatives was opposed fo it
saying that by bringing the railway
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workers on par with the public sec-
tor undertakings’ workers, the railway
workers would be losing in many res-
pects angd thereupon Mr. George Fer-
nandes changed the demand for an
increase of 75 per cent In wages? I
want {o know from the Government
whether thig 18 a fact.

SHR] MOHD. SHAFlI QURESHI:
Th factual position 1s that, on the
plea of job evaluation, it was said
that we should go in for job evalua-
tion, whether on point to point basis
or on analytical or non-analytical
basis. Then I said that there was no
question of comparing the pay with
the other sectors when the pay here
was higher because the demand was
simply, “We want higher pay beeause
they aie getting higher pay”. Then
Mr Fernandes said, “No. We arc not
going 1o vompare because this com-
parison 1s not correct; now our stand
is that we must get a blank 756 per
cent increase in wages” which Gov-
ernment could not accept.

SHRI PRIYA RANJAN DAS
MUNSHI: I would like to know from
the hon. Minister whether he considers
that the problems and gricvances of
the railway employces or at least
some of the problems are suffic iently
genuine and they should be dealt
with in the present situation, and 1f
so, what is the method of negotiation,
is it with the repognised unions OrF
with the cooperation of other unions
also which are not recognised?

My question is: if the Government
arrested the trade-union leaders &t
the momsent, whatever the reason
behind it, has any fresh effort been
made by the Government to conduct,
to contact and to consult the lemders
of the working class movement not
only on the Railways but in other
spheres 8180, to consider this great
danger as & nitional danger and find
out a certain solution tor it?
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No. 2—If the Government is con-
.vinced genuinely that there are anti-
national forces, even in the name ot
recognised umions in the Railways,
what action can the Government take,
without compromising for even an
inch, the interests of the people,
against those forces before the strike
and after the strike?

SHRI MOHD. SHAFI QURESH!:
There are two recognised unions on
the Indian Railways—one is the} Na-
tional Federation of Indian Railway-
men and the other 1s the All Iadia
Railwaymen's Federation—wluch
have been given the negotiating faci-
hties and which have been recogmsed
by the Railways as rcognised unions.
Now, these two umions werc invited
by the Railway Minister for negutia-
tions. The AIRF of which Mr. Geoige
Fernandes 1s the President, he invited
others also on his own and they ac-
tually said and they have formed &
committee and the Committee was
formed of category wumons. When
jnitially I started discussing certain
matters with the loco-running staff,
the {irst objection taken by the AIRF
leadership was that I should not talk
with the category unions, But, this
time the AIRF itself brought all sorts
of unions....

SHRI SAMAR GUHA: Because
they wanted to solve the problem.

SHRI MOHD. SHAFI QURESHI
We smre negotiating with these two
recognised unions. We have given

to bring in anybody he likes and he
has brought in all sorts of people
into the negotiations and we are dis~

cussing.
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SHRI PRIYA RANJAN DAS MUN-
SI: I seek your protection, Sir

SHRI INDRAJIT GUPTA: Whul
you say is that you want the strike
without any notice.

SHRI PRIYA RANJAN DAS MUN-
SI- T seek your protection. With-
out looking at anybody, I put the
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question which the Muinister did not
answer categorically, I seek your
protectron, Sir. I wanted to knuw
the method, He answered the
method. Then, I wanted to know
whether he took into confldence other
trade unions apart from the Railway
unions as the problem is a national
problem and what action he could
take against the anti-national forces
He did not answer that. ... (Intcrrup-
tions). Anti-national forces Mr.
Moynihan knows. ... (Interruptions).

SHRI JYOTIRMOY BOSU: What
about Mr Subramaniam?

SHRI ATAL BIHARI VAJPAYEE'
Can you allow a member of the
House to call a recogmsed union as
anti-national”  (Interruptions). Is it
not a piovocation o the Raillway em-
ployees? . (Interruptions) May !
appeal to the Congress Members not
io precipitate matters?

SHRI PRIYA RANJAN DAS MUN-
SI: [ consider Shri George Ferncn-
des as** I say 1t.

SHRI SAMAR GUHA:
point of order.

I rise on a

SHRI ATAL BIHARI VAJPAYEE:
It 1s a most hemnous crime to say that
that he is** and all that ...

SHRI SAMAR GUHA:
opint of order.

I rise cn a

SHRI PRIYA RANJAN DAS MUN-
SI:** I say again....

SHRI SAMAR GUHA: Sir, till my
point of order is heard, I will not
sit down...

MR SPEAKER:
record.

I will see the

SHRI ATAL BIHARI VAJPAYEE:
He 13 repeating . (Interruptions).

ssExpunged as Ordered by the Chalr.
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MR. SPEAKER, It ls very difficult
‘or the Chair to regulate the pIo-
ceedings when you go on 1 this
manner.

Order please.

PROF. MADHU DANDAVATE:
There has been earher ruling by the
Chair. No derogatory reference
should Le made agunst anybody who
is not a Member of the House, who is
not in a position to defend himself
here. You have given a ruling in
this regard. ’

MR SPEAKER: I will sce the
record. I will make my vbservation
after that.

PROF. MADHU DANDAVATE: No
derogatory reference 1s lo be made tuv
anybody who 1s not present in the
House io defend humsell. A deroga-
tory reference has been made to
George Fernandes, saying that he 15**
Therefore, this should be expunged.

MR. SPEAKER: I will look nto
it,

SHRI SAMAR GUHA: On a punt
ot order. As representative of my
Group 1 have a certain responsibility.
Mr. Fernandes 1s the Chairman of the
Socialist Party which has bern  re=
cogmsed by the Election Con-
mission as one of the recog-
mised mnational political parties of
{hi< country. He 1§ the convener of
the National Committee of Rauway=~
men; he is the President of the AIRF.
This is not a matter to be treated
light-heartedly.  The hon. M-pnber
who is a youngest member of the
Congress Working Commitiee 18 eX-
ceeding his hmit.  You should ex-
punge his remarks.

MR. SPEAKER: I musi say that
Mr. Vajpayee and some other Mem-
pers have pointed out that Mr, Munsi
used this language,— describing some
gentlemen like that. I will see the
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record. If he has used that word, 1
will ask him io withdraw it....

AN HON. MEMBER: He has uséd
that word.

MR. SPEAKER: If he has used
the word, 1t 1s not in good taste.
We have many differences; we are
after all people of the same country.
‘We may agree or may not, agree, we
should not use such kind of langu-
age... .

SHRI PRIYA RANJAN DAS MUN-
SI I am 4 student of democracy
and I am always prupared to learn
frum you

MR. SPEAKER: You are a Mem-
ber of Parliament, you are nol a
student ...

SHRI PR'YA RANJAN DAS MUN-
SI: He incites the boys saying, bura
the railways and killing people in thus
country. .

MR. SPEAKER: I shall not adow
this word. Such word, whether you
use it intentionally or madvertentiy,
just hke a wind blows, has a veiy
decp meaning. And, to use such
words to each other or to the person
with whom you do not agree or diffe:
from hum, is not proper. We do not
agree with the method and to call
him like that.

SHRI SAMAR MUKHERJEE: Mr.
Spcaker, Sir, the stalement by the
hon Minister is absolutely false.

MR. SPEAKER:
put your question ?

May I ask you tJ

SHRI SAMAR MUKHERIJEE: Sir,
the statement made by him is false.
It is meant to confuse the people.
He has said that out of eight de-
mands Government have conceded six
demands.

e*Expunged 8s Ordered by the Chair.
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May I ask the Mimster whether
the concession 1n regard to the de-
mands tor the supply of 1oodgrains
are tne same which the Coordination
Committee demanded? Is it nol a
fact that you nave conceded only tor
the fair price shops. That means fair
Piice shops without stocks. Thatl 1s
the cxperfence Their demand wra.
that the railways should be consi-
dered as a separate food zone and the
Railway Administration should tokc
tul] responsibility of supplying the
fundgrains at subsidised rates. o, to
ca'l this as a ‘concession’ and  aa
‘agieement’ 1s a false statemend.

The second thing 1s this, They
have said that there has been some
agreement regarding jub Evaluation
Comuuttee. Was this the same dge-
mand put by the Coordination Cowui-
mittee®  Your concession 1s that .he
Joh Evaluation Commutteie wul be
accepted within the framewois of
the Pay Commussion’s recommeada-
tions But, the Co-ordination Com-
mittee categonically told that thi
cannot be within the tramework of
the Pay Commission’s recommenda-
Lions The whole of the Central
Government employees have totally
1ejected the Pay Commission’s re-
commendations Therefore, when you
say that their demands have been
conceded, is it not a false statement?
Is it not that you are failing in your
duty Similarly, there has been no
cvoncession to the actual demand
made by the Coordination Commilitee
Will you clarify the position?

SHRI MOHD SHAFI QURESHI
Bir, the concessions to the tune of
Re 80 to 90 crores havei been given
during negotiations. With regaid to
foodgrains, ,the demand was that the
same should be supplied at subsidised
rates which, the Government, was not
In & position to aceept But, the
Government was ready to have fair
‘price shops wherever the population
of railway employces exceeded 300
We said we were prepared to set up
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tan price shops. We are Prepared to
permit the Umon to alluw werr
people to man these fair price sheps
We had a discussion with the Minis-
try of Food and, earlier, we had ccimi-
municated with the States Chiet
Minusters who assuied us that the fair
price shops would have full stocks
We wanted to set up a permanent
lhaison committee between the Siat
Governments and the Raiways tu
see {o 1t that the fair price shops pro-
vided at wvarious places are fully
stocked. (Interruptions),

MR SPEAKER, Please sit duwn

SHRI MOHD. SHAFI QULESHI!
With regard to Jobhy Evaluation Com-
muttee, earlier I have said toal tncw
demand was that there should be a
Job Evaluation within the Rallways
and, pending the results of Lhc job
evaluation, there should be 76 nur
cent increase m the wages of the
railway workers We accepled n
principle to set up a Job Evalua-
tion Committee 1mn which all the
Members of the Coordination Com-
mittce and the Raillway Board can sit
fogether and c¢an find oul and decide
as to what type of 10b evaluation they
would lhike to have. Gemerally ths
was accepled. You know thal I have
not made any false statement 1
have only stated thc faclual pocition
as to what the Government has smd
so far as the demands of the Railway
employees are concerned. I heve
said that they would be within the
framework of the Third Pay Com-
mission’s report.

That is the stand of the Govern-
ment.

SHRI N. K P SALVE: §8ir, excile
ment is not going to take us any-
where closer to the solution of the
problem and no sane thinking person
today wents disruption of the railway
services which is going to precipitate
the economic crisis. We would not
like the Government to succumb to
any un-principled blackmail. Is it to
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the knowledge of the Government
that there are amongst strikers anc
their supporters who are propagating
amongst railwaymen destruction of
railway property, lawlessness, sub:er-
sion, sabotaget and intimidation of
loyal workers? If it is s0 may i
know from the Minister what steps
are being taken to isolate Jhese pcople
from the loyal workers and secondly
what further steps are becing taken
tv ensure that the Joyal workers of
the railways are allowed to work un-
interrupted on the railways?

SHRI MOHD. SHAFI QURESHL:
Raalising that a general strihe in the
railways would bring in a 10t of
miserv and hardship to the country,
Government has decided that all
loyal staff wanting to work on the
railways will be given full protec-
fion and all cases of intimidation,
coercion and other criminal ac':vities
will be dealt with strongly by the
Government.

SHRI S. A. KADER: We are told
that from jail Shri George Ferrandes
has written a lelter giving fullest
authonty to the charming, _racicus
and swe¢pt ladv, Smt. Parvathi Krish-
nan. As she 1s not in jail and is
ouiside would not the Gowvernment
consider the possibility of sitling with
her and her colleagues and vvolve a
formula by which the coming genera!
strike may be avertad because 2 lady
of Ther stature will bhe conducive
and

SHRIMATI PARVATHI KRISH-
NAN: There is a National Coordina-
tion Committee—of which I am a
Member—which has categorically re-
fused to resume any negotiations
until and unless every single leader
is released.

SHRI MOHD. SHAFI QURESHI:
Sir, I think, the hon. Me¢mber Shri
S. A. Kader will have to revise his
opinion after seeing the attitude of
the lady
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MR. SPEAKER: Mr. Samar Guhg,
got up a number of times. I have
given the chance to others now.
Prof. Madhu Dandavate.

SHRI SAMAR GUHA: You are
purposely doing something, I notice.
I request that every Group Ileader
should be allowed a chance.

MR, SPEAKER: Yes; I have al-
lowed Prof. Madhu Dandavate.

SHRI SAMAR GUHA:
conducive, (Interruptions),

MR. SPEAKER: You have taken
already a lot of time of this House,
and everytime you get up,

SHRI SAMAR GUHA: Purposely
you are doing something.

MR. SPEAKER: I am doing it
purpusely because you get up everys
time,

SHRI SAMAR GUHA: You are
trying to avoid purposely; while you
have called some Group leaders. you
purposely avoid calling some other
Group leaders. It is not very digni-
fied You cannot expect the same
response from the others also. In
future 1t should be remembered.
(Interruptions).

MR. SPEAKER: What 1s wrong
with you? Please sit down. You get
up ¢verytime and begin to speak
whether I allow you or not, and you
come up with your observation. and
your questions, and now overlooking
that, because you have had enough, I
have called your colleague.

SHRI SAMAR GUHA: That is not
the question. (Interruptions), 1 do
not deserve to be in this House—even
for a second if I do not know how to
defend the Chairman of mv party, if
I do not know how to defend the
National Co-ordination Committee,
What for am I here if [ do not protest
against certain things which are affect-
ing them? : .

It is not
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It 15 my duty to bring the matters
here, and ] must defend them. That
is my purpose.

MR. SPEAKER:

some purpoSe here.
davate,

I am also for
Now, Prof. Dan-

PROF. MADHU DANDAVATE:
Mr. Speaker, Sir,—

MR SPEAKER: I hope your
getting up does not annoy him!

RROF. MADHU DANDAVATE:
Mr. Speakei, Sir, the hon. Mimster
in his first reply to Shri Bibhuti
Mishra has said that as far as the
Government is concdrned, even at this
stage, the Government is prepared for
negotiations and he has said that if
the negoliations were disrupted, it is
because he found from the uttcrances
of Shri Fernandes that he was mak-
ing preparations for a strikc I would
ke to know from the hon. Mimster
whither 1t 1s not true that on the
one side the Government, and on the
othcr side the Action Committee
memboers and  thewr  lvaders, were
carryv:ng on  nepotintions  without
prejudice to then night, the 1ight of
the Government to suppress the strike
and the nght of the negotiators on
the pait of the union to carry on the
preparalions for the strike, and in
view of this, will he be prepared even
al thi~ stagr- 1f the negotiations are
to be carried on by the Committee the
majority of whose members are be-
hind the bars, and if he 1s really
serious about the negotiations rathe:
than rawning these encuses and the
bogey that he was carrying on a cam-
paign for the strike—to see that all
the Jeaders of the Coa-ordinatron
Committee are released so that they
alone can meet and decide whether
to carry on the negotiations or not?
I want a categorical answer  Shri
S. A Kader said that Shrimati
Parvati Krishnan may be consulted,
since she is a charming personality
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But although she is charming, as he
said her charms are not sufficient to
carry on thel negotiations and a ful-
fledged committee is needed for carty -
ing on the negotiations, and therefore,
will be first release unconditionally
all the leaders and then start nego-
tiations with them?

SHRI MOHD. SHAFI QURESHI:
It is true that the Governmnent was
making pieparations to meet the
strike situation which has been created
by the umion by giving a call for a
general strike on the 8th May. It wa-
made clear to the union that the
Government is preparced to negotiate
and to have a negotiated settlemcnt
across the table. I even suggested
that let us not keep the problem 1n
the middle and let us all sit on the
onc side and have theg problems on
the other, because it is a matter con-
cerning the employers and the em-
ployees

Now, that is another aspect ol the
problem, namely, the statement
that he was 1sswing fiom day to day.

PROF. MADHU DANDAVATE
What preparations were you making:
Mr. Indrant Gupta had placed before
the House what preparations yov
have made,

SHRI INDRAJIT GUPTA:
about your preparations?

What

SHRI MOHD SHAFI QURESHI
Sir, on the negotwating table, onc
parly was absent and that party 1s
the people of this country. We cat-
not let them down. Whatever action:
we have taken, we have taken in the
interest of the communily and in the
interest of the economy of this coun-
try Now. Sir, Governmemt's stand
is, we are prepared to discuss the
matters with the leaders of the trade
unions provided they withdraw the
strike notice.
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PROF. MADHU DANDAVATE:
He has not replied to my question.
1 asked a categorical question. They
were goimng on Wwith their prepara-
tions to deal with the strike, as Mr.
Indrajit Gupta had put forward be-
fore you. The raulwaymen were also
' pieparing for the strike Both gides
were prcparing, How can they now
put a condition that they must with-
draw the strike notice?

SHRI JYOTIRMOY BOSU. 8, I
‘would hike to put a question

MR SPEAKER I am not bound
to accommodate every gentleman I
cannot accommodate all of you After
so many Members from this side, I
must go to the other side also They
have their pomnts of view Why don't
you allow them?

SHRI JYOTIRMOY BOSU: I want

to put a sunplementa.y

MR SPEAKER: Your leader has
aheady put it

SHRI JYOTIRMOY BOSU: How
many questions they have put so far?

MR SPEAKER: Less than the

Opposition
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SHRI SHYAMNANDAN MISHRA
Sir, I want to know whether the
Government 1s now prepared to refer
the question of bonus formally to the
Bonus Review Commitiee and whe-
ther the recommc¢pdations of the
Bonus Review Committee would be
binding on the Government Secon-
dly, I would lke to know whether
the Government 1s prepared to accept
the unamimous demand of the Oppo-
sition that i order to pave the way
for the settlement of the problem,
all the leaders must be released
forthwith These are the two ques-
tions

SHRI MOHD SHAFI QURESHIL:
Sir, on the bonus issue, our stand is
very clear The matter is pending
before the Bonus Review Commuittee

SHRI SHYAMNANDAN MISHRA:
No They have not formally proposed
1t to the Bonus Review Committee
You have not

SHRI MOHD SHAFI QURESHI:
The Bonus Review Committee Iis
seized of the matter

SHRI SHYAMNANDAN MISHRA:
Then, how did the Prime Minister say
that this matter cannot bel consider-
ed You must make a categorical
statement

SHRI MOHD. SHAFI QURESHI
The Bonus Review Commttee is
seized of this matter The Federation
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possibly my‘ lead evidence before
the Bonus Review Committee. They
have led their evidence before tha

Bonus Review Committee, Now,
whatever the outcome of the
consideration by the Commission,

Government will consider it; not that
the Government would be bonnd by
it.. Regarding the second question.
unless and until the strike notice is
withdrawn, there is no question of
negotiation.

SHRI SHYAMNANDAN MISHRA:
You are creating conditions for
chaos. ... (Interruptions).

SHRI H. M. PATEL: it seems that
we have missed the most imporiant
consideration in these questions und
answers, namely, whether we want to
avert the strike or not. The Minster
says that the unions should not make
this a matter of prestigee. @~ May I
make the same appeal to the Gevern-
ment not to make it @ matier of
prestige? The condition that the
Minister wants 18 something 1mposei-
ble, namely, until they withdraw the
strike motice he would not discuss
with them. Instecad of layiug domn
any such condition, I would suggest
that the Jeaders.... (Interruptions)
1 would sav this. Let the union: not
fix a time-limit like 8th for the strike;
let them posipone it to a further date.
In the meanwhile, let the Govern-
ment release the leaders irom jail and
resume the negotintions. My uppeal
to the unions would be ‘hat the date
limit of 8th should be removed, while
the strike notice remnins, so that
additional time is given for resuming
the negotiations. Bath sides should
dispense with prestige.

SHRI MOHD SHAFI QURESHI: The
Government does not stand on pres-
tige. That fact that the Government,
even after the strike notice was given
to the Government, started ncgotia-
tions with the Railway union leaders
amply demonstrales the Government's
intention. The Government 1s not
standing on prestige. Otherwise, we
would have said no to the discussions.
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The suggestion made by Mr. Paiz] is
for the consideration of the unjon
leaders.

MR. SPEAKER: There 15 no time.
Even then, I am allowing Shrimati
Parvathi Krishnan.

SHRIMATI PARVATHI KRISH-
NAN: The Minister has made a state-
ment that 6 out of 8 demands are
being conceded by the Government.
It has not conceded a single demund
put forward by the National Coordi-
nation Committee. 1 would like to
know, when statements are being
made that 6 out of 8 demands are
being conceded, whether it is not a
fact that those are the demands of
one of the recognised fedzarations, the
National Federation of Indian Rail-
waymen and, therefore, the question
of concession of intractibility of the
National Coordination Committce does
not arise since the Government abro-
gated, abdicled, its position at the
negotiating table by arresting all our
people and by taking on a role of not
of an cmployer but of a pnlice'marr.

SHRI MOHD. SHAFI QURESHI:
The question is very elear. It is not
proper for the hon, Member to keep
one foot on the sea and one foot on
the shore. In the Committee, she
has categorically stated that she is not
attached tg Mr. George Fernandes.
Yere, she is trying 1o show indcpen-
dence. I will pose a question to her:
Is she a part and parcel of the Coordi-
nation, Committee as an individual or
as an organisation? (Interruptiong).

SHRIMATI PARVATHI KRISH-
NAN: On a personal explanation, Sir,
Throughout, whenever the gquestion
has come up on the floor of the Hcuse,
whenever it has come up also through
the process of negotiations, it has
been made absolutely clear. ., (Inter-
ruptions),

MR. SPEAKER: I am sorry, tihe
time is already up.

Mr. Shankar Dayal Singh, let me
disten to her, (Interruptions).



31 Oral Answers MAY 17, 1074 Oral Answers 32

SHRIMATI PARVATHI KRI- SHRIMATI PARVATHI KRI-
SHNAN: The Deputy Minister has SHNAN: I am really amazed. What
become.. (Interruptions), an amount of distortion they sre

SHRI HARI KISHORE SINGH: On
a point of order.

SHRIMATI PARVATHI hRI-
SHNAN- I am not yielding. ... (Inler-
ruptions),

MR. SPEAKER: She just wanted to
have half a minute.

SHRI S. A. SHAMIM: Sh~ was
asked a question and naturally she
hus to reply.

SHRI INDRAJIT GUPTA: He has
directed a question to her, Sir.
Naturally she should get an oppor-
tunity to reply. Why are they shout-
ing like this? They do not have the
guls 1o hear_her 1eply.

SHRI C. M. STEPHEN: He has 1isen
on a point of order. That shouid be
heard first.

ME SPEAKER The Minmsier has
asked her a question to which she
wunts to give a 1eplv.

SHRI N. KX P SALVE: 9a a point
of procedure (Interiuptions),

SHRI H N MUKERJEE: The
Leader of the House is sitting . Why
don't you stop them? What are they
doing on this side? (Interruptions).

SHRI C. M. STEPHEN: We know
our business.

MR. Suveaker: Already ten minutes
have passed. The Question Hour
ghould have been over. I just wanted
to listen for halfl a minute and then it
would have been over....

SHRI A. P. SHARMA: He has rais-
ed a point of order.

SHRI C M. STEPHEN: I am on a
point of clarification The CGuesticn-
Hour s over. If a Member raised a
point of order, should he not be
heard?

indulging in? He has wrongly quoted
my leader, Shri Dange, even un the
floor of the House. I do not want to
join issue with him. But this ia done
on the floor of the House and it is
very serious. I had raised it earlier
with his senior colleague who ia now
sitting there, absolutely tongue-tied,
as to who is negotiating with him. 1
wanted at that time a clarideation.
Was 1t not the National Co-ordination
Committee that was negotiating, not
just Shri George Fernandes gud
whomsoever he chose to ;0 with him?
We were a responsible body. That
he has admitted. He has admitted on
the floor of the House that the Indisn
Railway Workers' Federation would
be negotiating. He has admiited thet,
When the negoliations siarted, he
said, ‘All right 1t is the Action Com-
mittee'. I want to know what the
meaning is, His is n loaded questicn
and he is trying to malign, slander
and misrepresent the whole National
Co-ordination Committeec 1 was not
there n the per<onal capacity, T wrs
not chowen personally. 1 was an
elected representative of Jlukbs of
railwaymen who are all i1eprescnied
by the National Co-ordination Com-
miitee Here is the reply.... (Infer-
ruptions).

MR, SPEAKER: The rjuestion hour
fs over.
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Sale of New Tools and Grinding
Stomes in Integral Coach Factory,
Perambur, Madras

*958 SHRI G. BHUVARAHAN:
Will the Mimister of RAILWAYS be
pleased top state:

(a) whether brand new toolg and
gnnding stones have been disposed
of as scraps during the second week
of March, 1973 in this Infegral Coach
Factory, Parambur, Madras; and

(b) it so, the loss incurred by Go-
vernment as a result thereof and ac-
tion taken to recoup 1t?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (3HR!
MOHD. SHAF! QURESHI): (a) No,
Sir.

(b) Does not arige.
Expansion of Bxisting Fertiliyer
Planis

*959, SHRIMATI ROZA DESH-
PANDE: Wil] the Minjster of PET-
ROLEUM AND CHEMICALS bhe
pleased to state:

(a) whether Government are delay-
ing augmentation of the capacities of
existing fertilizer plants;

(b) 1if so, the reasons thereof:

(c) whether another fertilizer plant
can come up in Madhya Pradesh in
view of raw materials available
there,
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(d) whether Central Governmen
have received any reguest irom the
State Government to this effect; and

(e) if s0, Central GoVernment's
decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) No, Sir.

(b) Doeg not arise.

(c) to (e): The Madhya Pradesh
Government have referred to certain
potentially suitable Jocations for set-
ting up of coal based plante in the
State. All such locations would be
kept in view m planning additional
capacity based on coal

Inclusion of Guntakal Division into
South Central Railway Zone

*gg0. SHR] Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
for the inclusion of Guntakal Division
of Southern Railay into the South
Central Rallway Zone; and

(by 1if so, Lhe
thereof?

salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

Research Cell to examine and elimi-
nate delay in Disposal of Cases

*g9g1. SHRI SIHIASHI BHUSHAN:

PROF. MADHU DANDAVATE:

Wwill the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether while laying the
foundation stone of the extension of
the Andhra Pradesh High Court

MAY 7, 1974
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building in Hyderabad on the 13th
April, 1974, he bad suggested that
every High Court in the countiry
should have & research cell to examine
and eliminate delay in disposal of
cases;

(b) if so, the salient features of

such proposals under consideration
of Government; and
(cy the time by which research

cells will be set up?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] M. R. GOKHALE): (a) Yes,
Sir,

(b) and (c) It waos merely a sug-
gestion for the High Courls fo con-
sider.

Steps taken to Democratise Indian Law
Institute

‘w62, SHRI B. 5. BHAURA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have taken
steps to democratise the Indian Law
Institute; and

tll:o) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): (a)
The Indian Law Institute is a private
body registered under the Societies
Registration Act XXI of 1860, The
Government do not propose any
change in the present set-up of the
Institute,

(b) Does not arise.
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Smpact of Shortage and rise in prices
of Petrol and Mokil 0Oil on Indnsries

AND CHEMICALS be pleased to state:

(a) whether the vpresent critical
shorlage and spiralling prices of pet-
rol and mobil oil are adversely affec-
ting the small scale industries run
with o1l engines 1n the rural areas;
and

(b) if so, whether necessary ins-
tructions are proposed to be issued to
the State Governments and oil com-
panies for meeting the oil require-
ments of these industries?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): (a) At present there is no
shortage of moter spirit (petrol) In
the country. This is however used
mostly as automotive fuel, and is not
generally used in industries, During
the recent oil crisis, world-wide shor-
tage of some of the lube base stocks
and additiveg has occurred and this
has affected temporarily the supply of
some of the lubricating oils,

-

(b) Does not arise,

Implementation of Santaldih Thermal
Power Station During Fifth Plan

*964. SHRI S. N. SINGH DEO; Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Planning Commis-
sion has approved a scheme for ex.
tension of the Santaldih Thermal Po-
wer Station for implementation during
the Fifth Five Year Plan period;

(b) it so, the main featureg thereof
and the total estimated most of the
project, and

(c) the names of the consultants
who have prepared the feasibility re-
port of the extension project and the
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amount that has been paid an settled
for preparing feasibility report and
rendering consultancy services?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C, PANT):

(a) and (b), No, Sir. A scheme for
mstallation of 1 X200 MW generat-
ing set as an extension to the power
station at Santaldith has, however,
een received from the West Ben-
gal State Electricity Board and
15 under examinaiion. The ar-
rangements for cooling water sup-
ply and for «coal for the ex-
tension scheme remain to be finalised.
The cost of the scheme given in the
scheme is Rs. 36 crores and may nave
to be revised, The scheme is not in-
cluded in the draft Fifth Plan propo-
sals.

(c) It is understood that the pro-
ject report was prepared by the State
Electricity Board and no consultants
were employed for the purpose.

Uniform Rate of Commissien to M/s,
A. H. Wheeler and M/s. Gulab Singh
Book Btall Contractors and other Con.

tractors .

+985. DR. KARNI SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Northern Railway
allows 25 percent commussion to M/s
A H. Wheeler and Co. and Messrs,
Gulab Singh and Co. as against only
10 per cent to other book-stall con-
tractors;

(b) if so, the reasons for this dis-
crimination; and

(c) whether it is proposed to issue
any instructions to the Northern Rail-
way to end this discrimination?

THE MINISTER OF RAILWAYS
(SHRI L. N, MISHRA): (a) As per
extent rules book gtall contractors are
not appointed on commission baczis on
the Indian Railways, -

(b) and (c¢) Do not arise.
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Opim for Modification of FA.CT.
agreed to by ¥rayon, Belgium

%966, SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: r

(8) whether Prayon, Belgium has
agreed to the claim of FACT Engi-
neering and Design Organisation for
the full cost of modification incurred
be FEDO in 1972

(b) if so, what was the total

amount of claim agreed upon by Pra-
yon; and

(¢) whether it waz subsequently
gettled later at a smaller amount?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND MICALS (SHRI SHAHNA-
WAZ AN): (a) and (b). Based on
the experience on similar plants, cer-
tain modifiqatiops were found neces-
sary in the c acid plants exe-
cuted by for M/s. Hindustan
Copper Limited at Khetri. According
to FACT, Prayon have agreed to pay
to FEDO full cost of modificptions due
in terms of the contract betwesn
PEDO and Prayon. The total amount of
claim agreed upon by Prayon is Rs.
1,70,000.

(c) Does not arise.
® § AN guw AWt qfedew
fafez wt

* 967, Sy SiFwr waww
sit fto Wo ek o

wr feaw i wwm ws
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Production of eertain
Fourth Plag

Medicines in

*068. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
ROLEUM AND CHEMICALS be
pleased to state:

(a) the quantities of Fursemide, In-
domethacin, Prelamine Lactate and
Cyproheptadine imported by MSD and
Hoechst with rates therefor during
the last three years;

{h) the prices at which the formu-
lations made out of the imported bulk
drugs were allowed to be marketed;

(c) was it brought to the notice of
Government thai these firms were en-
gaged in under-inveicing and over-in-
voicing in these imports and market-
ings, and

(d) have these wregularities on the
pari of foreign firms been referred to
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the Custom Ibtelligence gf fhe Fin- KHAN): (a) and (b), A statement is
ance Mtiistry? 1aid on the of the House,

mmwwammm (). Ne, 8ir.
MINISTRY OF PETROLEUM
LCTHEMICALE (SHRI SI-IAHNAWAZ {d). Doss not arlse
Statement
hmnponts
1971=72 1972-73 1973-74
Quantity  cif value Quantity cif value Quantity cif value
kgs. Rs. lakhs kgs. Ra hakh kgs. Re. lakhs
Punemide . 1184 20°14 1493 18-52 Nil
Indomethacin 1200 49'59 s4s 17735 Ni
Prenilamine lnctate 625 13'01 460 10'08 Nil .
‘{Cyprobeptadine ~No imports—
(b) 1. Fursemide (M}s, Houchst)
1970 Existing price Effective
Rs. Rs,
Lasix (40 mg)rox 10 TStrip 70" 00 36-67 23-5-73
10X25 170°00 82-50 »
n I ion 10x%2ml 10' 60 8-49 30-1-73
aection :o:x mmps 99°78 7217 "
2. Prenilaming Lactate (Hoechst)
Prices in 1970  Existing prices
w.e.f. 23-5-73
Rs, Rs.
‘Seqantin 10X 10 strip . 13500 89 00
3. Pdomethacin (M8D)
Prices in 1970  Existing
w.ef, 27-8-73
Capsules 25 mg. 10X 10 strip 53:30 44" 50
S0 ME. IOXI0Nm - . . . . 96 00 82-60
4 Cyproheptadine (MSD)
Paniactin 1010 Tabs. 5 . . . B 22°30 23°30
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Complaint regarding fallure of Ge-
neration Unit of Durgapur Station
of D.V.C.

*869. SHRI SAKTI KUMAR BSAR-
KAR: WIll the Minister of IRRIGA-
TION AND POWER be pleased to
state;

(a) whether any complaint has
been received gbout the failure of 78
M.W. generation unit of Durgapur
station” of D.V.C.; and

(M it so, nataore of the complaint
and the action taken to maintain nor-
mal supply to Calcutta by D.V.C, net
work? .

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). No complaint has been
received agbout the failure of any of
the 75 M.W. generating units at Dur-
gapur power station of the DV.C.
However, the D.V.C, has informed that
one unit of 75 M.W. of the Durgapur
power station was shut down due to
tube leakage in the boiler on the 22nd
April, 1874 and a second unit of 75
M.W. was shut down on the 23rd
April as some defects developed in
the supervisory control of the unit.
The first unit was put back into com-
mission on the 27th April and the se-
cond on the 25th April and bofh have
been working since theil

The Damodar Valley Corporation
has contracted obligation fo supply
rower 1o Calcutia, the earlier agree-
ment having expired in 1969. How-
ever, the Corporation has been sup-
plying power to Calcutta to the ex-
tent possible, after meeting the needs
ot the priority wseclors Ilike railway
truction, conl and steel. Cenerally at
the 550 M.W_ lcvel of generation the
C'uorporation has been supplying 50—
70 M.W. to Ca utla aud has agreed
io zupnly additional pewer up to 20
MW. when its generation exceeds a3t
M.W.

- e e s meam ww
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Findings of Oficial Committes om
Monoblock Concrete Sleepers

*970. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be-
pleased to state:

(a) whether according to an official
report, the programme for the manu-
facture of monocblock concrete sleep—
ers for the the Railways suffered a
three-year set back and heavy losses
because of adoption of 3 design not
suited to Indian conditions: and

(b) what action, if any, has been
taken on the said report?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Presumably the Hon'ble Member
refers to the report of the Comptrol-
ler and Auditor General of India.
The Comptroller and Auditor General
of India in his report for the year
1972-73 on the working of the Min-
1stry of Railways has pointed out
that adoption of design not adequate-
ly related to Indian conditions has
led to a set back of over 3 years in
the programme for manufacture of
monoblock concrete sleepers, No men-
tion has been made about the losses
in the report.

The matter is before the Public Ac-
countg Commitiee at present.

Non-Availabllity of Material Caused
Delay in Calcutta Tube Railway Work

*471, SHRI SHYAM SUNDER MO-
HAPATRA- Will the Minister of RATII~
WAYS be pleased to state:

(a) whether work on Calcutta Tube
Railway is being delayed due to non-
availability of certain finished steel
and other product which are likely tn
tome from U.S.SR.;

(b) whether there is an offer of the
gooas from Messrs. Krupps of West
Germany; and
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) it so, what is stapding in the
way of entering into agreement with
Krupps for speeding the work of
‘mw . £}

‘ HE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): 1) and (b).
No, Mir, .

(c). Doeg not arise.
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Use of Chemical Clearing Moethods
in Modern Power Plantis

*p73 SHRI C K. JAFFER SHARI-
EF Will the Mimster of IRRIGATION
AND POWER be pleased to state,

(a) whether Government have taken
steps to economise power and fuel
by adopting chemica)] clearing methods
in modern power plants,

(b) whether Government have tak-
en steps to orgamise a consortium of
industrialists to allow them jo sei up
power generating plants, and

(e) if so the salient features there-
of?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K C PANT).

(a) In a thermal power plant, the
heat energy in the coal/oll/gas is
transferred to water/steam through
heat conducting surfaces Efficlent
hent exchange requires clean inner
and outer surfaces as the heat trans-
fer has to take place through these
Absolutely clean surfaces, give a high-
er effiuency of heat transfer and lead
to economy of fuel

Prior {o commissioning the tubes
of the boiler are cleaned by acld/al-
kali washing so that mull gcale,
grease rust etc which may have
been present inside the tubes are re-
moved Any Yesidues/foreign parti~
cles which may yet remaip after such
cleaning aie removed bs blowing off
steam through the tubes to the at-
mos<phere The external surtaces of
the tubes are kept clean during ope-
1ation by <team soothblow of the sui-
faces 1In the modern power plants the
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mwntu is cycled through the
turbine-condertser and
afiid. Bome makeaid water ts bow-
owr requized. The modern thermal
power planis have waley deminerslis-
ing plants to supply highly purified
initial filling as well as the make-up
:r for the boiler. Only purified

r is utilised in the boilers, obvi-
ating any deleterious scaling or other
effects on the inside surfaces of the
Tubes. The condenser tubes are also
cleansd periodically by cilric acid to
remove organic matter and improve
heat transfer. Those  practices
adopted in all modern thermal power
plants,

(b). No, Sir.
(d), Does not arise.

Shifting of Stesl Fursace Uniis in M.
P. to other States, due to Power
shartage

*974. SHRIMATI SAVITRI SHYAM:

SHRYI CHANDRA SHEKHAR
SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased fo state:

(a) whether the steel furnace units
in U.P. are planning to shift to other
States in view of non-availability of
power; and

(b) if so, the reasons therefor, and

(c) the steps taken by Government
in this regard?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
{a) to (c). Omne electric furnace steel
unit operating in Uttar Pradesh has
sought permission for ghifting its ele-
ctric furnace from Uttar Pradesh to
another State. It is understood that
difficulties regarding power supply
have been given as the main reason
for this reguest which is under exa-
mination.

MAY 7, 1074
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Representation from Sub-heads of
Workshop Accounis Office, Ajmer to
General Manager, Western Rallway

9283. SHRI AJIT KUMAR SAHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether any representation Jdat-
ed 1st January, 1973 from some Sub-
Heads working in the Workshop Acco-
untg Office at Ajmer addressed to the
General Manager, Western Railway,
Bombay ig still pending with the West-
ern Railway; and

(b) if so, the reasong therefor and
steps taken by Government to get the
matter finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The information is being collect-
ed and will be laid on the Table of the
Sabha.
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Theft of Fertilivers trem FACT.

9334. SHRI VAYALAR RAVI: Will

1he Minister of PETROLEUM AND
CHEMICALS 'bé “pladill 'to Pite:

(a) whether a large ‘qtiantity of fér-
tilisers have been stoleéh from ‘the
FAET, Alwaye and cerialn emplo-
Yeap and officials are involved in it;

(b) i s0, what gteps have heen tak-
-en by Government to check the theft;
and

(c) action taken agsinst thgse in-
volved in it?

CHEMICALS
KHAN): (a) to (¢). On the mornng
of 11-3-1874, it was noticed that some
quantities of urea, ammonium sulphate
and mixed fertilizers were missing
from the Wharf godown, Immediately,
a complaint was lodged with the pclice
and a physical stock verification was
taken. The physical stock venfication
revealed a loss 3 tonnes of urea, 1.6
lonnes of amomium sulphate 0.8 tonnes
of muxed fertilizers. The value of the
fertilizers reported missing is about
Rs. 4820/~ The police have go far
arrested five employees of FACT and
one CISF personnel for suspected in-
volvement in the case. All six persons
have been suspended, consequent upon
iheir arrest, pending further police
investigation.

Contract aequireg by F.ED.O
9235 SHRI VAYALAR RAVI- Wil

the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether FACT Engineering and
Design Organisation has acquired any
major contract at any project recently;

(b) if so, the total amount thereof;

(c) the total projects at present
contracted by FEDO and the value
thereof?

THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (BHRI SHAHNAWAYZ
KHAN): (a) to (c). The information
is peing coliseted and will he placed on
the Table of the House.

Decision tg convert Departmental Lab-
our Courls into Full Fledged Courts

9288. BHRI Y. ESWARA REDDY:;
Will the Minister of LAW, JUSTICE
AND COMPANY AFFATRS be pleas-
ed to state:

(a) whether Government have tak-
en a decision to convert departmental
labour Courtg into full-fledged Couris;

(b) if so, the salient features there-
of;

(c) whether there is ap increase in
court fees and stamp duties due to
which common people cannot seek
justice; and

(d) if so, whether Government have

taken a decision to bring down the
Court fees and stamp duties?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) and (b). Labour
Courts are constituted under the Indus-
trial Disputes Act, 1947 for the ad-
judication of Industrial disputes relat-
ing to any matters specified in the
Second Schedule of the Act and for
performing such other functions as
may be assigned to them uader the
Aet. The procedure, powers and
duties of the Labour Courts have also
beep laid down in the Act. The ques-
tion of conversion into ful-fledged
courts does not arise.

(c) and (d) Court fees and stamp
duties except in regard to the Supreme
Court and Courts in the Union Terri-
torles, are the concern of the State
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Governments, So far as the Govern-
ment of India is concerned, there is no
proposal at present to reduce the Court
fees and stamp duties.

Ameunt recovered from ticketicas
trwvellers guring 1972-73 and 1973-74

$237. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RATL~
WAYS he pleased to state:

(a) whether the amount recovered
by the Railways from ticketless tra-
vellers during the year 1973-74 is far
too less as compared to the year 1872-
78 though the number of ticketless
travellers hag increased; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
There 15 only a marginal drop i1n the
monthly average of the number of
ticketlecs travellers detected and the
amount recovered from them in 1973-
T4 as compared to 1972-73. The month-
ly averages have been takea into
consideration, because figures for 1873-
74 are available upto the end of Jan-
uary, 1974 only.

(b) does not arise.
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Ex-Managing Direcior of Hindusiap
Antibiotics Limited joining M/s John
Wyth

9242, SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Ex-Managing Dir-
ector of Hindustan Antibioticg Limited
has joned M/s John Wyth =as an
Adviser,

(b) whether some negotiations with
these companies and their associates
for a collaboration agreement for the
manufacture of Ampicillin by Hindus-
tan Antibiotics Limiteq were mainly
done by this gentleman and if so, the
broad features thereof;

(c) whether because of the role
played by this Ex-Managing Director
of Hindustan Antibiotics Limited the
agreement arrived at is in the best
interest of M/s John Wyth and 1s not
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pnaficial to, Government Undertak-

¥
" LI

{d) the salient featuves of the agree-
ment ang what steps Govesnment pro-
Bwse to undo the harm done to the
public undertaking and to the Indian
settor of Industry; and

(¢) how many Indian firms had ap-
plied for Ampicillin manufacturing
-and the reasong for turning down their
Droposals?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir, a3 a consul-
tant on M/s. John Wyth Ltd.'s Dyos-
corea plantation at Bangalore,

(b) The sajd ex-Managing Director
was also concerned with the negotia-
tions. He retired on the 30th Septem-
ber, 1969, while approval of the Gov-
-ernment tp the collaboration agree-
ment was conveyed to M/s. Hindustan
Antibiotics Ltd. on 23rq January, 1971.

(¢) and (d). No, Sir. The agree-
ment secures for M/s. HA.L. techno-
logy from M/s. American Home pro-
ducts Corporation and their tachnology
and known-how 1n respect of Ampicil-
lin Anhydrous, Ampicillin Trihydrate,
Cloxacilun ang Phenethecillin subject
to the following conditions:

(1) Royalty at the rate of 5 per cent
of the net sales value of the finished
products;

(1) duration of the agreement will
be 7 years from the date of the com-
mencement of commercial production
of any one of the items mentioned
above;

(iii) Exports shall be permutted to
all countries except where the foreign
collaborator has existing licensing ar-
rangement for manufacture;

MAY 7, 1074
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HAL supply to 1
co%ﬁunm:nﬁ/wpw mw
ries in India such guantities of semi-
sy penitBlin in bulk sis B (they)
may fpom  kime 4o time opfes frem
I.ihALprovidrndM

(a) the amount of compound (s) in
bulk thus ordered for supply in res-
pect of any calendar year shall not
exoged an estimate of prespactive re-
quirement determined from time to
time by American Home Products
Corporation and/or its subsidiary(ies)
and submitted 40 HAL ang agreed to
by HAL ang the party to be supplied;
and that

(b) the compounds 1o bulk will be
sold to American Home Products Cor-
poration and/or its subsidiary(ies) ot
reasonable prices and <hall be such as
to permit competiti:n with HAL on
an equitable basis, and that

(c) HAL shall not be hable to pay
royalty on such sales made to e-
rican Home Products Corperation or
its subsidiary(ies) in India.

(e). Out of the six applications
received from Indian parties for manu-
facture of Ammallin 3 were register-
ed by DGTD and other 3 applications
were rejected. In respect ¢f these
three applications, 2 were rejected as
these involved heavy outflow of foreign
exchange, and the third because the
party fajled to furnish requisite parti-
culars.

Freeze on Prices of
Products

Petroloum

9243. SHRI M KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have im-
posed freeze on the prices of wide
range of petroleum products;
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{b) if so, the facts thereof;

(¢) whether any of the oil compa-
nies have urged to reconsider this
pricing policy; and

(d) if so, the broad outlines thereof
and Government's response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CILIEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢), Government fix
ihe celling selling prices of products
like kerosene, diesvl o, peirol, etc,
which are called bulk refined or tor-
mula ptoducts. There are a variety of
non<formula products for which prices
are fixed by the oil companies them-
selves

Jn the wake of the steep increase in
the prices of crude oll 1n January
1974, instructions were sent to the oil
companies to obtain the approval of
the Government for increasing the
prices of non-formula products beyond
levels prevailing on 20th January,
19%4. Subsequently, the oil companies
inclmading 10C, representeg that imp-
lementation of these mnstructions of
CGoavernment would create certain
problems to the oil companies. In
response to this, revised instruction
have been issued, whereby the ia-
creasas/decreases 1n the prices of non
formula products may generally be re-
lated to the increase/decrease in the
F.0.B. price of crude oil which |is
recegniseg by Government from time
1o time, for purposes of pricing of
bulk refined products and such other
authorised increases as are allowed
Ly the Government in the celling sell-
ing prices of products used for the
production jof non-formula products.
The quantum of statutory levies such
as basic excise duty will continue to
be reflecieq in the determination of
such price. Prices thus determined
shall be the maximum for fixation
within which it would not be neces-
sary to seek the approval of the Gov-
ernment
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Collaboration with Rumania

9244. SHRI M. KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether Government have a
proposal to manufacture oil rigy in
collaboration with Rumania; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Does not arise.

Distribution of Fertilivers Produred by
Private Sector Unitg

9245. SHRI GAJADHAR MAJHI:
Will the Minister ot PETROLEUM
AND CHEMICALS be pleased to
slate

{a) the nameg of fertiliser plants 1a
private sector which have been issued
letters of intent and licences for pro-
duction during the current year;

(b) whether Government propose to
organise the distribution of fertiliser
produced by the plants in the privawe
sector through Government's own
agencies or through the cooperatiwe
societies; angd

(c) whether Government are aware
that fertiliser is being sold at exorbi-
tant prices in the country, if so, the
steps proposed to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) During the current year
1974, the Letters of Intent have becn
issued to the following companies in
the private sector for setting up addi-
tional fertilizer capacity.
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S. N f the party Date of Remarks
No. ame o issue of

letter of

intent

1 Deltu Cluth & General Mills Co. Lid.

2 Nagarjuna Fertilizers Ltd .

3 Gujarat State Fertulizer Co. I td. .

£y

Mysore State Industrial Deve lopn ent
Corpn, Limued . ) ) .

I

28-1-74 Further substantial eapension of
therr exsting ferulizer plamt
at Kota in Rajasthan.

30-1-74 Yor the establishmint of a new
fertihizer plant at Kakinada mn
Andhra Pradesh.

16-4-74 Substantial evpanuon of their
existing icrubizer plant at Baro-
da in Guarat,

L:stablishment «f a new ferulizer
mdustrial vndertaking at  Man-
galore in the Kainat. ka State,

20-4-74

¢(b) It is tbe intention of Govern-
ment to increase the ghare of coopera-
tives and other institutional agencies
for the distribution of fertilizer produ-
ced indigenously.

(¢) The maximum sale pnce of
major mitrogenous fertilizeys, wviz.,
Urea Amm. Sulphate and Calcium
Amm. Nitrate have already been fixed
under the Fertilizer Control Order
1957. The State Governments, who
have been vested with powers under
the Pertihzer Control Order, take ac-
tion to ensure that there is no black-
marketing in fertilizers. The State
Governments have been advised to be
viglant in this regard.

Lapse of Rural Electrification Schemes
and Allocation in States

9246. SHRI DHAMANEKAR: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether many of rural electri-
fication schemes in the country have
been given up and several States have
allowed their allocationg to lapse; and

ib) if go, the reasons therefor?

—— —

THE DEPUTY MINISTER IN THE
MINISTRY OF IRR!GATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD). (a) and (b). The programme of
rural electrification i1s formulated by
the State Governments’ and financed
out of their State Plan Quilays,

Rural Electrification Schemes are
also posed by State Electricily Boards
for loan assistance to the Rural Elec-
trification Corporation Ltd., a public
sector undertaking set up by the Gov-
ernment of India After the Sche-
mes are sanctioned amounts are dis-
bursed 1n instalments according to the
physical progress of ihe Schemes. The
different schemes sanctioned by the
Corporation are at different stages of
implementation. No scheme has been
given up amd no amount has lapsed.
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Impact of Faulty Distribution System
of Furnace Oil on Industries in

Punjab
9249. SHRI MOHINDER SINGH
GILL:;
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether furnace o¢il shortage
caused by the faulty distribution sys-
tem of I.O.C. and other oil-selling
agencies has very seriously affected
the industrial eeclor in Punjab;

(b) whether many bogug concerns
are procuring oil from 1.0.C. and other
agencies ang selling the same in black-
market reaping rich profits; and

(¢) if so, whether Government have
received any representations from the
State’s industrial units to revize its
policy of oil distribution?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Guidelines for distribu-
tion of available furnace oil are laid
down by the Standing Committee on
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Furnace Qil constituted by the Gov-
ernment. Oil companies including the
IOC foliow the distribution pattérn
decided by the Standing Committee.
According to these guidelines il com-
panies were meeting since January
1874 upto 90 per cent of customers
requirements based on their 1873 ofi-
takes. Faom May ounwards certain
specified industries will continue to
get 90 per cent requireinents as above
but cuts to other indusiries will be
increa<ed by a further IC per ceni.

() Government have since issued
Furnace Oil (Fixation of Ceiling Pri-
ces ang Distribution) order, 1974
which has come into effect from 1st
Apri] 1974. This Order prohibits sale
of fuinace ol by any pesson other
than a cealer and provides with the
necessary powers to the Stale Govern-
ments for taking action against black-
markeling and other malpractices

(c) Representation have been receiv-
ed from individual industrial units
from time to time with regard to the
system of distribution as alse require-
mems of individual units. These are
considered by the Standing Committee
,on Furnace Qil on the recommenda-
tions from the respective controlling
authorities and in line with the gene-
ral policy.

Betting up of an Electronic Complex in
Chandigarh

9250. SHRI MOHINDER SINGH
GILL- Will the Minister of IRRIGA-
TION AND POWER be pleased to
stale;

(a) whether a;, officer of the Insti-
tute of Designs of Electrical Instru-
ments along with a United Nations
expert recently visited Chandigarh in
connection with the setting up of an
electronic complex to boost the power
supply in the Union Territory; and

MAY 7, 1974
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(h)nso,whenwﬂlthhpchmebt
finalised and work started on the pro-

Ject? .

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Information is
being collecteq and will be laid on the
Table of the House,

Losg caused by gnti-social elements to
Railways during the last one year

TOMBI SINGH:
RAILWAYS

9251. SHRI N.
Will the Minister of
be pleaséq to state:

(a) whether Governmeni have as-
gessed the amount of losses caused by
anti-social elements to ger
trains and local shuttle trains in the
rural areas during the last year; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
MOHD. SHAFI QURESHI): (a) Yes,
Rs. 0.50 lakhs approximately.

(b) Anti-social elements committed
theft and damages of the ceach fitt-
ings such as, fans, bulbs, dynamos,
etc. at opportune moment and places,
particularly at wayside stations of the
rural areas, where Railway Protection
Force Staff are not posted.

we TR Wil Wy (STer Lok g
fw qifeee) @ Wi

9252, Wy mmm T
T qAT g FATT FY HAT HI7 o

(%) ®=n " ¥Wq wEard &9
(W= W gl nefamas ) &
229 23 %I, 1974 TN FN wOT



6s

10 ¥ wifgw  weiem 7 qifa foly ol
Wil ¥ gor & aga o @i A E;
W

(=) ﬂ:m,ﬁrmﬁrqﬂ?ﬁ
W ¥ Wi ST 9T ATETC A T AT

it B 3?

v siwrer ¥ 9 W (s e
i Rl) : (v) Sfra

(@) =T 7 9F R E —

(1) #wea =& FHATD AT AT
HTgAT 37 AT |

(2) = wd=fvar w1 a9
fagT smar |
(3) Hix 77 v fam a=mar

-

1L S|

(4) myafem wfaar wtc wq-
gfam stw-anfAat & fam srveqor
A sy ar 73 # 3o
FIET 977 WA )

(5) gt wamfai o1 enar-
07 e fam

(6) Wy wmza =1 far &
mg ¥ e g -

(7) w3z *faur fovzm e <nre-
e & wfva (77 17 w7l v
& T T safr a1 G-
ForfFarng | 7| T & fag
Afafas =it afea of &
st 1 seafw Ja+ qfa
& s arfe 3=y afefa=mar
[{l\'n qq'o ifo, q’ﬂ'o mfc iﬁ'o
I wwrdr [ fasit st &
Feafat # ofcafena ¥ aqae
N o 7= 1 wgmE w9

Written Answers VAISAKHA 17, 1896 (SAKA) Wniten Answers g5

wgAt # e ¢ oz @
% 3fg & fag fraty gorwin
T ot g€ wrra ¥ Wt
R farg o faeg e &
WTETT 9% fagr oy

(8) = wiwfet o) - |
aifaw wigwrefed omd ) lq-
wre W wdre frast 3 yror
® afaam R @ 311 Fuger
TR FWET fwar o v
AT &ﬁﬁmﬁrﬂww oy
HTAT I |

(9) wfvad & wfufrrs 5t
e famar s

(10) mfgat & orw ot ar g
waIfEy w1 Fer wer faay
T |

(11) ™ & 7 Sfrar 7
T2 3 )

(12) v 7% ¥ FAfra) & daw
TAYIHAT 9T Tife A
aawf%maﬁga@maaﬂm
= sfwEl 1 10,000 599
a= &1 miyw wrasi aw orews
a1 gz & w7 AR s wv
F fagivor & fao 84 fafre
TAH 9T gz & 9 |

(13) n7 FraE HwH & 409
g1 =ifed WR sdw wfre
AT s smemfes g
wAT ST |ifge 1 afy
=f@ it g e gaman ol &b
I LT wifaw W faar s
’H’lfﬁ'{ | ‘

(14) 3= &t ww N e
ey sy e



67

-

Written Answers

(15) Ej_rﬂﬁ st A wa i
¥ fwq mfeqi @ exry wrefaa
f&r sma =fgg |

(16) 3WF wgersd  TEARE
FETEET, TG, THoHTE o (o,
Ao Fo &ro ;So, FAFA!
F1 A A ATHC TFA FOFEN-
wdr feama war strar g |

(17) waer fafr & feod sy
FH £ FAAT JOTAT F 9f7-
g+ fFar ST AT I9F TIA
5l &F -39 F HAMT 9T
AT @il AT |

(18) #TTGX  HUTH F WATS F
gxz T FTO0 {57 T wreaE
Fr wafg & far Fa= rrw‘vrr
T & ST )

GF qE HWA-THA 9T IBA AT
2 gix 9% WFAAr ST SSWET &
arg fafew @<t 9 &7 SR ATA
St Fataa 91T GF TOHT 7T F1
dzat damaia gra g FLfearamar g
Sfeafaa |t 9T fa=re fFar war g
q gar emERIfE FRAE A i

& |

s ArN  affmwt gre W
mﬁtaﬁauﬁnﬁﬂ w1 fw

-

; 9253.w&mﬂsqm:

= 'wwraﬁugam?fﬂwm-

fx :

(F) ¥ TR T 977 379 wfqe
Ffat Y a1f fRw e &2 fw
dvwrar e gfagat F  amafot
gra 99w et 2 A frEvw A
fear S ; A

MAY 17, 1974

Written Answers 68

(=) afz zr, @t 3a% F0r FTIo

5 q

W AT # I W (s wEee
T ogwn) ¢ (F) W (a).
AT-AEFar greq gfAaaT & greq gear-
74t o7 an a7 fa=re fFar srar 2 7
T STTFRITF FLaTd w01 E

[

‘efrmm % ferans wi fraw afoie

9254, =t gFW W wIAW : FAT
feard st fagm welt ag Fam # 3o
war fF o

(F) w7517 =& auq Zfamm &
feard #< faga #7 F9-51F o afc-
RAEE LA U C iR

. (F) 3moamg feadr ofsam
e & farada §

() w7 AT H TET T A
T FEEHTL A FAAT el mgrrar
&, T T F 3w W F fag
fFaar waTAaT AR 41, W7

() faei aq 1974-75F "
= WY F wNd O9H. AETT A
faet fasfa  a@gmaar & #7 fa=1x
g ?

mgﬂ\'(ﬁqﬂmﬁm.
Wit (st fegree wew) (7))
ghaamom & wr€ ¥=Ng Taemd waan faga
qfegremT 7& & 1

(@) gfamr g st
6 faars =T 2 faq ofearsamay w7
AT A AR



() =T (T). TST AHATATF
- fqn Tl B A qaTaar 0w O
qF FEE F w7 H & ST F AT
g et fafosz =6, ofkaisaragqr
- fawre od F ag FErgE A S |
Ffeamrr T F1 ITHr 1972-73
X 1973-74 7 ATTF JIHATAI *
faq & 7 F=Epr FzrAaT fAeT wFT H

e

FIT w7
1972=73 . 16.46
1973-74 . 15.99

TAF  WEfET, TRE 9. 49
FOT TTAHIT 12,92 FLITETT 57
fady &Y @grAT AT Al ¥ Ao
g faar afeaioaml & fag Froar&
qEe ATEE

ghamorr av=17 1 9% 1974~
[ 75 #r afas Fear F fag 15,99
FUT TTT T FAT FETAAT FT AT

t Fepar arar &

WE®Z H 1974=75 H FAH A

v Fafega

9255. *Y gFA W FIAA :

FT X HAT qF T AT FTF OF

(F) weroes & fadfw a8 1974

78 ¥ fFaw 77 gefe-gw A v
FeE g

(@) fFasr o& gt 5 faaioms

. ST T AET ATE A AT

() =zFrz 1 fasm 39 1974
75 ¥ TAST H AT QAT q4T IO
F frator a7 fFaar @5 w77 #7 frare
&

59 Written Answers VAISAKHA 17, 1896 (SAKA) Written Answers 70

W W # 39wt (st qgewe
TR FRE) (7) & ().
FAT FFLETFT A0 FEY E AT gAr oI
77 ¥ IV FTAT |

mﬁa@m«mam
1 T

9256. *t R A4 HGAW : FAT
¥ HAT A7 FATH FT FIT F47 0%

(F) Fza =1 § 77 97 fFaT
gt 77 faFAdr & 9Frw FoarIRy
S

(=) = faefrr a9 & 737 34T A1
FFA( T F (AT 747 FTATET FTTE
g, AR

(W) z7 FFE § FTHTTET ATET
TrHAT #47 F 7

W warem H 39 WA (s Ao
TR OFEM) : (F) wET W W
310 oAl F§ SAZFE] 7T fASAY
T A E

(=) 15 =29q0 F FrHrAl 9T
1974—-75 & fFa4T 7 I F7 wraw
3

-

(w) s7idr fasq Frezar avsT
fradft #1 acrd  wATE IS
Ft AT, AE wow @eAt a1 fawer
T &1 fa=re far s

-



71 Written Answers

Survey of Continental Sheif by
Bhell Interpational Petroleum
Company

9257, SHRI C. JANARDHANAN:
will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Shell International
Petroleum Company has conducted a
Seismic Survey in regard to the oil
prospects of the Continental Shelf
adjoining Kerala;

(b) if go, the broad features of
their report and the action taken in
this regard;

(c) whether Government have got
any information indieating two places
in Kerala where il is likely to be
found; and

(d) if so, the broad outlines of the
proposal and action taken or pro-
posed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

(b) As the work carried out by Shell
International was along widely spaced
lines, additional reconnaissance work
is required to delermine the petioleum
prospects and locate drillable struc-
{ures. Such work would be undertaken
by ONGC after the Seismic ship andl
equipment ordered by it is received
in 1975 and in accordance with the
priorittes that may be devided upon
by the Commission in respeci of va-
rious oftshore regions on comparative
merits.

(c) Yes, Sir.

(d) The places namely Varkala in
Travancore ang Vallangi in erstwhile
Cochin State were investigated, and
found to be not prospective.
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Public Notice given by Shriram
Refrigeration Industrics Limitegq to
Manufacture Electronic/Pneumatic
Gauges

9258, SHRI VARKEY GEORGE:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state;

(a) whether Shriram Refrigeration
Industries Lid, New Delhi have
given notice that it proposes to take
up the manufacture of Electronic and
Pneumatic Gauges;

(b) if so, whether Government are
aware that this Company belongs to.
Shriram D C.M. Group which is listed
as the monopoly group; and

(¢) what stepg are being taken by
Government to restrict industrial
activity of large industrial houses to

protect the interests of small and
medium scale industries already in
the line?

1HE DEPUTIY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). A
natice under Sertion 21 of the Mono-
polies and Restrictive Trade Practices
Act 1969 has been i1cceived on 11-4-T¢
from Shriram Refrigeration Industries
Limited to manufacture Electronic and
Pneoumnatic gauges The company he-
longs 1o Shriram Groun of companies.
Though it has not yet got itself regis-
tered under seclion 20 of th~ Mono-
polies and Restrictive T 1le Practires
Act, it has neverthrlese Leen found to
he registerable under the said Act.
Accordingly a show cause nofice has
heen issucd to the company on 30-1-74
asking 1t to seek registration under the
smd Act. The company has not as
vet applied for registration in response
to the said show cause notice.

(c) Information is being collected
and will be laid on tbe Table of the
House,
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Piling up of Naphtha at Cochin
Refinery

9259. SHRI RAMACHANDRAN
KADANNAPPALLL: Will the Minister
of PETROLEUM AND CHEMICALS
be pleased to state;

(a) whether naphtha is being piled
up in Cochin Refinery due to the
failure of FACT to lift it;

(b) whether this has resulted in
allowing down the production; and

(¢) if so, what steps are being
taken tp lift naphtha from the Re-
finery and enabling them to run at
full capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (¢). Due to
ceriain maintenance and operational
difficulties, FACT Cochin was not
operating at its full capacity during
March-April, 1974, and, therefore did
not lift naphtha to the exient it was
expected to do. Naphtha has, there-
fore, been accumulating in the refin-
ery's storage tanks bui the production
in the reflnery is not being slowed
down on this account as all available
steps like maximising gasoline produc-
tion, slopping of naphtha to crude,
coastal movement to other ports and
export of naphtha are being taken to
ense the situation.
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Supply of Lubricants by 10C to
National 011 Company Calcutta

9263 SHRI SAMAR GUHA Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether the Indian Oul Corpora-
tion Limutcd has been recently
directed to provide huge gquanfity of
Minersl Base ON Stocks and other
lubricant products to the National Oil
Company, Caleutta;

(b) whether thejr demand of m-
er¢bscd quota was earlier rejected by
the Indiapn O1] Corporation Lamited,

MAY 7, 1874
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Calcutta and Bombay for ‘ths Com-~
pany’s demand has never been bona
fide, and .

(c) the consideration for whigh the
recent sanction has beem accorded to
the said Company and facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) No 8ir, no such
directive has been given to the 107

(b) The information in this regard Is
being collected and will be laid on the
table of the House In due course

(c) Does not arise, in view of the
reply given to part (a) above

Hindi Version of Acts

1264 SIIRI S C SAMANTA Wil
the M1 sier of [ AW JUSTICE AND
COMPANY AFFAIRS be pleased tor
slate

(a) whether the authorised Hindy
version of the Motor Vehicles At 13
available,

(b) if not, the time by which it will
be made available, and

(¢) the particulars of the other Acts,
Hindi versions of which are at the
preparation stage or which are pend-
ing to be translated or which have not
been taken up for tranmslation so far?

THE MINISICR OF STATE IN
TIIC MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY). (a)
No, Sir

(b) An authenlic Hind: verfion of
the Act 18 hikely to be published in
the official Gazette in W\r four
months

(c) Apthenfic ILinl versions of 320
Central Acls are available Gut of the
remaining 400 Central Acts ip the
India Code, Hind: translations of 160
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Cesitral Acts have besn finalised and
are gt different siages of printing for
being submitied for authenticution
and publication. Work relating to the
preparation of Hindi versions of 25
Central; Acts is In progress Hindi
wversions of 215 Central Acts still re-
main to be prepared.

Comstruction of Over-Head Foot
Bridge at Kangra Valley Re-alignment
Project

I‘

9265. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of RAIL-
WAYS be pleased 1o state

(a) whether Government have re-
ceived any representations [rom the
Panchayals of Kangra District and
M.Ps. regarding construction of over=
head foot Bridge at the point change
No. 85850 on the Kangra Valley Rail-,
way re-alignment project which has
been diverted due to construction of
Pong Dam; !

{b) whether due to this daversion
some of the incoming public
thoroughiares have been closed
causing great difficulties tu the local
residents of that area, and t

(c) if so, what 1s the reaction of
Government in’this regardy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

(by and (¢). A path-aav cresses
the ahgnment at Chainage 5850. Since
the height of cutting 18 45" and site
conditions are very difficult here, 1t
is not feasble to provide a Foot-
over-Bridge at this location. How-
ever, a Foot-over-Bridge iz being
provided st Chainage 5080, where the
height of cutting is only 18. This

logation is only 860" away from the
Chainage 5850. ‘The path-way at
Chainage 5830 is proposed to be con-
nected to the proposed Foot-over-
Bridge at Chainage 5050, The public
using the path-way at Chainage 5850
can conveniently use the Foot-over-
Bridge at Chainage 5050, as a detour
to this extent 1s not abnormal in hilly
terrains. -

Deduction of Wages of Station

Masters, Assistant Station Masters due

to Non-Acceptance of Medica]l Certi-

ficates by  Authorities (Northeast
Frontier Raillway)

0266 SHRI B K DASCHOWDHU-
RY' Will the Munister of RAILWAYS
be pleased to state:

(a) whether the wages of Station
Masters and Assistant Station Masters
of Northeast Frontier Railway are
indiscriminately deducted by the
Noitheast Fiontier Railway authori-
ties at Tinsukia, Badarpur, New
Gauhati, Ahpurduar Junction and
Maldah town,

{b) whether in all the above cases,
excepting that of Alpurduar Junc-
tion, the Northeast Frontier Railway
authorities violated  the standing
instructions of the Ruilway Board m
accepting the Privater Medica? Ceitr-
ficatex and even the Railway Medical
Certificates, and

(¢) if so, the aclion taken against
the officials responsible for ordering
such illegal wage-cut 1groTing the
standing rTcgulations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRZI
MOHD SHAFI QURESHI): (a) No.

(b) No.

(¢) Does nét arlse.
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‘North Eastern Rallway

' '92687. SHRI BHOGENDRA JHA:
. Will the Minister of RAILWAYS
' "be pleased to refer to the reply given
- to Starred Question No. 138 on the
- *~'20th November, 1973 regarding de-
mands of All India Loco Running
Staff Association, North Eastern aml
state:

~ (a) whether the Association's Presi-
dent Shri M. S, Narasingham had sent
a memorandum dated 16th April, 1973
to the General Manager, North
Eastern Rallway; and

(b) if so, action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Proposa] for getting up or Power
Stations for Railways

9268. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state;

(2 whether any decision has been
taken on the proposal for setting up
three captive power stations for the
Railways; and

(b) i1 so, the salient features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ves.

(b) The proposals under considera-

tion consist of setting up of three cap -

tive power stations—ore each in West
Bengsl. U.P. and Bihar, inter-con-
nected with the grid system of the
Electricity Boards for economic
operation, to-provide assured power
supply for electric traction and other
important railway installations. In
addition it is also proposed to expand
the capacity of the Railways’ existing

mw'r 1974
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Power-Station at xaiv-n (Ml’
Feasitility stucies are mﬂl‘ n

" hand.

Arrest of an ASL of CLSF, st
Sindri Fertiliser Factory

9269. SHRI YAMUNA PRASAD
MANDAL:

SHRI RAM BHAGAT
PASWAN:

Will the Minister of PETROLEUM
AND CHEMICALS be. pleased to
state:

(a) whether an ASI of CISF.
was arrested at Sindri Fertilizer
Factory of the Fertilizer Corporation
of India recently; and

(b) if so. the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
Sir. Two AS.Is of CILS.F, posted in
the Sindri Fertilizer Factory were ar-
rested by the local Police alongwith
five employees of the Sindri Unit in
connection with the theft of a scrap
copper shell which took place on the
2nd February. 1074, The police is
taking further action in the case,

Recovery of Under Charges oo Lug-
gage Tickets booked from Lalru to
Saharanpur (Northern Rallway)

9270, SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether a gum of Rs. 13.60 was
recovered aa under-charges pn Lug-
gage Ticket Nos. 855920, 855917 and
855018 booked from Lalru to Saharan-
-pur, Northern Railway on 2nd Janu-
ary, 1074;

(b) if 3o, whether on further
check, a sum of Rs. 16.50 more was
realised as under-charges on the same
luggage tickets.at the Initiative of the
Supervisory Steff; and )
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(c) i 80,
matier?

sction takem in the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes,

(c) The staff held responsible are
being taken up. Instructions have
been issued to exercise freq checks
at Ssharanpur to prevent u ~charg-
ing.

Production ol certain items by
Mis May and Baker

9271, BHRI K S. CHAVDA' will
the Mimster of PETROLEUM AND
CHEMICALS be pleasad to -state:

(a) what is the licensed capacity of
M|s May and Baker Limited for Flagy!
tablets; i

(b) whether this Company is pro-

ducing in excess of the licensed
capacity;

(c) what was its production of
Flagyl during the last three years,
Jear-wise;

(d) whether there are Indian firms
Pproducing Metranitazole’ what are
thewr prices vis-a-vis the prices
charged by Ms May and Baker; and

(e) what are the remittances made
by this Company abroad during the
last three years year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c) and (e).

' Statement I the licensed
capacity of M/s, May & Baker Lid.
for Flagyl tablets, their produetion
and remittances during 1971 and 1972
is laid on the ‘Table of the House
{Placed in Library, See No. LT-6928/
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74). Figures for production and remit.
tances for the year 1978 are being col-
lected and will be laid on the Table of
the House.

(d) No other unit in the organised
sector is producing bulk Metronidazole.
Metronidazole tablets are produced by
other units also and prices approved
for them vis-a-vis May and Baker are
indicated 1n Statement II. [Plated
Library. See No. LT-6928/74].

Detention of Train No SG11 Up ia
Sealdah Division

9272. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:
Wil the Minister of RAILWAYS
be pleased to state:

(a) whether o the 18th April, 1073
train No. SG11 Up had to be detained
at Signal of Kalighat station in Sea!-
dah Division, Eastern Railway due to
tailure of a point which wag to be
negotiated by the said train;

(b) whether the Divisional Signal
and Telecommunication Engineer,
Sealdah, Eastern Railway travelling
by the said train instigated the travel-
Ling public to agitate against the
Assistant Station Master on duty and

also tock a leading part along with
members of public; and

(c) whether the matter was reported
by the A.SM. and if so, how the said
repor! was disposed ofr

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (EHRI
MOHD. SHAFI QURESHI): (a) 8G 11
Up wag detained on 19-4-1973 at U.P.
starter Kalighat Station not due to
failure of point but due to faiflure of
colour light signals,

(b) Divisional Signai ang Telecom-
municati-~. Engineer, Sealdah was tra-
velling by the said train. He did not
indulge in agitating the travelling
public aguinst the AS.M. on duty.
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(c) A report was sent by the ASM.
after examinng the detals of 1le case
ang necessary enguiries, the report has
been filed,
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Shortage of Life Saving Drugs and
Chemicals

9275, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of PETRO-
'LEUM AND CHEMICALS be pleased
to state:

(a) whether there is a dearth of life
savings drugs and chemicalg in the
country; "

(b) if so, the stes taken by his
Ministry to make them available in
adequate quantity; and

(¢) what measures are proposed to
be taken by his Ministry to make them
available at reasonable prices to
common man?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). No, Sir. Re-
ports of shortage in respect of certain
propietory drugs for which similar pre-

~ parations of other manufacturers are
| also generally available, are received
f from the State Drug Controllers from
‘ time to time. On receipt of such in-
formation, the manufacturing units
" are contacted and advised to emnsurc
continuity of supplies of such drugs in
the affected area. The manufacturing
" units are also assisted by the Govern-
""ment in resolving their poduction pro~
blems wherever such assistance is
necessary. . .
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(¢) By a resclution of 8-2-1974,
Government have appointed a Com--
mittee on Drugs and Pharmaceutical:
Industry which is headed by Shri Jai-
sukhlal Hathi. Its terms of relerence
inter alia include:—

“(vi) To examine the measures
taken so far to reduce the-
prices of drugs for the consu-
mer, ang to recommand such:
further measures as may be
necessary to rationalise the-
prices of basic drugs and for--
mulations.

(vii) To recommond measures for-
providing essential drugs and
common household remedies to
the general public, especially
in the rural areas.”

Inter Corporate investment for Indus--
trial Development in the Fifth Year-
Plan

9276. PROF. MADHU DANDAVATE
Will the Minister of LAW, JUSTICE"-
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Federation of Indian
Chamber of Commerce and Industry
nas called for a review of the poliey-
relating to inter-corporate investment
to seed up industrial development.
in the Fifth Five Year Plan; and

(b) if so, the reaction of Govern--
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW,. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) In considering applications for
inter-corporate  investments received
under section 372 of the Companries
Act, 1956, sufficiency of liquid re-
sources of the investing company, fin-
ancial position of the investee com-
pany and the éxtent to which the in-
vestments are likely to create condi-
tions conducive to the interests of the
concerned companies as well as 1o
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sthelr economic working and the bet-
terment of production are taken into
censideration, Intér-company invest-
.ments are not permitied where there
is a reasonable suspicion that they are
Prompted by speculative or malafide
purposes.

‘Establishment of a Noew Undertaking
for Manufacture of Caustic Soda by
Alumintum Corporation Limited

9277. SHRI P. GANGADEB Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

whether any proposals are made by
the Hindustan Aluminium Corporation
Limited for establishing a new under-
taking for the manutacture of caustic
soda at Dudm, Mirzapur District?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): M/s Hindustan Aluminjum
Corporation Ltd., Bombay had applied
in June, 1971 for setting up a new
plant for manufacture of 26,000
tonnes/annum of caustic soda at Dudh:
in the State of Uttar Pradesh The
application has been rejecfed

Drilling Oll by Foreign Powers from
Bombay High

9278 SHRI B, V NAIK Wil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether foreign powerg are for-
bidden from drilling oil in Bombay
High; and

(b) whether the sea-beds contro-
versy has any immediate relevance
to this country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, BSir.

(b) No, 8ir.

MAY ¥, 1074
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Agitation by InGian Ol Employess
Union of Eastern Branch

9279. SHRI BHOGENDRA JHA:

will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Indiun Oil Employees’
Union, Eastern Branch had initiated &
relay hunger-strike from 20th March
to 2nd April, 1974 at Bhubaneshwar,
Cauhati, Silliguri and Calcutta;

(b) whether the Union has de-
manded a high level Enquiry Com-
mission into the affairs of the
Corporation regerding drums contam-
instead of oil, corruption,

ing water

exhorbitant over-time payments, and
(¢) i so, Government's reaction

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) Yes, Sir.
(b). The Indian Ol Employees’

Union hus been submutting various
demands trom fime to time and has
also been reporting cases of sregula-
rities, corruption and other malprac-
tices i1n the working of the Lastern
Branch Cases of drums containing
water nstead of o1], overtime pay-
ments ete. have also been reported by
the Union It had also asked for se=t-
tmmg up a commission of inquiry into
the allegations of rampant corruption
by the management. Go-slow agitation
anq relay hunger sgtrike from March
25 was not however specifically against
any particular demand but in general
for settlement of all outstanding de-
mands.

(c) All such cases reporied by the
union have been investigated by the
1LO.C. and corrective action has also
been taken. Agitation by the Union
:l;l also withdrawn from 2ud Aprfl

4,
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9280 SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether the first Additional
Dastrict Judge of  Bhagalpur,
Shr1 Rampsh Pathak, vide his Judge-
ment in case No, §3/71 has held that
she Post-mortem report and evidence
of the Railway doctor of Bihpur was
reprehensible; and

(b) it so,
ahereto?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD (a) and
(b) The railway doctor only had given
first axd treatment to the inmjured
Post-mortem was not carried out bv
hm In fact while the injured was
still alive, he was referred by the rail-
way doector for further treatment to
civil hospital at Bhagalpur

Further information i« being collect-
ed and will be laid on the Tahle of
the Sabha

Allegations made by Indian Ol Em-
ployees Unlon Agrinst YOC Offelals

4281 SHRI INDRAJIT GUPTA
Wil} the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the Irdwan O11 Em-
plovees Union, Eastern Branch, has
made serious alleza‘iors of corrupt
practices ;n the IO0C; Marketing
IDvision, relating inter alia to trans-
port operations bv contractors, stores
and purchase pilferage of products
and supplying of water instead of oil;

(b) whether the Union has also
alleged that some of the officials res—
pousible are sona/relatives of Min.
isters and or ICS officers and

o

(c) i so, whether these and otha
allegations will be probed by an In~
quiry Commission?

THE MINISTER OF S8TATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) to (¢) Indian Oil Em-
ployees’ Union has been reporting
cases of irregulanties, corruption #nd
other malpractices of this nature in the
working of the Eastern Branch, It had
also asked for setting up & commission
of inquiry into the allegations of ram-
pant corruption by the management.
All such allegations made by the Union
from time to time have been Investi-
gated by the IOC and corrective action
taken as necessary

Indlan Oil Corporation Working with-
out Chairman

9282 SHRI'B S BHAURA:
SHRI ANADI CHARAN DAS-

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
<tate

(a) whether the Indian Oi11 Cor-
poration 1= working without either a
Chairman or a Managing Director or
a Financial Darector, and

(b) 1f so, the facts and reasons
therefor®

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) and (b) Orders ap-
poiniin; the Churman have been
mcued Necessary arrangements are
heing made to fill up the posts of
Managing Director and Finance Direc-
tor

Constructaion of Briige on the Loktak.
Project Site

9283. SHRI N TOMBI SINGH:
Wil the Minuster of IRRIGATION
AND POWER be pleased to state:

() whether Government are aware
that there 15 serious handicap to all'
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traffic on the Imphal-Tidim Road at
the Loktak Project site, que to failure
of Government to provide alternative
diversion b-idge during the construc-
tion of the main bridge on the State
High Way over the Canal;

(b) if so, the steps being taken to

remove the difficulties hefore the
:rainy season, R |

(c) whether Government appre-
_hended these difficulties earlier;

(d) if so, the precautions envisag-
.ad earlier; and

{e) if not, the reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (e). Two diver-
sions had been provided, one each for
light and heavy traffic respectively,
during the period of the construction
of the main bridge on the Imphal-
Tidim road at the Loktak HE Pro-
.ject site. The diversions have been
maintained in perfect shape to enable
smooth flow of traffic on the road in
~guestion, i®1

Shares held by Judges of Supreme
Court -and High Courts

9284, SHRI RAMCHANDRAN
KADANNAPALLI:

SHRI K. P. UNNIKRISHNAN:

Will the Minister of LAW, JUSTICE
_ANID COMPANY AFFAIRS be pleas-
+2d to state:

(a) whether certain judges of
‘Supreme Court and High Courts are
“paving shares in many private firms
and limited companies;

(b) if so, the particulars of such
judges; and

(¢) the number of those judges who
acquired shares during their tenure
in the office and the number of those
~who acquired shares before joining
“the Bench?
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THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) to
(¢). The Judges are not required to
declare their assets ang liabilities to
Government. Government have, there-
fore, no information in the matter.

Production of residual fuel at Koyali
Refinery

9285. SHRI P. M. MEHTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Koyali refinery has
kept up the production of residual
fue] oil at a level of 63,000 tonnes for
April and thereafter it has been
slashed by 9,000 tonnes under the
summer product mix pattern;

(b) whether the centre has approv-
ed of this pattern; and

(¢) if so. the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). The plenned pro-
duction and offer of LSHS for April,
1974 were originally £3,390 and 63,000
tonnes respectively. Subseguently,
production was revised to 58,400 ton-
nes and offer to 54.000 tonnes for the
month of April on account of the fol-
lowing:—

71} Relaxation .in HSD specifica-

tions.

(ii) Higher despatches of LSHE
in March, 1974.

(iii) Lower supplies of Anklesh-

war crude oil in April

The relaxation in specifications vtz
increase in pour point of HSD at
Kovali Refinery has been done with
the approval of Government, to meet
the increased demand for this product.
Increase in pour point of HSD results
in its higher production and lesser
production of LSHS,

T R R R T EEEEEEEEEEEEEESE NI
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9286. SHRI SAKTI KUMAR BAR-
KAR: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
Pleased to state:

(a) the present composition of Board
::d Diréctors of Dancan Brothers Limi-
1ea;

(b) the names of the principal
shareholders of the Company and

value and number of shares held by
«cach;

(c) the main line of the business
and the total paid up capital and the
asgets of the Company at present;

(d) whether the Company has been
«charged by the MR.T.P. commission
with indulging into rpestrictive trade
practices: and

(e) if so, the nature of

charges
against the company?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
required information regarding the
composition of Board of Directors and
particulars of prinicpal shareholders
of M/s. Duncan Brothers and Com-
‘pany Limited is given in the statement
attached.

() The main line of the business of
‘the company is “trading and invest-
‘ment”. The total paid up capital and
the total assets of the company are
Rs. 2.01 crores and Rs. 5.15 crores res-
pectively as on @1st December, 1972

{d) No, Sir.
{®) Does not arise.
STATEMENT

(a) the composition of Board of
Directors of Duncan Brothers and

Co. Litd,, as on 1st Bephmber lﬂtli
as m.lowl :
1. Sri Keshav Prosad Goanka.

2. 8ri Rama Prosad Goenka.

8. Sri Dharma Vira.

4. Sri Barendra Prosad Roy. -

5. B8ri Gopendra Krishna Mitter.

8. Srl Jashwant Pittambardas
Thakur.

7. 8rl Shashi Kumar Mittra,

(b) Principal shareholders of "the
Company with the number of shares
and their value held by each as per
the annual return made at 25-6-73. Is
given below:

Name of the Principal Number
shareholder of ordinary
shares
1. Walter Dancar & Goolricke
Ltd. London . . 20340
2. Bank of Baro'a. 18060
3. Jaipur Investment Co. Lud. . 11631

4. London & Lancashire Co.Ltd. 10043
5. S.G. Enginecring & Industrics
Lad. N ; . . 7110
6. State Bank of India 6098
7. Thc Coorla Sr'mnms & Wu-
ving Co, Lid. . 4840
8. Royal Iesurance Co. le. . 4477
9. Bank of India . 3380
10. Mercarulc Bmk u-\;ency)?vz.
Lid, 3199
11. Assam Doom Teu Cn Ltd
London 1904
12. Hope Tea Co.Ltd Lmdm 2904
13. Life Insurance Corporation of
India . . . . 3366
14. Mr. Jagdish Prosad Goenka . 1778
15. TheAﬂynmerTen Co..l.td.
London , 1452
16. Lanhpan'l‘n(:o Ltd :
. 1452
'I‘he I.mh Rnw Tea C-. Ltd.
on . . 1452
8. The Mnennhu Teu Co. l.td.
London 1408
19. Mr. Gouri Proud Goenh . rabx
20. Mr. Rama Prosad Goenks . 1023

Value of esch share is Rs. roof-caly.



$287. SHRI LUTFAL HAQUE:
SHRI 8. N. SINGH DEO:

Wil the Minister of LAW, JUS-
TICE AND COMPANY AFFTAIRS be
pleased to state:

(a) whether a number of comp-
laints have been received by Govern-
ment regarding misuse of compensa-
faon money by the Directorg to the
shareholders and others in the ersi-
while Banking Companres and if so,
broad features in this regard and
ﬂ%ps taken by Government to date,
an

(b) the compensation given to each
Banking company and value of assets
taken over through nationalisation
from each one of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) Some comp-
laints have been received alleging non-
distribution of compensation money
received by 4 Banks to their share-
holders and misuse of such monies by
the respective managements of the
companmics Inspection of the books
of account of 4 Banks, namely (i)
Indian Overseas Bank Limited (1)
Bank of Baroda Limited, (il1) Dena
Bank Limited, ang (1v) United Com-
mercial Bank Limited, is being under-
taken under section 209(4) of the
Companies Act 1956, with a view to
ascertaining as to how the compen-
sation money has been used Action,
as waranted by the farts which emerge
from the said Inspections will be
taken.

(b) The amount of compensation
fixed under the Banking Companiles
(Acquisition and Transfer of Under-
takings) Act, 1970 is given in the an-
pexed statement The value of assels
taken over through nationalisation on
the date of scquisition 1s not available

for the reagon that the date of acqui-
sition and the dates of closing of the
financial years of the Banking com
panies are different,

96

STATEMENT
Part () of the Question Part of
the Qg?uﬂm
§I. Name of the Banking Amount of
No. Companes. compenss-
t1on fixed
Barking
(Acquisi-
tion and
Transfer of
Undertak-
ngs )Ml
1
le.??n
crores).
1. Bank of India Limuted. 1470
2. Cenual Bank of India Limiud 17750
3. Bank of Maharashtra Limited. 230
4 Dena Bank Limuted. . 3°60
5. Umion Bank of Incdia Limted 3'10
6. Fank of Baroda 840
7 Indian Bank Limuted . 2'30
8. Induan Overseas Bank Limutce 2°50
9 Canara Bank Limitcd. . 3-60
. 10 Syndicate Bank Limited, 3-6o
17, Allshabad Bank Limated. 3+10
1z, Thmted Commercial Bank . 830
13. United Bank of India ¢ 420
14. Punjab National Bank Ltd. . 10°20

Meeting of World's major oil produc-
ing nations at Geneva

9288 SHRI NARENDRA SINGH"
Wwill the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state:

* (a) whether Government arg aware
that a meeting of World's major oil
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producing nations was held at Geneva
‘on the Tth April 1074 to decide on
giving cheap loan to developing eoun-
trieg hit by increased oil price;

t (b) if o, the outcome thereof with
particular interest of our country; and

(c) reaction of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.
(b) and (c). The meeting of the

World’s major oil producing nations
in Geneva accepted in principle the
neeq for the establishment of a fund
to help developing countries. No spe-
cific conclusion in this regard was,
however, reached at this meeting.

Workers rendered jobless due to non-
supply of raw material to Plastic
Moulders in Delhi

9289. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
that more than 1000 workers in the
Plastic mouldens trade in the Capital
have been without work for the last
one month because of non-availability
of raw material;

(b) whether the raw material had
been deliberately withheld to create
artificial scarcity and high prices; and

(c) if so, the steps Government
have proposed to ensure that raw
material is made available to them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢). This Ministry
has no information in this regard

g1

The plastic processing industry i
lt.:rmuthemtnmhm.
c

not kept pace with the demand and
imports are at a low level. The posi-
tion has been aggravated due to scar-
city of plastic resins and their high
prices in the world market.

Efforts are being made to increase
indigenous production and make im-
ports o the extent possible.

Modification of Boilers of Fuel-based
Thermal Stations (Baratuni)

9200. SHRI GAJADHAR MAJHL
Wilj the Mnister of IRRIGATION
AND POWER be pleased to state,

(a) whether Government have
proposed to modify the boilers at a
number of fuel-based thermal stations
(Barauni) and to make them suitable
for coal firing and providing them
with additional facilities for coal and
ash handling; and

(b) if so, the amount of money
sanctioned for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) Yes, Bir. The following
units are proposed to be converted
into coal fired ones including the umits
.in the power station at Barauni:—

-

Name of Power Installed capacity of
Station. units to be converted.
L]
Barauni (Bihar) 2 X1sMV | 130MV
2 xsnM\'}
Ahmedabad (Gujarat) 4 x:sMV} 120MV
2 x30MV

'nemm;) (Maharashtra 2 x62°sMV 126MV
tr

Diuvaran (Gujaral). 4 X63°5MV 254My




9% Written Answers MAY 7, 1

(b) The cost of conversion estimat-
ed sometime back in esch cese is
givan below:—

3, Batwand . R 17 lakhs
3. Abmedabad Rs. B85 ldkds
3. Trombay . Rs. 3s0-38%0 lakhs

(a) whether the World Bank has
revised upwards its earher estimates
of ol requirement of India for the
current year; and

(b) if so, the proad features there-
of?

THE MINISTER OF STATE IN THE

January, 1974. The survey
specifically address itself to
lem of India.

Assests of Industrial Houses and indi-
vidual irms for more than BRs 10
ocrorey

5292 SHRI C K. CHANDRAFPAN:
Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

() the present number of indus-
trial houses and individual flrmg in
our country having assets of mote
than Rs 10 crores; ang

Writton Answent 99

(b) their nemes, assels and pro@t
or loss for the yearg 1971-72, 1972-T8
and 1073-T47 .

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA). (a) According to
the Revised Industrial Licensing Policy
announcey in February 19073, under-
takings registered under section 26 of
the Monopolies and Restrictive Trade
Practices Act, 1968, La.

() undertakings which either bry
themselves or together with
their interconnected undertak-
ings have assets of not less
than Rs. 20 crores, thersby
attractng the provisions of
Section 20(a); or

(i) dominant undertakings which
either by themselves or to-
gether with thewr intercon-
necteg undertakings have as-
sets of not less than Re 1
crore, thereby atiracting the
provimons of section 20(b),

are conside-ed as large industrial
houses There are no other cnteria in
force at present for identifying large
industrial houses A statement show-
ing the names of all undertakings re-
gistered under section 26 of the MRTP
Act, 1969, upto 30-11-1973 was fur-
nisheg in the Lok Babha recently in
reply to Unstarred Qn. No. 4304 ans—
wered on 11th December 1873

(b) The MRTP Act does not require
the undertakings registered under sec-
tion 20 of the Act to furnish infor-
meation about the value of assets and
profit or loss from year to year.

Assistance sought by Karnataka for
Completion of Kali and other Projects
0203 SHRI C K. JAFFER
SHARIEF
BHRI K MALLANNA-

Will the Minister of TRRIGATION
AND POWER be pleased to siate:

{a} whether there has been wny
request from the GCovernment of
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Karnataks regarding the need to pro-
vide mere funds for the State Gov-
ernment to complety the Kall - and
other Projects which requires about
Re. 250 crores apart from the Rs. 1000
crores of the State's Fifth Plan; and

(b) if so, the Teaction of Union
‘Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD):” (a) and (b). A request has
been recelveq from the Karnataka
Power Corporation Ltd., (a Karnataka
Govt., undertaking) for financial assis-
tance for the Kalinadi Hydro Electric
Project only and iz under considera-
tion.

Licence issued to M/s. Hoechot Phar-
magoutioals Limited for impert of
vaccing against Marek’s disease of

poultry

9284. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether M/ Hoechst Pharma-
ceuticaly Ltd. has recently been given
an import licence for the import of
vaccine agamnst Marek's disease of
poultry; and

(b) if so, the facts thereof and the
Teasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) WNo, Sir.

{b) Does not arise.

Bhertfalis in preduction of D.D.T.
(Tech.) ang BH.C. (Tech)

9205. SHRI NARENDRA SINGH:
Will the Minigter of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there were shortfalls
in the production of DD.T. (Tech.)

10

and BHC. (Tech.) during 1072-73 and
1873-4:

(b) if so, the reasons therefor; and
(c) the percentage of shortfalis?

THE MINISTER OF STATE IN
THE MINISTRY OF PEIROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, 8ir. Pro-
duction maintained an upward trend
as can be observed from the follow-
ing figures:

Item Production (tonnes)
1972 1973

B.H.C. 17,330 20,380

D.D. T. 3.849 3.916

(b) and (¢). Do not arise,

Expansion programme of Rallways in
Madhya Pradesh

9296 SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) the salient features of the ex-
pansion programme of the Railways
in Madhya Pradesh during the next
two years and

(b) the proposals of constructing
new railway lineg and expansion of
existing ones under consideration ef
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
following important works are im
progress:—

1. New Lines
Guna-Maksi (New B. G. Line):

Construction of 193 Km. long B.G.
Mne at an estimated cost of Rs. 10
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crdres between Guna and Maksi in
Madhya Pradesh is in progress. A
length of 182 Km. of this line bas

MAY 7, 1974
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been completed ang it is expecied
that the line will be completed in
1975-76. . .

2. Doublings
Name of the project. Cost(Rs. date
‘afﬁ) inl..lkh-}w
1. Rairu-Sank . . . . . . 15-76 108:63 Masrch, 197s.
2 Sodagar -Dabra . 18:93 16174 June, 19745.
3. Bina-Katni Section remaining smgle line 86:74 86:74 Expected to be com-

portions.

pleted by 1
e 70 il

Riaresias, &

3. MAYORLINE CAPACITY WORKS.

Particulars of work

Cost in lakhs of Rs  Target date of com-
pletion.

(1) Itars: Yard-Provision
alitie .

Se -

.
(u) Bina-Provision of fiyo vre across BI?!-
hans; main line to Bina-Kota and
Jehsi bnes. . . . .

(w) Bacheli-Railway faciiies to serve wron ore

of sddinional fa- "

101°01 Not hxed
103 II Not fixed.
15 of Marzh, 75.
(Rly's “portion) ’
164 19
(Deposit)

4. Electrification

Electrification of Kirandul-Ama-
gura section as part of the Waltair-
Kirandul Railway  Electrification
scheme is in progress and is likely to
be completed in 1976-77.

(b) The following important gro-
posais are under consideration:—

NEW [LINES/CONVERSIONS

1. Dhalls Rajhara to Dantewara/
Jagdalpur

A Final Location-cum-Trafllc Sur-
vey for Dhalli-Rajhara-Jagdalpur
which will serve the Bastar District
of Madhya Pradesh is in progress. A
decision regarding its construction
will be taken after the survey is com-

pleted ang results thereof become

known.

2. Satna to Beohar:i via Rewa (New
B.G. Line)

A traffic survey for a new B.G.
line from Satna to Beoham vz Rewa
has already been completed and the
report is under examination. A deci-
sion regarding the comstruction of this
line would be taken after the report
18 examined from all aspects.

3 Compersion of Raipur-Dhamtari
N.G. Section into B.G.

This conversion is also being consi-
dered alongwith Dhalli-Rajhara-Jag-
dalnui n~w B G. line.



: 4. Hirdagarh to Ghoradungri '(Nr.»w
B.G. line).

A survey has been  carried out for
~construction 'of 73 Km. long line from
 Ghoradongri to Hirdagarh which will
- help in the development of coalfields
in that area. The reports are under
-examination and a decision regarding
Jts construction will be taken shortly.

5. Mahoba to Khajuraho
line)

(New B.G.

There has been a persistent demand
Aor construction of a railway line from
- Mohaba to Khajuraho. Provision has
~ been made for this survey in the
~ Budget for 1974-75.

- 6. Conversion of the northern portion
of the Satura N.G. Ruilway svs-
tem into B.G.

The traffic survey for the conver-
sion into B.G. of the northern section
.of the Satpura Narrow Gauge Rail-
“way System with its branches con-
- sisting of (a) Parasia-Chhindwara-
‘Seoni-Nainpur-Mandla Fort. (b) Ja-
~ balpur-Nainpur-Balaghat-Gondia “and
(¢) Chhindwara-Nagpur has been
completed and the report is under
 sexamination. Further consideration
. will be given after the report is exa-
‘mined from all aspects.

SURVEYS FOR LINE CAPACITY
WORKS

« 1 Traffic Survey to determine ad-
aditional line capacity work on Jukehi-
-Satna-Chhoki (250 K.M.).

2. Engineering-cum-traffic survey
-for doubling the line between Bilas
- pur and Anuppur (127 K.M.) includ-
- .ing avoiding line at Bilaspur.

3. Traffic-cum-Engineering Survey

- "o estimate the requirements of traffic

over the following important coal
warrying routes:—

(i) Bina-Ruthiyai-Malksi.

' (ii) Bhopal-Ujjain-Nagda-
— Ratlam-Godhra,
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106
(iii) Godhra-Anand and
(iv) Anand-Ahmedabad-
Sabarmati.
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Rallway premisss Mot out to offices of
Southern Railway Masdoor Unlon

9300. SHRI G. BHUVARAHAN: will
the Minister of RAILWAYS be pleased
to state:

(a) how many Railway premises
have been let out to the Central and
branch offices of the Southetn Rail-
way Mardoor Union since 1966; and

(b) the total amount of rent assess-
ed and realised in respect of these
buildings upto 31st March, 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 50

(b) Material is being collecled and
will be laid on the Table of the
Sabha as soon as possible.

Recognition to beanches of Southern
ERailway Masdoor Union

8301. SHRI 'G. BAUVARAHAN: wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the Southern Railway
Mazdoor Union has been permitted
10 open a number of branches in one
and same place in order to exploit
the privilegey like free pusses and
special casual leave allowed to & re-
cognised union; and

(b) -whether the Southern Railway
Sdministration hay observed the rele-
vant rules in granting recognition to
such branches?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Southern Railway Mazdoor Union has
been permitted to open more than
one Branch at one station for crgan-
isational purposes.

(b) Yse.

Ferrous scrap disposed of on Southern
+ Ballway

9802. SHRI G. BHUVARAHAN: will
the Minister 6f RAILWAYS be pleased
to state: *

(a) the total quantity of ferrous
scrap disposed of on the Southern
Railway under bipartite agreements
during the last two years, and

(b) whether the procedures lawd
down in the relevant Railway Code
and Manual have been followed in
these caseg?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
1972-78 2570 814 M.Ts.

2570.814 M.Ts.
4495704 M Ts.

(a) 1872-78
1973-74

(b) Yes.

Shareholders of Jaipur Udyog
Limited

9303. SHRIMATI ROZA  DESH-
PANDE:

SHRI C K. CHANDRAPPAN:

Will the Mimaster of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are aware
of the shareholdingg of Shr1 Alok P
Jain, the Chairman of Jaipur Udyog
Limited m that Company;

(b) whether major shareholding in
the Jalpuy Udyog Limiteg belong to
LIC., Rajasthan Government, Nation-
alised Bank, and other public finan-
cial institutions;

MAY 7, 1074
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{c) if so, the sallent features of the
shareholdings of each;

(d) whether there are any Gov-
ernment representatives on the Board
of Directorg of the Jalpur Udyog
Limited, and

(e) if so, the name of the person
who had represented Government or
semi-Government financiak institu-
tions in the last Annual Meeting of
the Company held on the 31st Janu-
ary. 1974 at Sawatmadhopur Raja-
sthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARTUA): (a) to (e). Infor-
mation is being collected and will be
laid on the Table of the House

Non-payment of wages to employees
of Nagpur (Central Rallway) for
particigation in agitation

6304 SHRI Y. ESWARA REDDY-
Will the Minister of RAILWAYS
be pleased to gtate-

(a) the number of employces of
Nagpur, Central Railway, who have
been denied wages for the period of
fooq agitation from the 19th Decem-
ber 1973 to 28th December, 1973,

{bY whether all the emplove* n=-
1olved mn the agitation have heen
demed wages and if not, the reasons
for discrimination between ewmplover
and employee;

(¢) whether any stepg hawp been
taken to ensure regular supplv of
rations after the agitation; and

(d) if so. what are they?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 2041.
On the policy of ‘No work, no pay’.

(b) No discrimination was made.

(c) and (d), State authorities have
been approached asking for regular
and adequate food supply to staff
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Supply of suplus water from Tanga-
bhadra Regervolr fop stoond erop
cnltivation in EKrishna Deilta

9305. SHRI Y. ESWARA REDDY:
‘Wilj the Ministar of IRRIGATION
AND POWER be pleased to state:

(a) whether any decision or ar-
rangement had been arriveq at with
the concurrence of Karnataka Gov-
ernment for the supply of surplus
water from the Tungabhadra Reger-
voir for temporary second crop culti-
vation in the Krishna Delta;

(b) if so, the main features thereof;

(¢) the exient of increase in acre-
age under gecond crop cultivation in
Krishna Delta upto 1970;

(d) whether there Is any provision
in that arrangement for the supply of
surplus Tungabhadra waters for tha

second crop under K. C. Canal also;
und

(e) if so, the increased extent of
acreage in second crop utider the K.C.
Canal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Tn 1953-54.
after the Tungabhadra Dam started
functioning, it was decided that the
surplus waters from the Tungabhadra
Reservoir may be utilised for tempo-
rary second crop cultivation in the
Krishna Delta, with the concurrence
of the Government of Karnataka, #nd
op the understanding that such culti-
wation would not give rise tn any
special claims and that the different
blocks in the Delta would be supplied
with water in different years. In ac-
cordance with this arrangement, which
js purely temporary, water was Te-
Jeased for the second crop cultivation
in the Delta since 1853-54. The area
of second crop cultivation which was
18350 hectares in 1053-34 increased
1o 198530 hectares in 1968-69.

114

(d) to (e), No mich provision exists
for supply of surplus Tungabhadra
waters to K.C, Canal. Fowever, re-
leases were made from the Tunga-
bhadra Dam to K.C. Cansl since 1953~
64 on the clear understanding that
this would not give rise to any spe-
cial rights. Due to such releases,
there were larger withdrawals of
water in K.C. Canal. The area irri-
gated under the second crop under
the Cana] increased from 7173 hec-

tares in 1953-54 to 44232 hectares in
1968-69, .

Canal project under Tungabhadca
reservoir

9306. SHRI Y. ESWARA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased to state.

{a) the names of canals oy projects
completed or under econstruction
under the Tungabhadra Reservoir;

() the estimated acreage
each eanal or project,
tistrict-wisc;

under
separutely,

(c) the extent of ytilisation of watzr
in T.MC. under each canal or p-o-
ject ang

{d) when the spillover schemes are
proposed to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The following canal
works form part of the Tungabhadra
Project,

(i) Tungabhadra Low Level Ca-
nal on Left and Right Banks.

(ii) Tungabhadra High Level Ca-
nal Stage I & IT on the Right
Bank.

The Low level canal
completed.

have beer
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(b) The srea proposed to be irri-
guated annually under hath the cangl
systems is given below:—

In Andhra In Karng-

Pradesh taka
(In Hectres)

1. Low Level Canal
(Right Bank) . 6021z 37387

2. Low Level Canad
(Left Bank) . .. 234822

3 ngh Level Canal
(Stage T & II) . 101943 55263
162155 327472

(¢) The annual utilisalion under
the low level canals and High level
canal is 147 million Cubic metres
and 1.02 million Cubic metres res-

pectively.

(d) The spillover High Level Ca-
nal works are expected to be com-
pleted in the Fifth Plan.

Formation of a for

holding company
Central Sector Power Projects

9307, SHRI SHASHI BHUSHAN:
PROF. MADHU DANDAVATE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

() whether a final decicion to
form a holding company for central
sector power projects has since been

?

(b) if so, the salient features there-
of; and

(c) whether the proposed company
iz also likely to be entrusted with the
task of Inter-State power transmis-
siona?

MAY 7, 1974

SAD): (a) to (¢). No final decision
has yet been taken on the organisa-
tional set up for Central Sectar Pro-
jects,

Review of Working of MLRTP.
Commission and MR.TP. Act

8308. SHRI SHASHI BHUSHAN:
SHRI B. 8. BHAURA:

Will the Minister of LAW, JUB-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have re-
viewed the working of M.RT.P. Com-
mission and MLRT.P. Act in view of
the growth in terms of turn-over,
assets and profits of large business
houseg in spite of the operation of this
Act and the Commission; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (). A
Statement 18 laid on the Table of the
House.

Statement

The M.RTP. Act came iuto force
on 1st June, 1970 and its effective
administration started only in 1971.
It {s too early to have a proper and
objective assessment of its impact on
the working of the big business houses
or on the phenomenon of concentra=
tion of economic power in the hands
of those houses to public detriment.
The expression “blg business houses”
or “monopoly houses” has not been
defineg either in the MRTP Act or in
the two reports submitted by the
Monopalies Inquiry Commission and
ILPIC respectively. The MRTP Act,
in Chapter ITI, deals with the concept
of “inter-connected” undertakings or
groups of undertakings. However, the
Industrial Licensing Policy Inquiry
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of economic system does not
in the concentration of economic power
to the common detriment and it would
appear therefore that the growth of
any undertaking per-se cannot be
called undesirable though it has to
be ensured that such growth is, in no
manner, detrimental to the public
interest. It has to be observed that
between 1955-36 and 1971-72 the share
of the private sector companies in
the paid-up capital of the total corpo-
rate sector has gone down from 93.6
per cent to 49.0 per cent while that of
Government companies has shot wup
from 6.4 per cent to about 51 per cent
Again in the letters of intent/indus-
trial licences issued during the last
few years, the share of the larger
industrial houses and foreign com-
panies which have been assigned
responsibilities largely in the core and
the heavy investment sectors, has been
progressively coming down. From
1870 to 1878, the share of the 20 large
industrial housas was only 4.9 per cent
as against 12.3 per cent of the letters
of infent issued to them between 1958
and 1886. Thelr ghare in the indus-

. trial leencex issued between 1970 and
1973 varled between 0.9 per cent and
8.5 per emct.

Poliey as announced in February,
1973, cospaniey belonging to the large
industrial houses as understood in
Chapter III gt the MRTIP Act are
eligible to expand only in 18 oore in-
dusiries as outlined in the Appendix
to this Policy or ino expart-uriented
industries. They are debarred from
going into any other fleld. An inform-
al study group appointed the
Ministry of Industrial Development to
examine the guestion of breaking up
of inter-connections in large houses,
came to the conclusion that Central
Government in the last few years
had taken a series of measures calcu-
lated to reduce the concentration of
economic power in the hands of the
larger industrial houses e.., the na-
tionalisation of the major commercial
banks, the abolition of the system of
managing agency, the nmew guidelines
on the investment policy ot puble
financial institutions including conver-
tibility of loans into equity and effec-
tive participation in management, the
significant growth of public sector, and
noteqd that as a result of these mea-
sures and as a result of the coming
into operation of the present indus-
trial licensing policy and of the
MRTP Act, the concentration of eco-
nomic power in the hands of these
large houses had been significantly
checked.

Loss suffered by Rallways during
1973-74 due to Strikes and Thefis

9309, SHRI SHRIKISHAN MODI:
SHRI SHANEARRAO
SAVANT:

Will the Minister of RAILWAYS be
pleased to state:

() the total [oss suffered by the
Railways during 1873-74 due to Rail-
way strikes leading to arsom, looting
and sabotage of Railway property:

(b) the total amount of compensa-
tion paid to the public for the or
pilferage of their goods and belong-
ings during this period; and
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(¢} the total amount spent on the
Protection

maintenance of Rallway
Force during the last three years?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Rs.
1,20,025 approximately.

(b) Rs. 6.53 lakhs approximately.

«(c) 1971-72 Rs. 13,75,00,004
1972-73  Rs. 14,84,15,825
1973-14 Rs. 17,74,85,633

(Estimated figures as
the accounts have not
yet been closed)

Target for Power Generation and
Supply in West Bengal and Maha-
rashtrg in Fourth Plap

9310. SHRI S. N. SINGH DEO: will
the Minister of IRRIGATION AND
POWER be pleased ty state.

(a) the target fixed for Fourth Plan
period for power generation and
supply in West Bengal and Maha-
rashtra;

(b) the progress made so far in
these States;

(¢) the reasons for shortfall, it
any; and

(d) the steps proposed to be taken
in the Fifth Plan period to cover the
back log in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) In Maharashtra and West
Bengal, an additional installed capacity
of 1185 MW and 251 MW respectively
was targetted to be commissioned
during the Fourth Plan period.

(b) Installed capacity of 530 MW
‘In Maharashtra and 131 MW in West

MAY 7, 1974
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Bengal was commissioned during the
Fourth Plan.

(c) and (d). The main reasons for
shortfall have been slow progress in
civil works, delay in delivery of equip-
ment, and difficulties in the procure-
ment of essential materials in tune,
To achieve the target of power generas
tion envisaged in the draft Fifth Five
Year Plan, the following steps are
being taken:

(i) Restructuring of the electri-
city supply industry with a
view to improve the capability
to achieve targets and remnove
past short-comings.

(1i) Changing procedures  and

priorities sy as to cosure

timely and adeguate aaila-
bility of all required impute
including funds.

(iil) Installing effective multitie.~d
monitoring systems go as lo
watch performance and suvp-
ply timely correctives wh>.2-
CVer necessary.

Rise in cost of continuing Xrrigation
Projects in West Bengal .

9311. SHRI § N. SINGH DEO. will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether estimated cost of each
continuing irrigation project in Weast
Bengal has now risen due to rise in
cost of materials, land and labour
rates; and

(b) if so, how far estimated costs
have risen and to what extent the in-
crease in the cost has been neutrali-
sed by increaseq cenmtral assistance?

THE DEPUTY MINISTER IN. THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.
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(b) The originally sanctioned cost
and the latest estimated cost of such
projects is as under:—

(Amount in Lakhs)

Latest
estimated
cost

8. Name of project  Original
No. estimared

cost

Project 145000 2046° 00

2. Kangsabat:
Project . 252590 5200000
3. Hinglow scheme 97°' 94 150° 00
20+ 64 77" 00

4. Saharajore scheme

The Central financial assistance tu
the States, including West Bengal in
the Fourth Plan, was being provided
{n the form of block loans and granis
as a whole and it was not relatable
to any particular project or head of
development. The irrigation projects
are implemented by the State Govern-
ments within their overall develop-
ment resources,

FACT Officials visit Abroad

9312. SHRI RAMACHANDRAN
KADANNAPPALLI:
SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of officlals of
¥ACT, Kerala who have gone abroad
during the last three years; and

(b) the total expenditure meurred
by them including foreign exchange
and the duration of stay abroad in
each casel

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b). The
information is being collected and
will be placed on the Table of the
House.
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nyutherised Prodaction of oantain
anmwn].u-mm

9314. SHRI BHAIJIBHAI PAR-
MAR: Will the Minister of FETRO-
LEUM AND CHEMICALS be plegsed
to state:

(a) whether Ms Pfizers Limited
have made unauthorised production of
Tetracycline and  Chlorpropamide
capacity for a long time and subse-
‘quently applied for its regularisation;

(b) whether these regularisations
were allowed on the conditions that
a certain percentage of production
will be exported, an export bond exe-
cuted and physical verification would
be done by DGTD;

(c) whether these conditions were
not adhered to, no export bonds were
executed and exports as per condi-
tions made; and

(d) if so, what steps Government
propose to take tp curb these anmti~
Indian activities of this wmulti-na-
tional foreign firyn in our countryy

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Tetracyclne.

M/s. Pfizers have been producing
this item in excess of their hcensed
capacity except for the years 1961,
1967-88 and 1968-69. The capacities
licensed in their favour at different
times were as follows:—

Year Licensed capacity(in Kg.)
Tetracychne Oxyte-  Total

tracycline) o

1960 2000 3Jc00 5000
7965 3000 7000 10000
1967 Sooo 5000 14000

MAY ¥, 1074
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Tha Hoence imwed in was
subject to the follewing emport condi-
tiong:—

(b)

tation with the Ministry of
Commerce.

The ljcence issued in 1967 was
Subject to the following export condi-

(a) Production in excess of ten
tonnes of tetracyclines shaill
be exported, unless Govern-
meént by prior approval give
permisgion to sell any part of
it in the country; in the first
Year four tonnes must be ex-
ported;

(b) Irrespective of the actual

Quantity of tetracyclines ex-

ported from the seconj year

onwards, as above, a tota) of

Ra. 15 lakhs annually must pe

exported as an average over

five years of tetracycline and
other itemg of pharmaceuti-

cals. This export of Rs. 15

lakhs should be over and

above thd current level of
export;

The commitment to expert 25

Der cent of the initial capa-

city of ten tonnes of tetracyc-

lines, fn value, remains.

There would, however be no

cbjection to the export of

tetracycline and other {tems
of pharmaceuticals provided
the total value of 3500 Kg of

will be caleulat-
ing factor.

{c)
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Chlorpropamide

M/s. Pfizer Limited, Bombay have
been granteq letter of intent No. 1
(36)/89-Chem. I dated the 16th
November, 1873 for effecting substan-
tial expansion for the manufacture of
wmlhﬁmlﬁtm per
annum to §.5 tonnes per annum. The
letter of intent contains the condition
that 30 per cent of the additional capa~
city allowed will be exported and an
export bond executed. Their produc-
“md“ﬂnlﬂ:ahatthrum. was
as under—

971 . . 1097 tonnes
972 . . 12'g tonnes
w3 . 9°079 tonnes
(¢) ang (Q).
Tetracycline -

No export bond has s, far been
executed by M/s. Pfizer Lid, Instruc-
tions have, however, been 1ssued
recently to them to execute an export
bond valid upto 1978 extendabls by 5
Years at the option of ‘Govt,

Chloropropamide

The legal undertaking submitied by
the party dated the 26th February,
1974 to give effect to the export obliga-
tion has been accepted vide communi-
cation received from CCI&E dated
the 14th March, 1974,

Power Station In West Bengal

9315. SHRI
KAR: Wi
TION AND
state:

SAKTI KUMAR SAR-
the Minister of IRRIGA-
POWER be pleasegq to

() the main features of the work
end the money spent for the
construction of 120 MW, unit of
POWer generation at Santaldh

136

Thermal Power Station in Purulls
(West Bengal);

(b) whether this project will be

() if not, the reasons therefort

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) to (c). The project
for constructing a thermal station at
Santaldih in West Bengsal envisages
installation of four units of 120 MW
each. The commisgioning of the umts,
however, could not be completed oa
schedule for several reasons like non-
availability of essential materials,
some items of equipment etc. The
first umt was commissioned in OctoLer
1973. The second unit, scheduled to
be commissioned by December, 1974,
is now expected to be commissioned
during the early part of 1075 The
third and fourth units originllly
scheduled to be com;:'lu‘;o;t;ed g

ber, 1878 ang October, 6 a
mxpected to be commissioned in
June, 197¢ and December, 1976, res-
pectively, Varlous items of works
connected with these umits are at
different stages. The fotal expendi-
ture incurred on the project upto the
end of March, 1974 is reported to be
about Rs. 59051 crores.

Plastic Producing Units and Supply
of Raw Materials to them

9316. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) total number of units pro-
ducing plastic and allied materials
in the country, State-wise;

(b) how many of those units are
(1) large, (2) medium and (3) small;

(c) quantity and wvalue of each
category of raw material needed for
the plastic and allled industries
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Imported, year-wise durlng the last
three years;

(d) quantity and wlue of raw
materials produced indigenously; and

(e) quantity and value of each
category of raw material supplied to
(1) large, (2) medium and (3) small
units, year-wise, dquring the last three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) to (e). The infor-
malion is being collected and will Le
Jald down on the Table of the House.

Shortage of Soda Ash in Small Seale
Sector

9317. SHRI VAYALAR RAVI; will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Government are
aware that the ‘Soda Ash’ an essential
industrial rayw material is not availa-
ble in the market while it is
available in black market; and

(b) it so, the steps Government
Ppropose to take to make it available

to the genuine users and small scale
sector?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN): (a) Question of a
black market in soda ash does not
arise as neither the price nor the dis-
tribution of this commodity is con-
trolled.

(b) The soda ash manufacturers
have been advised to make supplies
direct to their established actual
users on the basis of the best offtake
in the lasi three years. Besides, im-
ported soda ash is available to all
actual users under the canalised im-
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port policy. To make the country
self-sufficient in soda ash, asdequate
further capacity has been approved so
that together with the capacity in-
stalled, it totals 13.00 likh tonnes/
year as against the production target
of about ® lakh tonnes by the year
1978-70,

Rallways inability te meve stocks to
Steel Plants

9318, SHRI JYOTIRMOY BOSU: .
Will the Minister of RAILWAYS be
pleased to state:

(a) whether authorities of the
Bharat Coking Coal have alleged
that 1ts production is improving, but
the Railways are not able to move
the stocks promptly to the Steel
Plants; and

(L) if so, Government’s reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Detention of Puri Express and Utkal
Express by Hooligans at Balasore

§319. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Puri Express was
detained on the 6th April night at
Balasore by hooligans as a result of
which the train wag late by 5 hours
and whether Utkal Express was alwo
detained; and

(b) whether smuggiers are regu-
larly smuggling rice from Orisse to
West Bengal by these traine?
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DEPUTY MINGSTER IN THE

ing rice smuggling.

(b) mmdm of
rice by trains have come to nokice.

Shifting of seme
Seuth Eastern Rallway frem Oaleutta
. to Ovissa

9320, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RATLWAYS be pleased to state:

(a) whether it is lkely that some
Departments of Eagtern
Railway will be shifted from Calcutta
to Orissa in response fto popular
demand; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No

(b) Does not arise.

Clearance of Varahi Hydro Electric
Project in Karnataka

9331 SHRI C K. JAFFER SHA-
RIEF: Will the Ministar of IRRI-
GATION AND POWER be pleased to
state*

(a) whether the Central Govern-
ment have cleared the Varahi Hydro
Flectric Project in Karnataka; and

(b) if %0, the time by Which the
work on the project is expected to

702 LS8
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THE DEPUTY MINISTER IN THE

Ministers on 1974
m;murlm: pettlement of Beas Dispute,;

(b) if so, whether any decision has
been arrived at?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). Only the Chief Minister
o!PunjnbhadmettluUnimHmhter
for Irngation and Power on the 3rd
April, 1974, when, among other things,
the question of sharing of the Ravi-
Beas waters also figured in the dis-
cussions. No decisions have yet been
reached
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9324, SHRI R. V, SWAMINATHAN:
Will the Minigtes of LAW, JUSTICE

+ AND COMPANY AFFAIRS be pleased

to state:

(a) whtether Pamil’ Nadu State has
started giving fiheieldl aid to the
Poor In respect of court cases;

(b) if so, what kind of asgistance

is being provided' to the poor in this
1egard;

(c) whether any other State has
started thig scheme;

(d) whether the Union Govern-
ment have also decided to help the
State Governments finanualyy for
implementation of such :scheme#; and

(e) if so, to what extent?

THE MINISTER OF STATE 1N
THE MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRIL
NITIRAJ SINGH CHAUDHARY)'
(a) to (¢) The information 1s being

collected and will be laad on the
Table of the House

(d) No, Sir.
(e) Does not arise

Payment of Officiating Allowanee o
Luggage Poriers at Ghaziabad

9325 SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether some Luggage Porters
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Gogds. Offo, Ghazistady have wot-
ot priey facagng slovane

1960 to 22nd January, 1074,

(b) if sq.the reaseng for the delay,

and

(e} the steps taken to expedite
payment?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) to
(¢) Information 18 bemng collected

and will be laid on the Table of the
Sabha

Irrigation Schemes for Rajasthan

8326 SHRI SHIVNATH BSINGH
Wil the Mimster of IRRIGATION
AND POWER be pleased to state

(a) the irnigation ochemes which
4ie under consideration of Sovern-
ment for districts of Alwa: Bharat-
put Jhunjhunu, Churu and Nagore

of Ra)asthan durmg Fifth Five Year
Plan,

(b) whether any survey has been
made for irrigation canal for Alwai,
Bharatpur and Jhunjhunu Districts of
Rajasthan from Ganga River, snd

(e} if so, the progress made 1n this
regard?

THE DEPUTY MINISTER IN [HE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) {(a¥ The Fifth Five Year
Plan of Rajasthan 15 yet 10 be finahs-
<ed

(b) and (¢) No scheme for such a
canal system, based on a Survey has
been recelved from the Government of
Rajasthan

134

mu—mmm
Examiners amil Comnctors

9327 RHRI RAMAVATAR
SHASTRI,

SHRI K. M MADHUKAR;
Will the Ministet of RAILWAYS
be pleased to stake:

(a) whether Travelling Ticket
Examiners and Conductors are not
provided with the facilities of proper
running rooms, and

(b) if so, what action 1s bemng
taken by the Rallway Admunustration
to provide separate runmng room
facilities to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAWI QURESHI) (a) and
(b) According to the extent instruc-
tions, certaun categories of non-run-
ning staff hike Travellng Ticket Exa-
miners, Conductors etc, are permitted
to avail of resting facility in the run-
n ng rooms subject to spare accommo-
dalion being available therein after
meelting the requirements of regular
runming staff HRailways have also
been advised to provide rest room
facility for certain categolies of non-
running staff including Travelllng Tic-
het Examiners, Conductors etc, on a
programmed basis at Station; where
Spare running room accommodation 18
not a ailable

Provision of Two Seis of Summer
Uniforms to Ticket Collectors
(North Eastern Railway)

9328 SHRI RAMAVATAR

SHASTRI
SHRI K M MADHUKAR
Will the Minister of RAILWAYS
be pleased to state:
(a) whether -there 13 Any ciroular

by Ralway Admungiration to pro-
vide two sets of Summer Uniferm to
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Tiokat Collectors in place of 3 sete
on North Esstern Raedlway: and

(b) 12 s0, the reasons therefor?

(b). As a result of instructions issued
on the basis of the recommendations
of Uniforms Committee, 1969 and
accepted by the Government, the Tic-
ket Collectors on North Eagtern Rail-
way are entitled for two sets of Sum-
mer Uniforms,

Attack on the Demsastrators of
Rallwaymen at Pathardih by
Anti-Secial Elements

9329. SHRI RAMAVATAR
SHASTRI:

SHRI K, M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether any anti-social ele-
ments attacked the demonstration of
Railwaymen with lethal weapons and
pipe guns at Pathardih on 20th
November, 1978 causing serious
injuries to some employres;

(b) if so, the facts of the incident;

(c) the salient features of the
agreement made between the repre-
sentatives of Railway employees and
DS/Dhanbad on 30th November, 1073
followmng the agitation of Railway-
men; and

(d) the action taken to implement
each item of the agreement?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) fo (d).
The information is being collected and
will be laid on the table of the SBabha.

MAY 7, 1074
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Supply of Pewer to Oilcuita by
DV.C, auving last three yosrs

9330. SHRI A. K. M. ISHAQUE:
Will thy Minister of IRRIGATION
AND POWER be plensed to state:

(a) the total k.w. power supplied
to Calcutta by D.V.C. during the last
three years, year-wise; and

(b) the prospects of power supply
to Calcutta from DJYV.C, during
1874-757

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
S8AD): (a) The power supplied by
D. V. C. to Calcutta Electric Supply
Corporation during the last three years
is as given below:

Year Million kwh.

1970-71
1971-72
197273 .

. 613341
s05°781
589°649

(b) There 13 no contractual obliga-
tion for the D. V, C. to contiinue to
supply power to Calcutta, since the
contract in this regard expired in 1969.
However, 'considering the power shor-
tage in Calcutta, D. V. C. will continue
to supply power to Calcutta to the ex~
tent possible, atter meeting its statu-
tory obligations and the priority loads
of national importance, such ag rail-
way fraction, Coal mines, and steel
plants which the D.V.C. is required to
supply.
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Memorandum on Extansion of Refl-
ways in Bikar by Bihar Government

9331, SHRI JAGANNATH
MISHRA:

.

SHRI M, S. PURTY.

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Bihar Government
haa submitted any memorandum to
ithe Central Government regarding
extension of rallway bhnes in that
State;

(b) if s0, the main features thereof;
and

(c) aection taken or proposed to be
taken thereon?”

JHE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes.

(b) and (c) A statement is lald on
the Table of the House. [Placed m
Library. See No. LT-6920/74].

Selection of Rivers for Utilisation of
River Waters

9332 SHRI JAGANNATH MISHRA"
‘Wil the Mimister of IRRIGATION
AND POWER be pleased to state

(a) whether Government have
selected certain rivers in the country
for full utilisation of miver waters;
and

(b) it so, the particulars of such
rivers and the progress made in this
regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) and (b). There iz no parti-
cular river selecled for full utilisation.
Efforts are, however, being made for
optimum utilisation of all available
‘Water resources.
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Amount grastsd for Expansion and
Repuir of Rallway Sistiens in Bihar

9333, SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have grant-
ed any funds to expand and repair
some of the Railway stations in the
State of Bhhar; and

(b) if so0, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI) (a) and
(b). The information 1s being collect-
ed and will be laid on the Table of
the Sabha as soon as it 15 comolied,

Report from Bihar and West Bengal
regarding Reorganisation of D.V C.

9334, SHRI JAGANNATH MISHRA"
Will the Mimster of IRR'GATION
AND POWER be pleased to state:

(a) whether Government have
recelved any report from the States of
Bihar and West Bengal regarding the
re-organisation of Damodar Valley
Coiporation; and

(b) if so, the main feature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir.

(b) Does not arise
Selection of Sitey for Thermal Power
Stations

9335. SHRI LUTFAL HAQUE: Will
the Mimster of IRRIGATION AND
POWER be pleased to state,

(a) whether a Committee visited
various places in the country to select
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the siteg for setting up large Thermal
Fower Siations in the Central sphere
in the Fifth Five Year Plan;

(b) if so, the names of the members
of the committee and the places visit-
ed; and

(c) the recommendations made by
thig committee and the action taken
thereon?

THE DEPUTY MINISTEBR IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The Site Selec-
tion Committee under the Chairman-
.ship of Member (Thermal) Central
Water and Power Commission (Po-
wer Wing) consists of the following
members.

(1) Chief Engineers of the respec-
tive States for the sites in
their States.

(2) Shn S. K. Bose, Mining Ad-
viser, Deptt. of Mines,

(3) Shri K. S. Banneri, Director
Transportation (Trafic), Ral-
way Ministry.

(4) Shri 8. K. Ganguli, Director
(Chemical) Bhabha Research
Centre, Trombay.

(3) Shri P. K. Bhatnagar, Coordi-
nator, National Couneil of
Science and Technology, New
Delhi.

(8) Chief Engineer (Thermal),
Central Water and Power
Commission (Power Wing),
New Delhi.

The Commitifee’'s report giving the
detuils of the sites visited recommen-
dations made etc, is awaited.

MAY 17, 1978
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Steps o Imgrove . o
hﬁ%ﬁhm-
9336. SHRI LUTFAL HAQUE:

Wil the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the stepg taken to improve the
performance of power projects in West
Bengal, project-wise; and

(b) the results achieved so for?

THE DEPUTY MINISTER IN THE®
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and «(b). Concerted
efforts are being made to maximise
availability of power from the exist-
ing power stations and speeding up the
commissioning of new generating units
Following is the position with regard
to the different power stationg in West
Bengal.

Bandel Thermal Station

This station hag four umtg of 82.5
MW each It was receiving middlings
from two-stage Lodna Washery and
coal from a large number of collierien
in the Ranigan) coal fields. This was
alfecting the pdrformance adversely
dye to mappropriate gquality of coal
Receipt of middiings from the iwo-
stage washery has been stopped and
ithe Linkage Commiltee has beem
requested {0 hink Bandel Thermal
Power Station with a defimie number
of collieries which can supply coal of
the right quality Light diesel oil has
beenl arranged m sufficient quantity
for these stations. Spare parts for
pulverisers hag been arranged. As &
result of these measures, the perfor-
mance is 1mproving. One unit is
under annual overhaul gnd mainte-
nance and the remaining three are
operating. The generation is now im
the range of 180-200 MW.

Durgapur Projects Ltd.

“This power station has two units of
30 MW each ang three units of 75

-



ach Due to an accident in
1974 the control cables and
nt connected with two wunits

¢ been damaged. Necessary re-
pements have been  arranged. It
-expected that one unit will be

rought back into commission by the
nd of may and the other unit in June
74. The availability from the 75

units has been very much reduced
o the wearing out of turbine
and replacements for the same
been ordered. The output of
‘unitg is also limited due to
s in the coal mills. These
s are being attended to. The
ration in this station is now in the
:d 140-160 MW and will improve
he: the repairs/renovations
~hand are completed.

Power Station

pe unit of 120 MW has been com-
ned and this unit is having
g trouble. Assistance of BHEL
ers has  been available to the
for rectification and adjustment

|

¢ Electric Supply Corporation

iy~

'he CESC has an installed capacity
85 MW. Due to the plants being
old, the derateq capacity of this
is 337 MW. The generation is
the range of 210-250 MW. It is un-
stood that steps tp increase power
ration are under consideration.

of ands for Execution of
?roiects in West Bengal in the
Jurrent year

SHRI LUTFAL HAQUE: Will
is of IRRIGATION AND
R be pleased to state the total
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amount earmarked for the executicn
of power projects in West Bengal, pro-
ject-wise in the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

"POWER/ (SHRI SIDDHESHWAR
PRASAD): While the annual plan
outlay have yet to be finalised, the
tentative outlays for the power
schemes in West Bengal are as
follows: — '

I. GENERATION SCHEMEST

(a) Continuing Schemes (Rs. in lakhs)
1. Santaldih Thermal(4 x 120 gco*
2. Jaldhaka Hydel St'-ge 1I

(2x4 MW) . 75
3. Kurseong Hydel Stag:e 1I
(2x1 MW) )] 30
(b) New Schemes
1. Extension of Bandel Power -
Station sth Unit (200
). - . . 700
2. Kolaghat Thermal
(3x200MW) . 900

- Dicsa_:_l Station (4 x 3.5 MW) 18
4. 110 MW, unit at DPL". 150

I1. TRANSMISSION AND DISTRIBU-
TION

(a) 132 kV and above Soo**
(b) Below 1327kv 240
"(c) Expansion of existing

grids and nomal extension 200

III. Rural Electrification (M.N.P.
250+ R.E.C. 500 750
IV. Investigation . " 5 -5
V. Research and Testing . I2
Total (I to V). 48s0

-.eamiarked

ith Santaldih to be earmarked.

E,

* Rs. 6.15 crores for transmissionlines and sub-station associated
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Gramt for Farakka Barrage Complex
for 1974-75

8338. SHRI LUTFAL HAQUE: Wil

(a) whether any grant has been

made for Farakks Barrage complex
for 1974-75;

(b) it so, the amount of grant and
the work to be completed in 1974~
75: and

(c) the particulars of the work done
regarding the Farakka Barrage com-
. Plex up to date?

THE DERPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT SDDHESHWAR PRA-
SAD): (a) to (c). A provision cf Ra.
8 crores has been included in the De-
mands for Grants of the Ministry of
Irrigation and Power for 1074-75 for
the Farakka Barrage Project.

Work on the Farakka Barrage alone

with the romd and rail bridges has
been completed The feeder Canal
is In an advanced gstage of execution
with over 97 per cent of work com-
pleted. The Jangipur Barrage has
been completed,

During 1974-75, the balance works
on the Feeder Canal gre proposed to
be completed to ensble it become
operational. The finishing works on
the Farakka and Jangipur Barrages
and ancilliary works will be done.
Work on the navigation structures
(such as, lockg at Farakka and Jangi-
pur, approach Channels, etc.) will be
continued.

Progress regarding Loktak Lift
Irrigation Scheme

9339. SHRI N. TOMBI SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress made in the Lektak
Litt Irrigation Scheme;

{c) if s0, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (BHRI SIDDHESHWAR,
PRASAD): (a) to (e). Informatiop is
being collected and will be laid on the
Table of the House.

Panel to examine Anomalies in Third
Pay Commission Repori

$340. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railway Ministry has
decided to set up a sub-committee of
the Departmental Council to examine
anomalieg in the Third Pay Commis-
sion Report;

(b) if so, whether the employees
will also be included in the penal;
and

(c) whep the same will mbmlt'm

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Yes.

(b) Representatives of the recogni-
sed labour Federations are proposed
to be included In the Sub Committee.

(¢) It is not possible at this stage
to indicate when it will submit its
report.
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Review of Fifth Pian Power Gemera-
tien Targéle gue to Price Rise

9341. SHRI P. GANGADEBR:
SHRI D. D. DESAI:

Will the Ministey of IRRIGATION
AND POWER be pleased to state:

(a) whether Fifth Plan power gene-
ration targets will be lowered in view
of the present price rise in the coun-
try;

(b) whether Government have made
any review for power programmes in
the context of high costs of fuel; and

(¢) it so, the main features of the
review?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 SIDDHESHWAR
PRASAD): (a) The Fifth Plan is under
finalisation. There is no proposal to
lower power gemeration targets

(b) and (c). The power programme
of the country is based mainly on
coal. There has been a rise in the
price ol coal and a much steeper rise
in the price of ol According every
effort is being made to reduce the
consumption of oil by conversion of
primary
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Vhere industries required process
steam ' in addition to electric power,
use of captive plants based on the
total energy concept is encouraged.

Power crisis in North India

9342. SHRI P. GANGADEB:;
SHRI D. D. DESAI

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether 3 severe crisis
will hit North India till J mafm;

(b) it so, whether Indis’s Ind
and Agricultural sectors :m b.uth'l.nl.a_
versely uffected; and

(c) m'mmmmﬁtmw
wer l‘equ.imenh .in Southern' Wes-

tern and Eastern regions
period? during this

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
the lasgt many months. The position
1s not expected to be mgmificantly
different upto June 1974 and supply to
the priority sectors would thus largely
remain the same as at present.

(9 Considering power shortages
1o the country and to meet the power
including Southern, Westarn and
Eastern Regions, guidelines have been
formulated and circulated to the
various States to distribute the avail-
able energy on a rational basis so that
the economy of the region 15 mof
generally affected. The following
efforts are also being made to increase
the power availability to the indus.
trial and agricultural sectors:

(1) Utilisation of existing powe
‘natallations is being maxi
mised by monitoring ant
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arrenging Yor supply and
trevisport of cosl and fuel vil
spare padts ete.

(1) The projects which are near-
ing completion are being ex-
pedited to ensure early com-
missing of the  generating
units,

(i) Exchange fof power between
the neighbouring States is
being encouraged so as ‘o
achieve optimum usilisation
of genertaing capacity and
runimise the requirements of
Teserves
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Work to Rule Agitation by
Employees of Northern Railways

8346. SHRI VASANT SATHE:
SHRI H, M. PATEL:

‘Will the Minister of RAILWAXS
be pleased to state: )

ta) whether the employees of the
Northern Railway have started work-
to-rule agitation in protest aguinst
the repressive and vindictive attitude
adopted by the Railway authorities;
and

(k) if so, the steps taken by Gov-
ernment to normalise the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF]I QURESHI): (a) and
(b). In the past few months, there
have been “Work-to-Rule” agitations
by some Sectional Unions/ Associa-
tions to press for their sectional
demands and not against the alleged
reprisal and unfavourable attitude of
the railway authorities. It 'would
continue to be Government's end-
eavour to resolve staft grievances
through  Permanent Negotiating
Machinery on the basis of established
procedure.
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Oll Exploration in Ammacha]

$347. SHRI VASANT SATHE:

PROF. MADHU DANDA-
VATE: .

‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the recent prospect-
ing in Kharsang-I in Tirap District
of Arunachal Pradesh hag revealed
the possibility of finding large oil
reverves; and

(b) if so, the facts thereof and the
plan formulated by Government for
drilling of oil in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). Khar-
pang-II well has so far been drilled
upty about 700 metres as against the
objective depth of 4572 metres. No
hydrocarbon indications have been
obtaineg so far. Oil Indlg Limited
would be drilling 18 wells in the com-
ing years in Dum Duma area of Assam
and Ningru area of Arunachal
Pradesh, The Fifth Five Year Plan
of ON.G.C. envisages drilling of 147
million metres in various arculn!he
country. ! -

Tagineers to g ®n deputation to
mmmmm
Rallway

9348. SHRI CHANDRA SHAILANI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the General Manager of
the North Eastern Railway sent a Ra-
diogram No. E|73|5]1 (1) dated the 3rd
October, 1973 to all the Divislonal
Buperintendents in which some Engi-
neers were asked to go on deputation
to Zarblan Railways;

MAY 7, 1974
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(b) how many candidates applied
and gave their willingness to go 0
Zambia; and

(e)thcnumbtranﬂmuoun‘w-
ted candidates who were sent to Zam-
bian Raftways?

THE DEUPTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) Yes.

(b) Thirteen.

(¢) The North Eastern Ralways
recommended to the Railway Board
four Officers of the Indian Railway
Service of Engincers, viz. S/Shrl MLP.
Budhiraja, Ramesh Chandra, K. C.
Bhandari ang H. 8. Ajwani. These
names were considered along with
those recommended by other zonal
Railways and none of those recom-
mended by North Eastern Railway
was ultimately recommended to the
Zambia Railways.

Steps taken to reduce dependéence on
foreign sources for machinery and
know-how to meet power shortage

9349. SHRI GAJADHAR MAJHI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) what steps Government have
taken to reduce dependence on foreign
sources for machinery and technical
know-how to meet the power shortage
in the country; and

(b) the steps .taken to organise a
consortium of industrialists for setting
up power generating planta?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The indigenous manu-
facturing plants in the country now
have the capacity to manufacture most
of the plant and equipment reguired
for the V Plan power projects in the
country. Technicel know-how for
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(b) There is no proposal to oxganise
any congortium of industrialists for

setting up power generating plants.
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Wagons breaking during 1972-73 and
1978-74

9355 SHRI SAMAR GUHA Will the
Minmster of RAILWAYS be pleased to
state

(a) the number of cases of wagon
breaking recorded during the years
1972-73 and 1973-74,

(b) the total losses due to such
wagon breaking during this period,
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{c) "humbér of wafiori’ breakera
killed, Injured and arrested at the
time of wagop breaking;

(d) number of cases instituted and
wagon breakers convicted;

(e) whether cases of collusions bet-
ween the wagon breakers ang Rail-
way police have beep detected; and

(f) 1f so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
to (d) A statement 1s attached

(e Yes in 1973-74

(f) In 1873-74 in 2 cases, 3 GRP
personnel were_ found having collu-
sicn with wagon breakers Of these,
vne 1s facing trial in comt of law,
and the cases of two are under in-
vestigation

Statement
1973-73% 1973-74
(2) No. of cases of wagon brealung recorded . 9314 Bo93b
(b) Total losses due to Wagon breahing Rs 6406 741 Rs  74.95,880
(€} Number ol wagon breakers hilled, injured,
srrested at the time of wagunbreaking ,

(1" Kalled 34 40
(n)Impured 14 21
(™ Arrested 2404 2637

(@ (1, Number of cases instituted wn this connec~
tiom. . . . 9314 8938
(11 Number of wagen breakers convicted . 1048 704

708 LS—17
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9356. SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(s) - whether an expert team was
sent by the Central Government to
Digha in West Bengal to study the
nature of besch erosion there:

(b) it so, the findingy of the ex-
pert team; .

(¢) the remedia] measures sugges-
ted by them; and

(d) the steps taken or proposed by
Government to implement the recom-
menduatiens of the tedm?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). Membhers of
the Beach Erosion Board constituted
by the Government of India inspected
the erosion site at Digha in Decem-
ber, 1872. On the basis of the inspec-
tion ead available data, the Board
observed that beach nourishment
would be necessary for effective con-
trol of erosion. Pending procurement
of sand pumps for such nourishment,
it was recommended that sea walls
should be constructed in selectej rea-
ches according to the design to be
finalissd in consultation with the
Central Water & Power Roesearch
Station, Poona, supplemented by
nourishmen? by coarse road transport-
ed by trucks from nearby areas

The State Government of West
Bengal, who are responsible for the
protection of the area, have reported
that immediate works in the form of
boulder pitching were carricd out in
a length of 220 metres at a cost of
Rs. 2 lakhs before the monsoon of
1978 and that these have given good
results. A further amownt of Rs. 8
.lakhs has been sanctioned for the

A scheme i3 also belhf formulated
by the State Government consisting
of g sea wall and sand mourishment,
based on the recommendations of the
Beach Erosion Board.

Withdrawal of catering arrangemenis
from mafl traing

9357. SHRI SAMAR 'GUHA: Will the
Minister of RAILWAYS be pleased to

ptate;

(a) whether Government have with-
drawn catering arrangements from
the mail trains;

(b) if so, the reasons therefor;
(¢) the names of the companies

given contracts for supplying break-
fast, lunch and dinner to the passen-

_Bers of mail trains;

(d) the termg and conditions of such
contracts; and

(e) whether supply of food to pas-
esengers has deteriorated after giving
confract to private agencies?

THE DEPUTY MINTSTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No.

(b) Does not arise.

(¢) The information is belng enl-
lected and will be laid on the Table
of the Sabha.

(d) A statement is attached.

(e) The service of meals to pas-
sengers is generally satistactory. How-
ever, the following steps are being
taken to further improve the stand-
ard of service:

(i) Selection of suitable contrac-
tors having experience in.the
fleld of catering by a Com-
mittee of officers wherever
vacancies occur,



- (ii) Limit on the maximum hold-
ings of a contractor upto
six units so that a contractor

- may bestow personal atten-

4 tion ¢ his establishment and

; at the same time, the con-

b. tract may be viable,
diii) Regular inspections by offi-
cers and inspectors of the
1 standard of food supplied and
[ service rendered by the con-
5 tractors,
-P' f{iv) Thorough investigation into
g - all complaints and suitable
; action against contractors, in-

cluding termination of con-
tract, wherever warraanted,

Statement

{d) The following are the impcrt-
imt terms and conditions cof catering
eontractors:

(1) The contracts for catering
in dining cars and restau-
rants are valid for 5 years

from the date of allotment
and those of stajls and ra-
freshment rooms for 3 years.

A2) Licensee can sell only such
articles as are  specifically
permitted by the Administra-
tion at the rates fixed by the
Administration.

{3). Licensee should ensure sup-
ply of items of hest quality.

{(4) He should exhibit a board
prominently at the conspicu-
ous place indicating that anay
complaints regarding food
supplied or against staff may
be entered into the complaint
book.

employ
person

Licensee shall not
1 any capacity any
of bad character.

45

S

Licensee shall not assign or
sublet and any violation of
these terms may lead 1o ter-
i mination of the -ontract.

(6

—

(7) The licensee shall

(8)

(9

(10)

(11)

(13)

(14)

(16)
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pay &
penalty of Rs. 100 as the
Administration may inflics for
complaints against the licen-
see for mismanagement, etc.
which in the opinioa of the
Administration is bona fide
and substantiated,

The licensee shall pay a fine
not exceedmg Rs. 100 at the
sole discretion of the Admi-
nistration for any action in
contravention of aty of the
clauses of the agreement.

The licensee shall pay licence
fee, rent, etc, as fixed by
the Administration.

He shall be responsible for
all damages caused to the
Administration and indemnify
the Administration against the
same.

He shall maintain all equip-
ment ang materials clean en-
sure proper sanitation and
hygienic conditions.

The Railways have a right to
ir1spect the premises and the
working of the contractor at
any time and to take action .
thereon.

The licensee shall pay not
less than fair wages to the
workers erngaged by him.

He shall follow all rules as
laid downm by ihe wvarious
statutes and acts like the
Hours of Employment Regu-
lations, Payment of Wages
Act, Workmen'’s Compensa-
tion Act, Hours cf Employ-
ment Act, etc.

The contract can be termi-
riated on three months notice
on either side without assign-
ing any reason.

All questions and disputes
arising under or in connec-
tion with the agreements

shall be referred to the sole
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(18) All employees should bhe
medically examined and pro-
duce certificates in rogard to
their fitness,

(19) R case of bad performance,
the Administration has a right
to terminate the contract

(20) The Administration has got
a right to termwmnates forth-
with any contract in the
event of licensee's corviction
in the Court of Law undcr
the Criminal Procedure Code
or on account of insolvancy

(21) Licensee shall be responsible
for complaints of all regula-
tions under Food Adulteration
Act and in case he 1s prose-
cuted under the provisions of

the said Act, the contract
shall be terminated
(22) He ghould always ensure

satisfactory and complaint
free service to the publie.
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wEe waeal w waA fate = wa
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qoATE
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Educational facilities to children of
Railway employees

*9363. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whethey Governrment have failed
to provide adequate educational faci-

MAY 7, 1974
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lities to the children of Railway em-
Ployees;

(b) if 80, the reasons therefor; and:

(¢) how many schools are rup by
Government for the children of the
Railway employees i backward areas
and regional headquarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (c). As education is a State sub~
ject, the children of Railwaymen
share in common with other citizens
the facilities provided by the State
Governments. Railways are running
751 schoo]s purely as a staff welfare
measures at places including back-
ward areas where schooling facilities
provided by the State Government or
other private agencies are inadequate
or totally non-existent. The exact
number of such gchools in bamkward
areas is not available.

Medical facilities to Railway employees

9364. SHRI C. K. CHANDRAPPAN:
Wil] the Minister of RAILWAYS be
pleased to state.

(a) whether Railway employees are.
not provided with better medical fa-
cilities, and if =0, the reasons there-
for; and

(b) thg total number of employees
of the Railways and how many hospi-

‘tals and dispensaries are there to

cater to their needs?

. THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI .
MOHD. SHAFI QURESHI): (a)

Railway employees are provided with

fair]y comprehensive medical facili-

ties, both curative and preventive.

(by) The total number of regular
employees on the Railways is 14,00,112
and there are 98 hospitals and 561
‘health units (dispensaries) on the:
Indicry Railways as on 31st March,
1973.



Expassion programme for Public Sec-
tor refineries

. 0365. SHRI C. K. CHANDRAPPAN.
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

* (a) whether Government have
ed the Indian Oil Corporation to
“go slow with the expansion of its exist-
~ing public sector refineries;

(b) if so, whether refinery expan-
sion programme has suffered a jolt as
Government decided not to grant more
than Rs. 900 crores for the import of
’y.'mde oil and petroleum products:

(c) whether in view of this deci-
gion the expansion work of the Koyali
refinery has to be stopped; ang

(d) if so, how Government would
- meet the demand for petrol and pet-
mleum products?

THE MINISTER OF STATE IN
'THE MINISTRY OF PETROLEUM
 AND CHEMICALS (SHRI SHAH-
- NAWAZ KHAN): (a) No, Sir,

(b) to (d). Do not arise.

“Elquiry into the working of Jaipur
Udyog Ltd.”

9366. SHRI C. K. CHANDRAPPAN:
SHRI D. K. PANDA..

_ Will the Minister of LAW, JUS-
" TICE AND COMPANY AFFAIRS be
pleased to state:

(a)y whether Company Layw Board
~made enquiry into the working of
~ Jaipur Udyog Limited as well as other
- companies under the present manage-
ment in the name of Alok Udyog
Group;

 (b) if so, the findings thereof; and

~ (¢) what action the Company Law

 Board has taken to protect the in-
L

Written Answers VAISAKHA 17, 1896 (SAKA) Written Answers

174

dustries rup by this group ang the
interest of the employees working
there?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND-
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Inspection of
the books of account and other docu-
ments of Jaipur Udyog Limited and
74 other companies belonging to the
Dalmia-Jain Group was taken up
under section 209 (4) of the Compa-
nies Act, 1956,

(b) The inspections have disclosed
features that prima facie suggest con-
traventions of the Companies Act,
1956 or irregular company practices
for which the explanations of the
concerned companies have been called
for. The inspection reports present
the views of the Inspecting Officer,
ahd until the explanation of the com-
pany is obtained on the various irre-
gularities as pointed out by the Ins-
pecting Officer, a decmm cannot be
taken, .

(c¢) Reports of inspection have been
received in 69 cases, out of- which
instructions have been issued to field
officers i1 62 cases. An order under
section 237(b) for investigation into
the affairs of Ashoka Marketing
Company Limited has also been issu-

ed.

Irrigation facilities in Gujarat

9367. SHRI VEKARIA:
SHRI ARVIND M. PATEL:;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Gujarat is the most
backward State in respect of irriga-
tion facilities; and

(b) if so, what steps Government
are considering to take to improve
the irrigation facilities in that State? .
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DRPUTY MINISTER IN THE

¥ OF IRRMGATION AND

POWER (SHRI SIDDHESHWAR

PRASAD): (a) No, Bir. Several

States have & lower percentage of

irrigated area to cropped area, than
Gujarat,

(b) The Fifth Plan of the Stale
has yet to be finalised, The major
and medium irrigation projects with
an Irrigation potential of 821 lakh
hec. are under construction in Guja-
rat, and it is tentatively anticipated
that irrigation potential, ag a percent-
age of cropped area would increase
from 19 per cent to 26.3 per cent by
the end of the Fifth Plan.

Irrigation and Power Projects in
Gujarat

9368. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the progress of irriga-
tion and power projects in Gujarat has
been rather slow;

(b) if so, the reasons therefor; and

(¢) the steps being taken to ac-
celerate the pace of progress of those
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BIDDHESHWAR
PRASAD): (a) to (c). Of the 11
major and 50 medium irrigation
schemes taken up #1 Gujarat during

- the Plan periods, work on 3 major
and 44 medium irrigation schemes has
been completed and 2 major schemes
are nearing completion. The overall

" progress on irrigation projects is thus
satistactory. The delay in more ex-
peditious completion is due to the
inability of the Btate to provide
adequate funds. "The State Govern-

. meut propose fo complete all spill-
over schemes fn the Fifth Plan,

MAY 7, AV8
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9368. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether any time-bound pro-
gramme has been formulated for con-
verting meirs gauge lines into broad
gauge in Saurashtra Region oa
Western Railway; and

(b) if 80, the galient featureg there-
of and the outlay involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). At present conversion of 557
kms. long mete gauge section bet-
ween Viramgam-Okha and Kanajus-
Porbandar (including Xanalus-Sika
and Jamnagar-Bedi branch  lines),
passing through Saurashtra region of
Gujarat, sanctioned in December, 1571,
at an estimated cost of Rs. 42.92 crores,
is in progress. This work is likely
to' be completed by December, 1877

Survey have also been carried out
for the coaversion of Gandhidham-~
Bhuj metre gauge section into broad
gauge In EKutch/Saurashtra area of

« Gujarat and the reports are under
amination.
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For the present, there ls no Dro-
posal to consider conversion of other
metre gauge sections in the ares into

Submarine pipe-line for crude oil
drilled from Bombay High

§370 SHRI NIHAR LASKAR: will
the Mimster of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Oil and Natural
Gas Commission will not wait for
submarine pipe-line for conveywing the
crude from Bombay High sen shore;

tb) if s0, the reasons for the same;

(c) the other methods to be adopted
when the production starts,

(d) whether the Oil and Natual
Gas Commission has also decided not
to go in for shopping around world's
shipyard for acquiring fixed drilling
platforms needed for o1l production at
Bombay; and

(e) if 80, the alternative measures
proposed to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c).
definite plans have been formulated
for the production and transportation
of crude oil from Bombay High to
the shore as only one well has so far
been drilled on the structure. All
the available alternatives of transport
would be considered on merit.

(d) No, Bir.

{e) Question does not arise

Power crisis in Gujarat

9371. SHRI D, D. DESAL
SHRI H. M. PATEL:

‘Wil the Ministar of IRRIGATION
AND POWER be pleased to state:

" (&) whether Federution of Gujarat
Mills and Indumlu have expressed
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{ copeetn over fregueni power
reltncﬂom imposed by Governmmt.

(b) if so, whether Government are
aware that thousands of workers would
become unemploved due to thir pow-r
cut; and

(¢) if 80, the steps.taken m this
regard? .

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The requ-
site information is being collected
from the Government of Gujarat and
will be laid on the Fable of the House
as soon as possible.

“Difference on Collaboration for Off-
shore Oil Exploration”

8372 SHRI D D. DESAI
SHRI ANADI CHARAN DAS:

Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any differences have
cropped up between hig Ministry and
four major o1l companies for collabo-
ration i1n off-shore oil exploration:

(b) 1f so, whether any negotiations
are in progress between his Ministry
and the Companies; and

(e) 1if so, the salient featureg there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) Negotiations are in progress
with certain selected companies which
have submitted proposals

(c) It would not be in publie in-
hlwthdilﬂonnydotﬂhutm

- - =
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- gty of Betrol ‘o ‘Bamgiadesh and
upal i

8373. BHRI XK. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Government
supply petrol to Bangladesh and
Nepal Governments,

(b) it #o, the value in terms of
mopey of petrol supplied so far during
the cur-ent year, and

(c) whether there has recently been
any change 1n the agreements due to
price rise 1in petro] and if so, the facts
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir

(b) The information is being col-

lected and will be laid on the Table
of the House in due course.

(a) what is the total refining capa-
eity at present in the couniry: snd

(b) what'targety aiw’fixedt by Gov-

ermnment raurd:g ’ :‘:;
'iﬂg‘ﬂm Privite Stety
Plabstic Sabtirs” o Pve

"MAY 1,0

AND CHEMICALS
NAWAZ KEAN): oy wiin m re-
fining capacity in the country at
present ix 24.05 inillion per
anmum Tirs thelufles the ‘spite capa-
city available with the private ' re-
fineries.

(b) Im the draft Fifth Five Year
Plan, the refinery capacity target is
tentatively fixed at 39 million tonnes
for 1978-79 In view of the rapidly
escalaling prices of .crude oil and
foreign exchange implications of the
increases 1n ciude ol price, the opti-
mum refining capacity to be achieved
during the Fiufth Five Year Plan 18
still under consideration

Low preduction at Durgapur Chemi-
cals Limited

9375. DR RANEN SEN Will  the
Minister of PETROLEUM AND

CHEMICALS be pleased to state.

(a) whether thg production level of
Phthalic, Caustlc soda and phenal at
Durgapur Chemicals Limited are still
far below the capacity;

(b) if so, the reasons iBerefor;

{c) whether in the caustic soda
Pharit for which thre raw material is
comvmon ‘#aM, only 45 per cent of the
plant ‘dapacity could be used ‘due to-
Poor migfiMetrance of ‘the plant; ¥nd

(d) if so, what steps have been taken
to improve it?

THE MINISTER OF STATE IN

THE Y OF M
AND mam m
NAWAZ KHAN): {(a) to (c). The

production of the unit haz been
signifieshitly ‘be ;h ow Yated capacity.

mhphencmﬁbvaltind
th.hbwrmi. h&ehhurnw

L T
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of and
‘ﬂu ﬁi!ﬁm@ of Phibe-
lic Anlydnde has, since November,

1978, improved because the defects in
the ‘pfhnt havé been rémedied.

(d) It is a West Bengal Govern-
ment *un . The information
id being odllécialt and will be laid on
the Table of the House,

Alleged Booking Clerks' hand in eor-
nering of seats by mushroom agencies

9376 SHRI RAJDEO SINGH:
SHRI M. KATHAMUTHU:

Will the Minister o°
be pleased to state:

RAILWAYS

(a) whether Government are aware
that with the decision of the Railways
io keep reservation open one year in
advance from May this year, the cor-
nering of most of the available seats
on all important tramms and routes is
being done by a large number of the
so-called travel agencies, which in
large number are gperating in nearly
every big city gqnd town during the
forthcoming summer rush;

(b) if so, whéther the cormering of
seats by such agencies has of late
been dope with the connivence of
Booking Clerks; and

(c) in the absence of any foolproofl
gystem or remedy, will the Govern-
ment consider the withdrawal of the
whole scheme?

¥ ‘DEPUTY MINISTER IN THE
gt‘m Y OF RAILWAYS (BHRI
OHD. SHAFI QURESHD): (a)
to (c). The decision of the Raftways
to keep réservifion open one year in
ndm& !ﬁth gftect from 1st May,
1974, on re-cotsideration wis not im-
plemented. As a result thereof the
existing time limit for advance
Fedériation ifr 'Varfons blaases remains
unchanged

2.

Gobds shed ai Okhla Station (Deiklt
Dixlelon)

9377. SHRI RAJDEO SINGH: Win'
the Minister of RAILWAYS be
pieased to refer fo the reply given
on the 4th December, 1073 to Unstar-
red Question No. 3323 regarding in-
ward ang outward wagong handled at
Okhla Station in Delhi and state:

(a) whether the proposal for pro-
viding a covered goods sheds at Okhla
Station in Northern Railway has smce
been examined; and

(b) o so, the time by Which 1t will
be provided there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
(b) The proposal for provision of ad-
ditional goods shed facilities at Okhla
station 18 still under consideration. It
is expected to be finalised shortly.

Fundg for Tormulation of TIrrigation
and Power Schemes in Chotanagpur
and Santhal Parganas

9378. SHRI KARTIK ORAON: Wil
the Minister of IRRIGATION AND
POWER be’plessey to state:

(a) whether the Irrigation Commis~
sion takes note of the needs of the
backward area in formulating' schemea
for irrigation and power and whether
there ig any special consideration in
the matter of allotting funds; and

(b) if so, (i) the names of big irri-
gation’ projects in Chotanagpur 'and
Santhal Pargana areas (ii) the stres
of land proposed to be itrigated, and
(ili) power supplied to lds region In
Fifth Five Year Plan?

! 'DEPUTY, MINISTER IN THE
%‘W IRRIGATION AND:
"POWER"(IRY STIFDRESAWAR PR~
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ASAD): (a) No criterla have been
indicated by the Mriijation Commis-
sion for formulating irrigation and
POwer schemes and allotment of funds
In the backward areas. All efforts
are however, being made to take up
more schemes in these areas. The
-draft Fifth Plan document also has
«emphasised on giving priority to tri-
‘bal and backward areas in adopting
new gchemes.

(b) The Fifth Five Year Plan of
Bihar ig yet to be finalised.

“I'ake-over of Irrigation abhd Power
Projects by Centre

8379. SHRI KARTIK ORAON: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there is any proposal
1o take over Irrigation and Power de-
partments of all States by the Centre;
And

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PR-
.ABAD): (a) No, Sir,

{b) Does not arise

~New Rallway line between Lohardaga
and Torl

9380. SHRI KARTIK ORAON:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
«onsider construction of g new Rail-
way lineg between Lbhardaga and Tori
and conversion of narrow gauge line
from Ranchi to Lohardaga which will

MAY 7, 1994
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‘shorten the present route o Delhi by

230 kilometers; and

(b) if w0, when would it be taken
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). There is no proposal for construc-
tion of a new line between Lohardaga
and Torl However, g trafic survey,
for conversion of Ranchi-Lohardaga
N.G. Section into B.G. has already
been sanctioned on 8th January, 1974
and is in progress. A decision regard-
ing the conversion will be taken after
the survey is completed and the results
thereof become known.

Declaration of Railways as Essential
Services

9381. SHRI KARTIK ORAON:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Ministry
has thought of declaring Rallways as
‘essential services' so that public would
be relieved of the fear of persistent
threat of strikes; and

(b) whether the Railway Minister
hag carefully considered the demands
of Locomen and other cannected
Unions?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Railways are an essential public
utility service and strikes cannot be
resorted to except under provisions
of the Industrial Disputeg Act. Pre-
sently, however, even such a strike is
illegal because of the promulgation
of Defence of India Rules.

Demands as and when received are
ﬁmm-midcauonmluh ac-
tion ag is feasible is taken.
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Poupunl to run  flidoagh Graln T
Ranchi to Dellf and back

9382. SHRI KARTIK ORAON, will
the Minister of RAILWAYS be pleased
to state’

(a) whether hig Ministry propose to
run a through tramn from Ranchi to
Delhi and back; and

(b) if 50, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) No

(b) Does not arise

Execution of Baghalatj River Project
of Ganjam district of Orissa

9383 SHRI GIRIDHAR GOMAN-
GO Wil the Minuster of IRRIGA-
TION AND POWER be pleased to
state

(a) whether the Baghalat: River
Project of Ganjam district of Orissa
1s pending for execution due to water
dispute between the Orwsa and
Andhrg Pradesh,

(b) 1f so, the progress of the dispute
reached for finalisation so far, and

(c) whether other two tributaries
will be taken up for execution as per
the first clearance project repoit?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) Yes, Sir

(b) The Central Water & Power
Commission has requested the con-
cerned Chief Engineers of both the
States to discuss and settle the dis-
pute The Chief Engineers have yet
to meet ang discuss the 1ssue

(¢) The construction of two weirs,
across the tributaries of the Bahuda
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river, namely the weiwr at Budagoda~
acrosgs the Poichmndia Nala and the
weir at Surangl accoss the Bogi Nala
has been completed gs part of Bahuda
Project Stage-I,

Srvice tax to be paid by Souih Eastern.
Raliway to NAC, EKoraput

9384 SHRI GIRIDHAR GORMAN-
GO Wil the Mimmster of RAIL-
WAYS be pleased to state

(a) the service taxes yet tp be paid
by the South Eastern Ralway for its
buillding at Korapui, Onssa to the
N AC, Koraput,

{b) the reasons therefor, and

(c) when are the dues likely to be
cleared up’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) to
(c) The service charges payable to
the NAC Koraput are being assess-
ed As soon as the assessment 1s over,
the amount found due will be paid

Railway lne between Kottayam and
Madural via Sabarimala

385 SHRI S A MURUGANAN-
THAM Will the Mimster of RAIL-
WAYS be pleased to state

(a) whether Government have taken
a decision to construct a new raillway
line between Kottayam and Madurar
1ta Sabarimala, and

(b) if so the salient features there-
of”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHID) (a) No

(b) Doe not arise
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Retirement benefits to Casual
Labourers

9386. SHRI S, A. MURUGANAN-
THAM: Will the Minister of RAIL-
"WAYS be pleaseq to state:

(a) whether lakhs of casual workers
holding temporary status. put not yet
regularised are considereq ineligible
for retirement benefits like pension
and employer’s share of contribution
towards provident fund irrespective of
length of service;

(b) if so, what are the other benefits
ullowed to them other than their own
contribution, after so many years of
service; and

(c) the number of such cas:s in the
Jalpur Division of Western Railway,
Hubli Division of South Central Rail-
way, Guntakal Division of Southern
Railway anq Vijavawada Division of
South Central Railway, where retire-
ment benefits have bezn denied to
casual labourers who had acquired
temporary status, during the last three
yeans?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Casual labour on daily rates are
not entitled to any Provident Fund or
Psnsionary benefits. Casual labour
who have acquired temporary status
are eligible like other temporary Rail-
way employees to subscribe to the
Provident Fund after one year of
such service.

Such, workers when appointed
(after sclegtion) to regular posts, he-
come entitled to the benefits admis-
sible under the rules to regular Rail-
way employees.

(¢) The information is being col-
lected and will be laid on the Table
of the Sabha.

MAY 7, 1974
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Adoption of standing orders in respec
of casual labourers

9387. SHRI S. A. MURUGANAN-
THAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether draft mode] Standing
Orders under thg Industrial Employ-
ment (Standing Orders) Act for adop-
tion in respect” of casual labourers
have been received from the Ministry
of Labour and Employment; and

(b) if so. the reasons for delay in
adopting the same and circulating
them tp the Zonal Railwaysg for imple-
mentation? i

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Model Standing Orders for ap-
plication to casual labour ip Central
Government department undertakings
were received from the Ministry of
Labour and Employment for adoption
as departmental rules. These rules
have not been adopted on the Rails
wavs for the conditions of service of
casual labour employed on the Rail-
ways are regulated by the rules cons
tained in the Indian Railway Estab-
lishment Manual and the orders issu-
ed by the Railway Board from time
to time. The Indian Railways have
been granted exemption by the Cen-
tral Government from the provisions
of the Industrial Employment (Stand
ing Ordersy Act, 1948 under sectio
14 thereof.

Trains cancelled in  Samastipur
Division during the iast three months

9388. SHRI BHOGENDRA JHA:
the Minister of RAILWAYS be pleas
to state. '

(a) how many trains op differen
lines under ‘Samastipur Division of
North Eastern Railway have been ¢
celled and how many passengers w
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affected ag & vesulg thereof dusing the .
last three months: and .

(b) the ressong theresfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYg (8HRI
MOHD. SHAFI QURESHI): (a) and
(b). On an avsrage, 30 pairs of pas-
senger carrying trains were cancelled
dally on Samastipur Division during 3
months ended March 1974, on account
«of difficult coal position, staff strikes/
agitatirns and public agitations. 1t is
not possible to indicate the number of
passengers affected as a result of cap-
cellation of these trains.

Negotigtions with threp Federations
of Railway Employees

9389. SHRI BHOGENDRA JHA:
Wil) the Minister of RAILWAYS be
pleased to state:

(a) whether the three Central
Federations of the Railway Employees
have been negotiating for the accep-
tance of the minimum demands of the
employees;

(b) if s0, result of the negotiations;

(¢) whether the three federation
have been approached with the pro-
posal of one Union on each Rallway to
be decided by seeret ballot: and

(dy if so, their reaction, and if not,
the ronsons therefor?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QUREHI): (a) and
{b) The ncgotintions held with the
Labour Organisations and the results
of negotiations have been the subject
matter of a statement made by the
Minirtar for Railwars on the floor of
ihe House on 2ng May, 1974.

(e) and (d). The Minister for Rail-
ways had convened a conference of
the office-bearers of All India Reil-
waymen's Federation and the Natio-
nM Federation of Indian Railwaymenm
/and also representatives of 4 Cen-
tral Trade Unionr O-ganisations, apart
from some Hon'ble Members of Parlia

tioma, en #th.February, 1874 Ag.this
conference a general’ CONCENSLS omelg-
ed, that in order; hhnumpu!ul
negofistions and sejilement Letwesn
hmmmmmm
be only one Union which covld be
broad based and populsy enocugh to
represent all crafts and categories of
Railway workers. The ways and
means of achieving the objective of
one union in each Railway are receiv-
ing consideration. It will naturaly
take spome time to achieve this objec-
tive in view of the complicated nature
of the issues involved,

Suggestions made by the Minisier of

Industries, Kerala on Geological
Investigations

9300. SHRI M M. JOSEPH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to staie:

ta) whether the Minister for Indus-
tries, Government of Kerala has
brought to the notice of the Central
Government that a Geologist who has
been detailed to carry out Geological
investigation in the mud banks off
Cochin, has given any indication of twe
places in Kerala where oil is likely to
be found in abundance;

(b) whether an ex-employee of the
Burmah Ofl Company, Assam has also
suggestel some rlaces where oil can
be explored; and

{e) if so, whether it is proposed to
undertake these wventurcs immediate-
ly?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHANY- (a) to (¢). The Minister for
Industries, Government of Kerala
wrote 1o the Minister of Petroleum &
Chemicals on 4th March, 1974 invit-
ing reference to two places mentioned
by an ex-employee of Burmah Oil
Company, Assam, where oil could be
found. The places were investigated

ment taking interest in labour rela- : and found to be not prospective.



101 Wrikten Answers

Prepamsl to oomvene a Cenference ep
Electoral Reforms

239. PROF, MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose to
convene a conference of representa-
tives of all the parties including the
ruling Party and also eminent indivi-
duals outside party politics, to evolve
a national consensus on electoral re-
farms including conduct of parties in
the matter of fighting elections and
raising of election funds; and

{b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMFPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a)
The Representation of the People
(Amendment) Bill based on the re-
commendations of a Joint Committee
of both Houses, is before Parliament
It has been stated in the report of the
Joint Committee that they *“did not
agree to the suggestion that opmnion
of various political parties and pub-
licmen be invited for their considera-
tion in view of the fact that the re-
commendations of the Election Com-
mission, made on the basis of their
experience in the conduct of General
Electionrs and Mid-term polls both
for State As<sembhies and Lok Sabha,
were made avallable to the Committee
and also bccause all major political
parties were represented in the Com-
mittee” In view of this, there is no
proposal to convene a conference as
suggesied by the Hon'ble Member

(b) Does not arise

MRTP Commission’s recommenda-
tions on application of Kesoram
Cement Industries

9392. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the M.R.T.P. Commis-
sion has submitted its unanimous re-
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commendetiéns on the application of
Kesoram Cement Industries;

(b) if so, what are the recommenda-
tions;

(c) whether Government have
modified the suggestions made by the
M.R.T.P. Commission: and

(d) if so, what gre the modifications
made by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir,

(b) to (d) 1t will be seen {rom:
paragraph 3 of the preamble leading
to the 1ssue of the Order under Sec-
tion 22(3) read with Section 54 of
the MRTP Act, dated the 21st March,
1974 laid on the Table of the House,
along with the Report submitted by
the MRTP Commission in respect of
the Kesoram Industries and Cotton
Mills Limited, on the 23rd April,
1974 that the Centra] (lovernment
had given the reasons for approving
the proposal of the Company without
stipulating the conditions 1ecom-
mended by the Commission

Generation of power by Power
Houses in Eastern Zone

9343 SHRI DEBENDRA NATH
MAHATA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state;

(a) the total power generated by
the power houses in Eastern Zone
during 1972 and 1073, power house-
wise; and

(b) the steps taken to create addi-
tional capacity during 1974-75, power-
house-wise in this region?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The total power ge-
nerated m the Eastern Zone during



e - - -

193

1071-72 and 1872-73, power Rouse-
wile. is given in the statement at-
tached (Annexure).

(b) The following power projech
under construction are expected to
be commissioned during 1074-75 in
the region:—

Orisza
Balme 14 H.E. Project . 3x60 MW
West Bengal
Santaldih Thermal . . Lx 120 MW
D.V.C.
l « Ix120 MW
(under tml openuom}
Chandrapura V Unit . Ix120 MW

Assam
Namrup Thermal Extension . 1v30 MW
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Statement

Name of Power House ated

(G ) during

971-72 1972-73

1 2 3
1. ASSAM
1. Umtru (H) 61' 71 73.43
a. Umsumer (Barapani
(H) . . 40+ 80 45-46

3. Umiam (H) 86 46 96° 13
4. Chandrapur (T) . 2" 40
5. Namrup (GAS) 219+ 84 24902
I1. ORISSA
1. Hirakud I & II . 110739 104921
2. Talcher (T) 516°53 63817
II1. D.V.C.
1. Panchet Hill (H) 185-64 9773
2. Maithon (H) " 223:86 10700

702 LS—8.
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3. Bokaro () 1030°33  809-84
4. Chandrepur (T)- 1903-86 2112'97
5. Durgapur (T) 1107°22 101189
IV. WEST BENGAL
1. Jaldhaka (H) 20 19 48-00
2. Gounpur (T) . 76- 96 81-59
3. Bandel (T) 1366: 71 1523-72
4 DU PR e 85 747-91
s. Dishergach (T) . 51-36 53°45
6. Cossipore (T)] 2121 21°03
7. Southemn (T) 196°73  205°73
8. Mulajore (T) 691.65 75298
9. New Cossipore (T} 824°29  876-61

Working of Diesel Power Stations
in West Beagil

9394, SHRI DEBENDRA NATH
MAHATA: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the particulars of working of
diesel power statiens in West Bengal
during the last three years; and

(b) the steps taken to increase the
installed capacity to meet the present
need in each power station?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) The requisite information is
glven in the statement, laid on the
Table of the House. [Placed in Lib
rary. See No. LT-8930/74].
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(b) The diesel
used either for
peaking purposes in West Bengal
Recently, the Government of West
Bengal have placed an order for two
diesel generating sets of 3.5 MW each.
The exact locations wil]l be decided
by the State Government depending
on the power supply position in the
area.

power plants are
or for

With the recent oil crisis, addition

MAY 7, 1974

to diesel-electric generating capacity Cooch Bikar

is discouraged.

Generation of power by Diesel Power
Stations at Siliguri and Ceoch Bihar

' 9895. SHRI DEBENDRA NATH
MAHATA: Wil the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether diesel power stations at
Siliguri end Cooch Bihar are genera-
ting power as per installed capacity;

(b) if not, the reasons thereof; and

(c) the figures of energy generated
there during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c), Diesel power
stations with aggregate installed ca-
pacities of 3560 kW and 3354 kW are
located in Siliguri and Cooch Bihar
respectively. These two towns get
their maip power supply from the
Grid and these diesel plants are used
either for emergency or for peaking
purposes. Therefore, the guestion of
generating power as per installed ca-
pacity does not arise. The quantum
of energy generated and the jnstalled
capacity are shown in the etatement
adtached.
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Statement v
Installed Generation

ty
K AT
sn. . 'l
9071 . . 2976 3m
1971-73 . . 3560 540
1972-73 . 3560 2.25
1970-71 . 2474 2'30
971-72 . . 3354 32y

1972-73 . 3354 114

Expenditure Incurred om Gumtl
Hydel Project of Tripura

9396. SHRI DEBENDRA NATH
MAHATA: Wil] the Minister of IRRI-
GATION AND POWER be pleased to
state: .

(a) the total amount spent so far for
Gumti Hydel Project in Tripura, year-
Wise; and

(b) the time by which the project is
expected to be completed and the
amount to be spent thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Gumti
Hydel Project, estimated to ooat
Ra. 1273 lakhs is expected to be com-
missioned by December, 1875. The
expenditure so far incurred on the
Project is indicated below:—

(Rs. in lakhs)
Upto end of 1968-69 29
During 1969 to 1972 289
1972-73 . . 100
1973-74 (anticipated) asé
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!uwylwmmm far
North Eastera Region States o
Fifth Plan

9397. SHRI DEBENDRA NATH
MAHATA: Wil the Minister of
IRRIGATION AND POWER be pleas-
ed to state; .

(a) whether, in view of the indus-
trialisation of North Eastern Region
States, any survey has been made
about the requirement of power in the
Sth Plan period, State-wise; and

(b) if so, the present power resour-
ces and the prospect, during the said
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir,

(b) The generidting capacity, as at
present ang as planned for the end of
the Fifth Plan, is as under:—

Atpre- Bytheend
sent of!iﬁ.h

Plan
(1973-74) (1978-79)

) 33

Manipar . 10°8 MW 115'8 MW

| Nagaland 21 MW 36 MW
Tripura . 53 MW 153 MW
Arunacha] Pradesh 45 MW 6-s MW
Total : 312 MW 478 MW
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. Survey for proposed Nangal-Talwara

Railway Line

9389. PROP. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the orders for the final
location-cum-Engineering survey for
the proposed Nangal-Talwara-Railway
line in two phases have been issued;

(b) if so, the date when the survey
would start and the period by which
it would complete the first Dhase ie.
1st 50 kilometer from Nangal (upto
Ambala) ; and

{c) the amount of money provided
for carrying out this survey?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): ) A
final location engineering Survey has
been provided for in the budget for
74-75. The survey estimates are
awaited from the Northern Railway.

(b) The survey work will com-
mence as soon as the survey estimate
awaited from the Northern Railway
is sanctioned. It is Tifficult at this
stage to indicate the period by which
the first phase from Nangal up to Am-
bala will be completed.

(¢) Rs. 3.00 lakhs in 1974-75,

Per Capita availability of Comsump-
tion of Power

9400. PROP. NARAIN CHAND
PARASHAR: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the lategt per capite availability
and consumption of power for the
whole country and each one of the
North Western States J. & K.
Himachal Pradesh, Punjab, Haryana,
Rajasthan, U.P. and the Union Terri-
tories of Delhi and Chandigarh; and

(b) whether there is any plan to
ensure the increased availability of
power in such States among these
as are lagging behind?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHNI SIDDHESHWAR
PRASAD): (a) The per capita con-
sumption of electricity for all India
during 1972-73 was 96.6 KWh.

The per capitc comsumption of elec-
tricity in the North-Wostern States
during 1972-73 is as under:—

Jammu & Kashmir 39+ 7 kwh
Himachal Pradesh 43*5 kwh
Punjab . 1654 kwh
Haryana . . 121-3 kwh
Rajasthan 58-5 kwh
U.P. 64° 5 kwh

MAY 7, 1874
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Union  Territories
¥ .
Delhi‘ . .« 301 kwh
Chandigarh . . 317 kwh
Per capitc  avallability of power

depends on generating capacity plus
possible import over interconnections
and cannot precisely be given.

(b) It is proposed to augment the
power generating capacity by 52895
MW n  the Northern region during
the Fifth Five Year Plan which will
ensure availability of power In the
States of the region, including in the
States presently lagging behind.

Setting wup of a Reglonal Grid fer
Generation and distribution of power
in North Western Region

9401, PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether there is a proposal to
set up a regional grid for the genera-
tion and distribution of Hydro-electric
power in the North Western region of
the country; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF JIRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-

SAD): (a) No, Sir. The Northern
Regional Grid meets the needs of
power transmission of the north-

western area also.

(b) Does not arise.

Petrol pumps in Himachaf
Pradesh

9402. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS
be pleased to state:

(a) the number of petrol pumps in
Himachal Pradesh as on 31st March,
1974;
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(b) the number sanctioned during
1978-74; and

(¢) the procedure adopted for allot-
ment of petrol pumps?

THE MINISTER OF STATE IN
“THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) 44 Nos.

(b) One.

(¢) the procedure adopted for allot-
<ided on the basis of customer poten-
tial in warfous towns/areas. There 1s
no State-wise allotment of petrol
pumps.

“Committee on Appointment of Officers
in 0. and N.G.C.”

9403. SHRI N. K. SANGHI: Will the
& Power has therefore, been set up
POWER be pleased to state:

(a) whether many top posts in O. &
N.G.C. are lying vacant and .if so, the
number thereof; and

(b) whether the Haksar Committee
has been entrusted with the task of
finding out suitable personnel to man
these posts and if so, reasons for delay
in finding these personnel and by
what time sultable persong will be
posted?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR! SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) An informal Commitiee was set
up to assist the Minister of Petroleum
and Chemicals in selecting a regular
incumbent for the post of Chairman,
ONGC. A regular incumbent has since
been appointed to this post and be
assumed charge of the post of Chair-
man ONGC on 10-4-1974.
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Survey for non-implementation of
Rural Electrification Schemes in
Eastern Regiong

9404. SHRI N. K, SANGHI: wWil] the
Minister of TRRIGATION AND
POWER be pleased to state:

(a) whether many of the rural
electrification schemesg in Eastern re-
gions of the country have not been
implemented;

(b) whether any official survey has
been conducted to find out how and
why these schemes have failed and
particularly their non-implementation
in the areas which have been declared
backward; and

(c) if so, particulars of the findings
of the survey with regard to Rajas-
than, Assam, West Bengal, Orissa and
Meghalaya?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The programme of rural
electrification is formulated by the
State Governments and implemented
through their State Electricity Boards,
On the basis of statistics compiled. it
has been observed that the progress
of rural electrification in the Eastern
Region is comparatively slow. A Com-
mittee under the Chairmanship of
Union Deputy Minister for Irrigation
& Power has, therefore. been set up
to examine the pace of rural electrifi-
cation 1n the Eastern States and sug-
gest remedial measures. The report
of the Committee is still awaited.

(b) and (c). No official survey has
been conducted by the Central Govern-
ment for this purpose.

Irrigation Projects umder Inter-state
Dispute

9405. SHRI SAT PAL KAPUR: will
the Minister of IRRIGATION AND
POWER be pleaseg o state:

(a) the names and number of irri-
gation projects which have become
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the subject matter of inter-state dis-
putes;

(b) the policy of Government in
respect of those irrigation projects;
and

(¢) whether it is proposed by the
Centre to take-over all such projects
and start them at the earliest possible
in the interest of the nation as the
country is facing h loas for not
utilising the water rces?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The sharing of waters of
the Krishna, Godavari, Narmada and
Cauvery basins amongst the concerned
States is under dispute.

37 major and 87 medium irrigation
projects in these basins are pending
clearance.

(b) No projects in these disputed
basins can be cleared unless there is
agreement ameng the concerned States
regarding any project or till the award
of the Tribunals appointed to adjudi-
cate upon the disputes has been given.

(c) No, Sir.

National Rayon Corporation

p406. SHRI MADHU LIMAYE: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

have
M.Ps.
Rayon

(a) whether Government
received representation from
shareholders of the National
Corporation or the general
about extending the termg of {he Gov-
ernment Director ang about Gov-
ernment’s duty to refuse approval to
the elected directors (1973) of the
said Corporation to prevent its take~
over by the Kapadiyas;

MAY, 7, 1974
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(b) whether it is a fact that the
Kapadiyas have been mecently gccused
by the Bombay High Court of Mal-
practices and acting in a manner pre-
judicial to the public intarest; and

(e) if so, the action taken by Gov-
ernment on these representationa?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (c). Re-
presentations have been recelved from
various quarters in regard to the
affairs of the National Rayon Corpora-
tion Limited. These representations
were taken into consideration by the
Company Law Board while extending
the terms of appointment of Govern-
ment Directors upto the 30th June,
197¢ and in rejecting the application
under gection 408(5) of the Companies
Act In regard to the Directors elected
in the Annual General Meeting held
on the 11th May, 1873,

(b) The Bombay High Court have
referred to the findings of the Com-
pany Law Board which go against tha
Kapadiyag and observeq that Kapadias
have not challenged the same.

Stay orders obtained by Coca Cola
Export Corperation in respect of
METP procesdings

9407. SHR1 MADHU LIMAYE: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Coca Cola Export
Corporation has obtained any stay
order in respect of any MRTP procee-
dings; B

(b) if so, the nature of the proceed-
ings ang the grounds on which stay
order was given by the Delhi High
Court;

(¢) whether there was any techni-
ca] lacuna ip the Government refer-
ence: and
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(d) if so, the steps taken by Govern-
ment to cure the lacuna by amend-
ment/fresh reference and tp get the
stay order vacated?

‘PHE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (BHRI BEDA-
BRATA BARUA): (a) and (b). On a
petition made by the Company under
Articles 226 and 227 of the Constitu-
tion of Indla, a Division Bench of the
Delhi High Court, by an Order dated
the 28th September, 1973 stayed the
proceedings ad-interim. Subsequently,
this stay was extended from time to
time, and on the 18th December, 1873.
the Division Bench passed an Order
making the gtay, absolute and directing
the Company to fille a rejoinder with-
in four weeks from that date. No
reasons were assigned by the Division
Bench for granting the stay. Since the
Company has not filed the rejoinder
yet, the Court is being moved to post
the case for a hearing at dn early date.

(c) It 15 the contention of the De-
partment that there is no techniecal or
legal lacuna in the reference made to
the Commigsion under Section 31 of
the MRTP Act.

(d) Does not arise.

Negotiateq settiement betweon Rail-
way Ministry and Railway Employees

9408. SHRI MADHU LIMAYE; Wil
the Minister of RATLWAYS be pleas-
ed to stater

(a) what were the attempts made
by the Railway Minister to reach an
honourable, negotiated settlement
Wigh thg Railway employees:

(b) what were the demands of the
AIRF and the actlon committee;

(c¢) what were the financial impli-
cations of thwse demands; and

(d) whethef the Reilway Ministry
made any reasonable counter offer,
and 1f s0, the financial implications
thereot?

-
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THE DEPUTY MINISTER IN THE
MINISTRY ' OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a) to
(d). A statement has already been
made by the Minister for Railways on
the Floor of the Sabha on 2-5-1874. A
copy in laig on the Table of the House.
[Placed in Library. See No. LT-8931/,
T4].

Fluctuation in Prices of Naphtha for
Petro-Chemicals

9408. SHRI MADHU LIMAYE: will
thg Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what was the price of naphtha
both for fertillzers and Petro-chemi-
cals on 26th January, 1874;

(b) the changes made in the price
of naphtha after that date till the
end of April, 1974 for both uses;

(¢) the reasons for wide fluctuations
in the prices of naphtha for petro-
chemicals during this period; and

(d) the names of the major consu-
mers of naphtha in the Petro-chemical
sector?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The prices of
Naphtha ex Bombay on 26-1-1974 were
as under:

(1) Rs. 252.25 per metric tonne for
fertilizer use.

(ii) Rs. 446.31 per metric tonng for
non-fertilizer use.

(b) The prices of Naphtha ex
Bombay (for non-fertilizer use) after
28-1-1974 .were as under:—

Rs. per M.T,
wefl 2-3-74 —_— 2320.06
w.ef 26-3-74 -_ 1000,00

(c) The prices of Naphtha for non-
fertilirer use were increased to
Rs. 2320.06 per M.T. ex Bombay we.l.
2-3-1974 to partly compensate the oll_
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companies for the losses on account
of not allowing them to increase the
prices of Kerosene, HSD. Oil and
L.P. Gas to the full extent warrgnted
by the increase in the prices of crude
oil. However, taking into account the
economics of the units using Naphtha
for manufactures other than fertilizers
the prices were reviewed and were re-
<duced to Rs. 1000,00 per metric tonne
ex Bombay w.e.f. 26-3-1974.

(d) The names of the major con-
sumers ot Naphtha in the Petro-Chemi-
<cal Sector are as under:—

{1) Indian Petro-Chemicals Corpora-
tion Ltd., Baroda.

(2) Fertihzer Corporation of India
Ltd., Trombay.

(3) Union Carbide
Bombay.

(India) Lid.,

{4) National Organic Chemical In-
dustries Ltd., Bombay.

¢5) Indian
Bombay.

Orgamic Chemieals,

{6) Plastic Resin
Tuticorin.

and Chemicals,

Powe, cut for Industrial and Agricai-
tural Sections in 1973-74 and 1974-75

$410. SHRI MADHU LIMAYE. will
{he Minister of IRRIGATION AND
POWER be pleased to state:

(a) what were the power cuts effec-
ted in different States both for indus-
trial and agricultural purposes in ihe
year 1973-74;

(b) ita estimated adverse impact on
production in industrial and agricul-
tural sectors; and

(r) the magmtude of power cuts
likely to be imposed, State-wise in
+1974-75?

MAY 7, 1974
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THE DEPUTY MINISTER IN THE
MINIETRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA~
SAD): (a) to (c). Due to the demand
being greater than the power awail-
ability in several States, power res-
trictions of varying nature “Were en-
forced in the States from time to time
during 1973-74 depending on the posi-
tion of supply and demand,

While enforcing the restrictions the
States have generally given priority to
maintenance of adequate power sup-
ply to the agricultural and other es-
sential consumers.

Power restrictions would no doubt
have affected production in industrial
and other gectors, but it is not possi-
ble to assess the impact on the produe-
tion in" different sectors due to power
restrictions alone since, lower produc-
tion in the different sectors could be
due to variety of reasons apart from
the power restrictions

It is expected that the generating
capacity 1n the country would be aug-
mented by the addition of 2.3 million
KW during the year 1974-785.

The nature of the mongoons in the
catchment areas of the hydro electric
projects would determine the avail-
ability of energy from this sourceé. The
extent of power cuts Iin each state
would depend on the actual shortages
if any, that may prevail,

Allegedly cellection of Money by un-
authorised Persong and Police i
the Pzmlenger Train en
Barwadih Line

9411. KUMARI EKAMLA XKUMARI:
Will the Minister of RAILWAYS he
pleased to state:

(a) whether Government are aware
that certain persong and the armed
dolice in the passenger traims running
on the Barwadih line collect money
from the passengers without any
authority and also harass the passen-
gers; and
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q.vemm“) u“‘t“heekthhmg
t to c

RPAF, other armed police and other
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
such case has been reported.

(b) Does not arise.

Bogies of BD and GD passenger Tralns
rusming bétween Mughal Sarai,
Dehri and Barwadih

9412, KUMARI KAMLA KUMARI:
Wil the Minjster of RAILWAYS
be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn towards the
condition of the bogies of BD and GD
passenger trains in the Eastern Rail-
way running between Mughal Sarai,
Dehr: and Barwadih which do mnot
hewe light and other facilities as a
result of which passengers are subject-
ed to thefts and robberies in the dark.
ness; and

(b) if so, the action to be taken to
provide lights and fans in these trains
and to repair the bogies?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Yes,
The train lighting in the GD and BD
passengers has not been satisfactory
mainly due to theft and pllferages of
aquipments. short supply of materials
gnd frequent disturbances to the rakes

(b) Steps have been taken to im-
prove the supply of vital materials to
ensure replacement of defficient/defec-
tive parts. A drive is being launched
to contaln the activibes of unsocial
elements operating in thig area. In-
sfructions have been issued to ensure
that the rake disturbances are mini-
mised.

Afmendmeni of Cempanies Act te
curb expeaditure by Privaie
Companies

9413. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUBTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose
to amend the Companies Act to put
a check on the expenses of the private
companies and to force them to mini=
mise their expenses so that the cost
of production in these industries may
not be high; and

(b) if so, the salient features there-
of? "

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No, Sir. There
are already provisions in the Com-
panies Act for cost audit. Moreover,
Companies engaged 1n production, pro-
cess ng, manufacturing or mining ac-
tinities are called upon to maintain
accounts contalming particulars relat-
ing to utilisation of material or labour
or other items of eost as may be
presxcribed by the Government in
their books of account. Companies are
also called upon to disclose certain
detail< 1n their annual profit and loss
account which have a bearing upon
the.r cost of production. It is ex-
pected that these provisions would
make not only effimency audit possible
but also brming about an awareness
on the part of companies as to the

need for mimmising costs of produe
tion.

(b) Does not arise.

Late running of Traing em Barwadi
Line (Eastern Rallway)

8414. KUMARI KANLA KUMAR!
Will the Minister of RAILWAYS ¢t
pleased to state:

(a) whether the passenger tram
running on Barwadih line in Easter
Railway always run late as a resu
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of which passengers in these traing als
ways fail to catch the connecting
mail fexpress trains;

(b) whether Government propose
to take any action on the complamnts
made in this regard; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
running of train services on Bar
wadih line has not been satisfactory
on account of various factors like staff
agitations, adverse law and order
situation, alarm chain pullings, dis-
connection of hose vpipes, thefts and
pllferages, interference with signalling
and communication arrangements etc.

(b} All the complaints 1n this re-
gard are looked into and cases of
avoidable detentions are taken up with
the staff concerned for suitable reme-
dial action,

{(¢) Does not arlse.

Brand Namey of
Forelgn Firms

p415. SHRI NAWAL KISHORE
SINHA:
SHRI SAT PAL KAPUR:

'Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether his Ministry are look-
ing into the cases of some foreign
firmg functioning in the country re
garding their brand names;

(b) it so, the particulars thereof;
and

(©) the findings of the enquiry, if
completed?

THE DEPUTY MINISTER IN TEE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (¢) Under
the provisions of the MRTP Act the
MRTP Commission has been request-
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ed to look into the case of Colgate Pal-
molive India (P) Lid. subsidiary ef
functioning in the
its brand name
In this connection a reference has heen
made to the MRTP Commission under,
Section 31(i) of the MRTP Act, 1068,
to inquire and report, amongst others
in respect of “‘selling not only what the
company produces, but also a few pro-
ducts which it gets manufactured in
other units and allowing such products
to be sold under its own brand name
while these products are manufactured
for Colgate by outside agencies with
indigenous raw materials and know-
how, the Company reaps unreasonable
profits to the detriment of the cus-
tomer and the smaller units who pro-
duced such products, which may be
considered ag monopolistic trade prac-
tices as a result of which the cost
relating to the production, supply and
distribution of the products manufac-
tureq by the Company has unreason-
ably been increased.”

The inquiry has not yet been com-
pleted. It may Be stated that the pro-
visions of Foreign Exchange Regula-
tion Act and of Trade and Merchandise
Marks Acts also provide for restrice
tions in the use of foreign brand names
with which matter the Ministries of
Finance, Industrial Development and
Commerce, etc. are concerned.

Petitions flled in Madhya Pradesh
High Court about electiony to
Legislative Assembly
helg in 1967

9416, SHRI RANABAHADUR
SINGH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the particulars of
elections petitions pertaining to 1067
elections to Madhya Pradesh Vidhan
Sebha still pending?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW,
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): No
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election petition or election appeal per-
taining to the general election of 1987
to the Legislative Assembly of Madbya
Pradesh is pending.

Complaints againat Peputy
Commercial Superintendent (Claims),
‘Western Rallway

9417. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have ‘re-
ceived complaints of corruption, brib-
ery and favourtism against the
Deputy Chief Commercial Superinien-
dent (Claims) Western Railway;

(b) if so, whether the chargeg have
been investigated; and

(e) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD. SHAF1 QURESHI): (a) Yes.

(b) and (c). Out of the three com-
plants taken up for investigation,
enguirtes into one have been completed
and the case ig under examination for
a reference belng made to the Cen-
i1al Vigilance Commussion, as required
under the extant Instructions govern-
ing the disposal of complaints against
gazelted officers. Enqujiries into the
othe: two complaints are in progress.

Import of Roller-bearing Wheel
Sets for Wagon Industry

9418. SHRI DEVINDER SINGH
GARCHA Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether fresh negotiations with
some countries have been made to im-
port roller-bearing wheel gets for the
wagon industry, ang

{b) if g0, the names of the countries
and the progress made in this direc-
tionp

Chief .

g

THE D MINISTER IN THE
MINISTRY RAILWAYS (SHRL
MOHD. BHAFI QUREBHI): (a) Yes.

(b) While quétations received
against our global tender No. GP-72,
which was opened on 31-10-1973, were
still under finalisation, the Trade Re-
presentation of the Socialist Republic
of Romama in India expressed their
anxtety to supply roller bearing wheel-
sets and stated that they had over-
looked the advertisement of our
tender. The Trade Representation
have been asked to submit the quota-
tion as early as possible, Their quo-
tation 1s however, still awaited.

Financial assistance to Children of
Widows of deceased Railway Em-
ployees in Reeeipt of Family
Pension

9416. SHRI M., B. PURTY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any stipend or financial
assistance is given by Government to
the children of widows of those de-
ceased Railway employees who are
drawing family pension; and

(b) if so, the salient frmutures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MOHD. SHAFI QURESHI): (a) and
(b) Inctructiong have been issued to
the Ra:lways that Railway servants
(not governed by the Workmen's Com-
pensation Act) who die on duty owing
to special risk/risk of office should be
granted an educational allowance for
children. This will be in addition to
the pensionary benefits admissible to
the families of the Rallway Servants
concerned under the Extraordinary
Pension Rules.
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Improvement in Raibway Quartees of
Delhi Kishanganj Ceolony to aveld
coming of dust

$§426. SHRI PANNA LAL BARU-
PAL: Will the Minister of RAIL-
WAYS be pleased to siate:

(a) whether some complainty were
recelved by the Railway Administra-
tion from the residents of Block No.
22, Railway Colony, Delhi Kishangan)
against dust coming in their guarters
fram the coal siding in front of their
quarters;

(b) if so, whether outdoor veran=
dahs of Block No. 22 gquarters have
been closed with glass windows: but
both sides of the verandahs are still
open; and

(c) when glass windows will be pro-
vided on both sides of outside veran-
dahs of the quarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
MOHD, SHAFI QURESHI): (a) Yes,

(b) and (c). It is proposed to pro-
vide glazed cover only to the front
portion of the werandahs, the two
sides being closed with bricks. This
has already been done in respecf of
all the quarters on the ground floor,
The work in first floor could not be
carried out due to hindrance by the
otcupants.

Salt held up at Kuda Statlon

9427. SHRI P. M. MEHTA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that four lakh tonnes of salt is held up
at Kudg station;

(b) what steps have been taken by
the R.nﬂwn:{a to transport the same;

(c) whether a quota of 1,000 rail-
ways wagons a month has been allot-
ted for the Kuda salt but only leas
than 50 per cent of this wag provided:
and
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(d) whethar the Gujagat Salt Asso-
cistion has asked the Western Railway
for more wagons and if a0, the reaction
of the Railways thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAYI QURESHI): (a) and
{b). Outstapding indents for salt at
Kuda station total upte 5607 wagons
in all categories. Efforts are being
made to step up loading of aalt within
the overall constraints adversely affect-
ing the mobility of Raflway wagons
in recent monthx

(c) The quota for loading of pro-
grammed salt from Kuda is 875 wagons
per month and not 1000 wagons. The
percentage of the actua] loading to this
quota was 92 during the period from
January to March 1974,

(d) Yes. Efforts continue to be
made to step up loading and in March
1974, the actual loading of programmed
salt was more than the gquota, the
loading being 1143 wagons,

Polyester Fibre Manufacturers selling
DMT Chips to Monopoly Unils

9428 SHRI P. M. MEHTA: Will
the Minister of PETROLEUM AND
CHEMICALS AND COMPANY AF-
FAIRS be pleased to state:

(a) whether units licensed to manu-

Organic Chemicals and Shres Synthe-
tic Limited which were provided with
jmported DMT have sold DMT chips to
other monopoly units like Modis, J. &
K. Garware and Nirlon;

(b) it so, whether Chemicals and
Fibres of India Limited, a subsidiary
of IC.I, are also indulging in similer
corrupt practices:

(¢) whether imported D.M.T, ia con-
verted into chips and sold to others for
making huge profits which is not
allowed under the rules;

(d) whether hig attention was drawn
to the above facts; and

(e) if 80, what action has been taken
against the firms held responsible for
these practices?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (e). A com~
plamnt was recelved in August, 1878,
that certain polyester fibre manufao-
turers were selling polyester chips to
other consumers insledd of producing
polyested fibre for which they were
licensed. On checking up the posi-
tion it was found that M/s Indian
Organic Chemicals had sold 14
tonnes of chips of a wvalue of

facture Polyester Fibre like Indian Rs 2,81,100 to the following parties—
Date Party ty Value
(tonnes) (Rs

June, 1973 . M/s Shree Synthetics . . 20 34,000

June, 1973 . . M/s Nirlon Synthencs. 70 1,40,000

Jane, 1973 . « M/sLamina Industries. . “ o1 2,100

August, 1973 . M/s]. K. Synthetics 50 1,05,000

4T 2,81,100

——

Also, M/s Chemicals & Fibres of
India Ltd.'had loaned 2 tonnes to
M/s Shree Synthetics for trial pur-
poses in connection with the letter's

polyester fllament yarn project. M/s.
Indian Organic Chemicals were im-
mediately advised not to sell chipa.
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Both M/s. Indian Organic Chemicals
and Chemicals and Fibres of India Ltd.
were aljocpted DMT {rom imports as
well as from that produced by Indian
Petrochemicals Corpbration Ltd. Both
have been manufacturing polyester
fibre,

M/s. Shree Synthetics are not licens-
ed to produce polysster fibre,

The alleged misuse of DMT import-
ed by M/s. Indian Orgaric Chemicals
8s actual user is under examination,

Fallery of Government to curd Prae-
tices of Foreign Monopolisis

9430. SHRI D. K. PANDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have failed
to curb practices of big foreign mono-
polists like Firestone Campany in res-
pect of capitalising reserves, issuing
bonus ghares, remitting  enormous
sumg ebroad and other shady trans-
actions; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
Information is being collected and It
will be laid on the Table of the House.
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9432. SHRI C. K. CHANDRAP-
PAN: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number
medium  industrial
country in 1973-74;

of large and
Houses in eur

(b) their names, asseis~and profit
or lossg for the years 1971-72, 1972-73
and 1873-74; and

(c) the number of new industrial
houses which entered the categories
mentioned in part (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR]I BEDA-
BRATA BARUA): (ay to (o)
According to the Revised Industrial
Licensing Policy announced in Febru-
aty 1873, wundertakings registered
under Section 26 of the Monopolies
and Restrictive Trade Practices Act,
1969 are considered as Large industrial
houses. There are no other crileria in
force. at present, to calssify large and
medium houses as referred to in the
questipn,

A rtatement showing the names of
all undertakings registered under sece
tion 26 of the M\RTP. Act upto
30-11-1972 was furmished in the Lok
Sahbha recently in reply to Unstarred
Q. No. 4340 answered on 11-12-1873.
These undertakings are not reguired
to furnish information ab3dut the value
of assets and profit or loss from year

fo year.
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CORRECTION OF ANSWER TO UN-
STABRRED QUESTION NO. 6182
DATED 9-4-1914 RE: SCHEDU-
LED CASTES AND SCHEDULED
TRIBES HOLDING CLASS I, II,
III, IV POSTS IN INDIAN RAIL-
WAYS,

riot in Sadar 226
Bazar, Dethi (Adj. Mot.)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): In reply
to Unstarred Question No. 6182 asked
by Shri1 Chhatrapati Ambesh in the
Lok Sabha on 98th April, 1974 the
strength of staff in Class ITI and Class
IV on Western Railway on 30th Sep-
tember, 1973 was given as under:

Class III Class IV (exclSafaiwalas) Class IV (Safaiwalas)
;.
Total sC ST  Toual sC ST Total sC ¢ 8T
' -
40,006 3,374 861 46,875 5806 2,603 2,561 2,533 2 .,
The correct information 1s 8s under :
Class III Class IV (excl, Safarwalas) Class IV (Safarwalas) | BEIN
-
Towml SC ST Total sC ST Total sC ST
-
76,511 ﬁ. 6,172 1,961 95,371 12,430 8,928 6,038 5915 29

This correction in the statistical .

data could not be placed before Par-
liament earlier as the revised figures
turnished by the Western Railway
Administration had to be rechecked
and thig took some time.

The delay is very much regretted.

12.12 hrs.

MOTION FOR ADJOURNMENT

FAILURE TO AVERT RIOT IN SADAR BAZAR
AREA IN Drrmr

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given notice
of an adjuornment motion about the
riots In Delhi....(Interruptions)

702 LS—90.

THB MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(S8HRI OM MEHTA): The Home
Minister would make a statement at
4 pm (Interruptions)

MR SPEAKER: The Mmster has
already intimated that he would
make a statement. I cannot listen to
you all at the same time. You are
never tried of shouting. You do 1it.
then the other side does it. Then 1t
subsidies. Apgain you start doing it
and they are doing it. You do it
most of the time, my friends on my
left and especially your side started
it.

Tha Minister is coming with a

statement at 4 O' clock .
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(Adj. Mot)
SHRI JYOTIRMOY BOSU: No, There is total failure to avert rict

Sir. This is en adjournment motion
we have tabled, We weant to censure
the Government.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): For a discussion I will not
mind but I will come with my state-
ment after an hour,

MR. SPEAKER: Now, the Minister
is comung with g statement at 1 O
clock. You want a statement?

SHRI SHYAMNANDAN MISHRA
(Begusarai): We have given notice
of an adjournment motion. The Mi-
nister’s statement can come by way of
reply to the adjournment motion. The
adjournment motion must have prio-
rity over the Minister's statement.
That 1s the precise procedural point
which { want to make.

MR. SPEAKER: Already a lot of
time has been taken. I have received
notice of adjournment motions from:
Shri Atal Biharli Vajpayee, Shri
Shyamnandan Mishra, Shri Tndib
Chaudhuri Shri S. A. Shamim, Shri
Ebrahim Sulaiman Sait, Shri Sezhi-
yan, Shri Ramavatar Shastri, Shri
H. N. Mukerjee, Dr. Ranen Sen, and
Shri Jyotirmoy Bosu.

The notice by Shri Atal Bihan
Vajpayee has secured the first place
in the ballot. It reads as under:

‘Failure to avert riot in Sadar
Bazar Area in Delhi, resulting in
the death of 10 persons Injuries to
many others and large scale destruc-
tion of property.’

I hold the matter to be in order and
I give my consent to the moving of
the motion. Shri Vajpayee may ask
for leave of tlie House.

SHRI ATAL BIHAR!I VAJPAYEE
{Gwalior): I ask dor the leave of the
House to move my Adjournment Mo-
tion:

“Thut the House do now adjourn”

perty. 1 have given official Agures.

MR. SPEAKER: You may only
move 1t, as you have put it down here.

SHRI ATAL BIHARI VAJPAYEE:
Yes, Sir.

I beg leave of the House to move
my Motion:

“That the House do now adjourn.”

MR. SPEAKER: Those who are In
favour of this Motion may please rise
in their seats.

There are more than 50 standing.
S0, leave is granted.

We will taoke it up at 4 O' clock.

SHRI ATAL BIHAR] VAJPAYEE:
Why not make 1t 3 O clock?

SHRI SHYAMNANDAN MISHRA:
2 O clock....

MR. SPEAKER: We have other
business. We have fixed 4 O' clock.
There is no precedent. We go accord-
ing to the rule. You will have it at
4 O’ clock. We will stick to it.

SHRT JYOTIRMOY BOSU: Sir,
we request you to teke it up at 2 O’
clock. ...

SHRI 8. M. BANERJEE (Kanpur):
I rise on g point of order ...

SHRI SHYAMNANDAN MISHRA:
I rise on a point of order. The Ad-
journment Motion must be taken up
at the earliest and it is only to suit
the convenience of the House that we
sometimes accept to have it fixed at
a time a little later. Otherwise the
concern of the House gshould be to tike
it up at the earliest.

So, Sir we want it to be takem up
at 2 O clock....
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MR. SPEAKER: No, I am sorry.
We go by the rules. We do not allow
more than two and a half hours. We
fix it always for two and a balf hours.
We take it up at € O' clock. That was
pointed out that day, it was not res-
ponded to that day.

Now we will take it up
<lock.

SHRI JYOTIRMOY BOSU: Make
it a flexible thing....

MR. SPEAKER: You are not leav-
ing anything flexible. You are com-
pletely distoring it.

at ¢4 O

SHRI JYOTIRMOY BOSU: Am I
s0 capable of that, Sir?
(Interruptions) .

MR. SPEAKER: I will examne

everything. After all, if where is to
be some statement or  anything,
whereever it is necessary, I would for-
ward it under Direction 115.

SHRI SAMAR GUHA
Sir, I have raisegq a privilege
(Interruptions),

{Contai):
issue.

MR. SPEAKER: Please do not
take the iime of the House. It has
already taken long. Now, Papers to
be laid on the Table. Therg is no
business before the House. I gm go-
ing to pasg on the next item.

SHRI SAMAR GUHA:
given notice of privilege.

I have

MR. SPEAKER: That does not
come under Privilege. I do not hold
the privilege motion in order. Do not
bring in everything ihat is going on
in every corner of the country as
privilege or an adjournment motion.
I am not allowing anything. Please
Tesume your seat.

Mr. Guha why do you defy the
Chair? By doing this you have redu-
cedq Parliament to a farce. I am un-
happy about it. Kindly do not do it
You never go by the ruling of the
Chair. Do not do it regularly.

riot in Sadar 230
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I am not allowing anything. Please
sit down

I have not permitted you, and you
go on defying the Chair. What should

I do?

ey

PAPERS LAID ON THE TABLE

NOTIFICATIONS UWDER CENTRAL BQARD
oF REYENUE AcT
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On
behalf of Shri K. R. Ganesh, I beg to
lay on the Table:—

(1) (i) A copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of seg-
tlon 4 of the Central Boards of
Revenue Act, 1863:—

(a) G.S.R. 1408 published in Ga-
zette of India dated the 20th
December, 1873.

(b) G.S.R. 1409 published in Ga-
zette of India dated the 29th

December, 1973.

[Placed in Library.. See No. LT-8913/
T4].

(1) A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notifications.

(2) A copy of Notification No. G.S.R.
420 (Hindi ang English versions) pub-
hshed in Gazette of India dateqd the
27th April, 1974, issued wunder the
Ceniral Excise Rules 1844 1iogether
with an explanatory memorandum.

[Placed in Library. See No. LT-8014/
T4].

REVENUE AND ANNUAL REPORT OF INDIAN
PETROCHEMICALS CORPORATION LTD.,
JAWAHARNAGAR (BARODA)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): 1 beg to lay on the Table a
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[Shri Shahnawaz Khan]
copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Government
on the working of the Indian
Petrochemuicals Corporation
Limited, Jawaharlal (Ba-
roda) for the year 1972-78.

(2) Annual Report of the Indian
Petrochemicals Corporation
Limited Jawaharnagar (Ba-
roda) for the year 1872-73
along with the Audited Ac-
counts and the commentg of
the Comptiroller ang Auditor
General thereon,

[Placed in Library. See No. LT-8015/
741.

NOTIFICATION UNDER GUJARAT SLum
AREAs (IMPROVEMENT, CLEARANCE AND
Re-DEVELOPMENT) ACT, ETC.,

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): I beg to lay
on the Table—

(1) A copy each of the following
Gujarat Notifications under sub-section
(2) of section 59 of the Gujarat Slum
Areggs  (Improvement Clearance and
Re-development) Act, 1973, read with
clause (c) (iif) of the Proclamation
dated the 9th February, 1974 issued
by the President in relation to the
state of Gujarat:—

() The Gujarat Slum Areas (Im-
provement, Clearance ang Re-
developmenty (Constitution of
Board) Rules, 1973, published
in Notification No. GH/J/21/
73/8CA-1073A-1 in Gujarat
Government Gazette dated
the 2nd November, 1978.
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(1) Notification No. GH/J/20/73/
SCB-1073-A (1), published 1n
dated the 2nd November.

dated the 2ng November,
1978.

(iii) Notification No. GH/J/22/73/.
SCB-1073/A(l) published in
Gujarat Government Gazette
dated the 2nd November,
1973.

(1v) Notificatton No. GH/J/26/73/
SCB-1973/A-1 published n
Gujarat Government Gazette
dated the 2nd November, 1973.

(2) A statement (Hindi and Engiish
versions) showing:

(i) reasons for delay in laying
the above Notifications; and

(n) for not laying the Hindi1 ver-
sion of the Notifications

[Placed wn Labrary See No. LT-6016/
74].

REPORT OF THE MONOPOLIES ANp RES-
TRICTIVE TraDF PrAcTICES CoMMISSION

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) I beg to lay on the
Table—

(1) A copy of the Report of the
Monopohes and Restrictive
Trade Practices Commission
under section 22(3) (b) of the
Monopolies and Restrictive
Trade Practices Act, 1869, in
the case of Messrs. Birla Jute
Manufacturing Company Li-
mited, Calcutta and the Order
dated the 3rd May, 1974 of
the Central Government
thereon. under section 62 of
the sald Act.
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of the above Report and order
of the Government thereon.

[Placed in Librery, See No, LT-6917/
74].

‘NOTIFICATION UNDER GUJARAT CARRIAGE
OF GoODS TAXATION ACT, AND BOMBAY
MoTor VEarcres Tax ACT ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): I beg to lay on
the Table—

(1) (i) A copy each of the follow-
ing Gujarat Notifications (Hindi and
English versions) under sub-section (2)
of section 31 of the Gujarat Carriage
‘of Goods Taxation Act, 1962, reag with
clause (c¢) (liiy of the Proclamation
dated the 8th February, 1874 issued
by the President in relation to the
Staie of Gujarat: —

(a) Notification No. G11/G/73/246/
MVA-7589/20183<E published
mn Gujarat Government Ga-
zette dated the 4th October,
1973.

{h) Notification No. GH/G/16/
MTA1773/302/E published in
Gujarat Gow ent Gazette
dated the 8th February, 1974.

(i1) Two Statements (Hindi and
Enghsh versions) showing reasons for
delay 1n laying the above Notifica-
tiona.

[Placed in Library. See No LT-6918/
T4].

(2) (1) A copy each of the following
Gujarat Notifications (Hindi and Eng-
ush versions) under sub-section (3)
of section 13 of the Bombay Motor
Vehicles Tax Act, 1953, read with
clause (¢) (iii) of the Proclamation
dated the 9th February, 1974 issued
by the President in relation to the
State of Gujarat:—

(a) Notification No. GH/G/T3/
243/MVA-7560/20193-E  pub-
lished in Gujarat Government
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Gazette dateq the 11th Octo-
ber, 1973.

(b) Notification No. GH/G/15/,
MTA/1773/302-E published in
Gujarat Government Gazetts
dated the 8th February, 1074.

(¢) Notification No. GH/G/173/43/
MTA-1773-1350-E published in
Gujarat Government Gazette
dated the 15th February,
1974.

(ii) Three statementy (Hindi and
English versions) showling reasong for
delay in laying the abave Notifica-
tions).

[Placed wn Library, See No, LT-6919/
74].

ANNUAL REPORTs OF N.C.ER.T. New

DeLtr  L1T, KHARAGPUR, CENTRAL

INSTITUTE OF ENGLISH AND FOBEIGN

LANGUAGES, HypFRaBAD, AND I.I.T. KaN-
PUR ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRIL
D P. YADAV): 1 beg to loy on the
Table—

(1) A copy of the Annugl Report
\Hindi and English versions)
of the National Council of
Educational Regearch and
Training, New' Delhi, for the
year, 1872-73. [Placed in Lib-
rary. See No. LT-6920/74).

(2) A copy of the Annual Report
(Hindl version) of the Indian
Institute of Technology, Kha-
ragpur for the 1971-72. [Pla-
ced in Library.. See No. LT-
6921/74].

(3) A copy of the Report (Hindi
and English versions) on thsi
aclivities of the Central Ins-
titute of English and Foreign
Languages. Hyderabad, for
the year 1972-73 along with
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[Shri D. P. Yadav] in Session what was the necessity for
issuing a gaxette for

the Audited Accounts. [Pla-
ced in Library. See No. LT-
8022/74)

(4) (i) A copy of the Annual Re-
port of the Indian Institute
of Technology, Kanpur, for
the year 1971-72.

(i) A copy of thp Annual Report
of thy Indin Institute of
Technology, Kanpur, for the
year 1872-73.

(5) Two statements (Hindi and
English versions) explamung
the reasons for not laying gl-
multaneously the Hindi ver-
sions of the Report mentioned
at (4) above.

[Placed in Library. See No. LT-8923/
T4].

ORDER UNDER PAYMENT OF
WAGES ACT

MR. SPEAKER: Shri K, V. Raghu-
natha Reddy.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order.

MR. SPEAKER: On what?

SHRI S. M BANERJEE: Sir, on
the businesg before the House, I gave
notice of a privilege motion wunder
Rule 222. I am sorry, I gave it on
the 6th May. You must have opened

it today. It was given before 10
O'dlock.
MR. SPEAKER: I gaw it

SHRI 8§ M. BANERJEE: This is
a matter of extreme public import-
ance, because the strike is taking
place tomorrow, My privilege motion
is against the Government for pub-
lishing a gazette ertraordinary and
exempting the Railway admnstration
from the operation of Section 5 of
the Payment of Wages Act. I would
appeal to the sense of impartiality
and justice, when both the Houses are

excluding the Railway Board from
the obligation of Payment of Wages
Act. Even today that copy of the
gazette extraordinary has not been
laid on the Table of the House. Is
this the way in which this House
should be treated? May 1 request
you to allow the privilege motion?

MR. SPEAKER; Whether good or
bad this does not come under rules
for privilege motion,

SHRI SEZHIYAN (Kumbakonam):
Does not propriety demand that it
should be laid on the Table of the
House? (Interruptions).

SHRI 8. M. BANERJEE: Sir, I
have not finished. Kindly hear me
for half a minute Please have pa-
tience. I have been saying from 12
O'‘clock,~—(Interruptions).

MR. SPEAKER: But that does not
solve the problem. By this tempera-
mental exhibition, no problem can be
solved.

SHRI S. M. BANERJEE:
& question of temperament. People
are dying. 5,000 peeple have been
arrested, and more people are likely
to be killed That is why we are
much concerned about the matter

SHRI HARI KISHORE SINGH
(Pupri)© What 1s the poin{ of order?

SHRI S. M. BANERJEE: So, I

It is not

request you to allow this prit;ilege
motion.
SHRI HARI KISHORE SINGH:

May I know what is his point of order?
May I know why the procedure of
this House is being disturbeqd like
this? He cannot take the time of the
House like this. This is going on
from 11 O'elock. (Interruptioms),

SHRI'S M. BANERJEE: The
question is ome of privilege. I re-
quest you fo admit the question of
privilege. The Home Minister is met
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herp; that is what he gaid. Now, let

matter be faken up. I have
E%nuwihnhbowwnmm
then—(Interruptions).

MR. SPRAKER: He asked for half
a minute. But then he is speaking
oll the time.

SHRI HARI KISHORE SINGH:

What is the point of order? I want
to know.

o wy fvmy ¢ (ared) W
qOaw, ww HQ avw Wt g Ao,
] Wt Nfem frar &

waw wrea : W7 eenieT #,
WY 67 T =TT §, 3wt gvorr &, Ffoeer
gL ¥ & frrg adher &, fom 2 & g
I 1T WiEY | 7y T AT a9 8,
Resrdmzfiw § @waams
Tyete T wfgT |

ot wy fiml: w9 oW Prae ¥
T gr @A

WUN WY : T I FET T
@ 8, 37 &Y aa g Ay Hfedr

sy vy fomd: mour fa fr 5 are
g #Hifedr

MR. SPEAKER: I have Lstened
to the points.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) rose—

MR. SPEAKER: Now he is also
rising. 1 permitted the other hon.
Member's request that he should be
given half a minute. I allowed him.
Now he is getting up.
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SHRI INDRAJIT GUPTA (Ali-
pore): Sir, you may or may not take
it up as a matter of privilege. But
an important
policy decision has been announced
through a Gazetee Extraordinary
when the House is in session. Do you
think that it is an impropriety
on the part of the Government to
issue it. This is a matter which has
to come before the House. They have
issued a Gazette Extraordinary com-
pletely exempting the rallways from
the operation of the Payment of
Wages Act.

MR. SPEAKER: When I am re-

minded of propricty, then it does not
come as a matter of privilege.

Now, Shri Jyotirmoy Bosu has sgain
got up. How many times are you
getting up? Whken everybody is
speaking, on every occasion, you force
yourself upon me and them also.
Now, why don’t you allow me to lis-
ten to others? Thig is not a House
which is to be always under the
monopoly of one Member.

Do not take the House so lightly.
This is your House; this is your Par-
liament; these are your rules. If you
do anything in excitement; it does not
take us anywhere.

oY Wy, forad : WSO WERY, WY
¥ € TwT g A Y OF T T3 FY
wafa 2Y & i o dwF o TwT
T AR W A F qEeAqy Tow T
Pl o Y &9 W IF WA FT Ig
I EE & 1 W AR & s Srfeersr
F W= IS TG ZAT WEA §, WA AR
& i fafedrs 7@y awrar 2, ¥ @
s w1 oA §, OEWTEY W
g ¥, 17 AR A qWLA w, AT
RFT IFA THTAT, IT &1 T 7 #1 BT
Ao mwrwrer e 179
W AU FY W AT AT W qqTT
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fspued it
[ﬁl‘!“] it, After all, when you

day before yesterday, I should have
g § | W Uy Wt W w1 W gotltltth.dulhct.ot::t!ml;:

n = »n mm what
gy d—ogrw gl W A 48 yod m;r:ﬂdmb, something crops
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o - AR § T I N
AT sfgg

SHRI INDRAJIT GUPTA: You
make some observation. (Interrup-
fwons).

MR. SPEAKER: Please sit down.

SHRI INDRAJIT GUPTA: They
will all sit down if you are going to
make some observation or you are
going to ask somebody from the Gov-
ernment to say something. Neither
-thmg 18 happening. They go on stand-
ing.

MR. SPEAKER: Mr Raghunatha
Reddy, 1 have made observations a
number of tumes in this House that
when you do anything, which iz con-
nected with matters of policy or mat-
ters of current importance....

SHRI VIKRAM MAHAJAN (Kan-
gra): It 13 purely an evecutive ac-
tion,

MR. SPBAKER: I will have to ask
you, Mr. Mahajan, also to sit down
Mr Reddy, when you issued a noti-
flcation, it should have been placed on
the Table of the House at the earliest
that is today But, it is not in the
Order Paper. I have got it just now.
This is not the proper way of doing

:

SHRI ATAL BIHARI VAJPA
(Gwalior): Let him apology.
the House will allow him. It is
matter of propriety.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Sir, with great respect to you and
the hon. Members, I may be permit-
ted to state.... .

MR. SPEAKER You kindly lay it on
the Table.

SHRI RAGHUNATHA REDDY: 1
thought, when you called my name,
I had already placed it on the Table
of the House. Now, I am informsd
by your Office that I am permitted to
place it on the Table of the House.

SHRI INDRAJIT GUPTA: Two
days ago, it has appeared in the news-
Papers.

MR. SPEAKER: I am sorry, Mr
Raghunatha Reddy, this is your inti-
mation, on which the Office has writ-
ten Received at 12 Noon.

ot wy fowd: T o & 1 Ew
swiow Afer @ E AT 12
Attt FE A

weqw wERy : W W ofgg )

As you know, since 11 O‘clock I am
sitting here, and this came to me just
now. The office has put it up to me
just now, and I have allowed you to
lay it on the Table. You better lay
it on the Table of the House.

SHRI JYOTIRMOY BOSU: Sir,
why are you permitting him to lay
it?

¥

’
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MR. SPEAKER: I must say that
lhig notification is dated 4th May,
5th and 6th were holidays.

SHRI JYOTIRMOY BOSU: How
did it go to the press two days ago?

SHRI INDRAJIT GUPTA: 1Is it
proper? Before laying it on the
Table of the House, it was sent to the
press.

MR. SPEAKER: Mr. Raghunatha
Reddy, their objection is that it was
released to the press before it was
laid before the House.

SHRI RAGHUNATHA REDDY: 1
may be permitted to say a few words

SHRI ATAL BIHARI VAJPAYEE:
We had a sitting on the 4th. It

could have been laid on the Table’

.on that day

MR. SPEAKER: We had decided
not to transact any other business ex-

cept the Finance Bill on that day.

SHRI JYOTIRMOY BOSU: What
18 the necessity for this Why did
the Government take thiz extraordi-
nary step?

Sir, on a noint of order. May I
ask the Government through your
good offices, what is the necessity for
this at this juncture?

MR. SPEAKER: There is no point
of order. Tt 1ls only a question of
laying it on the Table.

SHRI RAGHUNATHA REDDY:
Under section 5(3) of the Payment
of Wages Act, this order has been
issued. It could be done only in the
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evening of 4th, at which time the
House wag not sitting. B5th and 6th
were holidays. At the earliest avail-
able opportunity 1 have come to you
for your kind permission to place it
on the Table of the House. It is an
executive order under section 5(3).
The merits' of the matter can be de-
bated; one may or may not agree
with it. But the question remains

that it could be laid on the Table
only today....(Interruptions).
SHRI JYOTIRMOY BOSU: Sur,

how did it appear in the press......

MR. SPEAKER: This hon. Mem~
ber 1s always standing. What is_
this? He cannot monopolise the time
of the House.

SHRF RAGHUNATHA REDDY:
This order under section 5(3) does
not mean that the raillways do not
pay the wages. Only, due to some
circumstances, due to the threatened
strike, the railways perhaps might
not be in a position to pay; it is only
an enabling measure so. that the
penally provisions might not be in-
voked. That 1s all... (Interruptions)
In case something happens, they are
not entitled to any.. (Interruptions)
It could not be laid on the Table
earlier because 5th and 6th were
holidays. Sir, I have approached you
at the earliest available opportunity
to give me permission to lay it on the
Table, and 1 hope hon. Members
would not object to it....(Interrup-
tions).

MR. SPEAKER: May I request
hon Members not to waste any more
time on this?

SHRI RAGHUNATHA REDDY:
I beg to lay on the Table a copy of
Order dated the 4th May, 1974, issued
under Sub-section (3) of Section 5 of
the Payment of Wages Act, 10386,
exempting the person responsible for
payment of wages to persons em-
ployed upon any Rallway from the
operation of section 5 of the afore-
said Act. [Placed in Library. See
No. LT-6924/74]. -



243 Arrest and Release

SHRI BEZHIYAN: 1 am atraid
this should not be taken as a prece-
dent. Hg says, it was issued on 4th
evéning and that 5th and 6th were
holidays. Then, even when the House
15 in session, they can take a decision
on Friday evening and say, Satur-
day and Sunday are holidays; so, the
Government may take this as a pre-
cedent and take important decisions
only on Friday evening. This should
not be taken as a precedent.

MR. SPEAKER:
hard and fast about it.
may be done on a day when
want it.

1245 hrs.

ARREST AND RELEASE OF
MEMBERS

MR. SPEAKER: I have to inform
the House that I have received the
following telegram dated the 3rgq May,
1974, from the Officer-incharge, Rana
ghat Police Station:—

“Shrimati Bibha Ghosh Goswami,
Member, Lok Sabha, was arrested
in connection with C/W law viola-
tion movement on the 3rd May,
1974, at Ranaghat Court Com-
pumd-'|

MR. SPEAKER: 1 have also to
inform the House that I have received
the following telegram dated the 5th
May, 1974, from the Inspector of
Police, Police Station Ganeshpeth,
Nagpur:—

“I have the honour to inform you
that I have found it my duty to

arrest Shri Ram Hedaoo, Member,

Lok Sabha, in connection with
crime No. 81/74, under Sections 147,
148, 140, 323 336, 337, 341 and 352,
Indian Penal Code, of Police Sta-
fion Ganeshpeth, for assaulting
Field Marshal Manekshaw, on the
28th February, 1974, while inaugu-
rating Shahig Smarak at Cotton
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mond Harbour):
Sir. This is about the arrest of Shri-

breach of privilege.

of Memberz M4

Market Chowk between 1700 hours
to 1800 hours and for committing
other offences stated above. Shri
Ram Hedaoo is, acc arrest-
ed at Nagpur in Banm
Chitnis Park, Nagpur, at 11.00
hours, on the 5th May, 1974, snd is
released on Personal Bond for Rs.
500 immediately. The case against

himisbemgpufnph;thncourt
short

SHRI JYOTIRMOY BOSU (Dia-_
On a point of order,

mati Bibha Ghosh Goswami.
Rule 229 clearly states:

“When & member is arrested on
a criminal charge or for a criminal
offence or ig sentenced to imprison-
ment by a court or is detained
under an executive order, the com-
mitting judge, magistrate or execu-
tive authority, as the case may be,
shall immediately intimate such
fact to the Speaker indicating the
reasons for the arrest. ...

=-Has he done so?—

..detention or conviction, as
the case may be, as also the place
of detention or imprisonment of the
member in the appropriate form
set out in the Third Schedule.”
What is the Third Schedule? May
I read it out?

MR. SPEAKER: This is only a
telegram. It is always followed by
a letter normally.

SHRI JYOTIRMOY BOSU: This is
the Third Schedule The Third Sche-
dule has not been complied with, I
maintain that this is a clear case of
1t is for you to
take a decision on this.

MR. SPEAKER: 1 shall see to 8.
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1250 hrs

SYNOPSIS OF PROCEEDINGS OF
COMMITTEE ‘D" ON DRAFT FIFTH
FIVE YEAR PLAN

SHRIMATI MURUL BANERJi
(New Delhi): I beg to lay on the
Table Synopsis of Proceédings of
Committee ‘D' on Draft Fifth Five
Year Plan (Social Services, Educa-
tion, Manpower Planning and Popu-
lation Policy).

12,504 hrs.

COMMITTEE ON THE WELFARRE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

TWENTY-SIXTH REPORT

SHRI D. BASUMATARI (Kokra-
jhar): I beg to present the Twenty-
sixth Report of the Committee on
the welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of
Home Affairs-Central Grants to
Voluntary Organisations engaged in
the Welfare of Scheduled Casteg and
Scheduled Tribes.

—

12.51 hrs.

MATTER UNDER RULE 377

IMPENDING RAILWAY STRIEE

SHRI SEZHIYAN (Kumbakonam):
Under the 377, I request you to per-
mit me to raise the following matter
of yrgent public importance.

The impending railway strike
which is scheduled to start at 6.00
am. tomorrow morning is wrought
with serious consequences and should
be averted by all means. The Prime
Minister should intervene immediately

VAISAKHA 17, 1898 (SAKA)
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to clear the strained atmosphere and
to enable an amiemble settlement by
negotiations.

As has already been pointed out this
morming during the Question Hours,
we, Members of Parhament, are very
much agitated about the impending
strike, It looks as though rigid posi-
tions have been taken and a show-
down 1s immunent. The strike is al-
most inevitable now. At least at thus
late hour, I would appesl to the Prime
Ministar to mgke an effective inter-
vention to have all the leaders re-
leased and to start the negotiation.
As has been rightly put forth by Mr.
Patel, we can appeal o the other side
also to postpone the starting of the
strike. But, for that satisfactory ar=-
rangements have to be made, to the
satisfaction of the Negotiating Com-
mittee. That is why, 1 appea] to the
Prime Minister for her intervention.

SHRI S. B. GIRF (Warangal): I
would also appeal to the Prime Minis-
ter, not to allow this country to go
to disaster. Let the Prime Minister,
at least at this late hour intervene
and gee that a settlement i3 made
which is honourable to the workers
because the Railway Ministry has
completely failed on the issue of rail-
way workers. I am supporting Mr.
Sezhjyan...

MR. SPEAKER: Please sit down.
It is not the practice here to allow
others also to sptak Mr. Sezhiyan
has spoken. I would say that Mr. S.

-B. Giri, Mr. Shamim and Mr. R. R.

Sharma are all associated with this.

SHRI S. M. BANERJEE (Kanpur):
Mr. Fernandes has made two appeals
to the Prime Minister for her inter-
vention. We know that Government
is not going to intervene at all. We
are, however, eager to know; if she
wants to intervene, let her make a
statement.

MR. SPEAKER: Now we go ta the
next item.

. R e ome M B
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Mrs. Sushila Rohatgi.

SHRI 5. M. BANERJEE: 1 was
extremely excited this morning. That
1s why I lost my temper. Generally
I do not lose my temper. I am sosry
if I have injured your sentiments.

MR. SPEAKER: It is not a gues-
tion that you should be sorry. I was
really pained because I know you are
not keeping very good health. I was
much worried about your health,
You were excited, and I weas very
much embarrassed because you would
not listen to me,

SHRI S. M. BANERJEE: 1
really sorry.

am

MR. SPEAKER- If there were
two normal individuals, 1t would have
been anight. I, as Speaker, and you,
who are not keeping good bealth,
were in delicate positions.

Wt T W waf (ww) A4

377 ® [AATA TFEH~—

MR SPEAKER: 1 really wonder
why you do not care that this House
has to transact some business. Every
day you come with some thing or the
other and you are never tired of
starting your attack in the Question-
Hour also. Matters which should be
finished in half an hour, you prolong.
So many things happen in this
country. It 18 a very big country. It has
a large population and is a great
democracy. Things cannot be discus-
ged unless we have the discipline, de-
corum and dignity of the House, If
you do not have it, then God help us.
You are the custodians and not my-
self now. I am completely rendered
helpless and now you have taken my
place and become the custodians. Then
you appeal to me to act as the custo-
dian of your rights. How can I be
the custodian when you defy every-

MAY 7, 197¢

such difficult straing and stresses, care
for the privileges and become
custodian? Kindly have mercy on me
and alsp on this House, the Parlia-
ment and democracy.

v
W O T Tt wTeR T g
& wft WX 7 snar g )
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I come to the next item.

SHRI SAMAR GUHA (Conta1): I
will not take more than a minute,
Sir 1 want to make a submission to
you.

Yesterday 1 was 1n the Garden
Reach area in the South Eastern Rail-
way Thousands of workers came to
me and complaimned that anthsocial
elements were allowed 1o attack them
in the offices and in their homes in

Howrah. I have received a tele-
gram
MR SPEAKER: The hon Member

should not come with anything and
everything to thig House ang at any
time he likes 1 have called the next

item.
SHRI SAMAR GUHA*: The ant-
social elements are attacking the

raillwaymen I want to make & sub-
mission to you and draw your atten-
tion. Sir, it is they who are creating
a violent situation and are trying to
create an atmosphere of terror and
intimidation almost at every Railway
Headquarters That 1s my submission

MR. SPEAKER: I will run away
from this House if you behave like
this—all of you I have called the
next item
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12.57 hs, .

(i) UNION DUTIES OF EXCISE
(DISTRIBUTION) AMENDMENT
BILL,

(li) ADDITIONAL DUTIES OF EX-
CISE (GOODS OF SPECIAL IM-

PORTANCE) AMENDMENT BILL,
AND
(ih) ESTATE DUTY (DISTRIBU-

TION) AMENDMENT BILL.

THE DEPUTY MINISTER IN THE
MINISTRY OF- FINANCE (SHRI-
MATI SUSHILA ROBATGI): I
move:

*“That the Bill further to amend
the Union Duties of Excise (Distri-
bution) Act, 1082, be taken into
consideration.”

*“That the Bill further to amend
ihe Additional Duties of Excise
(Goods of Special Importance) Act,
1957, be taken into consideration.

*“That the Bill further to amend
the Estate Duty (Distribution) Act,
1962 be taken into consideration.”

MR, SPEAKER: Motion moved:

*“That the Bill further to amend
the Union Duties of Excise (Distri-
bution) Act, 1962, be taken into
consideration.”

“That the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance) Act,
1957, be taken into consideration.”

“That the Bill further to amend
the Estate Duty (Distribution) Act,
1962, be taken into consideration.”

Now, all these three Bills will be
discussed together. The time allotted
iz 2 hours.

SHRIMATI SUSHILA ROHATGI:
The House will recall that the Report
of the Sixth Finance
tl_an; with an Explanatory Memoran-

Amdt, Bill, Addl. Duties of
Ezxcise (Goods of Spl, Imp-J
Amdt. Bill, etc.

dum on the action taken by
ernment thereon was laid the
Table of the House on the De-
cember, 1973. The Finance Commis-
sion was inter alia required to make
recommendations to the President as
to the distribution between the Union
and the States of the net proceeds of
taxes which are to be or may be
divided between them and the alloca-
tion between the States of the res-
pective shares of such proceeds. Union
duties of excise which are levied and
collected by the Governmnt of India
under Article 272 of the Constitution
fall in the category of taxes which
‘may be’ distributed between the Cen-
tre and the States in accordance with
the law made by Parlisment after
taking into account the recommenda-
tions of the Finance Commission.

12.59 hrs.
[Mr. DeEPUTY-SPEAEER in the Chair.]

The Bill seeks to give effect to the
recommendations of the Bixth Finance
Commission in regard to the distribu-
tion of the net proceeds of Union
Duties of Excise between the Centre
and the Stategs on the one hand and
among the different States on the
other. The Commission has not sug-
gested any change in regard to shar-
ing of the basic Union Excise Duties
and the States’ share would therefore
continue to be 20 per cent of the total
net proceeds as at present. The Com-
mission has, however, recommended
that the auxiliary duties of excise
introduced from 1973-74 which are
not shareable with the States at pre-
sent should also be shared with the
States as in the case of basic Union
Excise Duties from 1976-77. The
Commission has recommended that
the States’ share ghould be distributed
among themselves on the basizs of 75
per cent for population and 25 per
cent for backwardness, the inter-se
distribution of this portion being in
relation to the ‘distance’ of a State’e
per capita income from that of the

Gov-

sf

1

SE

*Moved with the recommendationof the President.
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State with the highest per capita in-
come multiplieq by the population of
the States concerned according to 1971
‘census. The weightage given to
backwardness by the last Commission
was 20 per cent and they had also
adopted a variety of factors for deter-
mining backwardness of the States.
13 hrs.
. The other recommendations of the
" Commission relating to the sharing of
Income-tax and payment of grants-
in-aid etc. have been dealt with in
the Explanatory Memorandum al-
ready laid on the Table of the House
and 1 need not go over these details
once again,

The aggregate transfers to the
States under the Commission’s recom-
mendations are estimated at Hs. 9609
crores in 1974—T79 at 1973-74 rates of
taxation.

The actual transfers during 1974—79
would be more as these will include
States’ share in additional taxation
‘which the Central Government may
undertake during these years.

Honourable Members would be in-
‘terested . to note that the transfers to
‘States from the Centre have been
steadily on the increase under the
‘successive  Finance Commission’s
awards. The transfers during the
First Plan period which amounted to
"Rs. 447 crores went up to Rs. 918
crores during the Second Plan period,
Rs. 1590 crores during the Third Plan
period, Rs. 1782 crores during the
period of three annual Plans and Rs.
5316 crores during 1968—74 and the
estimated transfers durlg 1974—79 on
‘the basis of the recommendations of
the Sixth Finance Commission as men-

" tioned by me earlier, are Hs. 9609
CTOTres,

A noteworthy feature of the re-
commendation of the Sixth Finance
‘Commission is that the Commission

has provided Rs. 838 crores over the-

period of the Fifth Plan for upgrada-
tion of the standards of administra-
tion and social gervices in the back-
ward States s0 as to enable them to
«come up o the level of average of all

mv 164 i’ (Do) At B, 353

States during the Fifth
Taking this amount into
Commission has assessed the
plan revenug gap. of eighteen Sta
at Rs. 7745 crores without devolution
of taxes.

The States of Haryana, Mabarashtra
and Punjab are, in the assessment of
the Commission, expected to have-
non-Plan Revenue surplus amounting
to Bs. 312 crores even wilhout any
tax devolution. The tax devolution
to al]l the States during the Fifth Plan
period on the basis of the recom-
mendations of the Commission would
amount to about Rs, 7099 crores. With
this devolution seven States will have
a surplus aggregating to Rs. 2176
crores. The non-Flan deficit arising
even after the devolution for the re-
maining fourteen States iz estimated
to be Rs. 2510 crores and the Commis-
sion has recommended grants-in-aid
of this order under Article 275 of the
Constitution for the period 1974—T79.

This order of grants-in-aid shows a
very large step-up over that given to
the States under the recommendation
of the Fifth Finance Commission.

With these words, I move my first
Bill:

“That the Bill further to amenél
the Union Duties of Excise (Distri-
bution) Act, 1962, be taken into
consideration,”

I have already moved the second Bill
which says:

“That the Bill further to amend
the Additional Duties of Excise

(Goods of Special Importance) Act

1957, be taken into consideration.”
The Bill seeks to give effect to the
recommendations of the Sixth Finance
Commission regarding distribution

E

. among the Stateg'of the proceeds of

Additional Duties of Excise levied on
sugar, tobacco and textiles.

Hon. Members are aware that these
duties are levied with the agreement
of the State Governments in 1957 in
replacement of States’ sales tax on
these articles. The net proceeds of
these duties, other than those attribu-
table to U’nlon Territories, accTue to
the States.
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Under the

present t, out
of the net proceeds of Additiona]l Ex-
clse Duti eaminumnotlmthm
the r mnu. b;- State
from the levy of sales tax on sugar,

tobuoeo and textiles, are guaranteed
and the proceeds over and above
1 guaranteeq amount are also
ted to the States in accordance
the percentage share recom-
mended for each State by the Fifth
Finance Commission. The Sixth
Finance Commission, like earlier
Finance Commissions, ha.d been asked
to ensure that in thus scheme of dis-
tribution recommended by it each
State received a sum not less than the
revenue realised by it from the levy
of sales tax for the financial year
1856-87 in that States. The Come
mission has, however, felt that there
was no need to set gpart any guaran-
teed amounts to the States as in the
Commission's opinion which is based
on factual figures, there i8 no risk of
the share of any State in the net pro-
ceeds of Additional Excise Duties fal-
ing short of the revenue realised from
the levy of the sales tax on the com-
modities gybjected to additional duties
of excise in lieu of sales tax for the
financial year 1856-57 in that State.
The Commission has accordingly pro-
posed that the entire net proceeds
after deducting the portion attribut-
able to the Union Territories be dis-
tributed among the States on the basis
of population, State Domestic Product
at State current prices and the pro-
duction of the commodities subjected
to Additional Excise Duties in the
ratio of 70:20: 10. The Fifth Finance
Commission had recommended that
the distribution of the balance after
payment of guaranteeq amounts shall
be made 50 per cent on the basis of
ypopulation and 80 per cent on the
basiy of =ales tax collection (exclud-
ing Central Sales Tax). The Sixth
Findnce Commission had fixed the
share of the Union territories at L4r
per cent and the balance of 9859
ﬁr cent permhu shares

to it
the to
dist
with

Amdt. Bilh Addl Duties of
Excize (Goodg of Spl. Imp.)
Amdt, Bill, etc.

The yeld from additional excise
duties which amounted to only Ras.
5268 crores in 1068-60 rose to Rs.
134,84 crores in 1872-73 and the Budget
Estimate for 1974-75 places the net
revenue from these dutles at Ras.
175.52 crores. Excluding the cost of
collection and the proceds attribut-
able to Union Territories the States
share would work out to Rs. 172
crores. _'The large increase follows
the implementation of the decision of
the National Development Council jn
December, 1970 that the incidence of
the additional excise duties should be
stepped upto 108 per cent of the valua
of the clearance within a periog of
two to three years The Finance
Commission has pointed out that it is
clear from the Memoranda submutted
to them by the State Governments
that the State Governments are by
and large satisfied with the manner
in which Government of India have
implemented the recommendations of
the Nationa] Development Council
and that most of the State Govern-
ments do not seek any material
change in the present scheme of levy
of additional excise duties.

The Bill being introduced is »
simple one for giving effect to the
recommendations of the Sixth Fin-
ance Commission.

Now, the third Bill 1s further to
amend the Estate Duty (Distribution)
Act, 1862

This Bill relates to the distribution
of the net proceeds of Estate Duty in
respect of property other than agri-
cultural land among the States, as
recommended by the Sixth Finance
Commission. The Commisgion was,
among other things, required to make
recommendationg in regard to the
changes, if any, to be made in the
principles governing the distribution
amongst the States under article 269
of the Constitution of the net proceeds
in any financial year of Estate Duty
in respect of property other than
agricultural land In the Commis-
sion’s Report, which together with an
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Explanatory Memorandum on the ac-
tion taken thereon, was laid before
the Lok Sabha on the 18th December,
1973, the Commission has made re-
commendations in this regard.

Hon. Members woulg have observed
from the Report that the Sixth Fin-
ance Commission, after considering
the various suggestions made by the
State Governments, came to the con-
clusion that the principles of distribu-
tion, enuncited by the Second Finance
Commussions and endozsed by all the
subsequent Finance Commission do not
call for ay change. The only change
that the Sixth Finance Commission has
recommended 18 reducfion in the share
attributable to Union Territories from
3 per cent to 2.5 per cent. This takes
into account the population of the
Umnuon Terntories ag now constituted
and the gross value of immovable
property located therein andg brought
into assessment for the five years end-
ing 1971-72. For the balance of the
net proceeds, the sum apportioned to
immovable property hag been recom-
mended to be distributed in propor-
tion to the gross value of such pro-
perty located in each State and
brought into assessment in a year and
the sum apportioned to other property
in proportion to the population of
each State according to the 1871 Cen-
sus. The Government have accepted
the recommendations of the Commis-
slon.

This Bill seeks to give effect to the
recommendations made by an expert
body constituted in terms of the con-
stitutional provisions. Except for re-
fixing the share of the Union Territo-
ries at a lower level, the Commission
has not proposed any change in the
existing principles in regard to the
distribution of the net proceeds in
any financial year of esfate duty in
respect of property other than agri-
cultura] land. The provisions of the
Bill do not require any further ela-
boration. I shall try to cover the
points that the Hon. Members may
raise during the debate, later.

(Djatribution) Amdi, Bill,
Addl. Duties of Bxcise (Goods ofm
Spl. Imp.) Amdt, Bill etc.

Union territories per centage.
case you can give the rep

&
]

the first Bill is concern that is, the
Union Duties of Excise (Distribution)
Amendment Bill, it appears from the
recommendationg of the Finance Com-
mission that the basis of allocation
has been the strength of population
and the assessment of Duty. So far
as the weightage of the population
factor is concerned compared to the
previous Finance Commission's re-
commendations the weightage of the
population factor has been reduced
from 80 per cemt to 75 per cent and
so far as the balance is concerned it
is being recommended for distribution
on the basis of the per capita income.
It is seen that the Bixth Finance
Commission has considered per capite
income as the sole criterion to decide
the relative economic position of the
different States. But, Sir, while the
per capita income has been treated
the sole criterion the weeightage is
not being given on that basis but the
element of population as well ag the
total assessment State-wise iz also
taken into consideration.
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Fingpee Commission’s recommenda-
tions. The Government have accept-
ed these recommendations, but so
far & woe backward States are con-
cerned and the backward areas in
different States are concerned, their
grievances still remain.

So far as the additional excise
duties are concerned, it appears that
the entire amount has been thrown
into the divisible pool. In this case,
for the purpose of allocation, the
weightage of population factor has
been fixed at 70 per cent. The balance
is sought to be decided on the basis
of the level of consumption. How to
determine this consumption level is
not clear, because the sale-fax on
these products is no longer in vogue.
Therefore, what 1s the method of
deterrmning the consumption level
area-wise and also the population
factor? 4

The hon. Minister referred to the
State domestic product. In this case,
I find that the weightage of the State
domestic product has been given as
20 per cent and that of production at
10 per cent.

When the population factor is given
a weightage of 70 per cent, 1t shows
the importance which is being attach-
ed to it, but what I want to say is
that the population factor only fur-
nishes a broad measure of the neces-
sity or the need. It cannot be the
sole basis. If the per capita income
is treated as an indicator of the need,
then a higher weightage should have
been given to that factor. To meet
the problem of backward areas, one
has to find out how one tests the
nature of the backwardness or the
degree of backwardness. Is it on the
basis of population? Is the require-
ment fo be-tested population-wise or
per capita-wise?

' AN HON. MEMBER:
wise.

SHRI SOMNATH CHATTERJEE:
It &t is per capita-wise. then, what
is the relationship between the popu-
702 L8—10

Per capila- .

Amdt. Bilt, Addl. Duties of
Excise (Goods of Spl. Imp.)
Amdt. Bill, ec.

lation factor and per capita income as
such, when the population factor is
given a weightage here?

Therefore, two things have to be
seen, If the per capita income is
treated an an indicator, one has to
ascertain correctly the per capita in-
come. In so far as the other factors
are concerned, namely, the factor of
contribution by the States, on the
basis of a very well-recognised prin-
ciple, namely, locally originating in-
come, then, some States should have
been allotted a much larger percent-
age out of this divisible pool. There-
fore, without ascertaining the real
needs or the relative needs on the
basis of per capita income, on the
basis of locally originating income
in the background of the population
factor, one cannot arrive really at an
acceptable basis of the division of the
amount, which the Constitution re-
quires, to be divided in accordance
with the law to be made by Parlia-
ment.

The general system has been to
follow the Finance Commission’s re-
commendations, but so far ag the
Sixth Finance Commission is concern-
ed, it has made certain important de-
partures from the norms applied by
the previous Finance Commissions.
So far as the larger allocation to the
States is concerned, we welcome it,
but there are certain anomalies in the
approach to this matter as I was try-
ing to point out.

The other important aspect is the
correlation between plan expenditure
and non-plan expenditure. Sir, so
far as the non-Plan accounts are con-
cerned, there should be a proper ad-
Justment between the Planning Com-
mission’s finding and the Finance
Commission’s recommendations. On
the total allocation of the non-Plan
expenditure, proper normsg should be
cvolved jointly by the Planning Com-
Mission and the Finance Commission
in consultation with each other. Then,
Sir, for the proper utilisation of the
resources, both Plan resources and
nan-Plan resources, it is essential that
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there should be close cooperation bet-
ween these two Commissions. Now,
s0 far as the Plan resources are con-
cerned, you are aware that this is
being dealt with the Planning Com-
mission and the non-Plan resources
are primarily dealt with by the Fin-
ance Commission laying down the
principle of distribution, Therefore,
unless there is close cooperation bet-
ween them and norms are evolved
jointly by these two Commissions,
there is bound to be lack of direction
in the approach, in proper adjustment
of these two different types of ex-
penditures. Therefore, Sir, we submit
that these aspects should be looked
into. .

The other two important pomts
which I wish {o stress are because
here, we are not dealing with the re-
commendations of the Finance Com-
mission as such recovery and realisa-
tion of these duties. So far as taxes
and duties are concerned, there are
charges of evasion, charges of under-
assessment, and there are even char-
ges that most of the duties are being
written off for lack of seriousness or
proper approach in regard to this.
Therefore, lesser and lesser realisa-
tion is bound to affect the States’ re-
sources because unless the total re-
sourceg are available this is done on
a percentage basis it will not be possi-
ble to make a proper distribution.
Therefore, it is essential that there
has to be a proper realisation, collec-
tion and strict enforcement of the
machinery for collecting these duties
and taxes. But, as we know, in this
-country, there are some who are
favoured. Those are favoured for re-
asons which are quite obvious.
They are never made to pay their
taxes. Large amountg are in arrears,
but, they are never required to pay.
The official machinery is not taking
action against them.

My other point is this. Without
being intending to be parochial, ‘so
far as the special needs of West Ben-
gal are concerned, 1 wish to draw the

Addl. Dutigs of Excise (Goods of
Spl. Imp.) Amdt, Bill etc.

attention of the hon. Minister to
tain matters. Bir, so far sg the
of West Bengal iz concerned,
are very many peculiar pro
particularly, the City of
the navigabiMiy of the river Hoogh-
ly, the future of Calcutta Port which
is at stake, the Haldia development
project which has come to a stand-
still, our metropolitan project which
is in doldrums....

MR. DEPUTY-SPEAKER; All that
has to come from the distribution of
these duties?

SHRI SOMNATH CHATTERJEE:
What I am trying to say is, it is
necessary to remund the Government
of the special problems of our State
so that they may take note of it. My
point 15, these special problems should
be kept in mund. So far as West
Bengal's contribution 1o the Central
pool is concerned, it i+ the highest if
not the sccond highest. But, what is .
coming back to West Bengal in the
form of assistance from the different.
Central funds, is not commensurate
with the contribution which is being
made by the West Bengal Govern-
ment. Therefore, Sir. I would re-
-quest the hon. Minister to see that
Government takes note of these facts
and comes to appropriate decisions.

MR. DEPUTY-SPEAKER: You have
not made any concrete proposal.

SHRI SOMNATH CHATERJEE: We
want more money.

MR, DEPUTY-SPEAKER: In that
case, you should have come forward
with some amendments. At this stage,
what can the Government do? We sre
considering and passing this Bill,

SHRI SOMNATH CHATTERJEE: Be-
cause of the three holdays, we could
not give notice of amendments.

Lastly, I would like to know whe-
ther the Minister has obtained the
Presidential recommendation wunder
articles 117 and 274 of the Constitu-
tion of India. It is not clear from this
Bill whether such a recommendation
has been received.

S
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MR. DEPUTY-SPEAKER: The Table
bas brought it to me that the recom-
mendation is there and it was publish-
ed on the 5th of March.

SHRI SOMNATH CHATTERJEE It 15
not shown in thus Ball

SHRIMATI SUSHILA ROHATGI
The State Duty (Distribution) Amend-
ment bill, does not involve any out-
go from the Consohidated Fund of
India

SHRI SOMNATH CHATTERJRE: But
1 still find that there 1s a reco nmenda-
tion

MR DEPUTY-SPEAKER There are
24 number of anomalous things about
thig last Bill 1 do mot know wbethe:
it reyquures Presidents recommenda-
tion It 15 vtated here that the Cuntral
Government 1s only a collceting agent
It collects taxes and gunes 1t to the
States It 15 also determ mng the
percentage To me the enlire thing
‘appears to be rather anomalous That
is why I put the question to the hon
Minister

SHRI SOMNATH CHATTERJEE
Therefore, I submut these are import-
ant aspects which the hon Minister
should take note of and reduce the
anomalies as far as possible Although
we have not been able to give amend-
ments to these Bill, we have glven our
suggeshons  All these aspects should
be borne in mind and these aromalies
should not be permitted to continue

SHRI MURASOLI MARAN (Mad-
ras South). Mr Deputy-Speaker, as
Shr:  Chatterjee has rightly pointed
out, the object of these three Bills is
to implement the recommendations of
the Finance Commission on the shar-
ing of excise duties, which 13 permis-
sive by nature, unhike the shanng of
Income-tax, which is obligatory. As we
all know, right from the first Finance

on, varlous commodities have
been added to the List and the Fairst
Finance Commission fixed that 40 per
cent of the excise duties on three
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major commodities should go to the
States. FRight from the third Finance
Commassion, 20 per cent of the excige
duties on all commodities is divasible.

The question arises whether we
should depend on the Finance Commus-
sion every five yearg for this division,
because it 15 almost 20 per cent of
the excise duties on all commodities.
Is 1t necessary that we should leave
this to the decision of the five wise
men of the Finance Commussion® This
question was raised long before by
Dr Rajamnnar When Dr Raja-
mannar was the Chairman of the Fin-
ance Commi-sion, he wrote m his
mnutes

““There should not be u gamole on
ihe personal views of five perso-s,
or a majority of them.”

We have also ihe views of Shr1 Lakad-
wala, Shr1 Santhanam and cthers on
this 1ssue Could we not say that a
fixed percentage of these duties would
be divisible among the States, and
incorporate 1t 1n the Constitution it~
self> 1 am suggesting this because all
the Finance Commissions are agreeing
with the decisions of the earhier Com-
missions on this point. It will also
avoid uncertainty and speculatwon

Then the question arises as to how
1o apportion the divisible nool among
the States, how much weightage should
be given to the contrfbution consump-
tion and the relative social and econo-
mic backwardness of the States That
stll remains unsolved The Sixth
Finance Commussion has suggested that
the inter se distmibution or the appor-
tiomng of excise duties should be in
relation to the distance to the :N-India
average line

I think, this is a remarkable um-
provement But, as Mr Somnath
Chatterjee put it, how go we calculate
the per capita income? Because it is
not a dependable index, various States
have objected to the calculation. I do
remember, our State has pointed out
to the Government at Delhi, immedi-
ately after the last Finance Commis-
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sion Report arrived, that the data re-
garding per capita income are not-at
all correct regarding Tamil Nadu. So,
the question stjll remains: How do
they base the calculations? How do
they get the data? BSo, my view 18
that per capita income is not a depend-
able 1ndex.

Now, the question of additional ex-
cise duty comes in. In 1956, jn the
National Development Counci] meeting
of the Chief Ministers, all States sur-
rendered the constitutional powers to
levy sales tax on cotton fabrics, wool-
len fabrics, rayon and artificlal silk
fabrics, sugar and tobacco, Instead,
the sales tax was replaced by addi-
tional excise duty. Many people have
commented on it. I am told during
the National Development Council
meeting, when Pandit Nehru put that
question to the Chief Ministers, they
readily agreed. They did not even
consult their colleagues in their Cabi-
net nor the Legislature. But tho:e
days havé gone. The States have now
become a little more sensitive. Then
the States surrendered their powers of
sales tax. »

It is written in the Report of the
Sixth Finance Commision that Stiates,
like, Andhra Pradesh, Uttar Pradesh
and West Bengal want the dlscontinn-
ance of this system and they want
status quo ante before 1856, They
want that the States should be given
back their right of sales tax on these
commodities, It is an Interesting ques-
tion. In every federa]l country, this
question comes up We should ponder
over this matter. Should a rupee be
collecteq from eithey Kanyakumari or
Kashmir or Lucknow, ghould it travel
all over the place from Madras or
Kashmir or Hvderabad to Delhi, should
it wait for the recommendation of the
Finance Commission ang then sthould
it travel back to those State capitals?
This kind of travel will make the
rupee weaker. I do not think that the
rupee will be stronger by that,

Excise (Distribution) Amat Bill, 264
Addl. Duties of Excise (Goods of )
Spl. Imp.) Amdt, Bill etc.

That is why my view is that we
should discontinue this system. The
States should be given bark those
constitutional powers which might
have been surrendered voluntarily b¥
them. The States, like, Andhra Fra-
desh, Uttar Pradesh and West Bengal
have askeq tor 1t. I think, this should
be considered by the Government.

We know that the Finance Commis-
sion in supposed to be the balancing
wheel of the finances of the country.
It 18 supposed io be an objective um-=
pire in financial relations between the
States ang the Centre But 1t 15 not
doing the duty, unforiunstely, in &
way, judicious and acceptable to all
the States. Ivor Jennings (nce said
about the Commission, that C¢mmis-
sions propose but politicians dispose.
While explaining the Indian conditions,
he said, in India, the Commissions
may have the mantle of independence
but the moment they give recommen-
dations, the politicians tamper with
those recommendations, He was speak-
ing during the ‘608. The times have
changed now. The situation is some-
things different now.....

MR. DEPUTY-SPEAKER: Would you
give up the right of this House to dis-
cuss the recommendations of yny Com-
mizsion?

SHRI MURASOLI MARAN: What-
ever the recommendations, I have to
speak on the Finance Commission’
Report also.

MR. DEPUTY SPEAKER: Yoy are
objecting to politicians disposing of the
recommendations of the Commissions.
Would you forfeit your rnight of dis-
cussing ihe recomumendations, ucvept-
ing or not accepting the recommenda-
tions, of any Commission?

You are
here.

SHRI MURASOLI MARAN: But the
Commussion should he indenendent.
We should not tamper with the Clam-
misslon if they are independent, My
point is something gifferent, Ivor
Jennings is not right now. He might

very much a pelitician
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have been zight during those days.
But now times have chunged. Now
we have committed Commissions jns-
tead of independent Commissions. ...

MR. DEPUTY<SPEAKER: That is
different.

S8HRI MURABOLI MARAN: That is
my accusation.

The Sixth Finante Commussion has
come out with grants to States for up-
gradation of standards of dministra-
tion. This is for the first time 1n our
federals finaance that grants-in-aid ace
given lor upgradation of standards of
admunistration. For upgradation of
the general administration of States. a
sum of Rs, 102 crores has heen allo-
cated, and of these Rs. 102 crores,
Rs. 78 crores go to UP. and Bihar.
Secondly, for upgradation of the ad-
ministration of justice, about Rs. 18
crores have been allotted, but Rs. 10
crores go to U.P, and Bihar..

MR. DEPUTY-SPEAKER: We are
going a little too far afleld. Here we
agre concerned with excise duty.

SHRI MURASOLI MARAN: The sum
alloited to States for upgradation of
standards of administration js Rs. 815
crores; of these, Rs 456 crores, more
than 50 per cent, go to the two States
of U.P. and Bihar, Unfortunately, the
recommendations of the Finance Com-
mission came during the 17 P. elections.
That is why, I say that now the com-
missions are committed commissions;
they are not independent commissions.
Politiclans need not tamper with those
recommendations because it has plrea-
dy been tampared with. About Rs. 815
crores have been given to Statss for
upgradation, And in this list Tamil

. Nadu does not find a place. It may
be a compliment but it is a Lack-hand-
ed compliment. The understanding is
that our levels are up. But at what
cost have we upgraded? We have
spent money on elementary education,
slum clearance and administration of
jails mnd other things. We devoted
our searce resources to those import-
mt activities Jf the Coverrment. Now
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those Goverments which spent more
on elementary education and other
things like Tamil Nadu and Kerala,
which spent more on soclal services,
are being penalised. But those States
which kept guite and which did not
care for those activities are Leing
crowned, are given prizes. More than
Rs. 800 crores are being given for up-
gradation,

Now the question arises whether
those State Governments will spend
the money for those specific purposes.
You give the money for gpecific pur-
poses, for upgradatwon in respect of
elementary education, in respect of
jails, in respect of justice and so on
This doubt was i1n the minds of the
members of the Finance Commission
themselves. Now after allocating the
money, more than Rs. 800 crores, the
Finance Commission says on page 9:

“With all the emphasis at our
command we wish to state here that
effective mechanisms must be cvolv-
ed to see that the funds provided by
us for those services are not diverted
to other purposes.”

Here, after allocahng more than
Rs. 800 crores, they speak for some
kind of effective mechanisms. Now I
would like to have this clarified frum
the Minister whether they have thought
of some effective mechanism so that
those money may not be diverted tc
other functions. U.P. had its elections.
Therefore. it is all the more iinportant
now. If Government have thought of
those effective mechanisims, what are
those mechanisms? This is the ques-
tion which I pose to the hon Minister ..

SHRIMATI SUSHILA ROHATGI:
What is the question that has been
posed? I only heard of UP. elections.

MR. DEPUTY-SPEAKER: Have you
any mechanism by which you can en-
sure that the moneys allotted hy the
Finarce Commission are spent
t.:: those items hy the States concern-
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.SHRI MURASOLI MARAN: Not all
the money. For upgredation of ser-
vices, the Finance Commission has al-
lotted more than Rs, 800 crores and
more than 50 per cent of it goes to UP
and Bihar and after allotment of the
money, the Finance Commission raises
doubts that these may be diverted for
other functions. Bo, once again, after
five years the same upgradation and
other things come up....

MR. DEPUTY SPEAKER: You sre
agajn goung too far afield. When you
are questioning the very basis ot the
distribution of these customs duties
and other duties and then the percent-
age and gll that, then it §s relevant.
But you are going into the very basis
of the entire functioning of the Fin-
ance Commission and its recommenda-

tions.
SHRI MURASOLI MARAN: The en-

tire bil] comes out of the recommen-

dations of the Finance Commission,

MR. DEPUTY-SPEAKER: It proceeds
from that.

SHRI MURASOLI MARAN: The
House did not Ret an opportunity to
discuss its recommendations

MR, DEPUTY-SPEAKER: That is
true. That is why I have allowed
you,

SHRI MURASOLI MARAN: Agath,
the same point occurs and the Madam
Minister also referred to some States

getting more non-Plan money. So.
with regard to that, I want to say
something, The Sixth Finance Com-

mission gave some debt rvelief. But
was 1t judicious? Was it done on an
objective basis? Omce again, the ans-
wer i8 ‘No’, because they themselves
say thal the debt relief was given
on a discrimmatory basis. Tl.ere it
only one parallel foy our Finance Com-
mission, In Australia there is  the
Commonwealth Grants Commission
Which i3 famous for its objectivity
Nobody questions ifs Judgment after
it is delivered. But, hera it is not so,
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It is all created to favour a few Etates
even though the Chairmgm and the
Secretary-Membér came from Tamil
Nadu or from the South.

AN. HON, MEMBER: He has later
become a Minister. :

SHRI MURABSOLI MARAN: That is
what I am saying. They have become
commutted. A proper solution would
be that at the end of the implementa-
tion of the recommendations of the
Finance Commission, no State should
have a big surplus and at the same
time, no State should have a big defi-
cit.  But, what is happeniag now?
That is not so. Some States are having
a big surplus because of the debt
relief,

I want to quote from the Sixth Fin-
ance Commission's report itself,

“If 1n the process some States
emerge with surpluses on the non-
Plan capital account, 1t cannot be
helped." =

They themselves are helpless but after
gwing a relief to all those States. My
point is that in regard to these excise
-duties, the centre made a diversion.
Some excise duties are called addition-
al excise duties and some are called
auxihary duties. It is nothing but a
change in the nomenclature because
if they say 1t is an excise duty, the
State will get a share ang the momey
will go to the States. So, by changing
the name of the tax, by changing the
nomenclature, I think in the last
Budget or a year before fhat, the Fin-
ance Minister saw to it that no State
got a single paige, by chainging the
nomenclature of the excise duty as
auxiliary duty. But the Finance Com-
mission did help the States But aven
then the help was reluctant They
have given the Centre the auxiliary
duties but from 1976-77 onwards these
auxiliary exclise dutles, about 2p per
cent of it, should go to the States also.

So, my point is that the States are
being starved. | Lopk at the news~
Papers. In Keralg, and Kamataka, the
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Reserve Bank has given instructions
not to honout any cheques of the State
Government. This s something un-
precendenteqd because the Kerala Gov-
ernment have to pay for the pensioners.
The same is the case with.....

SHRIMATI SUSHILA ROHATGI:
May I intervene to submit whether it
is relevant to the present Bill. Whe-
ther the chejues are honoured or not,
that is unfortunate. But is it rele-
vant?

SHRI MURASOLI MARAN: News-
paper reports have come. It 1s cow
nected with the Madam's Mimetiry, 1
thought you would throw some light on
it.

MR, DEPUTY-SPEAKER: 1 was
cheiing the Rules. I was not tollow-
ing what you where saying,

SHRI MURASOLI MARAN: By
changing the nomenclature of the ex-
cise duty and calling it auxiliary duty,
no share will go to the States. So, I
was telling that the Centre was carefu]
enough not to help the States by chang-
ing the nomenclature. The Centre is
want only starving the States. As an
example I quoted the recent news

item. ...
MR, DEPUTY-SPEAKER: %his is
Additional Duties of Excise. The Aect

is already there in existence ard this
is only to amend that You are going
too far a field. You are djscussing
certain laws which are not there, You
are discussing the entire Lasis of the
functioning of the Finance Commis-
sion whereas you should have confin-
ed yourself to the basis of the recum-
mendations with raference {o these
particular Bills.

SHRI MURASOLI MARAN: Ths is
connected with the Excise duty. Just
by changing the nomenclature as
auxiliary duty they starve the State: I

8ay, don't starve the States, don't
ge the nomenclatue. You have
starved it, That {s why this thing

bappened In the case of States like
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Kerala and Karnataka; they could not
up their bills, the Finance Minis-
of the State had to come to Delhi,
all that. That ig why 1 say that
this should not be the policy.

With these words I conclude.

SHRI P. NARASIMHA REDDY
(Chattoor): Sir, while supporting the
Bill let me express my disappeint-
ment ...

3

SHRI JAGADISH BHATTACHARY-
YA (Ghatal). Sir, there is no quorum
in the House.

MR, DEPUTY SPEAKER: Please sit
down. Let the bell he rung.

—Now there 15 quorum, The hon,
Member may continue,

SHRI P. NARASIMHA REDDY: Mr.
Deputy-Speaker, Sir, while supporting
the Bill brought forwarq by the hon.
Minister, let me express my disap-
pointment at the way in which the
Finance Commission itself hag proceed-
ed about its task after adumbrating
good principles and criteria of what
the federal finance should be and, in
what, way, the interests of the States
and the Centre should be ideally taken
care of in the federal set-up,

Why I say is that while allocating
the income-tax, the Commission itself
has gone a step forward and mot only
it has increased the divisible pool by
5 per cent but it has also strongly sug-
gested that the corporation tax should
also be brought into the divisible pool
as it 13 not being done according to the
Constitution In fact, a constitutional
amendment has alsg been suggested in
order to bring the . corporation tex
into the divisible pool as far as income-
tax is concerned, and the Commission
has gone bevond that and raised the
dlvisible pool by about 5 ner cent in
the case of income-tax. Whv the same
logic was not followed in the ca<e of
excise duly distribution, passes my
understanding. The Commiswion has
rightly identifieq the festering sores,
the problems that are now confronting
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ihie States and the Centre's relation-
ship as far as the lederal fimances are
toncerned in the present day ocontext
of India. The Commission has rightly
said that the States being directly con-
cerned and being directly in touch
with the people, are entrusted increas-
ingly with burdensome responsibility In
the flelg of socio-economic spheres and
proceeding from that premise, the
Finance Commission should address it-
self to the task of allocting, more
realistically, more elastic sources of
income to the States sp that they may
fulfl this task of solving he basic
minimum needs and socic-economic
problems of the people,

Conforming to that standard and
following that logic, the divimble pool
in the case of excise duty should, natu-
rally, have been correspondingly in-
creased. Why that should have Leen
done I need not repeat it. Buti the
revenue of the States wvis-n-vig the
revenues of the Centre have not shown
that corresponding elasticity or buyo-
anpgy with the result, as Bhri Maran
pointed out, that the States are run-
ning mnto all sorts of dificulties 1n
view of the increasing burdens. In
fact, some of the States have been
brought to the position of hnancial in-
solvency. In such a context realhsing
all these factors, 1t 1s surprising why
the Finance Commission has r.ot heen
Mberal enough or been logical enough
to enhance the divisible pool, as in the
case of income-tax, for excise and addi-
tional excise duties also. Anyhow, I
expect that the Government is not
barred from 1mproving upon the
Finance Commission's recommenda-
tions. I do not agree with Bhri Maran
in so far ag he says, once the Commis-
sion makes its recommendations, they
cannot be altered or improved upon or
reconsidered at any other level It is up
to the Government and it is the Gov-
ernment’s bounden duty to go into the
reasonableness of the recommendations
of the Commission vis-a-vis actual
realities prevailing in the country and
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improve upon the yecommendations a8
such, There wag évely

every logle, every need for impruving
the divisible pool, in so far thé exclse
duties are concerned, Instead of gbing
turther into the matter, I pm leaving
it to the good sense of the Govern-
ment to come up at least a liftle later
to liberalise this sort of allocation in
order to help the States out of their in-
creasing predicament in their financial
difficulties. I would suggest ‘hat the
Finance Commission should, in its re-
commendations, have broken this tra-
dition to come forward with more libe-
ral recommendations I do not think
it is a committed Committee in the
sense assigned to that word by Mr"
Maran This Commussion s only to
gserve the 1nterests of the country
without making unnecessary “cistinc-
tion between the Centre and tne States
and leaving them to oppose each other.
In fact, thg Commission has rightly
said that the administration of the
programur2s and other nction thereon
whichever could be conveniently car-
ried out could be assigned to the
Centre and whichever could be con-
venient fo the States must be done by
them and resources must be found for
fulflling these gbjectives of the admi-
nistration Following this laudable
dictum the Finance Commission gave
greater weightage to backwardness
taking only per capita income as the
feasible indicator for determining the
backwardness of a State, No aoubt,
the per capita income is open to mar-
glnal error and is being attacked as
unrealiable data by certain Stage, But
among the varlous States which came
to the Finance Commission and which
had to give their opinion on the ideal
indicator for determining of backward-
ness gave varied suggestions—almost
22 {indicators for deciding the back-
wardness criterion of the State—and it
proved to be a very intractable pro-
blem, Under the circumstances, the
Finanee Commission has rightly decid-
ed that per capita Income is certainly
the best possible indicator of back-
wardness of a State.
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But my fear is thus greater weightage
that has bsen givén--though similar
weightage though on a smaller scale
wiit fivep by thy ‘previous Commis-

blem of backwardness are uti~
r the purpose they are meant
In fact the Finance Commission
pressed a doubt in this regard
as said that this mechanism
be evolved and the resources
ced at the disposal of a State should
taken care of, So, it will be only a
plous hope 1if it is thought that these
funds will be employeq for *he pur-
pose they are meant for

I come from a verv backward and
dought affected area, that 1:, Rayala-

g
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keeping the factor of
desert and drought into consideration
allocated higher vescurces but > must
frankly tell that these funds have not
been used and employed for the pur-
pose for which the Finance Commis-
slon have been releasing these re-
sources Unless the Mnister comes
with an assurance that such a mecha-
nism will be evolved to ensure that
actual utilkeation »f these funds will
fake place st will pot help the back-
ward areas and also the removal of
regional imbalances in the comtbry
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“A satisfactory and enduring solu~
tion to the problem of Centre-State
relations cannot be found excspt
through a vigorous and cencerted
drive against tax evasion, tax avold=-
ance, waste and extravaganrce In
public expenditure.”
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MR DEPUTY-SPEAKER: Which
Bill you are opposing? There are
three Bills.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Mr.
Deputy-Speaker, Sir, at the very out-
set, I woulg hke to state that the re-
mark of the hon M:2mber of tre DMK
that this was a commifteg commission
and that five wise people have no
right to dictate to the rest of the
country was not called for. On ‘the
contrary, I would sa) tnail the compo-
sition and personnel of the romm
was of a very high c...bre and they
took an impartial view of ihe problem.
Az a matter of fact, I would like to
place 1t on record that this 18 for the
first time that no rcpresentation bas
been receiveg in the Ministry agamnst
any ong of the re"ommendations of the
Finance Commission from anv of the
States  Although 1t was laid on the
Table of both Houses on the 18th
December 1973, no question has Eren
admitted for answ.Ting 1n either
House of Parliament on this subject.
Therefore, I say that this has been
generally welcomed by all sectiong of
the public The recommendations of
the Commission have provided sizable
amounts to the State Governments.

Then, many hon Members have
tried to inject politics into this. . 8ir,
as you have rightly stated i{n ycur
wisdom, this is hardly the platfomn
or occasion for bringing those points.
I would like to assure all hon,
Members that there was no guestion
of diserimination, or starving any
particnlar State or giving more to
apother Biate. 8o, the guestion of
giviig more to Bihar and TUttar
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Pradesh and less to Tamil Nady does
not arise at all. On the contrary, if
the hon. Member had tried to under-
stand the poverty and anguish of cer-
taln backward districts in Uttar
Pradesh and Bihar, I am sure he would
not have mentioned this poinl. I am
not trying to compare any State with
otber States. Only so far as a parti-
cular charge was made abou’ the
Finance Commission having glarved
cerlain States at the expensg of others,
I would hke to refute that calegori-
cally, If the population has some
percentage to decide on thiz fortu-
nately or unfortunately, whatever the
merits of the case, Bihar and UP.
happen to he very populous States
which is rather to thei: disadvantage
in many other matters

About the Estate Duly Bill, you,
8ir, in your wisdom had mentloned
that probably there was some anomaly
in that. I would only like to state that
the recommend-tion rf the President is
required under article” 274(1) of the
Constitution and the recommendation
under article 117(1) was obtained as
an abundant caution as on earlier

occasions I would like {o put that on
record.
About coordination between the

Planning Commission and the Finance
Commisssion I am happy to say that
ane of the Members of the Planning
Commission, Dr. Minhas, was also g
Member of the Finanre Commission.
Therefore, there was a coordination
between the Planning Commission and
the Finance Commission. Mr. Somnath
Chatterjee who iz himself a very
eminent jurist mentioned that. I want
to clear that point aleo

SHRTI SOMNATH CHATTERJEE:
But Dr. Minhas is not an Eronomist.

SHRIMATI SUSHILA ROHATGI:
The people can have their opirione,
That is a matter of opinion. I will not
rather go Into that controversy,

About the basic puxposz of the
Finance Commission, 1 go not think
suyone will disagree with that. The

(Distribution
Amdt, Bill, Addl Duties o)f SaE
Ezcise (Goods of Spl, Imp.)

. Amdt, Bill, ete,
fact remains that It has trieg to c
centrate on three p 4 mn;wg,
It concentrafe onl;y on those three
things which were mertioned 1n the
terms of reference, that is, the de-
volution of taxes and duties grants-
n-gid and repayments. These were
the three things on which the Finance
Commiswon had concentrated,

Some other matters were also r..sed
by some hon. Members. One was
about National Fund for natural
calamities. I would only like to say
that the Finance Commussion has not
favoured that there should be g nutu-al
calamity fund. The Commission has
pointed out that the entire structure
has to be rationalised. It has been
decided that the long-term or the short~
term process of giving relief, should
be synchronised along with the entire
Plan as such. Therefore, the pro-
grammes that can be taken up in the
Plan as a whole would be integrated

with the development of the State
concerned.

Then, the hon. Members from
Rajasthan pointed out asbout the
Rajasthan Canal. I can share his
anxiety about the non-completion or
the delay in the execution of the
Rajasthan Canal project which bas
been pending since very long but it
does not directly concern with this. As
a matter of fact, the devolution of
taxes and other things that have been
mentioned in this go a long way in
removing the things We hag mentioned.

Aboyt the repayment of Central
Joans, The Commission has made an
assessment of the nion-Plan capital
gap of the States on uniform and
comparable basis for the five ycars
ending with 1878-79. 8o, there ig no
discrimination whatsover, As regards
the methodology adopted by the Com-
mission znad the State-wise non-Plan
capits] gaps ae assessed by tha Com=
mission, these are indicated in Chapter
XVI1. In the Light of this asses~ment,
the Commission have made a general
review of the States' debt position
with particular reference to the Cen-
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‘tral loans advanced to themi and
likely to be outstanding as at the end
of 1873-74 They bave recommended
these changes in terms of repayment
of Central loans.

This is the point that I want to em-
.phasize that this is not done op an
ad hoc basis but on a uniform pattern
in a rational manne: taking India as

a whole, not with reference to any

particular State,

This 1s the point that this 1s not
done on an ad hoc basis but on a
wuform pattern in a rational manner
taking India as a whole, not with
reference to any particular State.

Second point was made about back-
wardness by some hon. Members.
~Speuial provision has bee':s made for
that, As one of the Member: of the
Congress Party, 1 think Mr. Nara-
simha Reddy, pointed out, new ground
has bzen covered by the Commussion.
With regard to backwaidness, the
very criteria that have bcen fixed
will show that attempts have been
made to go a long way in meeting
the requirements of backwardness.
As I have said in my speech carlier,
the Commission has recommended
that the States’ share should be dis-
tributed among themselves on the
basis of 76 per cent for population
and 25 per cent for backwardness,
the inter se distribution of this portion
being in relation to the “distance”
of a State’s per capita income from
that of the State with the highest per
capita income anticipated by the
population of the States coricerned
according to 1971 census, The hon.
Member from Hayalaseema also men-
tioned this question. About the
mechanism part of it, that it is a very
correct argument that, whatever
money is givea to a State should be
utilised fully and proper]y. But that
is about the implementing agency.
So¢ far as the Finance Commission's
recommendations are coucerned, they
are before the House,

~ # think I have met almost all the
:points that have been raiseg by the
hon. Members.

MAY 7, 107 Excise (Distribution) Amdt, Bill, 284

Addl. Duties of Excise (Goods of
Spl. I'mp,) Amdt. Bill ete.
MR, DEPUTY-SPEAKER:

take up these Bills separately.

The question is:

“That the Bill further to amend
the Unioa Duties of Excise (Distri-
bution) Aect, 1062, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: There
is no amendment to this Bill what-
soever. 1 will put all the relevant
clauses and the other portions of the
Bill together to the vote of the
House.

The question is:

“That Clauses 2 to 5, Clause I,
the Enacting Formula and the Title
gtand part of the Bill.”

The motion was adopted.

1 will

Clauses 2 to 5. Clause 1, the Enact-
ing Formula and the Title were
added to the Bill.

SHRIMATI- SUSHILA ROHATGI:
1 move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is
SHR] MADHURYYA HALDAR

(Mathurapur): On a pomnt of order.
There is no quorum in the House.
This is an important B:ll, Sir, There

should be quorum jn the House
when it is pasred.
MR. DEPUTY-SPEAKFR: 1 will

check up..... Yes. Let the quorum
bell be rung. ....Now there is quo-
rum.

The question is:
“That the Bill bc passed,”

o

The motion was adopted.

MR, DEPUTY-SPEAKER: Now we
take up the next Bill,

The question is: N

“That the Bill further to amend
the Additional Dutles of Exclse
(Goods of special importance) Aet,
1857, be taken into consideration,”
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The motion was adopted.

MR, DEPUTY-SPEAKER: We take
up clause-by-clause consideration,

The question is:

“That Clauses 2 to 4 stand part
of the Bill”

The motion was adopted.

Clauges 2 to 4 were added to the
Bill.

Clause 1—(Short title and commence-
ment).

MR DEPUTY-SPEAKER: Therc is
an ameudment by Government,

Amendment Made
Page 1, ine 5—
after “It shall”
msert “be deemed to have" (1)
(Shrimat: Sushilg Rohatgi)

MR DEPUTY-SPEAKER: ‘The
~question is:
“That Clause 1, as amended,

stand part of the BEilL”
The motion was adopted,

Clauge 1, as amended, was added to
the Bill.

MR. DEPUTY-SPEAKER: The
qQuestion is:
‘“That the Enacting Formula aud
ithe Title stand pa:-t of ths Bill”
‘The motion was adopted.

The Enacting Formula ang the Title
were added to the Bill,

SHRIMATI SUSHILA ROHATGI:

1 move:

“That the Bill, as amended. be
Ppassed.”

Amds, Bill, Addl. Duties of
Excige (Goode of Spl. Imp.)
Amdt, Bill, etc.

MR. DEPUTY-SPEAKER: The
question is:

' “That the Bill, as amend2d, be
*  passed.”
The motion was adopted,
MR DEPUTY-SPEAKER' I now

take up the third Bill. The question
is:

“That the Bill further to amend

the Estate Duty (Distribution)

* Act, 1962, be taken into econsidera-
tion.”

The motion was adopted.

MR DEPUTY-SPEAKER: Now we
take up clause-by-clause -onsideration
The question 1s:

“That Clauses 2 to 4 stand part
of the Bill.” °

The motion was adopted.

Clauses 2 to 4 were added to the
Bill

Clause 1—(Short title and commence-
ment)

Amendment made’
Page 1, line 5,—

after “It shall”
wnzert “‘be deemed to have” (1)

(Shrimat: Sush:la Rohatgi)

MR. DEPUTY-SPEAKER: Now,
the question is:

“That Clause 1, as am
stand part of the Bill”

The motion was adopted,

Clause 1, as amended, was added to
. the Bill,

The Enacting Formulr and the Title
were added to the Bill,
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SHRIMATI SUSHILA ROHATGI: I
maowe:
“That the Bill, as umended, be
passed.”

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill, as amended, be
passed.”

The motion was adopted.

14.27 hrs

COAL MINES (CONSERVATION
AND DEVELOPMENT) BILL

MR. DEPUTY-SPEAKER: Now wo
take up the next Bill, the Coal Mines
(Conservation and Development)
Bin.

THE DEPUTY MINISTER IN THE
STRY OF STEEL AND MINt »
(SHRI SUBODH HANSDA): On be-
half of Shri Keshav Deo Malaviya I
beg to move that the Bill to provide
for....

SHRI SOMNATH CHATTERJEE:
(Burdwat1): The senior Minister is
there. He can move.

MR. DEPUTY-SPEAKER: That
struck me also. When the hon.
senior Minister himself {; present in
the House, he should have done that
or if he wants the junior to take it
up, he should have informed the Chair
at least.

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA):

I am sorry that you were not ir-
formed,

SHRI SOMNATH CHATTERJEE,
I gave certain amendwments before
® am. I request they may be circu-
lated. Not very many.

MAY 7, 107¢ (Conserustion & Dev)

Bl 8%

Earlier T have given amendments. '
Only two or three amendments I
have given this morning. I request
the hon, Minister to commider {hem..

MR. DEPUTY-SPEAKER: I cannot
understend. If you would like now
that the Minister should consider the
amendments of the Members.... (In-
terruptions) there iz no question of
objection, but admitting the amend-
ments or not admitting them is the
sole prerogative of the Speaker and
nobody else comes in between.

SHRI SOMNATH CHATTERJEE:
I was appealing to him,

MR DEPUTY-SPEAKER. You
wele appealing to the Minister, That
15 a different question. If you want
to have a beeline between vou and
the Minister, then the House is not
the forum but somewhere else.

SHRI SOMNATH CHATTERJEE:
Through you oily 1 am appealing.
Kindly instruct him.

SHRI K. D. MALAVIYA: 8ir, I beg
to move:*

“That the Bill to provide for the
conservation of coal and develop-
ment of coal mines and for matters
connected thefewith or incidental
thereto, be taken into considera-
tion.” .

The important features of this BilIT
are: the hon Members will see that
the Coal Mines (Conservation, Safety
and Development) Act of 1952 will
be repealed by this Bill. Another
important feature is that the Coal
Board which was set up under Sec.
4 of the above Act will be dissolved
and the assets and liabilties of the
Coal Board will be taken over by
the Governmenat which will have the
discretion and authority to transfer the
same to a Government commnany. All
their pensionary rights will be nro-
tected so far as the employees of the

*Moved with the recommendatiion of the President.
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Coal Board are concetied and the
services sendered by them 1o the
Board will be treated as services
rendered to the Government company
or the organisation to which they
may be transferred.

Another Importaat feature of the
Bill, ag may be seen oy the hon.
Members, is that the Central Govern-
ment will have the authority to jin-
pose a duty of exicse on coal of all
varieties but not exceceding Rs. 10
per tomie. Further, the Central Gov-
ernment will make over the net pro-
ceeds of the excise every year to the
different coal produccrs according to
their financial requiremerts for
schemes of conservation and deve-
lopment subject to such conditions as
may be prescribed.

The Central Government wil] have
powers of mispection as regards con-
gervation and safety measures of coal-
mines as are now available under the
Coalmines (Conservation, 3afety and
Development) Act of 1952, This Act
of 1952 which is being repealed by
this legislation which is before the
House was enacted when the coal in-
dustty was in the private sector.
After the nationalisation of coalmines
the position was reviewed and it has
been found necessary to bring these
changes. It was felt necessary that
the special arrangements for conser-
vatic) and development of coalmires
provided in thig Act were no longer
necessary and the Coalmines Authority
and the BCCL will necessarily take
care of those problems that are involv-
ed in the conservation and development
of the mines. In this changed con-
text the regponsibility for conserva-
tion of coa] resources so far vested
in the Coa] Board will now be en-
trusted to the public sector undor-
takinks which I have just now men-
tioned, that is, CMA and BCCL. In
fact, as it has been stated i the
Memorandum of Association of the
Coalmires Authority one of the main
objectives of the company would be
to formulate and to. recommend to the
Central Goverament a national policy
for conservation, development and
me TE_ 11
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scientific utilisation of the coal re-
serves of the country and to advise
the Government in all policy matters
relating to the coal industry.

There is another poin: which re-
guires mention here, This is a2bout
the assets and liabilities of the Coal
Board. The Financial Memorandum
appended to the Bill clearly indicates
the extent and natura of the asezets
and habilties of the Coa. Board. The
assets are Rs. 2562 lakhs and the
liabilities are Re 2036.19 lakhs. The
gap between: the assets and the liabi-
litles is expected to disappear by the
time the new Act comes into force
as a result of part utilisation of
the budget provision of Rs. 11.2 crores
included in the Budget for 1974-738
for payment to the Coal Boarq against
not proceeds of excise duty collected
during the preceding year It is
necessary to mention about the future
of the ropeways which are th2 pro-
perty of the Coal Board. This aeset
has been mainly in the Bengal—Bihar
region and these are meant for the
transportation of sand, for stowing
pu-poses etc. The management of
these ropeways has already been
transferred to the DCCL and CMA
because they are now responsible for
the stowing of mines. The intention
is that the ownership would also be
transferred to these companies on
payments: the mode of payment be-
ing either issue of shares or loan.
Similgr procedure will be followed
m respect of the other fixed assets of
the Board wherever feasible. As re-
gards liabilities the unpaid amounts
of the Government of India's loan for
the construction of the ropeways will
stand extinguished once this liability
becomes vested in the Central Gov-
ernment under Clause 12 of the Bill.
All other liabilities except the con-
tingent liability pertaining to the con-
struction of the ropeways whith is
about Rs. 190 lakhs, like settlement
of cleims for subsidy, will also be
met out of the net proceeds of the
excise duty collected under the pre-
sent Act or from the net proceeds
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of excise and customs duty on be
collected under Clauses 6 and 7 of
the Bill.

The amounts that may be found
payable in respect of claims of subsidy
etc. pertaining to the nationalised
mines for a period prior to their take-
over will be paid in accordance with
the provisions of the relevant taking-
over of management/nationaliration
Acts to CM.A/B.CC L., the Commis-
sioner of Payments or the erstwhile
owners themselves.

It will be observed that the 1852 Act
will be repealeq by this legislation
and the Coal Board will be dissolved,
The task that is assigned to the Coal
Board with regard to the conservation
and development of mines will be
mostly taken over by the public sector
organisationg which have been created
under the Ministry of Steel and
Mines.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
conservation of coal and develop-
ment of coal mines and for matters
connected therewith or incidental
thereto, be taken into consideration.”

SHRI SOMNATH CHATTERJEE
(Burdwan): M- Deputy-Speaker,
Sir, it appears that he main object of
this Bill is to increase the excise duty
from Rs. 5/- per ton to Rs, 10/-.
From Rs, 4 or 5, it is now being raised
to Rs. 10/-. And that seems to be the
Tea) object of this legislation,

Although the Title s Coalmines
{Conservation and Development) Bill,
1974, it seems that apart from impos-
jg this higher rate of cxcise duty,
really, no attempt is being made to
obtain the conservation of coal and
development of coalmines. 1 shall
come to it immediately,

Most significantly, the word ‘safety’
even does not appear in the Title, In
the main part of Sec. 4(1), that is

92

the operative provision of this BN,
‘safety or maintenance of safety’ has
been omitted which was there in the
previous Act. Though it is the Coal-
mines (Conservation and Develep-
ment) Bill, by name, the real emphasis
on the safety aspect or the mainten-
ance of safety in a coalmine seems to
have been relegulated to the back-
ground.

Kindly see Sec.4(1), It says:

“The Central Government may,
for the purpose of conservetion of
coal and for the development of
coal mines, exercise such powers
and take, or cause io be taken, such
measures as it may deem necessary
or proper or as may be prescribed.”

It is almost a verbatim quotation
from the relevant provision of
the previous Act, But, significantly,
the word ‘maintenance of safety’ has
been omitted. .~

As the hon. Minister said one of the
supposed main provisions of the Bill
ic the dissolution of the Coal Board.
What has prompted this decision, we
do not know. It is true that in the
Bill, it was staled that one of the pri-
mary objectives of nationalisation
was the conservation of coal and de-
velopment of coal-mines and that has
to be done by a public sector organisa-
tion 'We are all for it and we support
it wholeheartedly The Coal Board is a
public sector organisation: it is not a
private organisation, Previously,
when the 1952 Act was promulgated,
the collierles were under the private
management. As such, a very impar-
tant work with regard to the safety
was not being carried jut properly
Conservation of coal was not being
done properly, Mines development
projecis were not being wundertaken;
there was no Tnvesiment made proper-
ly in these collieries and, therefore, it
had become an imperative necessity to
take over the management as well as
the running of the coalmines. Cer~
tainly we gave our unanimoug support
to this, Why was this Coal Board set

and Dev.) Bill
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up in 1952° It was done to do a parti-
cular job, namely, the conservation of
coal or development of coal-mines and
to supervise the operations In the mun-
ing areas. 'Why, when thfs Coal Boayd
itoelf is a pubhc sector orgamisation, a
Government Department, it must be
abolished and why 1t should be merged
with and its functions be taken over
by these two compames—Government
companies? We do mnot know that.
To-day there are serious charges of
migmanagement made agmnst these
companies So far as conservation
measures that are to be undertaken
are concerned

It is necessary that another orgam-
sation looks into thig matter. Now, if
the Coalmines Authority 18 made res-
ponsible for carrying out, let us say,
«<lowing measures, they have also to
supervise their own work So far as
stowing is concerned, CM A will be
responsible If he 15 also given the
powers in supervise, then who will be
responsible for it?

Therefore another organisation not
directly connected with the CMA
would have been 1n a better position to
supervise from g really objective point
of view No reason has been put for-
ward as to why Coal Board's continua-
tion did not find favour with the Gov-
ernment and why suddenly, a very
very impnriant object which prompt-
ed this Government to nationalise the
coal mines, this principle 1s being given
a go by and ihese Government com-
pames are bemng gmiven the charge of
carrying out mining operations as well
as safety operations I would place
before the House how even the Gov-
ernment companies themselves are
making grievances The Inspertor
General of Mines Safety 1s complan-
ing about the lack of safety operationg
being carried out The consequence
are gong to come about on the dis-
solution of Coal Board. Firsily, what
will happen to its employees® In
wlause 12 it 18 said;

"On the appointed day, the Coal
Board, establlsheq under sec-
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t10n 4 of the Coal Mines (Con-
servation, Safely and Develop-
ment) Act, 1852, shall stand
dissolved "

Iis lhabilities, assets and properties
saall vest in the Central Government.
Clause 18 says after such vesting takes
plare under clause 12 then instead ot
continung the vesting in the Govern-
ment the Government may vest 1t in
the Government company I will read
out clause 13

“Notwithstanding anything con-
tained m section 12 the Cen-
tral Government may, if it is
satisfieq that a Govermment
company is willing {o comply,
or has comphed, with such
terms and conditions s that
Government may think fit to
impose, direct, by an order in
writing, that the rght, title
and interest of the Coal Board
in relation to any property
shall, mnstead of continung to
vest mn {t, vest mn the Govern-
ment company =

Now kindly come to clause 15

‘ Notwithstanding anything con-
tained in any other law for
the time being in force or in
any contract to the contrary,
every officer or other emplo-
vee of the Coal Board shall, on
and from the appomnted day,
hecome an officer or other em-
ployees u.s the case mav be,
of such Government company
or organisation a. the Central
Government may "

Therefore, what will be the position?
By operation of clause 12 on the
appointed day the vesting takes place
in the Central Government and the
Central Government may vass an
order g dis-qontinue thg vesting Now,
ais elause 15 does not provide for the
employees becoming emplovees ol the
Central Government when the Coal
Bog»"'s functions will be taken over
by the Central Government It has
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to be done under the Act but no provi-
sion has been made for that There
is no other procedure left.

~ Now, I come ‘to another intriguing
phrase “Government company or orga-
nisation’. 1 can understand that the
functions of the Coal Board are
being taken up by the Government
company and all these employees are
being made employees of the Govern-
ment company which will do the job
of the Coal Board, But, what is this
organisation? Which organisation has
Government in mind? It is wholly
unrelated to the work being done by
the employeeg in the Copal Board.
What is this organisation? Can these
employees be sent to other Govern-
ment departments? What sort of, or-
gandsation is contemplated?, We do
not find any reference in this regard.
We feel this hag to be clarified. One
of my amendments is tor deletion of
ibhis phrase,

We would like the hon, Minister to
state which organisation Government
have in mind.

1t is also essential that these pe-sons
who have been working in the Coal
Board doing a particular type of work
and who have become experienced in
that type of work should be guaranted
continuation of the job or the work
that was previously being done by
them which may be transferred to a
new Government company or the
BCCL or the CMA. They should not be
thrown here ang there in different sun-
dry Government Department or orga-
nisations but they must be assured
about the contmuation of the tpye of
work they had been doing before and
‘they should not be asked to do any
and every type of work.

SHRI K, D. MALAVIYA: That is his
suggestion?

~ SHRI SOMNATH CHATTERIEE:
Yes.

i find that after nationalisation is
. faking place 2 Government company
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Government body like the Coal Board- -
is being taken over by a Governmant. '
company which is not Central Gov--
ernment ag such in law. But what
is the position of the employees? .
Merely saying that they are being

taken in in the new organisation does:
not allay their misgivings. The pro-
vision is: )

“Unless and until his employment:
in the Government o: organisa--
tion is terminated or until his
remunerations are duly altered:
by the Government company
as the case may be, they will.
continue’,

What ig the protection given to the em-
ployees? Does it become completely
the option of the Government or the
Government company to terminate a
person’s employment by giving him 15
days’ notice or one month's notice?
So long as they have been Govern-
ment servants, they have been entitled
to certain protection under article 311
of the Constitution or some other pro-
visions of law, but now they will be
completely at the mercy of this Gov-
ernment company against which, as
you know. no writ lies, and the em--
ployees cannot go to any constitutional
court and ask for a writ against the
company because it has been held that.
no writ lies against these Government
companies since they are separate.
from Government,

With regard to the terms and con--
dilions and remuneration ete. they:
can be altered with the previous ap-
proval of the Central Government. Now
we do not find even the usual pro~
vision that is being made during these-
days that service terms and conditions:
which are oneréus to the organisation:
or the Government company or the-
Government may be altered, but here -
blanket power is being taken by the-
Government company or the Central.
Government to change the terms and
conditions. of every tvpe of employee-
who may be transferred to it, and
these employees will be completely at
the mercy of the Department or the-
Secretariat or the bureaucracy and
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they will have no protection whatso-
«vér. Therefore, (nitially, although
some protection is intended to be
given to them by the law, the provi-
sions of the Bill including the proviso
1o clause 15 take away whatever little
.Js being assured to them.

The other point is about serfority.
Inter se seniority is very much a term
apd condition of service, It is g sore
point for every employees and for sec-
tions of employees. But In sub-clause
2 of clause 15 no mention is about the
-seniority inter se; although mention is
being made about fixation of pay or
emoluments etc., and even peniion is
meniioned, yet nothing is mentioned
about senionty.

There is one other matter to which
T would request the hon, Minister to
give very serious thought. It is not
clear what type of officers or emplo-
vees will be taken in by the Govern-
ment company. 80 far as the Coal
Board is concerned, there are casual
workers and daily rated and contin-
gent workers. Aparat from Them,
ihere ig a wellrun and well managed
society called the Coal Board Coopera-
1ive Canteen Society, and I would like
‘to know what the fate of the staft
and employses of that societies will be.
They were doing their job very well
-and there has been no grievance
against them and there has been no
«womplaint against them.-What will
happen to those employees?” We want
a categorical assurance from the hon.
Minister that they will also be taken
wover and absorbed by the Central Gov-
ernment or the Government company
-or whichever other company is assign-
ed this job. This is very important,
and I would request the hon. Minister
1o give very gerious thought to it so as
io allay the well-justified msgivings
in the mind of the employees.

Although mno reference has been
made in the body of the Bill to BCCL
or CMA, from the Statement of Ob-
tects and Reasons and also from the
hon. Minister's statement here, it
wppears that the functions of the Coal
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Board are being made over to thess

Now, so far as this Act is concern-
ed, you will find that there i1s a defini-
tion in clause 3 which says, “agent”,
“manager” and “owner” have the
meanings regpectively assigned to
them in the Mines Act, 1952, The
Mineg Act, 1952 deflnes an owner as
the immediate proprietor or lessee or
occupjer of the mine. So far as the
present set-up is concerned, there can-
not be a lessee or an occupler of the
mine except the Government company.
Therefore, the owner will always be
the Government company itself, So,
the CMA or the BCCL will be the
owner within the definition of the Act.
So far as the agent is concerned, I do
not know what sort of agency still the
Government has in mind after owner-
ship has vested in the Government
company. I do not know what type
of agency is contemplated for the pur-
pose of furthering the objective ot
nationalisation, But, in any event the
agent will be the emplovee either of
the Central Government or the Gov-
ernment company. It cannot be a
private person. Kindly see what sort
of thought has been given to this, for
the purpose of drafting this BillL You
are mechanically copying some of the
provisions of the 1952 Act without even
giving a thought to the fact that the
entire structure of the coal industry
in this country has redically changed.
In the Act, the Central Government
+has been given the power to give
directions to the owner, agent or
manager of a mine to do certain
things. Therefore, the Central Gov-
ernment will give directions to the
CMA to do certain things, The CMA
is a Government organisation. What
sort of directions you are thinking of
giving? This is not a direction which
the Chief Inspector of Mine Safety will
give. It is a different type of direc-
tion. Then, no sanction is provided.
Supposing the CMA does not carry out
the directions: no sanction is provided
as to what will be done. They can
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violate with impunily and direction
that may be given. What will be the
method of securing the compliance of
the directions? Of course, I have given
notice of amendments, and I would
like to see what the reaction of the
hon. Minister is. But kindly see
clause 5. It says:

“The owner of a coal mine shall
take, in relation to each coal
mme owned by him, such
steps as may be necessary to
ensure the conservation of
coal and development of the
coal mine.”

These are the obligations of the
CMA and the BCCL. This is very lm-
portant. I appeal to the hon. Minis-
ter to kindly look into this aspect. By
his clause, through this organisation
you are 1mposing this duty upon the
CMA or the BCCL themselves. Who
will supervise whether these obliga-
tions are being carried out or not? Is
it the same organisation, CMA or the
BCCL? Can you think of an absurd
gtate of things like this? H we want
an independent and separafe organisa-
tion to see that the very important
safety operations, conservation pro-
cesses, and the development scheme
are being carried out by these Gov-
ernment companies, you put tha Gov-
ernment companies themgelves to su-
pervise whether they are doing it or
not. What is the good of having such
a statute?

AN HON. MEMBER: It is provided
in elause 3(d).

SHRI SOMNATH - CHATTERJEE:
What is the good of providing a Bill
for this7 What is the meaning of this
statutory provision? I think we are
bringing about an absurd situation.
Therefore, I said that the real object
was not to do anything for safety
operations or mining operations or
development processes, but that the
real object is to give more =mower {o
the Coal Mines Authority because it
has entered@ into somebody's head
that the Coml Board cannot be kept
ss a separate organisation without

.
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any resultant benefif and the other
overriding object is to increase the
excise duty,

So far as the CMA and the BCCL.
are concerned, the time has come
when very serious attention has to
be paid by the Government with re-
gard to their functioning. We do not
want that the inglorious record of
mismanagement which has been wit-
nessed in those two bodies in this
short span of their lives should be re-
peated any longer, We are all for
nationalisation and we have support-
ed it. We have all along been saying
that these nationalised undertakings
should be properly managed and they
should not be the playground for
dacoits and such persons who will be-
indulging in loot and robbery. Sir,
I shall give you extractdIrom one or
two documents. Sir, so far as the
conservation and development, show-
ing and safety operations are con-
cerned, I may read out some extracts
from a letter of the General Secre-
tary, Coal Mines Officers' Association
of India—they are all officers of the
CMA. In the ‘Statesman’ of 19th
February 1974, he says this. 1 quote:

“A large number of mines work
grossly violating mine safety laws.
This may end up in mine disasters
killing large numbers of workers.
Such mines should stop funelioning
in the national interest. This
would result in further decline In
production, but, we trust it will be
appreciated that this cannot be
helped as officers cannot expose-
themselves to penal action by the
Government for violating safety
h““

This is the position with regard to
the safety operations. I may quote
from another letter from the Admin-
istrative Officer, Ministry of Labour
and Rehabilitation, Directorate Gene-
ral of Mines Safety, Government of
India, Dhanbad. It was published in
the ‘Statesman’ of 25th April 1974, It
says:

“In some coal mines, arcears in
stowing had increased by as much
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500 times after pationalisgtion
gﬁl this Direttorate hed to take
: wwringent medsures to put a sfop
to such unhealthy practices by or-
dering stoppage of work in dange-
rous areas having excessive lags in
stowing.”

Now, Bir, stowing operations are to
be done by the colliery management
after nationalisation. CMA and
BCCL are responsible for carrying
out stowing operations. But, the Di-
rectorate General of Mines Safety
says that they were in arrears 500
times more than they were before
nationalisation. Now, the TMA and
BCCL are being given complete
charge of supervising and cerrying
out the stowing operations.  Kirdly
see,"what will be the result of it and
what will be the effect of it. There-
fore, Bir, we felt that the functioning
of the Coal Board should be stream-
lIined and perfected. But, you are
dissolving the Coal Board and you
are giving its functions to the per-
song whose work has to be supervis-
ed. This is not our statement. Ths
1s the statement of the Ministry of
Latour, Government of India, con-
nected with a particular departmoent.
Therefore, Sir. our view is, this {m-
pordant work should not be allowed
to be combined and should be kept
separate as far as possible. ‘There-
fors, the alleged object behind the
Proposed dissolution of the Coal
Board does not appeal to us and im-
press us.

15 hre.

There is one more thing which 1
would Hke to mention' in regard to
the tunctioning of CMA. 1 would
like to quote from a statement of Mr.
Chari, which was published n the
Delhi edition of Statesmman in the
I1¥n January 1874,

“He admitted that under private
operationa railway employzes used
to be paid lump sums for every
wagon. Now the Government could
»bt pay anything which could be
called a bribe’. But in effect this
payment enabléd the coal to be
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lifted speedily and fncreased the
turnround of wagon. Why not in=-
troduce a system of incentives? It
would hardly cost Rs. 3 a tonne or
30 paise a quintal or 12 paise a
maund.”

Mr. Chari, who is, I believe, the Sec-
retary now, said in January 1874 that
coal wagons cannot be moved because
the private colliery owners are not
there who used to pay ‘bribe’. Now,
he is advocating openly a system of
giving incentives to the Railways for
the purpose of getting wagons for
movement of coal. This is the state
of affairs, we find, these two crganisa-
tions have come to. 8ir, I have nouth-
ing against the CMA and BCCL as
such. I wish that these cvompanies
should be properly managed and con-
trolled and they should carry out
the very important task which hes
been mssigned to them. But, whese
responsibility is it to see that they
function properly and mnot against
the national interest? Therefore, by
merely saying “When we concaived
of nationalisation, we thought of giv-
ing more and more powers to the
Government companies, ‘that would
be set up, and therefore, we are me-
chanically abolishing the Coal Board;
we are mechanically ebolishing the
functions of the Chief Inspectorate of
Mines Safety,’ you do not really
achieve anything. But. on the other
hand, these companies, by not recti-
fying themselves are being given a
pat on their back—for what, I do not
know—are not justifying the ccnfi-
dence which has been reposed in
them. There have been very serious
charges. Even yesterday or day
ibefore -we found in the papers that
about 30 to 40 officers of the CMA
have either been arrested or ,roceed-
ings taken for bribery, corruption etr.
In the Coalfield Times, which is one
of the well-known newspapers of the
Jharia coalfield area, there is mention
of a camplaint of purchase af stores
at inflated rates to the extent of one
croere of rupees in the Eastern Divi-
sion of the Coal Mining Authority
according to the police authorities.
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Therefore, these are matters which
require immediately to be looked
into, Do not tinker with these things,
because they do not help in sny way
to get a solution of the real problem.
Instead of solving these probleas of
corruption, mismanagement, accumu-
lation of coal, improper distribution
of coal and so on, what you are now
doing 1s putting the employees to risk
about their future, the Coal Boarg is
bemng abolished, and you are giving
more and more powers to the CMA
and the BCCL, which 1s not justified,
in the process. But this has been a
facade only; the real object is to in-
crease the excise duty, which wall
necessarily mean an immediate in-
crease in the price of coal for the
consumers, Therefore, the consumers
are not thought of, the mine safety
is not thought of, the employees are
not thought of. All that this Gov-
erament wants is more and more
money from the poor people snd the
poor consumers. Therefore, we op-
pose this Bill for these reasons.

MR. DEPUTY-SPEAKER: Although
Shri Somnath Chatterjee has given
his amendments only this morning
and, according to the rules, they
sghould be time-barred, some discre-
tion is left to the Chair, and in view
wof the argumenta he advanced, which
appear to me to be cogent and reveal
<certain serious lacunae in the Bill, I
would go out of my way and admit
these amendments even now. But,
when I do it in his case, I have to
admit the other amendments too; I
cannot discriminate. I would ask the
Table to make a few copies of these
amendments and give them to the
Minister. He will study them in the
meanwhile. I would say this to Shri
Chatterjee. Whenever he speaks, he
speaks with a certain knowledge and
cogency But he is always derelict in
the matter of submitting amendments
In time. I would like that he does
not repeat this, and does not put the
Chair ip this embarrassing sitvotion
in the future.
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DR. RANEN SEN (Barasat):

coalmines. The guestion of duwing-
and other things was there, I remem-
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public got worried when this news
came in the newspapers, Ultimately,
for a few days running of trains bet-
ween Asansol and Dhanbad was
stopped, This shows how the coal-
mines were used by -.the owners.....

AN HON. MEMBER: How the Coal
Board was functioning.

DR. RANEN SEN: ....how the
Coal Board was functioning, how the
Chief Inspectorate of Mines and
Safety was functioning and by and
large how the Government was func-
tioming. Therefore, if you raise those
points, all these points have to be
covered. I was not saying with a
view to criticising the Government or
the Inspectorate. What I said was
that the position was very bad. Quite
a few years before the nationalisation
of coalmine, I have an occasion to
visit Dhanbad and I found one coal-
mine burning for years together... .,

SHRI R. N. SHARMA (Dhanbad):
50 at least.

DR. RANEN SEN: I saw one; I did
not see 50. For years together it was
burning, and it was nobody's busi-
ness, Therefore, it could be conclud-
ed and it was rightly concluded by
late lamaented Shri Mohan Kumara-
mangalam that the whole thing was
~ being massacred by the employers in

order to mint more profit; {t was

found that the Coal Board was ne-
glecting; the Mines Safety Organisa-
tion was neglecting. Az a result of
that, so many disasters took place in
the coalmines—not only in Raniganj
and Jharia but even in Madhya Pra-
, desh, Parasia and other places. 8o, it
was high time that the coal mines
had to be nationalised and something
had to be done in regard to conserva-
tion and development of the coal
mines,

There is another point. In this
Bill, in Chapter II, clause 4(2)(c)
there is a reference fo washing of
coal with g view to beneficiation and
reducing the ash content of coal
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‘When the coa] mmes were natlonalis-
ed, in that Bill in all speeches made
by the hon. Minister those days, a
epecial point was made about wash-
ing coal. But, even now and even
to-day all the thermal plants in
Bihar and Bengal are complaining—l
am not speaking of other thermal
plants and other industries, I am more
concerned with this Bengal ang Bihar
belt because there is a joint grid for
producing electricity and distributing
jt—that the coal they get is a very
bad coal, badly washed, as a result
of which Chandrapur on one day,
Patratu the second day, the Maithon
on the third day and Durgapur on the
fourth day are going out of commis-
sion. One of their main complaints
is the supply of bad coal and there
weg no proper washing of the coal
Therefore, this mention was made and
I am not very much enthused because
long before, more than one and half
years back these speeches were made
here and a particular reference was
made to the washeries supplying good
quality coal to industres and ihermal
plants, Therefore, whatever is writ-
ten in the paper is not always im-
plemented. ...

AN HON. MEMBER: Washed coal
goes to industries and rejected coal
goes to thermal plants.

DR, RANEN SEN: The resvlt of that
is that Bengal and Bihar have be-
come the worst sufferers in regard to
power supply.

Another pomnt I want to make is
about the officers of the CMA and its
sister oragnisation, B.C.C.L. and the
role they play There, I beg to sub-
mit that it is stil] time for the Gov-
ernment and the Steel and Mines
Ministry to wake up and see how. the
production and distribution of coal
is being sabotaged by a section of the
officers. It is a known fact that after
nationalisation, somehow " or other
these officers or at least some of them
—I] cannot tar all the officers with the
same brush—who did not like this
nationalisation and as a result of that
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because they had no spirit of dedica-
tion, they are opposed to it. Some-
how or the other they are tied up
with these individual mine-owners and
they saw to it that the production was
hampered, the safely rules are violat-
ed and a series of corruption and ne-
potism took place with regard to
supply of coal. That is why cpat
prices have risen. Less coal is being
produced. Less coal in the sense that
less than the expected amount 1s be-
ing produced.

It 15 reported that these mune offi-
cers whose duty it 1s to go down the
munes to inspect and see for them-
selves and to help the workers, 1n
most cases, refuse to do it. I learn
all the trade unions, irrespective of
their political affiliations, have com-
plammed to the Ministry, but nothing
much has been done in this regard to
make these officers give up their reti-
cence and obdurate attitude. This
ig the second point I wanted to make
because this relates to this particular
Bill.

Thirdly, I want to make another
point. This is in regard to these
safety measures. When this question
of safety of munes, not only the safety
of the coal deposits but the safety of
the Lives of the workers also, arose,
it has been over and over again
pointed out to us that the workers’
participation will be sought. As far
as I know, there has been some 1m-
provement in regard to the workers'
participation 1n many matters. I
must admit that. In many matters
there has been substantial improve-
ment but not in respect of this. I
want to know from the Minister as
to what actually is being done to see
that the safety measures are being
properly enforced. There should be
cooperation with the workers’ trade
unions. This cooperation should be
-Sought for by the management.
Otherwise what happens is this. The
Inspector of Mines is situated some-
where else, Whenever a disaster
takes place they reach the place long
afterwards and by that time, sufficient
damage would have been done al-
ready. This is the position in regard
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to those cases and, therefo:e, a sugr
getion was made by the August
House which was accepted by the
Minister in those days saying that the
trade unions’' participation in regard
to safety measures should also be en-
sured. ] request that this point
should be brought out clearly,

My next point is this. This is in re-
gard to certain points raised by Mr.
Chatterjee. I think he has done it
quite justifiably and this is i1n regard
to Clause 15. Now, mn regard to
Clause 15, I do not know what 1s the
purpose of putting in the word ‘orga-
nisation” there. The words ‘organi-
sation' such other things have been
introduced and I have not been able
to understand this. I will not be so
vociferous as Mr. Chatterjee to con-
demn this word altogether but the
difficulty is this. In the Bill unless
these things are clearly specifiegq this
may create some loopholes which may
be used by certain interested quar-
ters later. Therefore, as Mr. Chat-
terjee as asked, what Is the purpoe of
introducing the word ‘Governmeut
company or organisation’? This is the
point to be clarified with regard to
Clause 15, Then, the second line
reads lke this:

..s.'and shall continue to do so
unless and until his employment in
the Government company or orga-
nisation in terminated or until his
remuneration or terms and condi-
tions of service are duly altered by
the Government company or orga-
nisation as the case may be.'

Obviously the CMA and BCCL as
employers have certain rights in re-
gard to working and service condi-
tions of the employees. So, why do
you mention about punishment and
other things in the Bill? What iz the

object, I would like to know. The
proviso says:
“Provided that the tenure, re-

mueration and other terms and con-
ditions of service of any such offi-
cer or other employee shall not be
altered to his disadvantage except
with the previous approval of the
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Central Government or without .
such approval except as & measure
of punishment, under the rules of
ihe Government company or the
‘organisation concerned.” g

Why mention the word ‘punishment’

in the Bill? That creales app-ehen-
sion in the minds of the workers.
Therefore 1 agree with Mr. Catterjee
when he said that these points have
40 be clarified.

My last point is this. It is a very
‘good thing for which I congratulate
‘to the Minister that they have taken
steps to raise the wages and the emo-
luments of the colliery workers
They have been increased to a certain
extent and far that I thank the Minis-
ter.

‘There wag a newspaper report be-
‘fore the Bill was placed before the
House that the price of coal was go-
‘ing to be increased.

This leaves & bad taste in the
-Mouth if the workers are pitted against
the public. Unfortunately that has
been the attitude of he Government to
put the workers against the public and
vice versqg. This is very bad. Second-
ly, alter the Bill has been introduced,
there is a real apprehension in the
minds of the people that when the cess
rises from Rs. 4/5 per ton to Rs, 10/-
naturally, they fear that the price
may still rise. In such a situation, the
Ministry should see—the Government
shoulg see—that the prices are not
‘enhanced.  Already it was reported
in the Calcutta newspaper that at the
price fixed by the CMA. .and
D.CCL. for the supply of coal to
‘Caleutta, namely Rs. 5 and 7.50 per
‘maund respectively the toa) is not
.available at there prices but it is
available at'Rs. 8. THe House should
be assured by the Ministry that the
price of coal would not be increased.

With these words, I say that this Bill
is to be implemented and it should not
be kept in cold storage like the other
Bilj which bad not been implemgnted

‘and.Dew.) B, 316,

even though the same was m m
- this House.
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gar vl o &% wefy fer § 1 A wfar
&a w1 uw - fagrk fewr wiw Y &
wr?, smaad g §, fag & qwiy
& wrwy ¥ fred 22 61 ¥ o A
ot mam | WS W) T SRS gE-
=T §, avw g a gy § €7 S
87 qrEw A w1 Tt g o g
e gr T it e @y ok, [T
glew¥a gt €, witwr AN dw €, qR
vy v & ot
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[ et TeE]

wtwr oy weefy g€ ofefeqfont
avft aval W dur amar & & o wEEE
farar aren § fir s Ard @ W€ -
war gy vg v oY, Wl farg el wgteT
ot faw a7 F—wrT ¥ ® AT
O ¥ far—mg EmE A F )

TNl WERE : W7 W NI
W ® |

off T afd ;o o, g8 9
Wi Wy )

Wi Wi : 3w & WY W
ardr ferdr

W g QEATHNT Arew A §—
whfarswrwrmr g

<t witfinia vy (srawes @) :
o€ w2 ¥ oy €

wwafy wg : ©@ TR Ay o
w2 @ 1 §, arx ¥ &wy g

16 hrs.

MOTION FOR ADJOURNMENT—
Contd.

FAILURE TO AVERT RIOT IN SADAR
BAZAR AREA IN Drrur—contd.

ot wrew fagrdt avoet (sarfas) ¢
gwiafa off, & weary waar § fr o
0 &z eafry & o

ug w-oque sy, fawft & o
GURITAT SURd gWT &, SEE AW
§ 1 svwafan S gw AT weT
1 Twd wat ow e W g
& ag s <eAT g fir W anw-

MAY 17, 107¢

Sadar Bazar, Delhi
(Adj. Mat.)

328
wfrear A Wik gremofee TwWw
w T ¥ gyrew @l wifge, veer
Ty ¥ a1 1947 ¥ ¥ famfr
T ¥ ¥ TGOS o yur g
FOTY Wree & agare €t F @ o9
w2 §, ATl wind W wre Y
wenT E Wt wTar wen § ) e
B AT Y gwT A€ ¥ § ) weqarar
& ITHT GEY ATITE T TAT AT AT FHAT )
aga & i i g qwny fedr o
& T ¥ weyaral ¥ A o | wvr
ST T § TV-AET CATH ¥ AT 9T,
T OF T3 A qorar O o ot o &1
|rr I qr & i Frd ol ¥ el
=it § o ag o3 I7giv W 7 fwre
QH AP 7 ATER R § Wi
¥ fatrlt | € ¥ age ol g §
gor ¥ wmr owmE i o wrdy
Faquenfaae g€ &1 ¥ @
T 7 e ot sufeeat & wfw , Wi
& fedy WY womm & &1, v dagar
g% AT ArgAr § | gl AT #
A AR W @ EEw & f AT 99
e ¥ H—awrd e ¥ uy-
| T A A2 §, 9w 8 fgey wadr
nr § 2 yEewm—afer gfmr 8y
aory % ot 7 § ¥ wrofw § W
& Toarr fest ¥ 7 AT E o W
aaTe ¥ gardr sfaesy frd § st g
% waer 3w & a1y gfrr & amwA
woa ¥ W ae

W GRT W FE TRl F amA
w7 v et 47 | W g o ¥
EH A qAA{ AEATL 19 AT KTCE
wewr TR T A (g, &7 w1 gHaET
Fer, v WAl X wivar sk, Al
wr ey aapgragr | o fed I
# wiferer gy 91 1 wa @ gl
o Fzrwdtoar P oAy wet R q



Tt
5
2 |

il
s
i

-nm wmm o ¥, R

W a1pEm Y | IR T Oy o
e T e fe TR P W wh
e R e T P T g &
mqﬁﬂmrﬁwmm?mw
gl W T AW qE @ oqa N
warfy  alw ¥ sHE Ay W oo
T 91 ? W IHE ¥ AR
¥ e e T ave e gt
et wa ag fs <o ot ek Fgwr
4 ot 1 1 Yy g g AT faw 4
fym g wf e g,
wre whe § ot fredr o 3§ wiw
WY nm s R TN

4y 4 WM § W TEW gur

qr Afw g xnwr wh & 1 W
oy CrweEdy § OF a4 F O% & e
F q grwsfaw W A, TE
aren & i Wi o o @ WIer WY
fgwraw a A ¥ wrafas foiad &
R qRy aff aqr o §1 ow
g T q A I gET W
g “fergram zow”’ & wTEN
& A% qLF & Wwt & off areeefra W o
oo frw weadi A W N SR
% gy bz fem e fow oW o
“qTaT ¥ N W LT € gur W wEAw
1. W OF for g Y wer a@r
adft v § fadem wr i ok wrergur
‘qr, Y ENE gL UG waT)  wwer
-sqfaqt w1 qr 5w vER QY fovei &
w1 fpgenT o
‘wgar L 11N Ayt wAT qT | gfw
CwY ogF IO fadly § wwr W &
‘w{e W wER faiy ) S fea
QT 1WATT 13 IT 1 AW W 157
famz 9T 1 ¥ wR QF T TEw
‘T8 weur §Y g @ 9 9 T
Qe ogt 11 wiH gy AR Y
- LAY WY AT 1L W R 9T
2a{wedi % X% WY amEly &T 1 w9

N wvey ff T Prowx wxar

¥fr-gfor a8 v R wdar faww oft
B ot oy E A 7 Sumw E SRR
T O ft W * e g § Ao
T T IGAF AT W § =l
WS EREITA® WU§T BT W ¥ Aav
% afz afers s widand @
T NIRRT IR L
ame K wam A # 7 ) ax
gfere®) g wra fast G 9geT Te
qEWT AT gra| ¥aq fawy 9 47 fw
1015 s & FaT7 I G T F
gt O EWA G | gEAT F O T
aft; fawadew § % &itsz & o
iy &t &, SEw X gEE 61
wfei & s A o § s ) #
foreey %o wrgan B L T ® s e
iz ¥ wi=e @ Al @, frdr &
woreiow & §i, gdww Wy ey,
et afawr €t e W wef afgg o
gt fog oasfy _fwarf sgro wr
wreh & W wrwd ® fag qudt ¥
g Sfem IR whet w1 gre A aw
fear 1+ b glcee a4t § el A
T ¢l W ', § wodlt wiet ¥
REHTWEE |

af®w & oF w@ wgAT wEgAT §
wrT g & sy w1 g sy e g,
wore fdy afezar & gheare (o3 fxdy
o, v fwdt afT & oo e od,
foret wfre ¥ Mifet @ DNore @ R

o way giere wr vy 2T & i afwe

" wrd Wi o Pfewt wark amr §
Y owr ! alR fraw & whwest
T o AR FAT OCE | O WA

kg AW E A e gE

fwar wrerr & ot % e ¥ et o Wiy

drer swwwl@Ei T T o g
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[t wew agr araidi]
W wfgr | g7 acYT gwr W
wq wraw ¥ wd o ¥ qor
war wifests w1 Ay ¥ W fe oy gwE
i afy a1 ot ¥ A ww @ oAy
@ IR ag T fw gfew &) wfer
& o wy o At & ¥ Af wrvar
v agr & ¥Ew ww g 9 ar Af
A g wrr g frdradw
daearar A T # gweAre faar fw
afers & ferfer & <grar o) @
warare 1 qfen w¢ faqr w1 wE
Wl & W ¥ Y weAr B w7 FgAwr v
wT A A ArE Y, g WA w ey $1 w0
T wT FET 4y fF g ¥ 78 "4 i
A WA IO F AT IF AL
arfag FT o T | FC T WAE IREAAT
fos Gt oY Qe mra< w4t et fgd faer
& WraT WOE, IRAAE i qa Ay 7 Iwd
wgwe ¢ dfwr g ara Wik g feaf
ez {1t ot e o war Qo v wY
IJrra i F weE AR H1 g IR MfrawEa
o wwT gYT Snfgd, Gt sqaver QT
wrfeR fv @ Ak aw AL ...
SHRI 8 A. SHAMIM (Srinagar):
It is a question of fact.
sitorew fagrdt sl : gz v T
wm A
-hzgufrg‘tmgfmmiw
wrrar b o st 3wt A g A Wi
aﬁq@wq;ﬁaznmwwa
Sy wnfgd % agy i #1 g T
78 &, yeart ¥, wfer ¥ arafer o
ot g g AEY §, W FAHT 99
Ty grewarios i A AT FA & oy
et o gAY FER ATEM AL Aw A
qrd oY ot ST AT T1iEd 1 2w
%wmwﬁmm{rwa
Wit SerE ) wfa T agrawdr 4 7
0 A X® & § A -
frr ag ¢ s wigwae 9 o 7

MAY 7, 1974

Sadar Bazar, Delhi
ag Moty O

7 wtawae wg Wrg- TNfedt §at ar
eA¥aY ww Ak vx gf ® FaTYr
fardnefy ey wrfmer Y ot § v Ay
§ st e gard ¥ 7w
wret o arxre wadt § 1 F gy &
qetr g g fv Ao S at o
7 § UF "IY §1 81 T I I A
aft g f& aft nerarsd F Ay ?

ag W T % @ At aa g
gfre &ww T WY Agl ager 1 gfwe
&4 ¥ AT B AW AT 7 Wy AW
vaai A fOE v | sw ¥ A aw
ara adt w4 & v gfe 3T & g,
ar ¥%  dear ¥ qgAr, o AV ™
grem i 9y of {5 Sy oAy W
gk | IEA FFA T I
qx 9T qPAT | A AT W FA &
ufawar agi 81 © T afr 7R
g1 o% W & TN arEy Nifwar
7T &1 IAd WO a7 o & frer
g Mfagi &1 SN A gias
#  wamr fF g9 9o ¥ A 9w
o & gfew Angfrgaaw
T weRT A & wnd
g v o o gfew Ay ¢ & 3T ey
¥ o WX, WA @ |\ T Iy
qurgy st gy o s gy et gl e
gy Mage ey TN wEAMA F
it gi aaX T gfe W §
W} Miferar swdr g, A T W@,
Wit wadt <y foe W foelt & 9w
faged wt Iamawiical ¥ w4k ovy fear
war 1 & o st § P Pl g
wgidy?  wrard ofva W e WY
drex & fag @ @ af FPwr oy
sreATe W Eea ¥ fssrore w1y 18
¥ woy oIt ? fox ek fordfcdr
wrd gk ek wror o @ eyt
ardhi ) it I e fagre o gt
@, o vt g wrak § 1w
gferar o wier-Tar ww§ wrar gfe
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Lemk At
ﬁmtm!lwhmu@'n
i ? - g W s w6 fe Fnic
fawdifedY ond & arr ¥ ot 2x gl
fradr dx gk ! war murefe ow w2
¥ oy oot | AT wEw § fr ek
R EFATEME T | WU AR e I
ag oy saym g ?  Furar g e
Tz ¥ gfe wT§ §9 wWa o wwar
¥ fipr fae feesifes ofkfegfa &
g ® RE 99 F s g wwy
KT a4y ArwEfaw & gra fodt
o1 g # fgar ot ar fox vaw
saremwt a9 § faawer g A w<
%, FEHT ATHAT G AR | F
wrger § fF Ty WA 179X w0 I o

W TG HE TEH L qA H I
g AT Y A wgfeve gTREd W
AT WL AT | T A7 Y wEy
ar fr waredt oriw ¥ 27 waer, A
stfer g @t & Fir gl & s s
TUY WG AT &, weAr e
A W o W, gefvo g
wETRET AT T FI, T OF WA
&ATr W, TF T 9EAT I T @

¥ gu wnwarfos T ¥ o W

ofi Zew & e ) ag i Arkafire
o oY 1 ST ¥ e BT ot
wt mardt & fovg gamar w1 gw e
argy § fr ag wiw e wei &, 9¥
s wat wg fowr mar & 7 9w
Feai & war fred frer g § 7 war
TR e aff 5 Jai v o §
- fE T wT % waw Ssv WK 9gy

& e g oy €47 w7 @ o e
ar ? wreg wgek & ax fee gt gfr-
T gy wr gy &1 FQ wiw g
ag feave sprfirer T snfigr

B W A wg7 91 £ TR AT
T Ay 447§, XA g g WHwT
W owaen g, §o 0% wm §

“riot in Sadar 334
' Bazar, Delhi (Adj. Mot.)

¥ § orgh 92 et wrt ) drw
dn 3w &1 gt e Ao gfaw
9gT ®F AT AT I8 avr Bt gw |aw
Iy ¥ R A e awa & | Aferse
WS T AT AT Feam 1T, I9 IR AT
wgigur | AT Wi § e e gt s
IURT WP wErAd? o A A, eq
ard o wfgd, ¥ ey w oA
FYT & T 9 AT gy, € 57
F39E ¥ @yt fpar aem wfegd Wik 3
WA FB qoAT 3Y AT A0 | W
ag AT B A A ¢ fw et ey
Fdt G AR MY T Tl WA T
AT ? I AW A a3 §,
forr w3 & mifear == § sawr gfew
mfr'ﬁmz,ghwi:ﬁ-mi»fan
ey ) Feiveiya)
T 7T § fF e gonw #§ forer foer
wY Y g i<l & argay faywd §, a9pet
& fa¥ w7 §, aw %1 gy ST Wil
WX 9% gag 9™ & wor wo 67
o g | A F o H ww @
o agy gfqar foar v g w3 Earagt
& mferat ool 4F 37 9 #Y e o
wrAT wrfed e W & fgmgwi WX g A
waETAT R & | OF UR {9 TR
¥ qendt T aed & o feat w o
wie gfow< W@ % gz 98 & W
avdr ) AfET T waw w7 I5T o
%

qqﬁ_arc&&fsé‘mtem
wr3faw w7 o Frerfiod oY xg aamar
o I o wat At wwe fear wr & o
qfe & gordr fewrfy ot gafae &
ITH TG FQ@E | &Y A A W
wrE F fag fwmrer 2ferer %1 v
TF FEA AT € 1961 ¥ Avew
$2aert wrdferer wAY Y s Wi & gavew
fear a7, va¥ oy w< fegr wav g
1968 ¥ farz ¥ Twwy forvay fiwar war



335 Failure fo avert riot in ~ MAY 7, 109  Sodar Buzor, DeiM
(Adj. Mot.)
i wen fagr€r wrwasft] whed e :
m*?ﬁ tﬂ " ] ‘qt‘* w “Th. Mm lllﬁlt'l'lll
AN af ey e w we fe Suprinfendmtoli‘nllollhould.::

T 1§ THY g fre ¥ Fawy forer
fwar war + ww qar wff wg Tk
ar e ar feaw WY R ...

st wimw wew (xfror feesit) ¢
a1 Wt A vk azem ¥ )

ot sew fagr®t wrolaht : cHiferr
qR e Af ) § W owon g
L

“Ag communal disturbances result
frorm bwilding up of communal
tengions, it is essential to have
prampt and correct intelligence avalil-
able to the Government. ¥or this
ihe following measures should be
1aken -

(a) A Special Intelligence Umt
should be conshtuted at the State
and Central levels. The Unit should
be composeg of persons specially
irained, possessing aptitude and
absolute imparfiality for this type
of work.”

war fe=it ¥ gaT gwr 7 94 wwe
wefadg gher st R s 8 ? s
Tak W 9% gfwe & watvd )

“(b) Intelligence Agencies should
furnish their reports and assess-
ments to the District Magistrates and
District gupermntendents of Police
regularly and without delay.

“(c) The District Magatrates and
District Superintendents of Police
should be charged with personal
responmbility for Scrutinising these
reports and taking preventive action
promptly to forestall any com-
munal dusturbances”

made personally responsibly for
prompt action to prevemt qr stop
communal disturbances,”

feweit & o frowr S gur an; Fak
are fireft W w) awr 3 & Aoy I
it oY qreet f qf | fwedt ¥
fasrs wobnfr i g1 ww w73
wrrar wgd & o war <9 Yoy ¥ fao
fedt Y fadex g W ar
afy, fedr o Faarfaar gror Wi
gt Y, frdt & orvray arever 3o ar

o i Tg et ¥ wR A § e
apyaioe  IEw WEY TR I
fraed wr Srare 8, wey wg syt ¥ fawt
W feAmy & wwd anit vk
A STt oA | EW 99 qITE
WA X Avpraw vF § TG WA W
fardt WY sty ot g wifige

wi g% qifeamdl SRS, W
¥ “wgarxr”’ & wRTeE, o weyT wm,
ag g § 1 fewit & 39 wfew

, TR ¥ e & IO Y

ot H¥ITH g ww wwwT X
g wp § —aA SR, § 9 af
9§ AT

“Shres Sham has expressej sur-
prise that the Indian nation iz com~
partmentalhised into majority and
munonity. He said that Indian
Muslim leaders are more fo blame
in ihig respect and that they seem
to suffer from inferiority complex.”

He furiher said that:
“High oMcials in New Delhi had

told him that Shrnmatl Gandhi's
public declaration that India should



have m h"m h m lﬂm“l'c

of Muslims in India after
Wmdmmwnundecﬁmmch
However, he wondered why the
mmmmmw
qmndumdlﬂudlmi!they are
.aamltthetwwaﬂmtbm."

ot whe wuw ¥ fecar
el s g 0

ot wew el wah ¢ WK
ﬂﬁi&:m«lﬁwm@mtl

Wit g s o fE g OR Aw A
o ¥, T wR T OF W T H
af TR &1 g T R A o
o e w1 T G A b
2 vy SRR werE G e X
wee e &, fore & g 0 el g
g 81

Hfee 9w OF @ TORY  TNY
W 0T A AT b Yy I g, A
o Tg awer oW A §dy ) W
I v g At o feewie §—ag
'm "@t.mwwtl
Frdt wfiews wgdt Wi wfis wiow §
WG G FWTNTAS T I gy ooy &
faesiei W) v wedwnlt & gro oo
Wt Wifew w%, vyt e wg ¥ or
T T T GO o
w, ﬁ\‘ iﬂmtl

MR. CHAIRMAN: Motion moved:

“That the House do now adjourn.”

shqwo ¥o qero wow (74 freet) -
Wl wgew, ot o e X
wgr § fiw ag wger avopw s §, Wit
WA ¥y oaew ¥ QoY wgw Y
wifige, fe 7 wex AT waT T R

Foiluwre to augrt  VAIBAKHA 17, 1696 )

riat in Sadar
r, Delhi (Adj. ¥ot.)

wX fyw & wewafor o ar g
o arel ® B Swar-wwnd w
& 1+ % oy wrord oy wr oy wfve o g
sz s § o ¥few ww | o o

oY arordt wgd &, af o g v 9
oyt woht g )

Qe Wi ae © T oY iy
#z ¥ wed €, wfy wEx ot Wy

st QWe ¥e THo wmy : IFW
qfmme AN wg g, secH Ky
g | T AT IFA g g Wt g,
far ¥ grwzfae T FA AT WY
dawrawak § aeh g Fav w
7% =ity o v w1 e & ¢y

Ty ¥ fwg wrw fisar v 1 XfeT
WEwaTw R Wy fv g
R & i o aed W 0w ¥
—siic g5 WiT qifedt & Aot #
wew @, R & it % & frerl & L
wggw wan § f% & gewmfys wmiw
g §; ©w w1 q} Wresar qu@d—~
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[5fi mwe ®o qgo was]
I G99 ¥ TOW A quEHe Www

wiar 9T W & L mt emad

e g fo 4 o7 w1 wiwec € 1 S
W 9 W @I &Y, Ww wi e g,
aWT W EKT T WU FY AT 0T
g | S® Ew e wEw A e
oY ST 7 §F §9 a1y ) fogw w3
e IR g

W wHET & g wEer ogar
fie =t aroddY & et Y g7 T A
ag = FF 9 w1 Frenar faeelt ¥ e
TR 1T AT AT AT TR E
fie T wroey o gfews g d G
wifgy W TS IFA - A
¥ qufear® o I & frogw
for & 1 A AR W& 9 N,
¥fa ag 77 nF  for ot @
wri-faza® 7 T E 1w ¥ wmd
Tw Ay g 1 SR frar w8 wrafor
@ 7@ Yar § 1 wnafor wfew ¥
g€ a1 7Y, T W O o T T
afer I agr wF faew T W
feir

W e gw1 fin =it moddt da
FINTR O Q¥ 0% CRAAd
* wor v gy § W gEd ovw gt
an &< g &, fT ) @ wifenae
¥ wgt & o fAw awar g W aY
AT G FT AT H W R SHHA
der T WY ¢ | S Mot 7 A ¥e
¥ ¥, 9¥ W IEN W A Efiw
¥ wifer s faar &

R meaw & fe o o S
WITHT AT TRASET ¥ aear § fF
% & o0 oh & oF e WY
¥ mw &, faw ¥ vy fe A ok
o wrefra % foew ¥ dae e €0

Sodar Bazor, Delhi
(Adj. Mot.)

QEr T dAferw Gy w1 nier q@
W ¥ ) o B frerdr o7 ek § 7
o ok & wehal & foer & 46
@ Wi Wk gr sride e A
AT AT S e ¥ dae
forerer 2, w&r oy T W o w7
& =it oty ¥ sy wgew g, W
% wgaT ARy ¢ i ag mat # gree
TS WO W ¥, 9 WY fowe ¥
w e

=t ATy wT TrRT W 7 7g
TH TN H, IT W wHwE mi-w ey
T Y g, aftw I w7 mEw mba
w femear @ 1 w9 & gqw & A 0
% xgm wrear g v w9 Y ot
#) e mT sEw TR P,
a1 7 T FH T F@T, A7 % I A
foelr & 1 A Aot ¥ wgy v oy AT
w o & 7 s ¥ 1 o w9
T g &, oY g ST Wy e sy
wor ¥ o wed § 1 AfFr Ed & o
a7 At wrRdt ot qrEt w7 waTy W
oy ¢ fir wive o weAfier
e h W fagat s @ ¢
¥W WTE W 2V e fFar e
W I i sr@z RrwmaT )
¥« grevr # v & wg g frofrowaar
W IY T S i o I AT
¥ T &, oY a7 Ay aed g ?

o1 O T fi ot arodedt & qrdt
miRr F1aw @ & fag w o W
WY 197 ¥ AT i« Afer
2 & o1 g% T faar dar—ax
5 qEAdt 5§ aW W srgifee
TEr W wHT, WO A TR g
% wran §—f% o st & dveft wn€
¢, WK 37 %Y Wi w2 ¥ weT WY
fremnT @ fiear war, o aw Rl ¥



i

341

TR TR WE W 4 | ww agt
o T &, o o e W g
& swfieat ¥, Wik o ot ¥ A

# ez ¥ yo Irat w Brogw s, -

it ar gr-wrfw § ? R ow ®
WA WY BT VT F QT f—
7o qe WTic’d I W W WGRT
foar §, “fx faeet w3w oW &
gere g fead T st qwmr,’’ e
T HEAT SR ¥ TEE A T 1 S
s v Ry M @A
& NS oY wr€ W WA g, A T
£ a1 7%, Wix ag 4 faet W focw
¥ OTe(F @A ATAT §F, TF WY CHIA
frewaT HAT T1fEC | HfeT ag faedt
gty amE FEafagarac?
fs s ®AT ST wIEfRET S Adr
OFET T, A7 TARE gENT TE FT
fer W 1 AR TEiE oA
aur 7 T APT TR 9% §7 A7ET )
I A T € 7 Ty TR 9%
o WG ! W WA oW ! oo
T W WA A X A
o e ¥ whw o oW 7

AT WY w7 T g Wy € 7 ag
Y T 3T T Aarw waraw § v ww

Pailurg to avert  VAISAKHA 17, 1896 (SAKA)

riot in Sadar
Bgzar, Delhi (Adj. Mot.)

Temfiwcarf g wid e
& &1 ww o v o gfer o
wwe &1 freelt <o < ogwn ot wre
¥ oF war wrd draferr e fere
fear | adr  arord o ¥ war fF daw
wd oY foitE 11wy age wrg ot
w7 foire oY 7 oy Wy | areRdr
ot Y qar g1 X NS § o
o ¥ vak o wf v ofre
g€ & ww 7 ofr wtw ft o i dew
R R ot g 11w ¥ A
orq ZxA BT HY T o fr wiw
R & W W H W gy o wga
s S g s R E1 K oegH g
fie agy wver Qv wm ag TS
afi ¥ o fv g it fF frexr
wax §, ved foeely ¥ g 7 &, oa®
arz #3 AT I feeww w1, R
I8 § WwgER g e Rt g
Lol y

it qovd ot ¥ wgr fiv qres
feaer ol wfeg gfefoms g=ar-
78w fafag afier o Farfacdier
Frrrerr 47 <Y &, oty arer, W E,
qwaw W § o wfefure,
vl #1 aq aF  wrfgar
g g i 1 Tfgar | 4w
oo {1 Ay &1 g w7 ey
feramr g1 A AT v § 5 O
Tt #iw PRl BT PR O W
& el o O w3 wifgd fore
¥ ug @ W Y qe gwr, W
¥ 1% ¥\ ¥ aw §, ¥ & wfww §
Fw @ § fagitw s g fear,
vz frar s qu fwar ? fpr o
w1 W5 ot fajfeax s
T o, I & wewd |
ot wiwat e dw &
W wor wigh 7

o, N8
wr ey
&Y ¥ T
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. ue wir § W wew ‘*l'ﬂw
miﬁmﬁﬁwﬁﬁa'&ﬂ
W ¥ Far § 97 ¥ §, I W wfiewre
& W g W s ¥ I sy
wom § 5 ¥ o g oft vy o
o Y Tt & Wy A Oy & oA
- wwrfeE @ vy, YW w
- Taww & wfer F st wg WY
e & g sy wiew §, W G
¥ o # iy o wew o) gfaew § @
g wrf aq ¥ e @ & ok &« 59
w W owen g & v g
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SHRI 8. A. SHAMIM: There {3 an
adjournment motion which has Lpen
tabled by me also. (Interruptions).
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It is a part of an All India Plan to
create chaos in the country.
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the cham of efforts being made in this
country t{o create chaos and lawless-
ness.

W ¥ § gl O FaL F I
N gaaR R e o RkaeT-
T IR AT, THE! W AT I,
wgfergm wt Afghew Fl—a®
TF A ¥ WA a7 A S AT g g
... (=aam)

¥ 92 v ¥ 0% w fosafornt g
T g— T Mfrw fordy ot AR ¥ Y oy
~FHAq I ¥ AW ¥ A W,
o v & T ¥ # o,
AEAT KT RAH F W W,
WA F AW T B ARG ATHAIGT o
T H T R IR i
w1 T faear w9, & wgm ww @
Xy &7 = wr Y- ww A "y

s o ¥ frchemoat o g O g
wglan sy aff @ w%i | e
wqd WIS § ag W@ wgr fv afed
T wfesrd w1 gRww T e & fag
aft A T ey, e Y Ardw
i & fag 7€ s 29T wieg )
afpr & ST ¥ gem g -q€ ;e
fgrgama % & W1aay A g, o A
difea) a7 ared §q § — & 37y TR
F 7T g w19 W et efrr Y Prreprer
FT AT X IGT TGN THA TG TG Y
fr fidt wfT @ g W @ e
# eI ¥ fag ram ady g
Tfge-grnts § W g7 s §gaf w6
g!

oF NE ¥ %7 § qow 70 §6-
= Y W EH F W FTAW T AV A g
FTAR @, Ffew AT TR T @Y
& OF T wg wreen g% 739 faw
Wt wgr At o Fedifawet vy
@ E-ALATE SNed T 3 FY & F 1Ry
feew &, YT <7 %Y AN §—Ha¥ qgeT
R FIqEER T 9T I 1 €, X wrfa-
ol A9y 9EA FAFE ww w40,
I ¥ 1T ATEEE-AAS G T [T WG
%f eI g, = gfyw 1T
e FIET ®7 AFT7 HIF TG TAT
fear srga, & fagr o 91 avw Wraw
TEIE~SA T G F1 397 TE q0, ¥R
fog AT Y o1 &t W FgaT g—

Even you will be honoured out by
your hoardes—RSS hordes—because
then they would not need a parliament-
arian.
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ATPRRCY TV WA IWT ETET W wEET
RN f-¥ BT 8, 3T wTRARA F
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The laborious Mr. Madhu Limaye
who always has a point to make and
makes it rather grimly.
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it qwe ¥o gwo wira : ¥ Y W
B S aeTT g | g g
Mr. Madhu Limaye will have po op-
portunity to makes a point in a grim
manner.
wrered A w1 agw wrE wwn
B ¥ W tfRw oft & s ol o
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wt o wf @Ah, 5T A e o
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Take it as coming from one of your
very small colleague.

WIS A FA(R AR GHA VAT e

As 1 am one of your humble colleagu-
es in Parliament, take it as a warn-
ing of one citizen of India.

WA wH g N AT FT & @
wCET ) FedEr o, g gefifed,
#rer-f aafert v Exefie maeta
W ARG FLAEG A T H -
W FY €F T ¥ F fomw w1 a=rar §
AT G, TERET A T T § a1 Ry,
W R A FEF AN AR Sk gow
& w0 W7 g I g ST WA
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr, Chairman, the
Intter part of Shri Bhagat's speech has
amused many of us, The Com.
muniet have fought Fascists through
and so these therats will never
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of the ruling party in West Bengal,
how close they are to Fascigts in their
actions, We will face the right reac-
tion with full vigour, and we are not
at all afraid of that,

Coming to the real business, namely
the riots in Delhi, Shri Bhagat took
us to Faridabad when we were trying
to travel to Ghaziabad. The riot that
has taken place on Sunday and after-
wards is the worst ever riot since in-
dependence, and it has taken place
within a stone's throw of the Home
Minister’s residence and the seat of-
the Home Ministry, This shows the
utter failure to protect the minorities
by this Government because of which
the confidence of the minorities in the
whole sub-continent has been shaken
altogether.

Now on earth in the capita] of this
country a riot like this could take place
and move forward within hours with-
out any effective control. I could have
understood if the riot had taken place
in Karimganj. Then 1 ecould have un.
derstood that the Government could
have an alibi to say that it was in a
remote corner. But Sadar Bazar is
within a stone's throw of this Govern-
ment, According to hospital sources,
28 people dies, 300 were injured, many
buildings gutted and the loss of pro-
perty is modestly wvalued at Rs. 1}
crores. I had been to that area three
times since Sunday and, according to
my knowledge, in that area 60 shops
belonging to the minorities have been
burnt, flve mosques have been burat
and partially demolished also, and the
intensity of the fire was so severe that
even pucca roofs collapsed, {hus ren-
dering many homeless, And I regret
fo revea] that most of them belong to
the minorities.

I would request the Home Minister
to take the trouble of going to pre-
mises No. 1088 at Kishanganj, In fact,
there are many other houseg in that
area which are in the same position.
In that building petrol-soaked rags
were thrown from outside with: the
result that the premises, which houses
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30 to 50 families , was completely
gutted and the roof, which would be
at least 15" thick, collapsed because of
the intensity of the fire, It was not
petrol-soaked rags alone but even
petrol cans were hurled at the fire. In
the same area, twice within a short
time, riots have taken place. Strengely
enough, it happened—I do not know,
I may be wrong; tell me, if I am
wrong—whenever there was a leftist
united bandh. We had one bandh on
the 3rd of May this year and we had
one last year,

It is very sirange.

Last year, 11 months ago, a riot
took place. Is it not a fact that the
same Deputy Commissioner is still
there? What action has been taken
against him? 1Is it not a fact that
this gentleman has in the past been
a gympathiser of a particular political
out look? We want to put a ques-
tion bluntly to the Home Minister,
We must know whether this Deputy
Commissioner had been lemient, had
beerr inefficient and had a design 1o
help somebody. We want to know
whether allegations have come to his
notice that this person in the past
had been a sympathiser of a porti-
cular set of people.

Another interesting thing here is
that a bye-election to the Metropoli-
tan Council in Paharganj area is also
pending. Incidentally, I would like
to quote what ©Shrimati Indira
Gandhi had once said presiding over
the National Integration Committee
of the AICC.:

“The part played by the politics
and their encouragement of antii-
social elements must also be con-
sidered. A point to note is that
such disturbances are more Ire-
gquent near election time.”

We would like to be enlightened on
this from Mrs. Indita Gandhi or Mr,
Dikshit or from both.

The worst thing was the fotal failure
of the Administration and the Police.

BAY v, tife  Sader Ninar, Ditht

3%

(Adj. Mot.)
That fajlure was greatly responaible
for the losses. If X were Mr, t, I
would have resigned becauke i=

I would like to know from the
Home Minister as to when he first
got the information about the riot-
ing on Sunday and what action did
he take and at what time.

I am told by very reliable people
repeatedly, by many persons, that
the police did not arrive in time.
The trouble started at 1.30 P.M, oa
Sunday. Mobs of 500 to 2000 in each
group were given a free hand to in-
dulge in arson and rioting. As I
told you, the hurling of petrol-soak-
ed rag balls was, one of the main
weapons I have told you the pre-
mises No 1088 which has a frantage
on Bahadurgarh Road. This iz one
example.

I may tell you that jhagra over
sugarcane juice drinking is only a
plea, a pretext. I asked senior nolice
officers as to how many arsons took
place. Because they are accustomed
to deal with a particular type of
Congress Ministers, they can dway:
give cock and bull stories. Two or
three times, immediately in half an
hour's time I talked to two or three
fire-men of the Fire Brigade. I slart-
ed by asking them, “You must be very
tired, working very hard since yester-
day.” Angd the reply was “Yes Sir. We
have never had any rest at all. We
have not been able to remove our
helmets.”

Two or three arsons, oany rian
with commonsense will understand,
will not keep the Fire Brigade peo-
ple occupied for 36 hours. So, it has
been a continuous progross. The
Paharganj Police Station arrested IT
persons for setting fire to properties
belonging to minorities but housed
in houses belonging to other com~
munities. Here, I would like to ask
Mr., Dikshit about it. My informa-
tion is that they ;have been irsated
rather leniently. I would like to
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know whit epecific action has been
taken against them.

Further, I am very distressed to
hear thag some people frantically

phoned the Prime Minisler, the
Home Minister, the Lt. Governor,
the Deputy Commissioner. the

Superintendent of Police and the
Police Station from 1-30 P.M. and
one Mr. Kadar told me that lLc got
no response, no help, from any of
these quarters. I am told that the
Prime Minister spoke to a Member
of Parliament of this House at 5 P.M.
that army was being summoned and
it may be deployed. That 7entlemun
again at 5.30 phuned up to “sk .f the
Army had been deployed, and he
was told gq 27 @, , it could not
come, It is very difficult to accept
that bacesue 1f they really meunt
business, then they should have come.
I want to ask why the Police did
not come during the first 2§ hours,
Why 1s it that the Border Security
Force was brought after 2} hours
only? Why is 1t that the first set of
policemen, were passive? Why is it
that the policemen who came later
connived with the miscreants and
they fired their teargas shells and
bullets towards the houses where
minorities were living. Theze are
very serious matters. If this cun
happen in Delhi, you can well ima-
gine what can happen in  Meerut.
Gen. Shahnawaz Khan will recall
what happened in 1968. You have a
huge Home Ministry. And what is
your Budget? It has gone up from
Rs. 8 crores to Rs. 160 crores for
Central polictng. Iz it for this that
the Delhi Police expenses have
touched over Rs. 10 crores? It is a

VAISAKHA 17, 1896 (SAKA)
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Opposition, wanted to do some goud,
wanfed to help the administration
and,: therefore, we wanted to go
there. He said, “please get in touch
with the Lt. Governor; I am speak-
ing to him'! I spoke to Mr. Bales-
war Prasad and he said, “T am
speaking te Paharganj and Sadar
Bazar Police Stations”, 8o, myself
and my friends went gnd sat in the
Paharganj Police Station for 45
minutes, to be told by a puny mnspec-
tor that no instructions had heen
1.sued and that we could not go.
Then we went to the Sadar Bazar
Police Station. There also we met
with the same fate. And wvhen we
hear that the Congress MP was al-
lowed to go, discrimination was
made, I am compelled to sa, that
you want to make politics even 1n a
critical situation like this, It is real-
ly a most shameful attitude. Mrs.
Gandhi should assess whether the
Home Minister is worth his salt,
whether he 15 capable of running the
affairs of a vast country like ours
and particularly when the country is
facing serious trwials in  various
spheres, particularly due to the eco-
nomic crisis and failures. She has
to take a decision. If she is guided
by other considerations. then i:r will
be terrible.

They have talked about firing. We
are told that shotguns, pistold and
revolvers were used. There were
two types of firing. We have ana-
lysed them clearly. One set of peo-
ple used fire-arms as a mode of ag-
gression; they fired to move forward
as an expeditionary force. Then
there wag another set of people, I
must frankly say that Mr. Vajpayee’s
parents belonged to the same reli-
gion as my parents belonged to. I
profess no religion. It s a fact that
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do not carry fire-arms ¢or disp'ay.
You fire. 1 would do the same thing.
So, they fired. What is wrong in that?
But the question is: Mr. Ved Marwah
wag fired at. He is a triple-striped
uniformed policeman and 1 am a little
copfused to understand whether 2
man belonging to the minority com-
wunity will have the courage and guts
in this country to fire at the DIG,
Police with a posse of policemen
around him. 1 do not accept it.

17 hrs.

The question is: at one place a very
interesting thing has happened. In on€
place, a Plymouth car was taken out

of the garage and burnt. "1 iaquired
why it has been done. The car be-
: an from the minority

longs to a man

pommunity and the garage pelongs to

a person of the opposite community.
So, the people who wanted to set fire
to the car did not want to damage the
puilding belonging to the somebodyelse.
So, these are the happenings.

What happened? Why were the
yowdies not taken care of by the
I saw the

Police well in advance?
Home Minister. I repeatedly gaid, ‘If
1 were you, I would have rounded up
the rowdies.’ 1 saw the Prime Minis-
ter and made the same suggestion at
10 p.m. 1 am told that many of them
are very much at large and tension is
growing and we never Know what is
going to happen tomorrow or tonight.
- We would like to know what Iis

happening.

_Then, about the supply of food and
velief. Children are starving. No
eurfew passes- Curfew passes to a
selected few, a chosen and favoured
few and not to all—curfew passes,
food, milk, water etc. We have &
huge Red Cross establishment, well
subsidised from people’s money, What
have they done? 1 have to chase
them. ‘What are you doing my dear
General Maitra?” They were pushed
to go in ang see Mr. Mirdha but so
far I do not know what they have
been able to do.
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What I say is, the recruitment to the
Defence Services and the Police forces
ijs extremely important. There -are
recommendations. which say that due
weightage should. be given. We went
to Meerut in 1968. The percentage of
Muslims there was about 38 per cent
at that time. 1 asked them, . ‘How
many Sub-Inspectors and (;onstables
are there from the minority com-
munity? The figures they pave were
next to nothing. If you want to really
create confidence, their share in the
recruitment to Police force and the
Defence forces must be increased.

about verification of new
recruits, Do you verify the antece-
dents? You do it for me. A CPM
man applying for a job, you cannot
touch with a barge-pole, but il some-
body who had been an out and out
communalist all his life, applies, he is
most welcome to come and work i
the Home Ministry. I am telling you
on my responsibility. The Home |
Ministry is full of such kinds of com-
munal elements. That is Why to-day
these things are happening. I will giiré
one or two incidents to show how un-
fair they are. '

Then,

Take, for example, the case of one 1
little Muslim girl, Miss Rehmani of
Lucknow whose boy-frisnd was short
at and killed. This girl has been
sanctioned parole but is not beiﬁi'
released. What is the noting? I am
told that if she is released, there will
be communal tension. S0, Miss
Rehmani, aged 25, cannot be releas@:'

Then, a former Member of Parlia-
ment, Shri Badrudduzza two yeary
under MISA. No trial, no bail an
after a lot of pressure from here,
have succeedeq in getting his. release
and now after two years, no charge:

MR. CHAIRMAN: The hon Member's
time is up. S e

SHRI JYOTIRMOY BOSU: Only
thing I want to say. My demand i§
that full and adequate compensatiol
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ighould be given iv tnose who have
suffered in these riots, 1rresper.tive of
4aste, creed and community and 1
demand a parliamentary probe, sus-
pension of officers who are posted
here, s senior officers particuiarly, and

wonlinue as the Home Minister.

st wlw oy (sfgr frsd))
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Shri Dikshit has ng moral right to
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A BF A T T a7g & = wwfaw
W F 1w A wfews o o far wan
y | g afewe T G & e oAt ¥
F1E WA FAT FT I9 AG) qAHT, THA
A 7 AFAT | G WG A AGAG FAT
Zr i fF afesrs & oy s1 @ Y,
FA TG A GV | AR TG
I AT G FET I F qw A@w
Z fw g 97 9T dffm wTm o 77
ZuTer ghw ¥ fewiz @ & | 7w gida
Y GABTAT § 0T 05 TT T AT A4 7
aFr 1 & Imar 9gar § fr fead
AT Fr FIAT I wOd TA
At & gt fyad o 3w azg B
wferw a1 fgg a1 g@d swad £,
31 9T A1 Ffaw FOG qfE AR Y
|y geFry faw wF ) gwiy qmE
ZaAT adr gfea M R & | fHT 77T
93T FTATI FIA AT F T AW 7
™ 3% ¥ o fawmm A4 g,
AFT 9 favare 7l & 7 waei F wmry
¥ g7 gamw § WaAr 91 (% g I F
17 g1 g AR N /I Afear 3 o
TR A T A | g A A |
78 A1 7T G9F A G WA 7 was
Tt qqfe S ag AT W Fomw
g gag e o ¥ o1 # @S
TR ST T F g P S | 3
TXFT T AT TG G ST @ H G F

a3 w1 Wit § ¥ gfe| 3T 7 g
W W W 349 FE 927 feae A
gferq qgF T 4T oA, Al drawr Ay
qHEL 9 T 4 1 fEgEaT ® qrEw
fafreaz w1 gra fafrees oY o =ar
[ T FHTY | OF (qAE § Fw0g
[T GFAT & 1959 § oA 7 fwar I oav
qqr 74 Y gFAT ¢ | TF T H 57 T
TFAT TEL Y | FOlFF Tl F AT
RaAATY & Mt a0 AR FEIEa-
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[ wfir vywr) e o wret ¥ F ot &
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WA AN ARATAF G ? @
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forg wer
wrpw et i, et g% Ot feafa
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20 wrefaay #1 wg g€ 1 FgT oy @
Iq ¥ Wt ITET B /KA & | 9Eq
QA e F w3 Afew & ag
AT wger g fe faa® wwrna ar
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¥ o' ol ¥ e T By A



367 Falure to avert not in

MAY 7, 1074  Sadar Bazar, Detid
(Adj. Mot.)
[ fi e ofredr] o faearan fs g Wi ghews Aft
werT Af <g W W\ g w9 § wat . . (wWewn)
frgn oo fewr 21 o g oft

wg—awrafy wgra—E ¥ ge
fefgme ¥ qu dew Nfod, o
St @ifag fe o €1 Wl aTw
firw g & W o1 www &1 SwA
w1 i Wt TR WP F AR AT —
g e § S wEw fol o
@y Fawr 1 i & arfr wifgd
w ZT W arg, wie T At W A
¢ ¥ W ¥ & A%, A%
@y ¥aw 99 & SF1 67 7§ HAE g
%! g1 ag A fggee & T T
¥ 8 AFT g o

tew war 7 &5 gu A Ar AawE W AE
wraf, ot e X T T W g fiE g
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o W fagrd ad ff A wm—
At a7 O 6 T FT TR AT
gy g gl Wi g oy o W@ }
fir faefy oY & o9 a7 w0
gwraft ageT, & a§ wea ¥ sd o
Wzt g v o1 W W O AR
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wRATY, TET, ¥ A ¥ i o
fr @t wiewz ¥ ag ow g &, wT
aferg & 7@ 17§ —Ig I
g ghaare @ § 1 ww faw W,
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q afgmT ELc ] F--3  aQ
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for 7 wHAT T A 41 & T owew
TF GZATHT BT TIF A4T G4 | T A%
aT —Fq TW AT E AT ATTA—
Hiww gatwmaw pare gg wa v 7
sar & av A fEveeroAr F4MEw,
Ia® g6 ¥ ATay, TaAr g &
I A| A FT AR
araa wr oAy Fowrs fgegwr a1 ShArT
g ®7 W wWar ®, W} qASAA T
F¥ETT T AT W AT 1 Awraty 7EET,
F WUy A% WMF  FEAT  ATEA
g—& v A Faw A 0 fea
FT gt Al wawdr, 39 aw A
frg a<e ¥ & Stqma-gear a1 qeew
~frar Y e AT T TATERT A 7HE A
% 7g WY FAT AEAT E AT AF gAY
2oy ) frarea & gwry ¥ €y i
¥ g o0 77 Qe o f Fqarg waa,
a9 aF LT FIE A, TAXA CA0A
g k0

wft 579 F dar ¥ gy I
st g W oft & It warw fear—
w7 W #% qrqw g fw ifwar featd
wi€, #% wrgw gwr fe few e &
iferat wik YT AT  § A STV R
amacg § 1 fod g § Qv A
wgr 8 & Fafres arge ot vy
@ acs  feamr wgh f— ¥
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qee-dY wawT w Hayg—fxg for
€ g IaF gER e A warac fawar
WL IHF A W AFLT FAFH TN X
frg s ¥ Y aat @ nf, vt a@ @
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g Miriry gew ¥ 937 g g—
T WY T IRgAr & famw w5
T AT AT HEAR, T AT IT AAAT
# faas wI§ FIady w7 TEy
at e Sqar &t T fes & grear &
gt izh ¥ 189 W wg vF B
g aql F s wga uy 7@ 8, qhEA
#rf Tdardl 7 & 7 ¥

WA qAX T AA F W F—
gk gfra giuFiRar o7 T qamn
o @E T ERiT oqr & ogwmit Y
| F ¥y § gwc i avy wR v
T—aATIE WEIT, § FAT FY, TART
foragr &t ®iTo o QAo 7 &Y Tl &,
F1fE WAR IR WA AT wAT Ay
frar g % 7 w70 QAo Tae & AWy
w4 & AFA, wv T S KA w4y
fpar 3 s aewrdl gafas wds qo
ago % YT Y A5F F A Afy @
AT § | T TFLTRAT ] T
t—NfFr & Fritw ¥ Tac af
TEY | T F wg0 g fw wwrd
qafaw waw e aff §§ owwx,
wrpfaee ardt ¥ e af @ wed,
frdt wRiae & @ A @1 oaew,
ARET Ao QHo UHo ¥ 57 1 qFT
% 1 ag Aifx ortg § Igw ¥ faaw
¢ ¥ armafes wawy §, i
wrma § wgas & faaw §—
for wiv firg av@ & w9 T
wwTdf w1 w7z & fe w7 gEF A
wox § Aier @l wqaar F A=
afr @1 awd ) Qg ¥ we wOR

viot in Sadar 3
Bazar, Delhi (Adj. Mot.)

AR A WMT AR vy 8 & &
AT AT CX grIW F wyr  F—gErd
Aardr F, AL A0 A, A grwa
F 7@ &, I Forsre ey ofr & =woir
¥ gf, wh fgpe Rew ot ® woon
7 gl Fwd faeer gw  whree
THY JWHA W FH TAAN
A1 faar s § ST 99& g
95 9% AT F AT gd 31 §F wn
wE  AAIRT A @ AR )
Wiy s fadgr @ =i afs wa
AETT N 79T FT G7Ar1 T, TGA S T
&1 Aeri wr ALY A fifwg sv a=1
2w F fagre w7 a4 7779y 97 ArEy
aT ®B &1 T |

Tarifa 7g7T, § TF T AL FEAT
gt g fe Rt Az whr A
ad & fora foew frasnd 71 wgrfvar
&g a0 W § I wwmA @, 9w
9T UF 917 77 §7 q6@ §, W3
A T A M faqd s
g¥erT g @ gq96 T
qg TAYRE TFNA 41 0T, WA W
gH AT WS ag A afcPaa § 1 wamafa
w1, & FgT gg g g e Ja ot
#YE G A woar § A ST AT 60
9EN 95¢ UHT Y widr st ag ¥
Fq T AT T AT 3 @ § A Hwr
TR M IET AN A FE T
F ¥T FAC GUHTC T wwgh &7

SHRI SEZHIYAN (Kumkbakonam):
Mr Chairman, Sir, it has been report-
ed in the press that communal riot
that rocked the Sadar area on Sunday
was the worst riot since partition in
Delhi. I share the concern of all the
members who spoke before me, whe-
ther they were sitting on this or that
side, that it is a disgrace to the work-
ing of secular democracy in this coun-
try to have such communaj riots. In
spite of our Constitution, which has
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got very mamny moble provimons, in
spite of the many pious wishes on our
part, in spite of the National Irtegra-
tion Council, which 1s put in libera-
tlon, which works now and then, we
find to our dismay that there s1e com-
munal riots. It Is a very disgraceful
thing to any human democracy in this
world that just because a person’s
name 1s Ram or Rahum, he is done to
death. It is the most inhuman thing
that can happen in any civibizeo
society.

‘We celebrated the Buddha Purmma
on Monday. One day earlier a cainage
hag taken place, a communal holocaust
had occurred, in the heart of the
ocepital of India. 1t Lhis discussion s
only gowng to bring forth some sound
and fury agaimnst communalism, if
communalism 1s only going to be casti-
gated 1n a loud voice, 1 do not think
it is going to serve any purpose.
Previously also, we had many discus-
sions wherein such wishes were ex-
pressed. So far, to our dismay, ho
effective remedy has been foumnd to
»oot out communahsm and communal
riotg 1n this country,

I do not want tg go into the ertire
ambit of the working of communal
forces in this country because our
discussion is limited to the adjourn-
ment motion moved by Mr. Vajpayee
regarding Yallure on the part of ‘the
Government in preventing ong con-
frolling the riot that took place on
Sunday in the Sadar Bazar area.

Yesterday, I had occasion to visit
some of the riot-affected areas, 1 saw
the roads lttered with bricks and
brocken glasses, many houses razed to
the ground, sharred ang spoiled vege-
iables scattereq everywhere. The sight
Was a very pathetic one. Fear-stricken
Taces were peering out from the broken
£lasses. 1 do not know to which eom-
munity they belonged. They Lelonged
to one community or the other, The
poor Innocent people have suffered
dusing the communay riot.

WAV, 3 Sader Sumer, duil

(Adj. Mot,)

is as to why the Government has not
taken any precaution, what acton bas
been taken by the Government -when
about the communal
holocaust came to their notice.

SHRI R, S. PANDEY (Rajnand-
gaon)., The Government has taken all
the precautions.

SHRI SEZHIYAN: I am glad to
hear Mr. R. § Pandey assuring me
about 1t. But 1 am guided by what
the newspaper reports say. I do not
know the inner working of the very
many things that happen inmde the
Government tu which he mav have
an access.

This 1s what the Tunes of Indiua
says

“There appear; to have been a
total collapse of intellgeunce and
inadequate appreciation of ihe situa-
tion by the police. If previous ex-
perience 1 any guide, the simmer-
ing discontent erupted on Sunday's
Jong hot afterncon with the heating
providing the spark.

The first reports of stoning appeer
to have reached the police around
10 am Large-scale rioting and
arson started only about 1.20 pm.
what were the police officers in
charge of the area doing in these
vital three and a half hours? It is
incontrovertible that they were much-
too slow to react.”

This is what the papers have report-
ed. From 10 a.m. the news has been
reaching the police station At 1.30
pm., the large-scale arson and rioting
started What were the police officials
doing for 3 1/2 hours? ‘This is the
question, Then, it also says:

“A contributory cause of Sunday's
rioting was the gemerslly lax police
supervision of -bad characteys who
generally hold peavle to ramwem.

Only two days ago, six toughs.
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yogmed about fréely with drawn
knives In ¢hié evening....”

This is what tlie papers say,

Our charge on the Government and
the administration iz that (hey have
failed to take precautions and to keep
these things under control. If a small
band of people, however bad they
may be, if they are able to hold to
ransom the entire society, why there
should be a civilised Government, a
police adminigtration worth the name.
If a handful people could hold the
entire society to ransom, 1t 15 not a
civiised administration worth its
name.

I need not bring to your notice the
past experiences. The Home Ministry
of ell the Departments hold all the
secrets and the intelligence In
December, 1972, an exhaustive note
was prepared after much discussion
inside the Home Ministry and 1t was
reported to the press also 1t has been
stated In that note that the Home
Mimisry, after detmled analyss of
various communal riots that rocked
the country at varfous places found
that whenever the administration hac
been firm, the riots have either been
averted or controlled effectively in a
short time. They also found cut that,
on the other hand, if the law and order
machinery falled to anticipate the
tension or could not act promptly, the
results were disastrous. It was found
that in almost all cases the unsoclal
elements exploited the situation anrd

mnocent people were the worst
sufferers,”

Therefore, it was nothing new. "The
Government knew fhe whole process
very much’ Why did they not act
here 1n time, in the Sadar Bazaar
area, even though the news came
them that the trouble had started,
that bad elements were roaming about
with drawn knives, Why were these
elements not rounded off? Why was
Bo attion taken by the police for 24
to 3 hours? Loot and arson bad
started at 1.30, but 4he police reached
there much later, Yesterday sothe-
body told us—it is for him to verity

VAISAKHA 17, 186 (SAKN)
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and if it is nbt correct, to repudiate
that the police went there at 4.00 p.m.
And they say that the siluatien wor-
sened after the police came. After
4.00 p.m. when the police came to the
area, the mtuation worsened and Ioot
and arson began it spread in larger
rumbers and to otheér areas. The
chief responmbility for this squarely
lies at the doors of the police adminis-
trajion which failed in the duty that
they owe to the soclety, in thewr duty
of protection of the minorities,

In the Nalional Integration council
it was recommiended that the authori-
ties 1n charge of maintenance of law
and order should be made personally
responsible [or preventing communal
mcidents I want to know whether
the Home Ministry would take action
against those persons who were found
wanting, who were very complacent
in spite of repeated warnings given
to them Even now nobody 18 sure
what was the starting point of the
communal riots, !t has been sad in
some papers that there was a brawl
in a sugarcane juice shop. Even that
does not appear to be the real basis
or the starting point. Because it is
reported in one of the papers that,
“gecording to another version, two
members of the same community
quarrelled at a fruit juice shop and
this was followed by & brewl during
which the other communities got
involved.” Therefore, the base geems
to be very thin. Buat a huge, cruel
riot has rocked the Sadar Bazaar zrea.
for which, I feel, the Government and
the administration is squarely respon-
sible, They have falled jn their ele-
mentary duty of giving protection to
the minorities and keeping in control
the bad characters. Even when the
braw] started and stone-throwing bad
been indulged in, they didg not rush to
the spot immediately to maintain law
and order. On the other hsnd, when
they went, it sstms the Intesity of
the riot increased and it alsp spread
to other dreas. Therefore, it 13 the
Home Ministry and the police adminis-
tration that has wmiserably fafled the-
people of Delhi.
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Tar o1 1w AY S o A § faad
g =it §, Mfear dft § wrge ¥ sl
g & | I¥ fgeg, gaewm, few adt § o
FTHY aTE AT AWy & AT wifegd,
et feefre agaeT nfed

SET A T B QE g W G
wrgfen sl wRE fr AeT o
zagrd zmaA R A awm g fe gif
TEr AT & wrq TRl ITITALA  WFIAT
afed mfs & T g=T wfsy
I B | W Ao & oft wnawy
AT TEAT AfEw T gAEr HAY
& &1 Wfey | ¥ qu favaw § fw
JfiF AT 1 TEAWT AT TEAT B AT
74y § 39 Fred wiy qE WS A ey
arér feafe qv 13 a1 A7 |

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) Mr Chairman, Sir, it s
with a very heavy heart and wath
great pain and anguish that 1 stand
up 1 this august House to take part
1m this debate about the unprecedented
and pre-planned nots which have
rocked this capital city only the other
day

Sir, 1 must tell this House very
frankly that the riots that took place
two days ago in the capital city were
the biggest riots that this capital city
has seen after the independence of
this country

1 must also tell you that the destruc-
tign the colossal destruction which has
been caused by these riots in the
capital city of Delh:i has no parallel
before as far as Delhi i3 concerned.
Not only 10 to 20 people were dead,
not only property it the shape of
houseg, shops, godown ang factories
worth crores of rupees has been dee-
troyed, but also thousands &nd thou-
sands have been rendered homeless
gnd penniless on-the streetz and this
bas heen the magnmitude of the sort et
riots which rocked the capital city,
day before yesterday. Those friends



379 Fallure to avert riot in

|Shri Ebrabim Sulaiman Sait)
those colleagues, who have Rot visited
that gren. camnat  undecsfend
magpitude of the destruction which
has been caused to persons and pro-
perty in the capital oily,

18 hrs.

Even yesterday, when I had go
over there with othex leader al oppasl-
tion we saw the smoke out
from the debris. That means the fire
was still there. As far as desth toll
is eamoermed, I would Like to
from the Patuiot

“The death toll rose to 28 accord-
g to hostpital

Wawever, learnt that 22 persons died
in Irwin Hospital and six in the
Willingdon Hespital The Hgure fer
police and other hospitals as alse
those believed dead under the falhng
debris could net be ascertained "

Farter 1, anys

“Till Monday evemng, doctors in
the Irwin Hospital had attended
apout 200 cases Ninety of shem had
bullet and pellet wounds and 10
bore multiple stab 1njuries The
gandition of 15 of them was said tv
be serious *

So, this was the magnitude of the riot
that pad taken place Let me tell you
very clearly that by th's> Jzjourmment
motion we do not intend to apportion

sougt clearly ugderstand that the Gev-
emment the Administration and
Folice had utterly falled to put
tbe riot and bring the situation
ceptrol 1n time. Thu riot
abeut 1-30 P.M and it went en
uudoight for gbout 12 hours,

the Government of thig coun
pat able to put down the
& {um band It arson, logt, five
kilung econtinued here for hours
. what war the police, gdmind
-gration and Government doing I

%ggagiit

riot

yek

k

i
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Saedar Basar, Delhi

not understand It has been
by my ILisngds

$]

reach that is,
8-30 PM, The situation
midmight. Thig was the position in
that area The riot spfegd to other
areas like Bahadurgarh Road, Kasab-
pura, Thana Road, "Sdfam Khaleel
The situation was umder coptrel, of
course, at Kishangsnj

paration It was on large-scale and
preplanned A largescale destruction
had taken place The Eovernment
must take the responsbility for all
this T just want to quote what the
Times of India says It says.

There appears to have been a
total collap~e of 1atelligence and in-
adequate appreciation of the situa-
tion by the police if previousg ex-
perience i1s any guide, the srmmer-
ing discontent erupted on Sunday's
long hot afternoon with the heating
providing the spark™

We have the experience of the riots
that {ook place in Ahmedabad, we have
seen the riots in Bhiwandi, we hawve
seen ihe mnota in Jamshedpur. Every-
where there was a colossal failure of
the Government The mischievous
elerpents are trying to sl
peage m ths gcountry Why is Gow-
ernment allowing this to happen? Gov-
ernment should realise their responsi-
bihty We bave brought Sgeward ihe
adjournmant motion for this purpose
only The Government have got the
police ferce, they have got militery
faree They sheuld aet in
using these foyces go that
chievous elements are put
a2 heavy amd. If thers mim
terces, they must he mngsbad %9
the people cgn lwe In peace in
ceuntry.

f
g
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Indin in which he ssid fhak whonaver
riots take plaee in this ceuntry, out of
ten people who are Xilled, nine of them

munity. We appeal for getting prodec-
tion and justice. My fmend, Sbhn
Shastu Bhushan said that mineritie
have complete protection I differ with
him, There is no secunity of honour,

pletely a minonty commumty area
All the houses set en fire belong to
minority community and then you say
there i3 security for roenoritier in this
country. Can anybody believe 1t”?
<Can you throw dust in the eyes of
the people and befool them? There-
foxe, let us act It is our duty

Tt i< said arms were found n the
mosque. It 1s also said police do not
-enter the mosques, 1 can quote bun-
dred and one instance« where police
entered the mosgues on false charges
and found mething. Mosques are epen
for 24 hours It is only “Motherland
and Pratap newspapers which choose
to publish such type of news and no
other paper does 1t

Now, afte: these riots what Happens”

Arvesis take place [ do not want to
20 into the detaiix because there s
tension in Jama Mashd and Billi-
maran areas. When curfew was re-
laned this mosnmg fer a few bours
n Sadar Bazer stabbing cases ook
place. Ope Maulana ADAul Hamud
Rebman wmr pulled from the fomga
angd siebbed. So. dhe m:tuation js not
under captgnl. Therefore, figst and
Toremost dask should be to establish
Deviect aoedinlity.

VAISAKHA 1T, W98 (SAKA) nmot i Sodor

Buazar, Dethi (Ad). Moty

Then, whai have you depe fo mis-
chief makers? You do not give them

whosoever be might be, People who
kill and loot have no relimion. There-
fare, they must be met with examplary
pumishment, Again, the victims of
riots must be fully compensated. Omily
houses belonging to minority com-
munity were destroyed and set o=
firr Where the building belonged te
majority community the cars were
brought out from the garrage and set
on fire on the road.

Lastly, during these nots what hap-
pens 1s women and children shriek and
cry for protection and help. The wo-
men wrth their youn babies undergoe
the agony of hunger. There iz no
water 1n tHe pipes and there is com-
plete darkness They have no drop of .
milk or loaf of bread ¥ we want te
go there for relief works no passes abe
1ssued Since Sunday momning the
riots started but tll yestarday even-
1og nothing was given fo the victims
particularly women and children. f
the Government cannot take the rws-

This 1# what should have bappemed, 1
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Therefore, we must see that every-
body should have protection in this
cguntry. There should be complete
cordiality. We desire that all should
live happily 1n a peaceful manner with
complete amity and cordiality I would
only say one word more finally before
I conclude:

VO W AR & A4 fagE T a7
& T A WY, F4H TG )

{F AT F WK WG F § ATGA
w8 {0 N7 56 FE 74T oo )

Therefore, let everybody have pro-
per protection in this country. Let
Government act 1n hime and see that
all these mischief-makers are com-
pletely put down and peace is establ-
#bed and the minonty 15 given all
pwolection possible.

wiveflt qger ot (7€ foesd)) -
ety AgrEy, 5 aE ) fawdy ¥ A
%5 gar 3@ ¥ faq ardy feesht & =y
AT (EREATA & Tz O F7% &7 2har
st Q1 ywfy gw d famr ¥ qw
§ witc g oft wifeq ) g & dar fw
weRTifawsr % I gwiT ¥m &Y
ZE¥T gor o7 1 0 & wrendy ¥
¥ W, a7 FieRrfaem ) gae s oy
iy oy § 3egiA oz loar e o gan
T & ofic oz sngarfgyar it
W& o€ | TIC PRI BT IT R aga
wtfior 5e® w19 T@ wTEwT 2T faam

ag 3 wa oo g€ § g Wl ow
vy ofror oft gk & 1 g agr XS @
aregafoee ¥ vy v §, 9 oo
Frand §, ot gag wrw a¥w w7 ot et
o Wi % s fee sifow FF, sl
feoit & & wivferw w3 <f & faedft 3 ooy
warw Wy afer cx o xR wifmr
¥t 3. wvo gei Nty N awd, N

Sodds ‘Bovir, Dethi 38
(Adj. Mot.)
arr g, g Y MR sk ga
zar fear, @ T R | wre e
®Y wrurAe I oY X oY Fear g
== TH &1 w7 g 8, wwx P dhwrer
TR TR w1 w7 T § | e 4y G
I ORI TTCT AT IR & 9T oy
# fip g grar sfY-cenee qr o g AT 9y
arw &, ¥ &Y Fvgm &, 9 av-
zifaeur ¥ favas vad § Wix ooy 2
v gmu v ow agmpwn g,
agn wwlw & i & qore o 4
¥ T ¥ a9 w7 wifge e oww
o WG EY T AFAIF BT ATAAT HT
AT T ¥ Wav F o7 % OF §9eT
Zrew ¥ W, yuEeh 7wy, S ey
OFAI% X AT | AfFA TR A TR T
T 7971 & e 3 ¥\ qa=iw Wi o
# sifew s & s 99 1 T FQ,
TEAHT WIGHIEY 1 FETEF A ¥ winy -
7 g wifaw v @ & fv 4 o aa¥
2 for ®Y 2@ =T o AW &, 9T W =T
< M gmd wmiaw ey 5 gy
w3, 7% wifow v & HIAAVT $TE! T
ERA | waT aft ot Firfrr e ¥ gav
v e s AN i aga g
I AR & waaT &, s gw o &
am § f fggeena o omer wall &1
awd §, fgrgamn #Y s Ay g qwelt
§ s fegena Sommaans i §
AT wyfew &I ¥, TR Qs
1 ® @ wifow wew @ o .
0 8 famy § 7 o 1 W g
frensmz s s ¥ 7 A ow
A aamar wgd § fe ag v gy o g,
o gt Aw ¥ FoR &7 Sfor wX
§ vy Wi firg wewr Y, N R
denfy, N frwargr g1, W W€
e g, W WY R A aow il b
ow wift o & o wwr g wr g
# fieg Ty § v demrg, fie,
€ dwer i, wgrarfise b f, dmh
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Rt g, S R g, T
Y fipgerelt &% &) @ [ Eee @
waard

Py ¥ e i F R | g ¥ e,
figrg r wopfl, 7 T 9T W SQ §
o g wew s apd § )
g et ot & e <A § o e ey, it
¥ ofree aad ¥ ww aff wdo, G|y

Wl & e ¥ W
it vy, ghow ¥ wiveT wreY g
* o ¥ o A T oW g
W%Wﬁ,m‘lfﬁmﬂtﬁ
g e wets ° oF §U @R § ¥ I
TEATERT | AP A M TR Z (AR
oY A g wrfgd W F g welt oft ¥ wge
waw & g gt g, % I A wqde
vt § o e & Fag g g 0 3w S
rifer vy 450 wifgr ) G
ard ¥ v oY ¥ qw @, AO A
v, gfefme @l 9T W)
wfsfen wpeaT o § W fefoaw
ge it ¥ A ZTew o § ) @
wedr & wedy g Frorn WTfgq | X~
frg o% g AW G FrEfEr WA
eiifeqesht warge #Th wifge AR
W FIT LT HATX wATY §, S AT
fawar By &, I € ®Y FEQ g W
FAT wEY &, IT W W B
T g A I w4 e
wifgy | g A N
wan o ¥ wifgy 1 v d W
T HAT WO § )

SHRI SHYAMNANDAN MISHRA
(Begusarai); Mr. Chalrman, Sir, the
first question to which I would lke
to address myself iy whether we were
wrong in bringing forward this Ad-
journment Motion. My mind is clear
that we were not, 1 think we would be
doing less then our duty if we did not
invite the attention the House to
the colossal fallure of the administra-
702 L8—14
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tion is saving the lives and property
of the people.

It has been said that it is one of the
blackest scars probably the tlackest
scar on the face of Delhi. Ap p Mem-
ber of the Opposition. 1 would say
that it is the blackest scar on the face
of the Central Government but at the
same ime as an Indian, I have no hesi-
tation in saying that 1t 1z the blackest
scar o the face of all of us.

When we visited some of the areas
we found that almost a mini earth-
quake hag rocked them. I am parti-
cularly referring to the Kishangan]
and Sadar Bazar areas. I worked as
a volunteer during fthe 1048 riots.
Though at the time I might not have
been very well known, vet I had the
great privilege of working in the great
company_ of Dr. Rajendra Prasad and
also Khan Abdul Ghaifar Khapn who
happened to work in the riot-affected
areag of Bihar The kind of scenes
which I saw vesterday.reminded me of
those horrifyin orgies which were per-
petrated during 1946.

Now, 1 am also conscious of the fact,
Mr. Chairman, that to take part in this
debate is, in all conscience, like walk-
ing on a sword's edge, as they say in
Sanskrit. The situation is not fully
defused yet. There 18 still a precari-
ously unstable equilibrium and we
have got fhe disturbing news that the
virus has a tendency of spreading. 1
hope 1t is wrong. However, one has to
uyceﬂﬁnthmzssom!hatitilnlp-
ped in the bud, I know where, plainly,
my duty bes. If we canot save any
life it is clear that we snould say or do
nothing which woulg endanger anylife.
So, our concern would be, and parti-
so far as J am concerned.
my concern would be to say nothing
which will exacerabte the feelings or
further add to the tenslon altbough
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[Bhri Shyamnandan Mishra] phone systems? Again, what are these
arithmetic of the losses suffered by the Policemen for?  Are weant for

various sections of the community at
this point of time, That would not
belp matters But, those of us, who
have worked for quite some time now,
in causes like this, feel sometimes
frustrated t{hat the policy of the coun-
try is irrelevant both from the pomt of
view of material development and
spiritual development of the country.
What has to be done about it, is the
basic guestion to which thig House has
te address itself. But, 1 would not
like to go into that matter just now.
The time does pnot permit me 1o do
that.

Now, Mr. Chairman, no one in this
House, I am quite sure, would wield
eéven a knife in dealing with a political
opponent. Yet, this House is to
answer a question, why is it not able
to radiate a moral influence which will
prevent incidents of this kind? All of
us, I can say without any fear of con-
tradiction, would not do anything of
that kind. It appears to me, therefore
that neither this Government is able
to wield any moral authority mor is
this House able to rad:ate the neces-
sary moral influence to prevent hap-
penings of this kind. Otherwise, how
do you explain that only within a
wallung distance of this great institu-
tion, within a walking distance of the
headquarters of the Central Govein-
menf, such orgies had been perpetrat-
ed ang these institutions have had
absolutély no deternng influence on
the incidents which took place day
before yesterday.

SHRI N. K. P. BALVE (Betul): You
identify the sections on which we
should exercise the moral influence.

SHRI SHYAMNANDANMISHRA:
On the general atmosphere in the
country. I have told you.

Now, Sir, a few things are clearly
egtablished. There was a complete
fallure of the Intelligence system of
the Government, What {s this in-
telligence system for? Is it meant for
spying on the Members of Parllament?
Is it only meant for tapping the tele-

protecting the hoards of the ruling
party who carry out raid on 7,
Jantar Mantar? I have seen in the
past that the Police had behaved as
shameless domestic servanis 0f the
egtablishment This lact would be
borne out by many people in this oity
who had seen certain things

Then, Sir, 1t is also clear that
no prompt and adequate measurés to
meet the situation had been taken.
Who will answer for this? There must
be some person who owns the oval
responsibility for this a&nd makes &
bow. If I beseech the Home Minister
to do 50, I am not molivated by
malice. We are only trying to do good
to him; we are not {rying to do amy-
thung which would harm him, He
would not be having a big bungalow
to live in, he would not have many
facilities which he now enjoys, but he
would be rising in the eyes of the
people if he resigns on this issue. Many
of us do not happen to be in power,
but we value the glow of moral power
much more than the arlificial shine
of the crowns on the other side. ’

We would like every one to realise
this and have inspiration and....

MR. CHAIRMAN: He should con-
clude now.

SHRI SHYAMNANDAN MISHRA:
Sir, I will take a few more minutes
This 18 a very impertant subject. How
can [ fimish my observationg within a
few munutes?

MR. CHAIRMAN: My problem 1s
that we have to finish this by 6-30 p.m.
because only 2} hours have beem al-
lotted, The Minister has to be calied
and Shri Vajpayee has T reply. Bo,
would the House like fo extend the
“m b’p say, half an hour?

SHRI ATAL BIHARI VAJPAYEE:
The Minister will have to speak and
! will have to reply. Sb, more time Ip
required.

‘MR. CHATRMAN: There are two
more speakery from the Government
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side and two from the opposition,
apart from the Minirter and Shri Vaj-
paybe.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (8HRI K RAGHU
RAMAIAH): It may be extended by
one hour,

MR. CHAIRMAN: All right, it is ex-
tended by one hour

SHRI SHYAMNANDAN MISHRA:
Let me make my points clear, even
though I know what I am going w
say would be just like throwing water
on a duck's back so far as the hon,
Members op the other side are con-
carned.

My submission is that had sufficient
fotce been summoned, including the
army, 0 tume the situation would not
bave aggravated that badly. I am
really surprised to find that although
an appeal was made by an hon, Mem-
ber of this House that the mtuation
was grave that the army had to “e
summoned, it was not done. °

Then, it beats me Comnpletely why
the Government did not care to send
any rehef till yesierday evening. Not
a loaf of bread was sent. Did the

to them if they gave relief to the
people there? That alsy was not done,

Then, what is most reprehensible Is
the fact that the Government, the rul-
ing party, has tried to exploit the
situation for its own political advant-
age. Otherwise how do you explain
that
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Why is there so much of violence in
the country at the moment? The
reaspong are obvious. The high prices
are violence; serious unemployment is
viclence, added io that, increasmng dis-
parity is viclence,

AN HON, MEMBER:
violence.

SHRI SHYAMNANDAN MISHRA:
Yes, I am coming to that. You have
brought about a mtuation where all
these things are in existence.

But, more than all these, the main
reason 1s that you have neglected the
fundamental development of the coun-
try, that is. the developmen: of
character of the people of the country.
The movement for independence suc-
ceeded, because it was built on the for-
mation of character of the people
What is the position now? Whatever
character formatlon had taken place
in the past had been undone during
the recent years. That is one of the
reasons that you find the spread of
violence.

Shall I draw the atiention cf ths
honourable House to a report that has
appearsd in one of the national dai-
lLies? Probably, it s the Inditn Exr-
press which says that many of these
incidents can be traced to the influ-
ence of liquor. This 15 one «f the
great achievements of the vuling party
that it has completely scrapped prohi-
bitlon. Dunng the course of last few
years, the consumption of liquor has
doubled and trebled in the city of
Delhi. If my hon friend, Mr. Salve
wants to know, 1t is this kind of thing,
the spread of liquor and the hike which
brings about many unfortunatc deve-
lopments.

My demang is that certain imme-
diate steps must be taken, Firstly, as
has been rightly stressed by many hon,
Members, the appointment of a judi-
cial commission has to be announced
forthwith But this judicial commis-
sion, I' must say, must be a judicial
comnmission with a difference, We have
appointed so many judiclal commis-
slons, but with what result? They
have yielded litfle result. So this judi-
cial commission must be told, to find

Communal
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out what recommendations of the pre-
wvious Commissions were not acted up-
on and, therefore in conpequence, such
incidents are taking place. That, I
have no, doubt will clearly forest the
responsibility on the head of the Gov-
ernment and on the administration, 1
think, I am quite clear that this also
must be one of the termg of reference
of the judicial commission.

Secondly, we must try to see that
adequate rehef is reached to the peo-
ple, We must enable the students to
take part in their examination. Many
students from the munority communi-
ty, we are told, want to be enabled to
take their examinations. That en-
couraged me very much that in the
midst of the worst happenings that
had been enacteg there, these boys do
not forget their real works—their stu-
dies and their examinations. The Gov-
ernment must do something about it

I would also like to submit that the
Government must take the problem of
national integration a little more
seriously than they have been doing
so far. To the Government, the Na-
tional Integration Council is nothing
more than a needless encumbrance. If
they want to completely burn the
Council, let them do that. For all
practical purposes, they have already
done that,

We are trying to build an economy
without buflding the foundation of
the nation itself. That is the tragedy.

Here are a few suggestion’s of mine,
in this connection. A pledge for na-
tional integration must be taken col-
lectively, every day, In every institu-
tion, including the Parllament of In-
dia. Why should it not be s0? You
might say that in would be only dra-
matising the whole thing. But drama
and emotiong have mnot certain
place in life. This will remind us af
this great duty. Before the commence.
ment of work. If in every educational
institution, the pledge of natlonal in-
tegration is taken by boys and girls
and also in legislatures by their Mem-
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bers, 1 think, it will be conductive to
an atmosphere of national integra-
tion,

The daily programme of radio, tele-

should we not, right from the mcning,
be reminded of this pledge?

Due recognition should be given for
gervices 1n the course of national in-
tegration. We have not heard yet that
any persan had been conferred the
highest decoration of the land for his
excellent work for nalional integra-
tion. For certamn aspects of national
development, 1t has, of course, been
done. . .

SHRI ATAL BIHAR] VAJPAYEE:
They will award it Mrs. Subhadra
Joshi.

SHRI R. 8. PANDEY: You spell
out the meaning of national Integra-
tion to Mr. Vajpayee.

SHRI SHYAMNANDAN MISHRA:
We miust also be assured if the Gov-
ernment means seriously by the
National fntegration Council, that this
Council will meet regularly at #n in-
terval of threg¢ months. There must
not be any let up in that

Again, the question of social har-
money should be discussed in every
Block meeting. Why have you got
these institutions at the Block level?
Do you think that the process of na-
tiona]l integration is that simple that
you can talk once in a while in this
House and 1t will come about? Bo,
in every Block Development Com-
mittee and in every city with large

social harmoney committee—indeed, in
every walk of life. If you are able to do

something in the direction in which
we all want the country to go. There-
fore, my humble submission is

the Government is not able to assure
us with some concrete and ap-
proach with regard to this matter, we
would not feel satisfied or happy emd
we would say that this incldent of the
most shameless kind has been lost
upon the Government.
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SHRI SAMAR GUHA (Contai). I
have not given an Adjournment
Motion, but I thought it would be pro-
per to support 1t, because 1t is betlter
that we should discuss this ugly inel-
dent freely, frankly and openlv, ine-
tead of taking an attitude of hush-hush
Let the people of the country know.
let the world know, let our neighbour®
know that we are all united in this
House, the people of India are united
in condemning the ugly incident and
also the motive behind it. I express
my regret and shame for what hap-
pened to these persons and I request
tha; adequate compensation should he
glven to these gufferers At the same
tme I am with the others who have
demanded a probe. I have a sort of
feeling—after going through the facts
of the case—whether there is some
sort of a conspirational plst behind
this \ sudden and ugfly communal
incident, 1y there any intrdguing hand

VAIBAKHA 19, 1808 (JAKA)
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behind this? Thae reason is this; the
ground why I have come to entertain
this sort of suspicion ig this. Let us
look into the causez which have been
attributed to this sort of a communal
flare-up. It has been stateg that there
was some altercation between two
young boys before a sugarcane stall.
Some others said that thizs was cdue to
assault and clashes between two sets
of gamblers Some others said that
this was due to some contests between
a shop-keeper and a customer. Others
sald that there was a cinema house
and there was some trouble over there.

It appeared to me that such silly
things cannot flare up into a eommu-
nal incident all of a sudden nuless
there are some people there to start it.
Immediately it came to my mid—this
suspicion came to my mind—how and
from where such an incident could
take place all of & sudden. There
must be some other reason behind all
this, This is one aspect.

There is another reason for this
incident. This is a sensitive” area.
There had been a riot a year before.
There must be a chart—crime chart
at the police station. Why did they
not act? I do not want to quote but
lthasbemrepoﬂedlncwrypnmr
hat the police who were there were
besitating to take the necessary steps.
Shri Rajgopal went there. It was
only then that the police tock some
active steps, What are the reasons for
this®* ‘There is another mysterious re-
port that appeared in the press. What
was the report? Some press report—I
do not know whether it is from the
National Heralg Press or some other
paper—was there that about eldht
people were killed; Patriot sa'q that
28 people were killed. Each and every
paper reported differently, Is it due
to police firiny that they were killed
or due to firing by shivers? There is
a report in almost all the papares .
that there were sniper fires and most
of the injuries ang deiths wete as a
result of the fire of these mipers.
What did the police do? I do pot know
whether it was a fact but a report has
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been given to me that most of the kil-
lings were due to the snipers from the
house-top. Who was that person res-
ponsible for this? It has been stated
that he is a retired police offices who
did this. Is it & fact? This has to be
probed into. Why did I use the word
‘Conspiratorial plot’? Because, I have
developed a suspicion—maybe, there
is overzealous enthusiasm—becaute
there is oveszealous enthusiasm to
scuttle even the railway strike by
someone? It Is they who have been
trying to mislead the people,

I know how the people are going on
in different parts of the country—I
mean the railway offices—threatening
to scuttle the railway strike, It is
they who create the misunderstanding
in the minds of the people. It is these
people, in their overzealous attitude.
who try to take steps to creaie confu-
sion in the minds of the people. Is is
imaginative? I say that it is the re-
tireq police officer who fireq from the
top of a house. Why cannot he te ar-
rested? He should have been arrested?
I want to disabuse my mind from this
suspicion. That is the reason I have
raised certain postulates. I have not
come to the conclusion.

I am worried for another reason.
When we have good relations with
Bangladesh, Tehran, Afghanistan and
trying to ease our relations with Pakis-
tan the world should not get any im-
pression of violence on account of com-
munalism existing in our country.
This monster of communalism must
be rooted out.

There are reports in the Press saying_

that there will not be any Magisterial
or Judicial probe, Why should such
reports appear in the Press? It creates
suspicion in the minds. I do not want
a Magisterisl or a Judicial inquiry. I
want a committee of the Members of
Parliament to be set-up Immediately.
I want it for two reasons. First, to
extend relief and to create a sense of
confidence amongst sufferers This
committee should visit the area imme-
diately and create & sense of faith and
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confidence.  Becond, this Commitiee
with a sense of seriousness and urgen-
cy should probe whether this is a
plot and conspiracy of certain mischief
mongers and over-enthusiastic people
or ig it a spontansous flare up. It
not give me an impression of spont-
aneous flare up. There seems to be
some conspiracy behind it and maybe
a political conspiracy to divert the
attention of the people,

Lastly, I want to address the Prime
Minister. She §s the President of the
National Integration Committee. Iet
us look at ourselves, ‘There is still
that lingering poison in our body-
politic. It is the political urﬂu
who are responsible for
this. The hearts of the people are
clean. The peasants sleep together;
the workers sleep together but we
shed our crocodile tears before' elec-
tions. We beg of the minorities for
their votes but we have never made
any positive efforts whatsocever for
harmonious nationalism. 1 request
the Prime Minister—if they really
mean business—to see to it that the

,community is completely free from the

virus of communalism and also the
task before the National Integration
Committee be taken up seriously and
sincerely so that the concept of har-
mony be developeq in our country.

19 hrs.

SHRI PRIYA RANJAN DAS MUNSI
(Callcutta-South): Sir, almost all the
speakers from the Opposition and from
our Party have expresseq their senti-
ments and condemned the situation
which happened gn the 5th. It would
have beep better if Mr. Vajpayee and
other Members from the Opposition
had expressed that their main inten-
tion was to draw the attention of the
Government than to create a aituation
and atmosphere which may further
precipitate the tense stmosphere, It
would have been better if all political
parties in the Parliament had expres-
seq their dissatisfaction over the
situation which took place on the 5th
and condemned all those forces which
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were responsible for this incident and
expressed thely umited sentiments for
the pecple who still Jove this country
than to see whether Administration is
wrong or whether the police force is
suficient or not. But unfortunately,
the basic intention of some of the poli-
tical parties today in bringing forward
this adjournment motion is not to ease
the situation but to malign the Gov-
ernment gnd to create an impression
or a situation that Government is not
at all looking after the interests and
rights of the minorities in this count-
ry. As you know, and even the ene-
mies of the Congress Party will agree,
that the record and the history of the
Congreas Party will

basic character of the Congress Parly
has been that it has stood all along for
secularism. It may be that the Cong-
ress has not had the strength enough
to fight in the economic struggle; it
may be that it did not have strength
enough to create a situation where
even the poorer people can get food.
But no one can deny the tact that the
Congress iz the only party in India
which from the freedom movement up
to this day has stood united at least
for one cause, and that i{s the cause
of secularism. The basic foundation
of our party is the spirit of secularism
which we had inherited frop the
leadership of Mahatma Gandhi.

Unfortunately, I could not follow
what Prof. Samar Guha was wanting
to explain when he said that he did
not even believe In secularism, but he
‘wanted some synthetic nationalism.
I do not know what synthetic nation-
alism is.

SHRI SAMAR GUHA: I wanted it
to develop into a positive concept

SHRI PRIYA RANJAN DAS MUNSI
Unfortunately, the great vatriot Neta-
ji Subhas Chandra Bose, for whom
Prof. Guha has a tremendous regard,
with us today; if he would have
been with us, he would have explained
concept of secularism better and
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was the real concept and synthetic
nationalism had no meaning.

Charges have been made by the
Members of the Opposition, almost by
all the Members of the Opposition,
against the Congress Party ang the
Government, that we had simply al-
lowed the situation to continue, as a
result of which some people had un-
fortunately lost their lives. It may
be a fact that due to various reasons,
either due to their delayed arrival
there or due to various other reasons
the police arrived there late or they
arrived in time but could not take
tion to bring the situation within con-
trol, But is it not a fact that every
time when we accuse the police forces
in this country for all the incidents
which have taken place, at least some
responsible officers have proved their
loyalty not to the Congress Party and
the Government but to the Constitu-
tion and to the people of this country,
even risking their lives Iin order to
control the situation? We have wit-
nessed this on many occasions. I
would, therefore, say that there are
patriots in the police forces and there
are patriots in the administration who
do feel that if things continue like
this, their children would also suffer
in courge of time. So, I would sub-
mit that it is not always wise to
accuse the police forces or to accuse
the Government and say that they are
hopeless and helpless as if only the
Members of Parliament and the poli-
tical parties are the only forces which
can control the situation and restore
normalcy.

Charges have been made against
our party to the effect that the Cong-
ress MPs went there with political pat-
ronage, having been blessed by Gov-
ernment, whereas the Opposition Mem-
bers could not there. I deny this
charge. Neither Mr, H. K. 1, Bhagat
nor the other Congress MPs who went
there even {elephoned to Mr. Uma
Shankar Dikshit or even the police
officers asking for protection, but they
went on their own taking all the risk.

would have sald that seculariam ¥hBut some of the Members of the Oppo
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pition first contacted the Lt. Governor,
angq then they conlacted the Home
Minister not with a view to go there
and create a situation conducive to the
restoration of peace, but first to be
safeguarded with police protection tor
themselves and then to go and witness
the gituation. This is the fact, This
was what they did. But the Mem-
bers of the Congreas Party did not do
80. (Interruptions), They went on
,their own. M. Bhagat went on his
own. Even in the Shshdara incidenis
I know that he did the same thing;
risking his life, he went there on his
own. (Interruptions) Let not my hon.
friends interrupt. 1 know what se-
curity they require. So, why should
they shout and interrupt?

MR. CHAIRMAN: He did not name
any Opposition Member or party. So,
why should the hon. Member or @
particular section of hon. Members
from the Opposition get provoked?

SHRI PRIVA RANJAN DAS MUNSI
Another charge that has been made 1s
that enthusiastic sections of the Gov-
ernment gide or of the Congress Parly
were amongst the people who went to
resist the strike or who went to see
the failure of the sirike and they were
the partners in the game, as Prof.
Samar Guha had explained in his
speech.

Sir, I would like to put it in anotber
way. Perhaps this is one plot that the
gangsters have understood, namely.
when the Government and Its entire
machinery ang the responsible pat-
riotic forces are doing their best to
avert the threatened railway stirike,
when their entire attention is engaged
there, then the gangsters have chosen
the right and opportune moment 1o
create a further massacse in the capi-
tal to divert the entire attention of
the Government, so that there might
be perhaps another situation created

Sir, we have been witnessing during
the last three months speeches and
fneidents directing the target, Delhi
¢halo, to create a situation in Delbi as
was seen in Gujarat and Blhar, and
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experiments have been mikde om
various occasions but they have all

%f?s

situation not only in
over India to create a situation in
economic development of the couniry.

g
Fe

Sir, this is a strike call given by &
particular party .or certain politieal
parties, 1 do not know. If those poli-

operation of the Government ang all
the political forces, is it proper at the
moment to call a bandh to excite or
incite violence, especlally those gangs-
ters who have been waiting till now
for further opportunities to create
disorder and disaster in this capital?
Is 1t fit enough at the moment? Whe-
ther a Hindu dies or a Muslim dies,
everybody has sympathy for all the
poor people, and I do feel that the
compensation that the Government
would like to give is not suffcient in
the shape of money. The real com-
pensation for the loss would be the
guarantes of the political parties that
united we shall resist all the hooliga-
nism, united we shall oppose it and
united we shall condemn thix sort of
activities in our country. That will be
the real compensation for those fani-
lies,

My last appeal to you is this. Mr.
Jyotirmoy Bosu gaid many things and
charged us with many things. 1 do
not wish to repeat them becausa ou
most of the occasions I ignore his
argument. They are not practical,
and nobody cares. But I would lke
to refer to only one point. He said
that the riot took place under the
leadership of Mrs. Indira Gandhi and
the Congress Party. He sald that the
Government have fafled everywhere
and that the Home Minister should
resign. I would like to remind him
and his party—at least the Communist
Party of Indla will agrde with me
that it was his party, at the time of
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the rule of the United Front Govern-
ment in West Bengal in 1089, when the
non-Bengall speaking Muslimg and the
Hindustanis stood firmly by the Cong-
reds in o pocket of the Hooghly dis-
trict, namely, Telenapara, when the
others indulged In massacre. (Inter-
ruptions)

BOME HON., MEMBERS: Shame,
shame,

SHRI NOORUL HUDA (Cachar): It
is absolutely wrong (Interruptions).

SHRI PRIYA RANJAN DAS MUNSI:
Please stop. You are just a new en-
trant. You were not g member of ihe
party then. (Interruptions). At that
time, we requested and we demanded
the Home Minister there, Shr1 Jyoti
Basu, and all the political parties, to
restore peace, law and order. If I am
wrong, it may be verifieq from the
records of the West Bengal Govern-
ment, It was happening in Kerala, I
am told. But Shri Vayalar Ravi knows
it better. So, Bir, it is not wise to say
that the Government intentionally al-
lowed the situation to grow like that.
But one thing is very clear. 1 would
appeal to the Home Minister and the
Government and to our reverfed
leader, the Prime Minister also, that in
this situation, at the moment, there is
a threat to the Government and the
patriotic forces: efther you compro-
mise or we will create trouble. I say
that it is better to fight and not to
compromise. Either we fight for pro-
gresg and succeed or we do not. There
is no mldway. There is no question of
compromise,

The Jan Sangh said—ang Mother-

the help of the gangsters? If that is
80, I would finally appeal to the Gov-
eroment that they should stand firm
and be bold encugh to deal with the

.
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situation. If the gangsters are going
to kill, we are cready to die, but no

pened i1n Sadar Bazar? I am not say-
ing that some people took part and
took the initiative, but, I believe and
1 apprehend that it was a planned
game. Every such incident, whether
it is communal or any other incident,
is started with professional goondas.
They are hired and they are paid for
it. I am sorry to submit before the
hon Home Minister that in Delhi,
during the last one year, activities of
the anti social elemenfs have been on
the increase. T think Members of the
Opposition as well as the ruling party
would agree with me that in the pic-
ture houses, in night shows, even in
Connaught Place, responsible family
people, unless they are accompanied
by four or five family members, dare
go and enjoy the flims. I have perso-
nal experience about this. Goendas
completely drunk with dagger, some-
times with gun, use filthy linguage
times hold out threats. It a single giril,
goes to see a film or goes for shopping,
there is no guarantee that she will
come back home safe. It is not that
Government has fafled. But, perhaps,
the anti social elements have gained
upper hand in Delhi and other places
because of reasons, either they
a%e planted by political partes or
they are being hired by some foreign
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agents, I am not quite sure. But, it

of India, and who are staying at
Delhi, irrespective of their caste, creed
and religion, should be detained under
MISA until the law and order situation
improves and incidents of the pature
of Sadar Bazar do not recur. I
appeal to the Members of the Opposi-
tion, forgetting the adjournment
motion, forgetting who is right and
who is wrong, let us unanimously re-
solve that Pariament iz against those
forces which an engaged in communal
activities. Let Sadar Bazar be the
last incident and we should be united
to face the situation if it happens to-
morrow.
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occasion as seriously as is humanly
possible for me, a Minister responsi-
ble to Parliament and to the people
of India. I shall deal with some of
the criticisms at the end, but, before
that I would like to give a brief
connected account of the  eyents
which will give information in reply
to many of the guestions which have
been raised here.

1 agree with all the Members of
the House who have expressed their
anguish over what happened day be-
fore yesterday and I join them in
expressing my very deep grief over
what happened despite the best
efforts that were made.

On the 5th afternoon, violence and
arsgn occurreg on a large scale in
certain parts of Sadar Bazar Police
Station area resulting in a number
of casualties, destruction of valuable
property and widespread panic, Ac-
cordipg to information so far avail-
able, it appears that at about 1.30 in
the afterpoon, information was re-
ceived in the Sadar Bazar Police
Station that rioting was taking place
in Kishanganj Chowk and the Azad
Market area within the jurisdiction
of the Sadar Bazar Police Biajion
and the Sub-Divisional Officer and
the Station-House Officer of the Sadar
Bazar Police Station immediately
reached the sceme of trouble within
a few minutes,

Finding the situatjon serious " they
called for reinforcements and alwn
aliered the bimr

145 P, and 2 Poa, thaA :ld

resort to use of private fire-arms,
brick-battings, throwing of soda-
water bottles etc. and arson in the
Kishenganj] Chowk—Azag Market
area until about 3-30 pM. when
the situation started coming under
control. Such 1incidence, however,
spread 1o Bahadurgarh Road area and
the situation in that locality came
under control by about 4 .M.

These disturbances spread to Sadar
Thana Road area which came under
control by about § P.M. Stone throw-
ing and arson started occurring in
ihe Kasabpura Motia Khan area from
about 6 .M. The mobs were dis-
persed and the situation was brought
under control in this area by about
7 .M. The entire disturbanceg came
under full control by about 8 e
when curfew was announced and
effectively enforced soon thereafter.
The fires had also been brought
under control by 8 e though
fire-fighting operations cpntinued till
late at night.

During this period, all locally
available resources were mobilised
by the Delhi Administration to con-
trol the situation and for preveating
it from escalation. The I1G.P. Dis-
trict” Magistrate and other senior
officers were nally djmﬂ.ns the
measures to control the = sftuation.
Abeut eight companiey of . apd
Delhi Armed Police were

intd setwvice in this syes and . were
another

beequen by
&m&-ammmw
sive patrolling ang vl:ll-nq,,_'m the
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affected areas as well as other sen-
sitive parts of the city, About two
dozens of fire tenders were pressed
into operation to put out fires caused
by person. It is a matter of pro-
found sorrow to all of us that ten
valuable lives were lost in the course
of the disturbances and about 131
persons were known to have received
injuries. Fifteen Policemen includ-
ing the IGP, the DIG and ten Fire-
men also received injuries,

SHRI R. S. PANDEY: What is the
condition of the DIG, Mr. Marwah in
the hospital?

SHRI UMA SHANKAR DIKSHIT:
I visited him in the morning. He
has received five pellets, three at the
back on his head and two when he
turned right on the sides. The pel-
lets have not been removed and the
authorities at the Wellingdon Hospi-
tal will decide when to remove the
" pellets. But he is out of danger
though he would have to remain in
“the hospital for a few days.

About 60 of the injured persons are
still receiving treatmgnt. As I said,
Sir, the doctors have given us their
- assurance that all the cases are out
of danger.

Investigations are in progress to
ascertain the cause of the disturban-
ces. Three criminal cases have been
registered and 66 persons including
some apprehended on the scene of
occurrence have. been arrested. More
arrests are expected in the course of
the specific investigations. An as-
sessment is being made of the damage.
caused to property.

- Bir, in this connection I wish to
ounce on behalf of the . Govern-
ent, that we have decided to insti-
fute a fact-finding inquiry of a
: rehensive character at as high
‘level as possible. We have not
ded whether it should be a judi-
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cial inquiry but it has to be a high-
level inquiry, not a magisterial in-
quiry. And the idea is that as soon
as possible the real facts should be
unearthed so that the Government

would be enableq to take effective
and proper action.
SHRI SAMAR GUHA: It should

be a Committee of Members of Par-
liament.

SHRI SHYAMNANDAN MISHRA:
It should not be like other commis-
sions which have not yielded any
results. ...

SHRI UMA SHANKAR DIKSHIT:
Result is another matter....So far as
the present case is concerned, first,
the facts have to be ascertained and
made available to Government fur-
ther action. Thereafter will have to
be taken. At that time the question
can be considered. The malady is
very deep-rooted and merely by the
result of the recommendations of one
Commission you cannot remove it.

As many hon. Members have point-
ed out, it is a very complicated prob-
lem and it is a deep=rooted malady.
We have inherited it from olden
times. It is a kind of a poison which
entered into the body-politic of India
more than fifty or hundred years
ago.

During the foreign regime, we had
been endeavouring consistently not
only since the Congress came into
existence but even after Gandhiji
gave his life, all the time. to estab-
lish secularism in this country.

The Prime Minister as well as my-
self had been keeping in touch with
the situation continuously from the
afternoon of the 5th. We also visited
the area of these occurrences on the
5th evening and my colleague, Shri
R. N. Mirdha, Minister in the Minis-
try of Home Affairs, went round the
area yesterday. All the concerned
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officers of the Delhi Administration
are doing all that is possible to
restore the sense of security and
renove unnecessary panic. They
have been given special Instructions
firstly to find out the material facts
#o that the terms of reference can
be quickly drafted regarding the
constitution of an inquiry committee
and a one-man Committee can be
appointed without delay.

(9

SHRI ATAL BIHARI VAJPAYEE:
Will that Committee's Report be pub-
lished at all?

SHRI UMA SHANKAR DIKSHIT:
It will be published. Also I want
to say one thing. About the origin,
1 cannot really vouchsafe completely
for the correctness of the information.
I have received. Upto now, from
whatever information has come to
us, I would say that one proprietor of
a typing institute at Chowk Kishan-
ganj had quarrelled with three boys
on the 5th May at about 1 p.m. in
Mohalla Sheez Mahal, While quar-
relling, they reached near the Chowk
Kishanganj at about 1-50 p.m. and
when they were near the Chowk
Kishanganj. arguments developeq and
three of them assaulted the typing
institute proprietor. Some people
intervened at this stage and three
boys asked for help at which they
joined and started pelting stones and
soda~water bottles and thereafter the
trouble escalated. 1 have given the
the facts.

Shri Vajpayee refered to the Tan-
don Inquiry. He wanted to know
why it was not published and what
action had been taken on that Re-
port of Shri Tendon? In the first
place, neither Shri Vajpayee nor any-
body else ever demanded the publi-
cation of that Report. 1 am even
now willing to place 2 copy of It in
the Ljbrary of Parliament and I can
also offer a copy of it to any Mem-
ber who wants to have it. Now, this
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is not at all the timg for placing it
on the table. But, I would briefly
give an account of what has happened
in that connectiom.

The main finding of Shri N, N.
Tandon who went into the communal
riots of June 1972 was that, preced-
ing the riot, the bad charscters in-
volved in it had engaged in several
quarrels, Shri Tandon felt that had
due note been taken of their doings
and that had the police taken ade-
quate preventive action against
them, riot might perhaps, have been
averted. Therefore, the main recom-
mendations mede by 8hri Tandon
related to effective preventive action
against bad characters. He also tou-
ched on various procedural aspecis of
such preventive action, such as up-to-
date maintenance of history-sheets,
legal aspects of the rejevant provi-
sions of the Cr. P.C. etc. The recom-
mendations of Shri Tandon were
seriously considered by the Adminis-
tration and a well-coordinated stra-
tegy was evolved for effective and
sustained action against bad charac-
ters and criminals throughout Delhi.
In the ten months since then over
4000 bad characters have been
bound down under the preventive
provisions of the Cr. P.C. and abount
300 externed from Delhi under the
provisions of the Bombay Police Act.
(Interruptions).

SHRI SHASHI BHUSHAN: Shri
Tandon has not referred to the para-
military organisation.

SHRI UMA SHANKAR DIKSHIT:
Shri Tandon had also recommended

Beforel 1 proposed to deal with
other peints T must admit that so
ummmcqhemuot

far
ondy
wgh.g.uummm-
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ed on authority by responsible officers
that a large number of such intima-
tions or complaints are given from
time to time and ‘he officers are able
to intervens @nd prevent escalation.
Some other time I can place a state-
ment on the Table of the House or
inform the House that small incidents
do occur from time to time and they
do not all escalate into such events.
In this particular case, a news report
was published in the Nav Bharat
Times to the effect that there ‘was
some quarrel in connection with a
girl who was passing. I have made
inguiries and questioned all the four
or five responsible officers, who have
assured me that there could be no
conceivable connection between that
event and this. Eve teasing does
occur sometimes and unless the re-
port goes to the police some of these
persong get away with it.

Now, I shall very briefly deal with
the other important points. So far
as Shri Vajpayee is concernd, I have
answered part of his question. He
wanted to know how many people
were killed by bullets and how many
by pellets. According to the ascer-
tained- information five of those who
have died were killed by bullets and
the other five by pellets. He also
sald there was a particular house
from which firing was going on I
dv not know which house he refers
to. There were some houses—whe-
ther residential or other—trom which
shots were fired. In one particular
cage waa able to locate the
Immmq_mtupwme first or

rviot in Scdar 434
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second floor and the person there was
silenced, I have tried to answer his
main points.

Our friend, Shri Jyotirmoy Bosu, of
course, used his wusual 2
One cannot guarrel with him. That
iz his way of life. So far as figures
are concerned he said many things,
which, I think, as a responsible per-
son he should not have uttered. He
1s not here and, as such, I need not
dwell much on it. For instance, the
figures of death and injured quoted
by him are probably beyond all con-
ceivable reality

Shr1 Atal Bihari Vajpayee has said
that all the injured people did not go
to hospital. But the fact that his
stalement was equally exaggerated
has been quute correctly and effec-
tively brought out by Shri H. K. L.
Bhagat. When he goes on to say
that from 200 persons pellets were
removed by one doctor during that
short time, I submit that it 1s too
tall a claim for anybody to believe.
My main point is that so far as we
are concerned, we go by the figures
of the¢ number of persons who enter-
ed the hospital Anyone who went
to the hospital was treated; all who
went were treated; where it was not
necessary and the hurt was not grie-
vous, they were allowed to go away.
These men and women would also
have been allowed to go away. If
certain people did not go to hospital
—I want to be excused, but I am
willing to attribute a possible motive
for their not going—they did not, de-
liberately, go to the Government hos-
pitals for fear that they might be
identified gs persons copcerned and
they might be asked, How did you
get this? Where were you and what
were you doing? and so on. There
may be mixed motives. But if it is
said that such a large number was
Injured, I have no reason and no
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ascértained information to help me
believe in a figure of that size. There-
fore, I hope and believe that the
House will not go by such fantastic
figures, both about death and about
injury. As regards the injured per-
sons, the House will have noted that
I have given a much larger figure..

SHRI BHOGENDRA JHA (Jaina-
ger): Why does he not ask Shri
Vajpayee to give him the names?

SHRI UMA SHANKAR DIKSHIT:
This is not an occasion for any
frivolous discussion or repartee or ex-
change of words for no purpese. It
18 a serious and solemn occasion. I
do feel distressed and deeply angui-
shed over what has happened, and
my hon. friend should not unneces-
sarily lower the debate to a point of
coniroversy. It will mot help any-
body, nor will it help the common
cause, and I think he and I hold tha
same view so far as this matter is
concerned. Why do they want to
spoil the atmosphere? We are wedd-
ed to this policy of secularism, and
we will do everything that is possible
to- identify the miscreants ang fo
deal with them as strongly as
posasible,

Shri Jyotirmoy Bosu had said that
this had been done or instigated or
encouraged, indirectly or even overt-
ly by the Government, by the Cong-
ress Party Government because there
was an election to come I do mot
know to which election he was refer-
ring. He asked ‘Who profits from
the riots?”. I ask this question of
this House ‘Who profits from the
riots?”. Has the Indian National

MAY ¥, 20v4

Sadaé*Buzar, Delhi
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the heed or Mr:‘Sulkiman’ Sait'y party
or the' Yatnat-e-Ihlami ‘or the ‘Hindw
Muhasabha. kr'tase after case it ‘has
heppened, ft'kms always happensd
for ‘giving proMt—I would not éall it
profit, but political beneft-to the
pedple who want to get advantage
out of such a situation. It is same-
thing which ih my opinion was so
callous and so cruel that any party
which has Gandhifi's ideclogy dear to
it and Jawaharlal Nehru's ideology
to follow will not even look at it.
There may be, ag Mr. Shamim said,
black sheep and white sheep. I do
not say that we are all milk-white
and so on. But so far as secularism
is concerned, 1 say without fear of
contradiction that there is no other
party which is more secular than the
Congress Party and the Congress Gov-
ernment. It may be that we have

failed 1n controlling eruptions like
the one in question. I have said
that it is a superficial assessment of

the situation for anybody to think
that if you arrest some people quickly
or kill more people in the first ins-
tance then it will all be, as Mr.
Shamim wanteq to put it, peace and
nobody will ever be hurt hereafter.
That is not so. It is a poisonh which
has entered eyery part of the body-
politic. We have to reémove that
poison, A friend like him should not
take this as a kind of a table-talk.
Let him seriously ponder and consi-

SHR1 S. A. SHAMIM: Iz he agree-
ing with me or disagreeing with me
or is he angry with me?
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. FHRL UMA SEBANEAR DIKSIIT:
I think I am ipclised to mgree with
himn in the sense in which he said
it.

Then, Shxi Ramavatar Shastyl said
that this is Vehshyana Ghatna. ]t is
quiie correct that when peopld go
about hitting each other and burning
houses, it iz something beastly. But
it yoy see the number of persons killed
from bullets, it is not more than five
to six persons.

1f it were an open place where one
strong finng of a few rounds would
have brought the situation under con-
trol, probably they would have done
s0. But there are several lanes and
the crowd came from several areas
and assembled there. 1 am alraid—
1 do not know if the House is inclined
to blame me for I am willing to take
the blame for the constructive res-
ponsibility as Home Minister—the loss
of life would have been very much
more if heavy firing had been resort-
ed to too early.

What did they do? On every occa-
sion, as soon as the officers reached
there, firing had taken place; apart
from Kasabpura, Bahadurgarh Road
Sadar Thana Road etc. It is not that
they hesitated to do that May be
some of the jawang lower down did
not feel as strong as they should
have. What happeued? When four
or five fire brigade engines entered,
they were not allowed to proceed
There was a hail of stones, bottles
som shot gunms, and not ous
of them could go forward. Only one
head driver of an enging or the head

riot in Sedar
Bazar, Delhi (Adj. Motn.)

cer after offiter fame up, and  the
1G himselt came in. In a situation
like this, some blame must be attach-
ed to all of us, to the Delhl Adm-
nistration and  ourselves. But I 4o
want to say that the IG—I do not
hwwwhetherheuth,mutmpep
Son on earth ang I am not saying
anything of the kind—did show
courage and went forward and was
able by his example to show the way.

43

Then there was the other point. I
do not think it was a very fair one.
An hon. Member mentioned the name
of an officer and said that he former-
ly belonged to the Jan Sangh or the
RSS. We have never known about
this. Even if a persom formerly be-
longed to the Congrees (O) or Jan
Sangh or the CPM or the. CPI, it
today he carries on the discipline of
his office and is doing his work
efficiently, we do not go back to his
antecedents DBut if there is any
proof or any cause for real suspicion
that an officer is showing a certain
tendency repeatedly which is born
out of his earlier association, we
shall certainly consider it. 'This is
the first time that I have heard this
allegation. But before he mentioned
the name, it would have been far
better and more! appropriate if he had
written to me, ...

SHRI VAYALAR RAVI (Chiray-
inkil): He just wants publicity.
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SHRI UMA SHANKAR DIKSHIT:
-Bir, whenever it came, 1 received it

SHRI SHYAMNANDAN MISHRA:
Is that a reply?

SHRI UMA SHANKAR DIKSHIT:
I am teling the fact What is the
use of disputing 1it?

SHRI ATAL BIHARI VAJPAYEE
“We would hke to know, why was the
Home Minster informed so late?

SHRI UMA SHANKAR DIKSHIT:
It 18 not always that the Prime Mims-
ter and the Home Mimster are in-
formed So long as the officers felt
that they could deal with the situa-
tion at their own level they did not
want to..

SHRI SHYAMNANDAN MISHRA
This was oconsidereq to be g ‘ery
petty matter to be conveyed to the
hon Home Minister of the Govern-
ment of India

SHRI UMA SHANKAR DIKSHIT
By 230 PM thev felt that the situa-
tion was coming under control As
the firing took place and the crowd
receded from the Azad Market ares,
they want to other areas and then
elsewhere arson was resorted to
Two boys were caught red-handed
with cloth soaked in kerosene or
petrol They were seen throwing it
at two buildings and they have been
caught Therefore, by that time, the
officers felt that the situation had
come under control When it began
to spread and when they found that
‘the situation might escalate and be-
come much worse, they did inform
me They might have had their
reasons and I am telling you frankly
“from what 1 know of the situation
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19 58 hrs.
[MR. SeEAkER in the Chair]

administration really did not get the
help that they should have got in
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this case. How much difference it
would have made, it is very difficult
to say at this stage because as soon
as the trouble started, even with the
best of effortz thereafter, the situa-
tion did escalate and arson had tra-
velled from place to place.

It has been said that BSF took two
or two and a half hours to reach the
place. I have explained this in my
main statement. Another question
was asked, why the army was not
called? 1 would reply to both these
questions very briefly.  Neither the
army nor the B.S.F. was intended
for the norma] duty. The idea was
that it should come for route mar-
cheg or flag marches and then assist
the other police which was thers with
the city administration to help them
in this matter, not directly to take
part 1in 1t. But, of course, they did
arrive and it is not that they started
at 8 O'lock or 8.15 they started
coming irom several places, ang 1t
iook two or more hours. It is almost
outside the Union Territory of Delht
where these forces are kept. Normal-
ly, it they are ready in  uniforms
and in all other respects, 1t should
take at least one hour. I do not think
it tock them unduly more time, Pos-
sibly, another 15 minutes or half an
hour would have been saved. But I
do not think much difference would
have occurred.

20. hem

SHRI SHYAMNANDAN MISHRA:
When did the BSF. arrive?

riot in Sadar
Bazar, Delhi (Adj. Motn.)
SHRI UMA SHANKAR DIKSHIT:
I said, it was coming all the time.
Finally, it came at about 8 O'clock.
All the time, it was coming, in
groups,

SHRI SHYAMNANDAN MISHRA:
When did the first group arrive,

SHRI UMA SHANKAR DIKSHIT:
I do not know the exact time. But it
was not more than about 2 or 23
hours, It was coming in groups. The
first full battalion had reached at
about 8 O'clock or 8.15. Thereafter,
another battalion came. It started
early it was evening al] the time.

SHRI SHYAMNANDAN MISHRA:
How early? He is evading the main
question. By what time did it arrive?

SHRI UMA SHANKAR DIKSHIT:
I do not know the zexact time.
There are many points which have to
be investigated. Unlegs we go into
details it is not possible to give a
thoroughly reliable reply.

Mr. Ebrahim Sulaiman Sait said
that the death roll was 28.

SHRT EBRAHIM SULAIMAN SAIT:
I quoted form the Patriot.

SHRI UMA SHANKAR DIKSHIT:
Perhaps, this is the only time he has
quoted the Patriot. I do not think he
reads the Patriol. If he had been a
regular remder of the Patriof, then he
would have held different views.

What I am trying to say is that Mr.
Ebrahim Sulgiman Sait should have
come to me; he could have gone to the
hospitals; he could have msked me i
writing or otherwise. We have glven:
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accurate facts ang ‘figures to every-
body who enquired sboyt it. If there
is any more information available, we

In my opinion, the Muslim League,
ibe Jamat-e-Islami, the Jana Sangh
the Hindu Sabha and the R.S.S. have
no right to complain about the com-
munal happenings until . they them-
selves reform their policies and their
ideoclogies.. (Interruptions). After the

it was a different thing, that it waa
not ‘a Muslim League at all. It got
-4he name of Muslim League. Other-
wise, it is as secular as any other
party in India, Credit or discredit
must go to Mr. Ebraghim Sulaman
Sait that he has now started an all-
India League and has starteq branches
all over India. What does he want
now? Deoes he want another porti-
-tions? (Interruptions). As regards
the trouble in Sadar Bazar, I will do
<verything, any reasonable request
‘that he makes to help him..(Interrup-
-tioms).

SHRI S. A. SHAMIM: What is the
justification for having a coalition with
them jn Kerala? (Inferruptions)

SHRI UMA SHANKAR DIKSHIT:
Kerala is different.

Shri Sulaman Sait said that, former-
1y, the fact-used to be that, if ten
persons were killed, nine used to be-
long to minorities. This is not sup-

SHRI EBRAHIM SULAIMAN
‘SAIT: 1 have quoted from Inder
Malhotra's article in The [Uustrated
Weekly.

, SHRT UMA SHANKAR DIKSHIT:
. ¥From what I know, for more than cne

had ‘the

point on which I find mysell in com-
plete agreement with 'Mr. Sulaiman
Sait, dnd I can assure him that, to
the maximum limit of our capacity,
we shall see that the law takes its
course and that the courtz will note
the spirit in forming the speeches of
the hon. members.

Mr. Samar Guha has said that these
are silly causes and he gave a very
brilliant speech on the root causes. I
agree with hig philosophical assess-
ment of the situation, but usualiy—the
misfortune of this country is—I do
not know why this is so-~that, usual-
ly it is the silly causes that lead to
such deplorable and painful incidents.

Although I do not completely agres

SHRI 8. A. SHAMIM: That means,
you did not understand it

SHRI UMA SHANKAR DIKSHIT:
Quite possible; your language was 0
inexplicable. .

He wag talking of the seed of com-
unalisin and the depth of it I would
to say that that seed of coinmutia-
was sown long ago, and the
has entereq deep into the body.
the time of Mahatma Gandhl,
Congress Government has bsen en-
T o vaost stént B

R
achieving secularism in Giis

R
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R A NTHT G} v
v s @ § fir o fayd serfirer
mRAY, IY e Ay Wray wyry & el
Wt T W | ag g AraE g
e g zvew el ot wfy agad @ &
¥ w1 Qars feqr § 1 Zvew FediE w1
qv frem R g s gy L L

oft Jut- siee Ofwn : ¥ araw
grar ¢, e P afr M

ot wewr fomdy maddy: S
Lo ECE R LR R IE (ot ik 4
fip fre® od ot 47 gu ¥ gw F AR AW
¥ gswwirsfai ¥ a3 Fg7 aT—R
gfeg Wrow ¥ QFam B FREAr
st A WEE AT WY AT AT AFAT
ar . . (W@ewmw) . . T ATER
O ¥ vz @R dfen A gwaw
1 wfrere wor & fird A g 8

TR gz & &7 vrew w) forg s & Fro
ey AIFET 9T IT WA ¥ gart 7%
wiivefy Pt & afy Forat | IR X F
sy T § X § ¥ g0 st Ay
i 3, 3% o frar § W IF o1 HT
mow & gy o fr &
goor ¥ P oft wneol v oy T
wan fip WX T A §, I NI
aar § ofre whers & Wit wig #F ary
syt & a¥ wrae ¥ are Frdga s
wgar § ag O wawrdt § oft &
ww wwwre ¥ wdr Cxaer garer gAY
For gt ot & fear &, o 6 Wt
viRgw grepdt o d

riot in Saday 446
Bazar, Delhi (Adj. Motn.)

SHRI 8. A. SHAMBM: This is one
paper which Dikshitjl never reads.

Wt wew  Rgrdr  aeddt

“The hospital authorities identi-
fleq the dead as Rajinder, Rajesh,
Set Narain, Prakash Narain, Ranjit
Singh, Nathu and Rajesh Kashmirl
The remaining ong had not been
identified till late tonight.”

gl a% gfew & SoT MY 97
§, g o garwreaaAH ek g @ &
AT Amw GOFR FTIITSLQE

“There was an exchange of brick-
bats and bottles before some men
opened fire from a house top on the
street crowd. People alleged that
the firng came from a mosque.
However the Deputy Comissioner
said that he could not be definite
about it because there was a
cluster of houses adjacent to the
mosque from where the firing
could have come.

Apparently, the police displayed
caution which was taken as ‘inac-
tion' by the irate crowd, which
shouted anti-police slogans. It was
not before filve men were hurt (-
cluding Mr. Marwah), two of them
probably dead that the police de-
cided to position their gunmen to
answer the fire.”

WS RIS, A8 FEAANA TXN
g, o 9 $r€ gregigwar fATy W
WO 7Y ST AT § | LT FAreETar
AT T AT A | o ittt
§ ara ® {1 N TS @ I FTE<
ax gua Peid fear & 1 & gt OF

wW IFF FAT G -

“Although the police refuseq to
confirm, the eye-witnesses un-
equivocally claimed they did wee
bricks being hurlad from {hie mosque.
Later they ‘saw’ snipers firing in-
discriminately.
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[oft wew fapt wwde ]

It was in one such sniper shot
that the DIG Mr Marwah, was in-
jured, these people claimed Mr.
Rajgopal admitted there were
snmipers, without pinpointing their
position The police fireq back at
them "

weqE WA, WIST graT W B
7T Y g7 I #1 WY w9T B FTEHE
2 fir gt miferar wond—3 fielt Wit
i ), AwErw & iR frew X
& e war §, 9% wwe frar wan @
I 9T qXAY GHIY WFT AR IEN
ET & T WA e e e gwd
fagg dr srard) & ey 1wl AT

e WA AEIET ag I AET FC AT

st gm1 e Aifms & & o

gET A g M aFT TC

=t wew fagrét aoRd : & § aga
 ard 77 welt oft wt oo i forlt @ 0
% xu g ¥ wp At AR g AR
I D AW W feg &1 WA aw AW
og &1 qarar war & fr & e s g
TR

o 3@ & fir arg wat o A v off
Ffrzgwrr fr A oF e Fart
spiframv @t M F o & &
o< frery (sgawiw) wet WX ¥
QF g vgd &, ¥ st wra ey agt T@w
qr,agr ¥ oI Wromar g 1 ag o facgw
SZ-BY § | (vaawin) qg oAt oFF WA
wire foreft safrg ¥ o wre BT &9 § ot
o TET 9T Tae ¥ e S a5 €1
(sormeTr) Tg @ATH AT AXA L | U
W amar fady s@r g fF w1
framm o o ¥

o Tamiwe fife : fired s and
g?

MAY 7, 1974

Sadar Basar, Delhi 348
(Adj. Motn.)

ot wew fagrdt wrwdnft : ag AN
Licd 4

ot oWt viwe ifory : oY Py @
wvft & wrd

ot wew fogrdt wdedt : R
qar 7y 971, A T 9T T IwI {
wfawre wxe fagr s wft &
HTL T WT FT & WAt AN ey ag & )
AN R Egrr g ¥ g ¥
g & 1 gY Awwar ¥ gEA qE@r qg-
THFT FH g1 1 & g Foredard 89
& fag dar A g 1 AfeT & a1 WA
ot g, 3 g At g€ € 1 (e
TR F1 A AT AR 9w § ) IwW
g w8 fradm @ & arfaram
A 9@ WY, § G e q IO
FETARTR SR TGN g1 AT g
T g T g fr &
gafag weras A8 v fr saw §9
" T EaE ¥ 1 T HEAT § 98 WY
fraar § 1 & g welt o & w7 aw
g & foia sram gq wa wewams & agq
&Y Qe A awa ¥ o A X &
AN W I THEE! ¥ 7 wET q09,
gfee qe-ame 7 73 | (vmenw) Afe
LAY TN Y qe T A Y

st Fwmmwe dfewm T gl
| |

oft wrzw fagrdt mwdadt © witfe oy
et O Y g sy § Ay weqarEi
& o wad § | o weyaw ff
ATY IAEY GAT AP, TY WTIG! ATAAT

o |

™ wui Fgw s arcwg ok
o& woee & shodt gum ot ot oy
fore fozr goar T st ol o)
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Yaw oy g wfeew s oo
ww rediy e ey wrw fY P o oW
ot wrewerafie o 1 & for Al ¥
ity vt e ww iy & wgr WY e
wrfew IR qu § | o ¥ g X
T g AE W § Wy Sk W
e ¥ e wrw o Wik EewTiow o
nft gur

o W T W : 7g 9§
fao® wrer r agy T T |

o waw fagrdt wwdt : R ST
¢ ot ArTge & qm g v ag WA 7
WY oAy ¥ g 47 1 &R qgrny
¥ e wly ¥ qT 9T T qwA T
G YOE WY T GG A 41 SHW wg
EATC MW ¥HET ®0E G40 Ad & 1 g
ara wEr g e g a W e T 8

ru frgee & fr faslt oF amsa
¥, ey g qrE O &ra QW AW ETeTT
X AT ) "R ¥ WO farwera o foe-
e ¥y v et Wi A g afmr ¥
TR ET e 1 w@mfer & 26
ATy wrg W gR aewerfas |grdar
RrHTIqE THaT &7 T AT AATAT
wiTge ar o g7 7Y ¥4 &% § 1 g W
iy qmy g fesromgarda
forereY W g 8, sfemw & WY

it gwwiee fifwe : wgr T
T wTw Qv § afed &% wer o

Wt wew fagrdt vt ¢ W
wfewrw oty Yt & wrw e & o wfenr
Wi ¥ orowr wEwEE W W& oaff
e & ? (wawtr) o T ¥ W
oy § & agt & OF § et ¥ wHw
Whrer e afr sl |

VAISAKHA 17, 1806 (SAKA)

rot i Sedar 450
Bazar, Delhi (Adj Mot.)
winfr sl fr g dw
arinfcha ¥7 3w § | 3y WEWE
§ ¥ ? WX EEwE ¥, oW O
& g S ¥ S e ) oY W
wE et e gEnw ¥ ok, q ol
wTwey g d ¥ M, o Tawl Wt
T TR T X Y, AT
g TIVE YW ¥ Ay, W A
AT TS R F W ¥ baw
T e ¥ g Afier wok an e ey
oyt & 7w ¥ Ak A v
(wawerr)

st e e : gw fedlr &
W it T . gaa argw Y feaf 24

ot wew fagrd wraddt . & AT
wiga g o wre T fast o o
wma § s swerdfenr T guaTeR A
wrewaifas wewma ¥ % fag ar 7y
&, Tn WY ST A AT gy f Jfew g
AT g & wE ) st e i
e Qfzar A AT SFAY § e | g
vaa 77 3 @ W ween
w7 (Wewrr)

st Q®o Qo W : wiv fwa¥
TEaw T # Mg ?

ot wew fagrdt vt : Wy A
feg e ¥ g ?

jw-qem:ﬁﬂﬁml
% wwr amay four & ?

ot waw fagrdt wredadt : ¥ e
qgew ¥ ar g« WA AT, OF N
& ey wgr g | TR A & Aty
¥ s e % Wt T g AT TE
v W oww & g Wi W s
fam R ag weT i T A g g
tLypruidfmEesife
wrt gw W vew ywiv wifiw £ f
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_ : .  (Adi Mot)
[sfr sz fagrér o] o s fegrdt e ' wevst gw
e qhgtErT WY wrer wv o 06 o o o e fewfir wre we @
A ferr & ot wrge § fiw wermr Wi

o figrgearar ot orefie fan?, v e oY
. witforer ot € | (sawmy)

' ot mm(wmu):q
wnfaaed &)

ot e fen & wrndalt oo -
HRQE TR IF G QR
arét g wenier froere Wit werced
WY T AT G F )T AT
wa g fod = ey ¥ o i faan
T ? & wrgan g e o gow @l iy
A At § 7 ¥ g W it s w0
9\foreaTT gz, Wrar Rw wwT, W owEE
# feafy auelt Wik o & @ el
t feafa & o < w1 w1 e i &
HIT AT WrET ¥ AT Y AT ARy
(*aa)

Y AXX GATC QIS © T 4T wW?

st wew fagrd aaddr : 9gs o
@Y 97 1. §fFT WE W T wL W
wrprT w31 s ardr ofcfafa & wifes
YT A gt § ST ag wtferr oo
74X FAq % fawr W fomr wY @A #
faww g7 A e faderd g aw &
T § WX W farrd ® fomw
%HT 9 WTHT ¥ AT ¥ AT A
™ g ..

off dwx w@ (wwrAn) : gEww
ardY T &1 o e v E |

off sarerw fo ¢ g AT ferm
TR OF W ATE F I W
£ g vy § fr g aw o
T A agtem oW g b g T
wey for e W ¥ ww ST @

g

¥ arq gosiew WA @ g€ §
ey wrw goTes aw W g §
verEeet & sgoat #Y wer dar wad
wie St § e afr v ¥ wwr st
W I & fedr  fadedy aw ®)

&Y 1

FIT-ATT BT o7 @7 & i Tratwe
T FT ArquT AT FY 0 & 1 FW AT
BFAI 1N AT @ 9% Ak F qE A
FEAT 2 | qF g g A &1 et
TAW KATY A 4w FE Ke ey A
T AT IGT ST 1 A T grarer
g1t &1 mfrager it Ffew & TR
g T 78 waly ¥t Sraon & g fw oS
0T S FY AUt 7T T FALY 7Y
ot srprforer 1. wra gware A0 Ay
grarEar A g st & & faet
TV SAAGT 7 TG L7 O ag gwarr |
T L& ag qt w5 w0 FF g avw w1 v
% aga F fad g3 et # agrwa
wrfgd | ¥ waar g 5 we geors
#1§ Ffaew 7t <7 v & Wi & wrm
w7arg fr ag 7Y gri

A fag A THE@T ATERt & g
& oy feeelt & STqR@ T ara § gafag
2 we@ wr «§ & | T oAl wr
T & wrk @dq a8 § 1 1973 TS
ary oY ag v¢ @ & ' 9q any ot wa~
g9 Yuw e v 9 9 e oy
fe wax ¥ dm ogor & 1 x@

¥ way § & I4Y o & Taww wq

# w17 99, 1973 ¥ fewoit !ﬂ‘
wermrwmna
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“great oY Peawedt xo ood &
TE WTE NI & g9 syt
wte Frrfagt s wr 257 91

TART AT IR T Ay e A N gy
9% NG 1 &1 W= w9 F
EEET AT AT SARAAT AT W LI
TaATRee wrow ar YAy st wrel &
Fesrrar 37 3w &, gk fewrer F €T & )
T 1% WY ATNETTAw N HEHT FEE 2w
7 e 74 ffa gwan, A% A X
#1E oW O Ay A & | F FETwEen
girgafa s e 7T g fo xw
i feg o #ft 2, o Iw A
a9 weeqeq® g, AT f@r I
ET AEAT &, SRR ZY AT ] |

ATRAfAFAT F AHAT FAA4 CF
i & dafaw A e o A O
¥t w1§ IaT 74" faar & fv Jwe 8-
TV FTICAA A1 Aot Fom v € & A
war gwr 7 s Ag wArw P AL A0
ST HAEqT 7§ § AT HAT AW § AT
T Aty A7 e AR fee @ dm
AT 7 AT & g 9T Y Awawiw
#1 Tz wraEy wie IaH TE FIgAfw
falnfy w1 wET AT I T 2T 5
7oA IR WL TR WAy 7 gy v
& 1 Ug WK CEHT AT EH TG § | WS
1T SIS [ Walt Ay WY we fF e
v wrdfee w1 fawrfoar w1 F1ai-
e A & P gy wirer & 3% w17
% urr & fa¥ g ' oww

2 t..

riot in Sadar 454
Bazar, Delhi (Adj. Mot.)

it Fwgiwe fife : @afor w3
#Y d3% gf o7 1+ TaX wx qfemy Y
wET 74T a7 fip T AR gaTy 08 TR
F WREWRT W T | e & oo oY
&Y 1 g Wy AR, et oy s
wTar |

oft wzwr fagrdy sy : 7F WX
« 7 i g w1 A€ quT A A E, g
W, TR § F we e
T | 4T T wAEY HT AT T
w ara 9T frde g & e @ gemy
a3 2 ? oww Aol
XA & ford ot gwra A oy § 1 &
WY G A o IEAY dow g1 A
v, ...

st Frsiee Afiam : TF W T WY
@ A E T

it wae fagrll wroledy : FTRITH
o AT $@ FAT & AT TG FWL 1 W
auwa § % T gEversar oy
A F1 foAt OF 27 & q1G qOT A AT ¢
foey m  oET g4 W Y @ @A
3 T 1 T wfAe faw g wa
AT ATHE AT g gWT | B9
Tz a7 =Afor wREr w1 Ew gl At
‘ﬁ'o '-ﬁo ﬂTfu ?ﬁ"f ‘ﬂ'&, fﬁ'o ﬁ'a
mio xafma 4@t wi f§ whew
@ Jg urg, @edlo  wrfe WX
afem dw af W ar fored .
97 e gy S W W v
QERAEAT TTCTR T A QA § TX GEAT
gy fir 9a® a) § &¥ AW T §



Faslure to avert mot MAY 7, 187 Sadar Bazar, Delhi 6
455 ra to gy w ¥ 7, 1074 T ag s 45
[ wew fegrdt *) 3&% (CONSERVATION AND
s ¥ A E R oA DEVELOPMENT) BILL—conid.
W Wrigd W TWTew ¥ wre 1 e MR. SPEAKER The House will

now take up further consideration of
orw gz & T& waw UsTY wifgd fF  the Coal Mines (Conservation and
Development) Bill Shri Damodar
wree & fee & og quivr @A ST IR Pandey was on his legs, and he may
now resume his speech
o fe o gwr 4 o Treee avR : www AR, S

MR SPEAKER The guestion 1s

“That the House do now adjourn™
The motwon was negatived.

Mall HD—b.~T02—15—2-6-T4—

AE (FIWWA T WA fe
¥ ¥ qrage @ g

MR SPEAKER The hon Member
may continue on the next day
20 31 hrs
The Lok Sabha then adjourmeg il

Eleven of the Clock on Wednesday
May 8 1974/Vaisakha 18 1896

P——

278.



